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INTRODUCTION 

1. Chairman of the Public Accounts Committee, as authorised by 
the Committee do present on their behalf this First Report nn para 
78 of Audit Report (Civil), 1967, relating to the Ministry of Supply, 
Technical Development and Materials Planning regarding the Pur-
chase of Road Rollers. 

2. The Audit Report (Civil), 1967, was laid on the Table of the 
House on 7th April, 1967. The Committee considered the case at 
their sitting held on 26th and 27th May, 1967. The Minutes of these 
sittings have been maintained and these form Part of the Report 
(Part-II·) . 

3. This case was considered by the Public Accounts Committee 
(1966·67) at their sitting held on the 21st December, 1966, on the 
basis of information furnished by the Ministry of Supply, Technical 
Development and Materials Planning. The Committee appointed a 
Sub-Committee to consider this case in detail. The Sub-Committee 
could nit however, proceed with the examination of the subject 
because of the dissolution of the Third Lok Sabha on 3rd March, 
1967. 

4. The Committee considered and finalised this Report at their 
sitting held on 29th July, 1967. 

5. For facility of reference the main recommendations/observa-
tions of the Committee have .been printed in thick type in the body 
of the Report. A statement showing the summary of the main re-
commendations/observations of the Committee is appended to the 
Report (Appendix. X). 

6. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of these Accounts by 
the Comptroller & Auditor General of India. 

They would also like to express their thanks to the officers of the 
Ministries of Works, Housing & Supply (Department of Supply), 
Finance and Law and the Central Bureau of Investigation for the 
co-operation extended by them in giving information to the Com-
mittee. 

NEW DELHI; 
July 31, 1967. 
Sravana 9, 1889 (S) 

M. R. MASANI, 
Chairman, 

Public Accounts Committee. 

-Not printed. One cycl08tyJed copy laid on the Table and five copies Placed in 
Parliament. 

(v) 



PURCHASE OF ROAD-ROLLERS 
[Para 78 of Audit Report (Civil), 1967] 

CHAPTER I 
INTIlODUCTORY 

. Brief History of the case: 

The United Provinces Commercial Corporation was set up in 
1945 as a firm with two partners. The partnership was registered 
with the Director General, Supplies and Disposals as agents and 
distributors of certain foreign manufacturers. On 17th March, 1955 
they applied for registration as suppliers of road rollers, manufac-
tured by Malcolm Moore of Australia. The firm's application was 
not accepted. They were told to advise their principals to get them-
selves registered with the Director General, Supplies and Disposals. 

1.2. Meanwhile, an allied concern, viz., MIs. Agrind Fabrications 
Ltd., w.as granted a licence early in 1957 by the Ministry of Com-
merce and Industry for the manufacture of diesel road rollers. In 
February 1958 this firm requested the Director General, Supplies 
and Disposals, to allow assoCiates MIs. United Provinces Commer· 
cial Corporation the partnership concern mentioned above to have 
direct dealings with the Director General Supplies and Disposals, 
on behalf and some orders for indigenous road-rollers manufactured 

,by MIs. Agrind Fabrications Ltd. were placed on this allied concern. 
Upto September, 1960, four acceptances of tender for 30 indigenous 
road-rollers were placed with this partnership concern. 

1.3. In January 1958 a second allied concern, viz., Mis. United 
Provinces Commercial Corporation (P) Ltd., was incorporated 
under the Companies Act as a private limited concern. This concern 
applied for registration on 3rd August, 1960 and was registered with 
the Director General, Supplies and Disposals, on 1st May, 1961, fCDr 
tractor shovels and subsequently for other items, including impor-
ted road rollers manufactured by firms in the United States of 
America and West Germany. 

1.4. A tender inquiry for road-rollers was issued, amongst others, 
to Messers United Provinces Commercial Corporation (the partner-
ship concern) on 1st August. 1960. A quotation was, however, re-
ceived not from United Provinces Commercial Corporatioll, the part-
nership concern, but from Mis. United Provinces Commercial Cor-
poration (P) Ltd. which as stated above applied for registration on 
3rd August. 19160 but was not actually registered till 1st May. 1961. 
However an order for 15 AGRIND/MOORE road rollers was placed 
for the first time on 22nd September, 1960 on MIs U.P.C.C. (iI) Ltd. 
on which date neither Messrs United Provinces Commercial Cor-
poration (P) Ltd. nor Messrs Agrind Fabrications Ltd. had been 
registered with the Director General, Supplies and Disposals for 
supply of road rollers manufactured indigenously by the latter firm. 
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1.5. During the period 1959 to 15th September, 1966, orders for 
1229 road-rollers (176 from 1959 to 14th July, 1963, and 1053 from 
15th July, 1963 to 15th September, 1966) costing Rs. 6.01 crores were 
placed on the firm. 

1.6. Under the standard terms of payment prevalent in 1963, 95 
per cent of the cost was payable after inspection and proof of des-
patch and the balance of 5 per cent on receipt of stores by the con-
signees. , 

1.7. In April, 1963, the firm wrote to the Director General. Sup-
plies and Disposals, that they could increase their production if pay-
ment was made on proof of inspection rather than on proof of des-
patch. The request was considered by Government and it was de-
cided in July, 1963, that the firm should be paid 90 per cent of the 
cost on proof lof inspection, another 5 per cent on proof of despatch 
and the balance 5 per cent on receipt of stores by the consignee. 
It was stipulated that:-

(i) the question of inclusion of a Warranty clause in the con-
tracts should be examined; 

(ii) the revised payment terms should be valid for six months 
in the first inCJtance; and 

(iii) it'should result in increased production. 

1.8. The question of including an indemnity bond in the contracts 
~ .also examined in consultation with the Ministry of Law who 

expressed the view that the bond could be dispensed with if a condi-
tion was included in the contracts to the effect that the contractor 
would hold the goods ordered for at nls risk and responsibility until 
actually delivered. Consequently, the question of obtaining an in-
demnity bond Was dropped. This clause suggested by the Ministry 
of Law was included in 10 acceptances of tenders but was omitted 
later in ,the subsequent ................. acceptances of tenders. 

, 
1.9. According to Audit, the firm had not despatched till the 

15th November, 1966, 417'" road rollers on which ~  drew 9'0 per 
cent of the cost amounting to Rs. 187.97 lakhs during the period 
from 1963 onwards. Against this, the firm refunded Rs. 15 lakhs on 
9th N ~  1966 and promised to refund a further sum of Rs. 5 
lakhs by 20th November. 1966, which they have failed to do. Accord.-
ing to Audit, the firm also failed to furnish the promised insurance 
guarantee (to be converted into bank guarantee) for payment  of 
the entire balance by about the end of December, 1966. . , , 

l.ttl,The fonowing table shows that there were considerable de-
lays it)' the despatch of road rollers by the firm after they had drawn 

• includes &9 roed roUers orders for which were cancelled after in,prctiOll and 
~  by ~ firm of 90 pet cent advance . 

• ~, ! yo. 
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'90 per cent advance payments on inspection:-

Period of delay 1963-64 1965-66 Total 
(in months) -----

(1) (2) (I) (2) (1) (2) 

12 to 25 ' 13 5'63 57 24'85 10 4'38 80 34'86 

6 to II , 61 26'85 121 52'84 so 22'08 232 101'77 

3 to 5 ' 60 26,06 43 18'76 45 19'90 148 64'72 

I to 2 46 19'92 18 7'85 30 13'31 94 41 '08 

TOTAL ISO 78'46 239 1°4'30 135 59'67 554 242'43 

(I) Number of road rollel'1l, 

(2) AmountJof 90 per cent advance in lakhs of rupees, 

1.11, Complaints were received by the Pay and Accounts officer 
from vari<>u5 consignees as regards :-

(a) non-receipt of road rollers even after taking advance of 
90 per cent of the cost on inspection; 

(b) delay in receipt of road rollers after taking advance of 90 
per cent of the cost; 

(c) intimation of incorrect particulars of railway receipts by 
the firm to the consignees; 

(d) manufacturing defects in road rollers, 

1.12, These complaints were brought to the notice af. the Director 
'General, Supplies and Disposals, by the Pay and Accounts Officer. 
'Similar complain1:6 were also received by the DGS & D, from the 
consignees direct. On these -only warnings were issued to the firm, 
Govemment informed Audit in December, 1966, that all pay-
ments due to the firm had been stopped untill the amount over-
drawn by the finn was adjusted. The case had also been referred 
to the Special Police Establishment for investigation on the 25th 
November, 1966. 

1.13, In the subsequent chapters, the various lapses which have 
taken place in this case are dealt with. 



CHAPTER II 

PLACING OF ORDERS WITH AN UNREGISTERED FIRM 

In a written note, the Committee were informed: "Neither M/s. 
V.P.C.C. (P) Ltd. nor M/s. Agrind Fabrications Ltd. have been 
registered with the D.G.S.&D. for supply of road rollers manufac-
tured indigenously by the latter firm." During evidence, the Com-
mittee asked whether it was the usual practice for the D.G.S&D. 
to place contracts with un-registered firms. The Secretary, Depart-
ment of Supply replied: "It is not the normal practice but orders 
are placed with unregistered firms in certain cases." 

2.2. The ~ understand from the note furnished by the 
Department of Supply that in connection with scrutiny of appli-
cations for registration received from firms, the following reports 
are called for:-

<a) Report from the Bankers regarding financial stability; 
(b) Current Income-tax Clearance Certificates and every year 
thereafter; 

(c) Ownership documents in respect of machinery in the 
factory and in the godown where necessary; 

(d) Inspection Report from Inspection Circle concerned on 
the firm's factory/workshop/godowns in order to ascertain 
their capacity and capability as manufacturers/stockists; 
and 

(e) Where considered necessary, report on the standing and 
respectability of the firms and the ownership of the 
factory etc. will be called for from the Civil Authority 
of the area. 

2.3. According to the procedure in VOgue during 1960-61, regis-
tration given for a particular store or group of stores was provi-
sional for one year in the first instance in cases where the firms 
had not secured or executed any order from the Director General, 
Supplies and Disposals. This provisiona'l registration was, how-
ever, to be confirmed for three years if suppliers had secured and 
satisfactorily executed at least one order from the Directorate 
General. This procedure was changed from 15th April, 1965, after 
which registration for a particular store or group of· stores is given 
initially for a ~  of since years and is subject to renewal at the 
end of the ~ If a firm is registered for additional stores during 
the period of validity of the original registration, the registration 
for such additional stores expires with the original registration. 
A Bank Report is not generally called for in the case of renewal of 
registration. Inspection Reports are also not called for at the time 
of renewal if there is no change of stores. 

2.4. The Committee asked how the firm was asked to supply 
indigenous road rollers in 1960 when it was not registered for that 
purpose. The Secretary, Department of Supply, stated: "It was a 
lapse. No orders should have been placed if the firm was not regis-
tered." Explaining the reasons for not following the normal prac-

4 
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tice, the witness stated: "On account of the fact that this firm had 
supplied imported road rollers, a view was t.aken which, in my own 
'judgment, was not a correct yiew, that orders might be placed with 
the firm notwithstanding that it was not registered, notwithstanding 
the fact that no security deposit was taken, not'withstanding the 
fact that no income-tax clearance certificate was obtained," Asked 
if there had been any complaints about the supply of imported road-

~  by the firm, the witness replied: "There were no complaints. 
At least no complaint was brought to our notice". 
2.5. Asked if the other suppliers of road-rollers were registered 

with the D. G. S. & D., Secretary, Department of Supply, stated that 
Messrs Britainnia and Messrs Jessops were registered. In the case-
of Garden Reach Workshop, the question of registration did not 
arise, as it was a Government undertaking. 
2.6. The Committee are unable to understand how orders for 

1229 road rollers involving a cost 01 Rs. 6.01 crores were placed on 
the firm from 1959 to September, 1966. The Committee feel that 
if the cOllditions prescribed for registration had been strictly en-
forced the serious short comings of the firm In the matter of Its 
capacity to undertake execution of orders as well as In Its standing 
and respectablHty would have come to notice right from the 
beginninr. "The Committee flDd It difIlcult to believe that the 
failure of the oRice of the D.G.S.&D. to ensure compliance with the 
prescribed conditions was merely a lapse and feel that a full in-
vestigation Into the circumstances onder which orders were plaeecl 
on these firms from 1960 to September, 1966 is called for." 

The Committee would also like Government to review aU cases 
where large orders involving, substantial amounts have been plac-
ed on unregistered firm without complying with the prescribed for-
malities for verification of reliability and capacity to execute orders. 

Non-fulfilment of conditions prescribed for placing of orders on un-
regtstered firms. 
2.7. The Committee have been informed in a note that "Orders 

are placed on unregistered firms only after verification of their 
capacity by the D.G.S.&.D. Inspection Wing/Defence Inspectorate. 
Their financial standing is verified by calling for a report from 
their bankers. In fact, it is made clear in the invitation to tender 
itself that offers of unregistered firms are liable to be ignored if they 
fail to furnish the names of their bankers as well as the Income tax 
Clearance Certificate and performance statement in the prescribed 
proforma, detailing the full particulars of orders, if any, executed by 
them, placed by D.G.S.&D. or any other Government Department, 
normally a security deposit up to 10 per cent of the value of the con-
tract which has been reduced to 5 per cent of the value of the con-
tract with effect from 1-1-1964, is also obtained from unregistered 
firms for due performance of the contract. If, however, the item 
or items for which the order is proposed to be placed happens to be 
an item allied to one for which the firm is registered, or the officer 
approving the contract is of the opinion that such security can be 
dispensed with, no security deposit need be caned for. In the letter 
case, the reasons for dispensing with security deposit be clearly 
recorded in the relevant purchase file. On untried firms, only trial 
orders should be placed". 
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Verification of production capacity 

2.8. The D.G.S.&D. has always been reluctant to place orders 
>on un-registered firms as their manufacturing capacity is unverified. 
The first order comprising 4A/Ts. for indigenously manufactured 
Agrind Moore Road Rollers was placed on Mis. UPCC (partnership 
concern) on 17/19-3-1960. A report on the capacity of Mis. Agrind 
Fabrications Ltd., the manufacturers of these road rellers, was not 
called before the placing of the first order and it is stated that "the 
purchase file does not reveal the reasons". According to the Ministry 
"Presumably, the verification of the firm's production capacity might 
have been made by the Development Officer as the Director General, 
Technical Development, had licensed M/s'pAgrind Fabrications Ltd. 
for manufacture of these road rollers indigenously". In their note 
dated the 13th July, 1967 the . Deptt. of Supply stated "D.G.T.D. 
have intimated that originally an industrial licence was issued to 
Mis. Agrind Fabrications Ltd. for the manufacture of 144 road rol-
lers per annum.  The licensed capacity of the firm was subsequently 
enhanced to 400 number per year by the Ministry of Industry." 

2.9. The first order for indigenous Agrind Moore Road Rollers 
with Mis. UPCC(P) Ltd. for 15 road rollers. was placed during 
September, 1960. The firm had submitted a quotation in response 
to a tender addressed to Mis. UPCC (partnership concern). While 
considering this oifer, the performance or the partnership concern 
against the previous contract was token note of. In view of the 
inordinate delay in executing these orders, the Inspection Wing 
suggested tpat it would be necessary to obtain a fresh capacity 
report of Mis. UPCC and Mis. Agrind }4'abrlcations Ltd., the manu-
facturesrs. A capacity report was accordingly called for on the 3rd 
September, 1960, and it was furnished by the Directorate of Inspe-
ction on 8th September, 1960, and 14th December, 1960. indicating 
the capacity of the firm as 10 road rollers per month. 

2.10. The Committee note that a capacity report was called for 
and received in Septem1ter, 1960 in respect of Mrs. Agrind Fabrica-
tions Ltd. It is a serious omission that the production capacity was 
not verified either through D.G.T.D. 01' directly by the D.G.S.&D: 
before placing the first order in March, 1960. 

Non-verification of financial position 

2.11. One of the safeguards provided while placing orders on 
unregistered firms is to verify th<.'ir financial standing by calling for 
a report from their bankers. The Committee inquired whether the 
financial position of the firm was so verified in 1959 or subsequently. 
'The Secretary, Department of Supply, replied. "No, Sir". A ~  
whether it was not the normal practice to ascertain the financlal 
position of the firm before placing orders, the witness stated that 
the normal procedure was not followed in this case. Asked whe-
ther the bankers' certificate was obtained in the present case, the 
witness replied that "No bankers' certificate was taken". Asked if 
anything was done to ascertain the financial position of the firm. 
the witness replied in the negative. 
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2.12. Asked whether the D.G.S.&D. had any material £l'om 
which the financial position of the firm could be liscertained at any 
time, the Secretary, Department of Supply, stated that the finn had 
been registered for supply of other types of imported stores like 
excavators. At that time the usual financial investigation was made. 
But later on. when orders for road rollers manufactured indigenously 
were placed, the firm was not registered for that purpose and their 
financial position was not gone into, on the r.ssumption that all 
these formalities had been complied with as the firm was already a 
registered one. Asked if the Finance Ministry had approved of this, 
the representative of the Ministry of Finance stated that as no regis-
tration had been carried out with regard to indigenous road rollers. 
the checking up of the financial position of the firm did not come up 
to a stage where it could have been referred to the tMinis\ry of 
Finance. 

Security Deposit' not Taken 

2.13. The Committee were informed in a written r.ote that no 
security deposit was taken from Mis. U.P.C.C. (P) Ltd. in Septem-
ber. 1960, or subsequently, even though it was not registered with 
the office of the D.G.S.&.D. for supply of road rollers manufactured 
indigenously. '1;'he financial ~  of Mis. Agrind Fabrications 
Ltd. was stated to be unsatisfactory in March. 1960, as is evident from 
the note dated 28th March, 1960 recorded by one of the Directors of 
D.G.S.&D. :--

" ....... It is also learnt. ...... that though the authorised capital 
with Mis. Agrind Fabrications Ltd. is Rs. 10 lakhs, the 
issued capital is only Rs. ~ lakhs and the paid-up 
capital is only Rs. 11 lakhs. Their financial position 
does not seem to be satisfactory ...... " 

2.14. The Committee have also been informed in a note that "It 
has been noticed on re-verification that the question of security 
deposit was examined in September. 1960, while considering place-
ment of an order for 30 road rollers on the firm, when it was decided 
that as the manufacturers, Mis. Agrind Fabrications Ltd., had manu-
factured road rollers for the D.G.S.&.D. in the past, no security de-
posit need be taken. The question of furnishing security deposit was 
again reviewed in March, 1963 and it was Qf;!cided not to ask for secu-
rity deposit as D.G.S.&D. were placing orders  continously and Mis. 
UPCC(P) Ltd. were one of the main sources for the supply of indi-
genous road rollers. It was also mentioned that the finn were 
registered for other stores also". 

2.15. During evidence, the Secretary, Department of Supply, 
stated: "in this particular case, I am afraid. I feel that a security 
deposit should have been taken ........ The supply of road rollers 
was effected in the past by the firm quite satisfactorily and in view 
of that this question of security deposit was not considered." Asked 
in what way the firm's past performance was considered satisfactory, 
the witness replied that in tile past the firm had supplied imported 
road rollers in 1957 and they had effected the supplies according 
to requirements. On his attention being drawn to 23 complaints 
t(Appendix I) received before July, 1963, against this firm for supply 
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of road rollers, the witness agreed that the perfonnance of the firm 
was not satisfactory. The witness added that "The supply of road 
rollers was very urgently required and the capacity was also limited. 
In view of the fact that earlier in 1957 the firm had supplied imported 
road rollers, the question of security deposit was not considered. It 
was a lapse. In my view it should have been considered". 

2.16. The Committee regret to note that the Directorate General. 
Supplies & DiSposals failed to verify the financial standing of the 
firm by calling for the prescribed bankers certificate before placing 
large orders between 1960 and 1966. 

2.17. It is also surprising that no security deposit was taken either 
from the partnership concern Mis. UPCC or from MIs. UPCC (P) 
Ltd. from 1959 onwards. In view of the fact that the financial posi-
tion of the manufacturers of Agrind road rollers, i.e. Mis. Agrind 
Fabrications Ltd., was known to Government to be unsatisfactory 
as early as March,. 1960, the Committee find no justification for not 
taking adequate safeguards by way of a seeurity tiep08it. ~ 

there were 23 complaints (App. I) upto July, 1963, regarding the 
supply of road rollers by this finn. The Committee feel thllt these 
eomplaints and the unsatisfactory financial position of the firm should 
have alerted the D.G.S.&D. to the need to take proper steps to safe-
guard the financial interest of the Government. They regret to note 
that these steps were not taken. 



CHAP1'ER III 
RELAXATION OF TERMS OF PAYMENT 

The terms of payment in the tirst A/T placed on Messrs. U.P.C.C. 
(P) Ltd. in 1960 were the standard payment terms, viz., 90% after 
inspection by the Director of Inspection and proof of despatch and 
the balance of 10% on receipt and acceptance of stores by the con-
signee. These terms of payment continued for all supplies made by 
the firm between 1960 and July, 1963 when payment tenns were re-
vised. Before introduction of the revised tenns of Eayment in July, 
1963, orders were placed on the finn through AITs for 176 road 
rollers. 

3.2. Between 1960 and July, 1963 it is on record that the firm made 
six requests for revising the tenns of payments based on two alter-
native fonnulae. 

(a) 80% on a certificate of raw materials being ready, duly 
countersigned by their bankers; 

(b) 90% after inspection by the D.G.S. & D. inspectors and 
the balance after receipt of stores at site. 

3.3. Details of these requests are given below: 

3.4. First request dated the 3rd March 1960.-This request was 
actually made by the partnership concern, United Provinces Com-
mercial Corp.)ration. The finn offered a discount of 1 % if progress 
payments were made to them in the following manner:-

(a) 80% of the value of the equipment payable against a certi-
ficate of raw materials being ready, duly <::ountersigned 
by their bankers; 

(b) 10% of the value of equipment against inspection and 
proof of despatch, and 

(c) 10% balance after final inspection or within 30 days from 
the date of delivery. 

This request was examined in the office of the D.G.S. & D. The 
Directorate concerned had the following objections to the request 
being granted: 

(a) The finn's poor past perfonnance. 
(b) The finn's unsatisfactory financial position; 
(c) such a facility once granted would create an embarrassing 

precedent. 

• 
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The Deputy Financial Adviser attached to D.G.S. D. supported it on 
financial grounds in view of the discount offered. 

3.5. The Director General was opposed to the request on the 
grounds stated above by the Directorate and the firm's application 
was rejected in consultation with the Department of Supply, Ministry 
of Economic and Defence Co-ordination and the Financial Adviser. 

Zadreqaest dated lZth August, 1988: 

3.6. This was also by the partnership concern. This was a reite-
ration of the first and was rejected in view of the earlier decision. II< 

3rd request dated 10th February, 1961: 

3.7. This and subsequent requests were made by U.P.C.C. (P), 
Ltd. The firm requested authorisation of payment for inspected road 
rollers on production of their billG together with relevant inspection 
notes. The firm stated that, if desired, the road rollers could be deli-
vered to any authority nominated by the D. G. S. & D. The request 
was rejected as it was felt that the terms wO,uld act as a disincentive 
to the firm to get railway wagons. 

3.B. The 4th request was made by the firm's representative at a 
meeting held in the room of Director General on 30th March, 1961, 
when tney complained of blockage of their capital on account of 
delay in despatch of completed and inspected road rollers due to 
non-availability of wagons, and pressed for on account payments. 

3.9. This request was turned down on the following grounds:-

(a) The firm were having teething troubles and there were 
rejections against past contracts, for some of which supplies 
were also outstanding. 

(b) The firm were, therefore, not dependable and their offer 
would normally have been ignored. 

(c) Orders were being placed on the firm only because of the' 
need to utilise all the indigeoous capacity available. 

5th request dated 19th April, 1961: 

3.10. This was made against the tender for 37 Nos. The firm's 
offer was in the following terms:-

"As per your suggestion that We reconsider the quantity dis-
count offer, in this particular instance for the order of 37 
road rollers, we shall be prepared to give a rebate of Rs. 
250/-each unit in case this bulk quantity is placed 'On us. 
As mentioned to you, how,ever, we would be prepared 
to give 4% rebate on the prices quoted above, in case. 

(1) 90% payment is made against final inspection at works in 
Calcutta and, before despatch and delivery at Calcutta at; 

-In a subsequent letter, the Deptt. Of Supply has stated as certain ~ 

of noting portion are missing, it cannot be said whether this offer of the 
ftrm was at all considerea. 
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a<:cepted in AfT No. SE7 /13118-LIIII2843 dated the 11th 
October, 1960. 10%. value of the equipment to be paio 
within 30 days from the date of receipt of Road Rollers 
by the consignee or after satisfactory trial whichever is 
earlier, or alternatively. 

(2) 80% .payment is made for bankers' certificate, for raw 
material, 10% at final inspection at works in Calcutta, 
10% value of the equipment within 30 days from the date' 
of receipt of the road rollers by the consignee or after 
satisfactory trial which ever is earlier." 

3.11. The request was al60 turned down in view of the earlier 
decisions. 

6th request dated 8th November, 1962: 

3.12. The firm asked for assistance in getting priority for railway 
wagons or, alternatively, authorisation to deliver road rollers to the 
DGS & D's authorities or their nominess in Ccllcutta and for the 
facility of being able to present their bills to the P & AO supported 
by receipted delivery challans signed by the DGS & D's nominees. 
This request was in the nature of permission to make local deli-
veries. The request was rejected. The Progress Wing of DGS&D's 
Calcutta, was however, asked to assist the firm in getting road rollers 
moved to the respective consignees. 

7th request dated 6th April, 1963:-

3.13. This was contained in a letter to the Director General. 
ThE firm requested: 

(a) 95 per cent payment after proof of inspection, 

(b) 5 per cent payment after receipt at site by the consignee. 

3.14. Before the 7th request of April, 1963, of the firm is 
dealt with in detail, the Committee would like to mention briefly 
some of the factors which affected the supply and demand of road 
rollers. As a result of Chinese aggression in October/November,.. 
1 96:i., the demand for road rollers increased sharply. The production 
capacity of the three supplying firms, Messrs UPCC (P) Ltd., lLIlIessrs 
Jassops and Messrs Britannia Engineering, was about 500 machines 
at that time. The Secretary Ministry of Transport estimated in 
November 1962 that the minimum requirements of Ministry of 
Transport for emergent road and bridge works would be 500 road 
rollers. He even ~  the ~  of the existing stocks and 
future production, SO that supplies could be made available for emer-
gency requirements. It was accordingly arranged by the Ministry 
of Commerce and Industry that the ~ stocks and future pro-
duction would be frozen and that releases would be made by the 
DGS & p. These arrangements were put into effect in November, 
1962, and have been in force since tben. 

3.15. A number of steps were also taken to augment the produc--
tion of road rollel'S. On 20th November, 1962, IS meetin, was con-
vened by the Ministry of Commeree and Industry (Development. 
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Wing) which was attended by representatives of all the manufac-
turers at road rollers. The manufacturers drew attention to the 
fGllowing difficulties :-

(i) Inadequate supply of powers for 3 shift production; 

(ii) Inadequacy of .foreign ~  for .essential Imported 
components; 

(iii) Shortage of railway wagons. 

At this meeting the representative of Messrd Agrind Fabrica-
tIOns Ltd., stated inter-atia that they were then producing at the rate 
·of 10 road rollers per month but they could increase their production 
to 30 road rollers per month by working three shifts  from January 
1963. 

3.16. The Department of Supply extended assistance to the manu-
factUrers to get Power supply, adequate allocation of foreign ex-
-change, etc. 

Consideration of request of firm for grant of special payment terms: 

3.17. The firm in their letter dated 6-4-1963 to DGS&D 
(Appendix II) recounted some of their difficulties in increasing 
production and added: "If you could effect payment as soon 
as stores are tendered for inspection and have been duly inspected 
it would be possible for us to give you 30 road rollers and even 
more per month". 

3.18. It appears that the Chairman of the finn saw the DGS&D 
on the 8th April, 1963 to pursue this request. The DGS&D noted 
;8S under :-

" . . . . .. Chainnan UPCC told me that for increasing produc-
. tion they may be given 95 per cent on inspection and the 
balance to be paid on receipt by the consignee. As we 
are utilising the entire production and as there is always 
sometime lag between inspection and despatch. I have 
no objection to payment on inspection. This may be ex-
amined in consultation with Finance." . 

3.19. The relevant Directorate proceeded to examine the firm's 
request, as desired by the Director General, and made a recom-
mendation or progress payment of 95 per cent on the basis of inspec-
tion notes. The Director General submitted the case for sanction to 
the Department of Supply (Ministry of economic and Defence ~
ordination) with the following note dated the 14th lMay, 1963, which 
be recorded, after discussion with the Deputy Financial Adviser:-

"Deputy Financial Adviser discussed this question with me 
yesterday. He desired to know if there are any special 
circumstances which would justify a modincation in our 
nonnal payment tenns. 

The total demand of Road Rollers for the Transport Ministry, 
Border Roads and Defence is of the order of 1,000 Nos. 
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for 1963. In addition demands from other indentors is 
about 300. The production in 1962 was of the order of 500. 
With a view to meet the very large demand for road rol-
lers; the Ministry of Heavy Industries have already 
released adequate foreign exchange for the import of com-
ponents. Inspite of tbe various facJities given the pro-
duction from the three units is still ~  behind. There-
fore, it is necessary that an all-out t:!ffort &hould be made 
to increase the production. In the course of discussion 
which Chairman, UPCC, had with me, he told me that 
they ~  step up their production from 20 'to 30 Nos. 
per month but one of their ~ factors was finance. 
lit was their experie:1Qe that .considerable 'delay takes 
place between the date of inspection and the date of des-
patch as wagons are not readily available. Unlike trucks, 
road rollers cannot be tra:1sported by road over long dis-
tances. Therefore despatch of road rollers has necessarily 
to await the availability of wagons. This means that 
roughly there is a delay of about 30 days between the 
date of ~  and the date of despat:h resulting in 
locking up of their capital. In these days of tight credit 
the firm is unable to obtain accommodation from the banks 
to the extent desLred. ThereforElj Shri ........... J •••• 
(Chairma, UPCC) felt that unless they are allowed pay-
ment on inspection, they would be unabJe to find the ne-
cessary funds for expanding the production of rollers from 
20 to 30 per mo,th. We, on the other hand, are badly in 
need of increased production to meet the demands <If the 
various indentors. We should' not, therefore, object to 
the demand made by the firm and thereby lose the increas-
ed productio, potentiaL I therefore, sugglest ,that we 
~  the request of the firm and allow payment of 95 
J)@r cent of the cost on production of inspection note with-
out pr,oof of despatch. We would at the Rame time ins-
truct the firm that they should not relax in their ~  
to obtah wagon space having obtained 95 per cent of the 
cost on inspection. In any case. it 15 in the firm's interest 
to despatch the rollers as quickly as possible as otherwise 
these rollers would be ~ up ~  in their factory 
premiseo; and the firm will not be able to receive the 
balance 5 per cent until the rollers reach the consignee's 
end. 

If thf' other road roller firms also ask for a similar concessiOn. 
we mav have to concede the same. It may hf' recalled that 
We had allowed this concession to MIs. TELCO for TMB 
chassis required for ~  

3.20. TIlls reauest was considered in the Ministry of Economic 
and Defence Coordination (Deptt. of Supply) and finally sanctioned 
on 17-6-1963 in the following terms:-

"We are anxious that production of road rollers should increase 
and that any difficulty experienced in achieving the plan-
ned-out-time should be resolved. The performance of MIs. 
UPCC has not been satisfactory in the past. They have 
,not kept their production targets. They have represented 

1551 (Aii) LS-2. 
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that due to non-availability of wagons, they could not des-
patch their Road Rollers a,d that, apart from the con-
gestion of their yard, they locked up their capital. We 
may agree to the proposal and authorise payments of 90 
per cent and not 95 per cent on inspection. Balance 5 per 
cent on despatch and take further safeguard to protect 
Government's interest. The Warranty clause may be re-
examined. The above relaxation may, in the first instance, 
be valid for six months, and should be accompanied by 
increased production". 

3.21. As a result of the above noting, the terms of payments were 
relaxed as under:-

(a) 90 per cent on inspection certificate; 
(b) 5 per cent on despatch; 
(c) the last 5 per cent on consignee receipt certificate. 

3.22. The Ministry of Law who were also consulted regarding 
the obtaining of an indemnity bond, advised the inclusion of a 
general clause in the contracts. Relaxation in terms of payment 
was conveyed to the firm on the 15th July, 1963 as under:-

"It is proposed to amend the payment terms as under in case 
of contracts placed on you for the supply of Road 
Rollers:-

90 per cent on inspection certificate, 5 per cent on despatch 
and balance 5 per cent on consignees receipt certificate. 

You will, however, hold the goods ordered for at your risk 
and responsibility until actual delivery. Kindly confirm 
immediately that you are agreeable to this. This is how-
ever without any further commitment et this stage." 

3.23. The Committee find that two Important conditions· on 
whleh Govemment had agreect to sanction relaxation in the terms 
of payment on 17th June, 1963, were:- .. 

(I) In the fint Instanee the relaxation wlll be valid for six 
months; and 

(11) it &bluld be aceompanled-by increased production. 
3.24. The Committee are not able to appreciate why the afore-

mentioned important conditions were neither communicated to the 
firm in July, 1963, nor any concrete follow-up measures taken to 
ensure their compHanee. 

Unsatisfactory fi,714ncial position of the firm 

3.25. Referring to the rejection of the firm's first request dated 
3rd March, 1960 for relaxation in terms of payment on the ground 
of their unsatisfactory financial position, the Committee asked why 
the financial position was not critically examined before agreeing 
to their request for relaxation in terms of payment made in April, 
19'63. The Secretary. Department of Supply, stated that the fact 
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that the financial position of the firm was not satisfactory was 
known to the officers who dealt with this case. The firm had them-
selves represented  that. because of their insufficient financial re-
sources, it was not possible for them to step up their production of 
road rollers. According to the firm. because of difficulty in getting 
wagons and the time-lag of 30 days between the inspection and the 
despatch. their capital \Vas locked up. He added, "But the correct 
position was ratl1er different. Indeed. the DGS&D who examined 
this case on the request of the firm did ~  that the financial 
position of the firm was such that it was not possible for them to 
increase the production of road-rollers unless concessional terms of 
payment were sanctioned." The witness added that at that time 
against the total capacity of 500 road-rellers. the actual require-
ment was 1100. In the circumstances, a deliberate and calculated 
decision was taken by the Director General as well as the Ministry 
that the terms of payment should be relaxed in this case." 

3.26. The Committee asked whether the earlier 6 requests of 
the firm dating back to March. 1960, for relaxation of terms of pay-
ment were connected at the time of consideration of the seventh 
request of the firm in April, 1963. The Secretary, Department of 
Supply stated, "They were overlooked .............. an unfortunate 
lapse, a very serious lapse. When the Director General had to 
examine, it was the duty of the officer concerned (Assistant Direc-
tor) who was dealing with their case to have brought up the pre-
vious history of this case and linked it up." The witness added 
that the explanation of the officer concerned had been asked for 
and it was proposed to take disciplinary action after the normal 
procedttre had been gone through. In reply to a question, the wit-
ness stated that the then Director General, Supplies & Disposals who 
had recommended the firm's seventh request for relaxation of terms 
of payment had earlier turned down their 4th. 5th and 6th requests. 

3.27. Asked whether there were any insurmountable difficulties 
in the existing procedure which compelled the Ministry to agree to 
the revised procedure of payment & whether the difficulties in the 
old ~  could not have been removed without agreeing to the 
relaxation asked for by the firm, the witness stated that the parti-
cular firm had represented that it was not possible for them to step 
up production unless they were given advance papyment against 
inspection. because they did not have sufficient financial resources. 
Otherwise, normally such terms of payment were not agreed to. 
Referring to the note recorded by the Director General, Supplies and 
Disposals on 14-5-1963 stating inter-alia that roughly there was a de-
lay of about 30 days between the date of inspection and the date of 
despatch, the Committee asked whether any enquiries had been made 
to verify the time-lag. The DGS&D stated, "Actually no enquiries 
were made. The difficulty alleged by the firm was shortage of 
wagons. Possibly an effort eould have been made, looking back at 
it now from hind sight, to improve the availability of wagons by 
liaiSing with the Railway Board." Asked if other firms had also com-
plained about difficulty in getting wagons, the Secretary, Department 
of Supply, stated that "in one or two cases they did complain about 
the non-availability of wagons." The Director General, Supplies 
and Disposals stated that at a meeting held in November. 1962, with 
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the manufacturers of road rollers they did say that there was some 
difficulty about getting railway wa&<>ns. 

Omission to take into account the firm's offer of 4 per cent discount 

3.28. The Committee asked why, at the time of consideration 
of the seventh request of the firm dated 6th April, 1963 for relaxa-
tion of terms of payment, the earlier offer made in their fifth request 
of 19th April, 1961 to give 4 per cent discount was not taken into 
account. Admitting the mistake, the Secretary, Department of 
Supply stated, "I d:> not think there can be any excuse. I am sorry 
to repeat once again it was a serious mistake." 

Omission to consult the chief pay and accounts officer before adopt-
ing the revised terms of payment 

3.29. The Committee asked why the Chief Pay apd Accounts 
Officer was not consulted before adopting the revised ~  terms, 
as originally contemplated in the office of Director General, Supplies 
and Disposals, instead of only informing him of the decision later. 
The Secretary, Department of Supply, stated. "This was a serious 
omission." Asked if the omission was deliberate, the witness replied 
that they were looking into the matter and after getting the report of 
the 'Central Bureau of Investigation, they would be able to say ~
ther or not it was deliberate. 

3.30. The Committee regret to note that Chief Pay and Accounts 
OtBcer was not consulted before the relaxed terms of payment were 
adopted. This is all the more serious in view of the fact that Chief 
Pay and Accounts Office had desired in the past that he shoulCl be 
associated whenever the terms of payments were relaxed. 

3.31 •. The CommIttee would like the Department. of Supply to 
consider, In consultation with the Ministry of Finance. whether It 
would Dot be better In the interest of flnancial prudence to prescribe 
that, in all cases of substantial relaxation or modiJicatioD of .terms 
of payments, the advice of Chief Pay & Accounts Omcer is invariably 
obtained before taking, a ftnal decision in the matter. 

3.32. Asked at what level the decision was taken on the seventh 
request of the firm, the witness stated that ~ relaxation in the 
terms of payment was recommended by the Director Gt-neral, 
Supplies and Disposals after consulting the Deputy Financial Adviser 
and it was finally agreed to by the Joint Secretary in the Ministry. 
Asked why the approval of the Secretary or the Minister was not 
obtained, the witness replied, "That is the discretion of the Officer. 
After all, the Joint Secretary is a very senior officer of the Ministry." 

Verification Of Reliability Of the Firm 
3.33. Referring to a note dated 14-6-63 by an officer in the 

Ministry stating. uIn this case if D.G.S.&D. are satisfied about the 
reliability of the firm, We may agree, .......... ", the Committee 
asked whether this aspect was examined. The Secretary, Department 
• of Supply stated, "This was a note which was put up by the Under 
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Secretary in the Ministry. He brought this out aud the decision was 
taken notwithstanding the fact that these things were there." Asked 
whether there was any record tOa t the then Director General. 
Supplies and Disposals was satisfied about the firm's reliability, the 
Director General, Supplies and Disposals, replied in the negative. 
3.34. The Committee find from the list of complaints furnished 

to them that there were as many as 23 complaints received before 
July 1963, against this firm about the road rollers supplied by them 
and that the performance of the firm was not satisfactory. It is 
also noticed that the one if the notes dated 14th June, 1963, a men-
tion was made of the complaints against this firm for supply of t'X-
cavators for the Najafgarh Nala and a complaint from Kerala State. 
3.35. The ComluHtee are alto,ether unable to appreciate the 

manner in which relaxation in terms of payment was ap-eed to in 
this case. 
3.36. When the seventh request of the finn was hein, examined, 

six earlier requests datin, back to March, 1960, were not cqnneeted. 
This was a serious omission. Even the Secretary, De .. rtment of 
Supply, admitted in evidence, "They were overlooked ........ an 
unfortunate lapse, a very serious lapse ........ " The Committee feel 
that while .examining the seventh request, the o;ce of D.G.S.&D. 
should have connected the six earUer requests and brought them 
to the notk:e of the D.G.S.&D. 
3.37. Another disquieting feature in this case is that the offer of 

''Yo discount made by the firm in the 5th request of 19th April, 61, 
which would have reduced the price of a road-rollers by about as. 
1,900, was not taken up with the firm while examining the 7th re-
quest of April, 1963. This, the Committee feel, was a serious lapse 
and has riven the firm an unintended concession of about lb. 20 
Iakhs on 1053 road-rollers, for which the relaxed terms. were made 
applicable from July, 1963. 

3.38. Again there ~  Z3 complaints arainat this firm lor the 
supply of road rollers upto July, 1963. Two complaints against this 
firm namely for supply of eucavator for Najafprh NaJa aad aD-
other comp'aint from the Kerala State were specifically brourht 
out iD the Ministry'. note dated 14th June, 1963 and In spite of that 
the relaxation was agreed to on 17th June, 1963 witbout verifyin, 
the rellablUty of the firm. 
3.39. The Committee consider that the seventh request of the 

firm which asked for relaxation of standard terms of payment, wu 
not examined critically In the Ught of lnformatlon wbleb wu al· 
ready available wlth the Government and that adequate care was 
also not taken while granting this request to safeguard Government'. 
Interest. The Committee cannot help concillding that the deelslon 
was not based on any sound premises and showed undue haste to 
accede to the firm's request for special treatment in the matter of pay. 
ment of 90 per cent of cost on mere Inspection despite the bOWD 
unsatisfactory performance of the firm In tbe past aDd their DODe-
too-sound ftnancjaJ position. 
Failure to take adequate action to sajegU4rd Government intere8t. 
3.40 The Department of Supply while agreeing to the relaxation 

in the tenns of payment inter-alia observed that further safeguards 
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should be taken to protect Government's interest, "The warranty 
clause should be re-examined. It As a result of this the office of the 
Director General,·· Supplies & Disposals made a reference to the 
Ministry of aw, which stated inter-alia. "So far as Government 
interests are concerned, indemnity bond from the manufacturers 
valid for a peri.od of another six months, say, for 20 road rollers, 
which are expected to be in their possession from the period they 
are inspected till their despatch. The indemnity bond is proposed 
to be on the same lines as for fire fighting equipment ............ ". 

3.41. The matter was examined in the Ministry of Law and on 
the 29th June, 1963, the following advice was given: 

"It appears that the bond of indemnity on the file has been 
based on similar bond already executed. The bond seems 
formally in order. 

The bond can be dispensed with if a ('ondition is included in 
the oontract to the effect that the contractor shall hold 
the goods ordered for at his risk and responsibility until 
actually delivered. 

The bond should be signed for and on behalf Gf the President 
of India by an officer duly authorised under Atticle 299(i) 
of the Constitution of India ... ' 

3.42. After recording advice, the Ministry of Law sent this file 
to the Ministry of EconomIc & Defence Co-ordination, which passed 
it on the D.G.S.&D. In view of the opinion of Ministry of Law, the 
questioh of obtaining the indemnity bond was droped. 

3.43. During evidence, the Committee ~  about the justifica-
tion for the advice given by the Law Ministry that the indemnity 
bond could be dispensed with if a condition was included in the 
agreement to the effect that "the contractor shall hold the goods 
ordered for, at his risk and responsibility until actually delivered". 
The representative of the Ministry of Law stated that there is prac-
tically.no dIfference between the indemnity bond and the clause 
suggested by the Deputy Legal Adviser. He, however, added, 
"Looking in retrospect perhaps it would have been wiser not to have 
advised like that. But the limited question before the particular 
officer was to vet the draft indemnity bond. He just looks at the 
bond and he does not look beyond that bond." The witness added, 
"If it had come before a senior officer, he would have gone into the 
whole matter and said, "Look, 90% is being paid for nothing and 
that let us ask him to do something positive." 

3.44. The Committee regret to note that the Mlnlstry of Law. 
which Is ex:peeted to scrutinise proposals in all aspects, in order to 

~  Government's interest, did not give adequate attention 
to the matter In the present ease. The Committee are unable to 
understand how the purpise of an indemnity bond, which would have 
secured to the Government at least Rs. 10 lakhs for 20 road rollers 
expected to be ordinarily In possession of the firm after inspection 
aDd before despatch, could be met by the insertion of a clause in 
the contract to the ettect that tbe 'Ieou.tractor shall bold the JIOOCb 
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ordered for, at his risk and responsIbility untO actually delivered," 
In fact, the alternative suggestion of the Ministry of Law not to take 
an indemnity bond meant that Government would have no indem-
nity or security from the firm in the event of their defaulting in 
supplies, after taking an advance of 90 per cent on inspection. 
3.45. The Committee fear that this instance may be IndJeatlve 

of the routine manner in which such important matters involvillg 
the country's interest are processed. . The Committee cannGt too 
strongly stress on the Ministry of Law and the departments con· 
cerned the need of taking every care to safeguard Government's 
Interest to avoid a recurrence of such mistakes. 

Non-inclusion of the clause suggested by the MinistTY of Law in all 
AITs 
3.46 The Ministry of Law had suggested inclusion of the clause 

that the firm should hold the goocis ordered for at their risk and 
responsibility until actually delivered. This clause suggested by the 
Ministry of Law was provided in 10 A/Ts covering 102 road rollers 
placed on the firm after July, 1963, but was omitted in 78 subsequent 
A/Ts. placed after December, 1963 covering 951 road rollers. 
3.47 During evidence, the DGS&D admitted that the l'dvice of 

~  Law Ministry was lost sight of. He added, "This is an omis-
sIOn and we are proceeding ~ the officer." 
3.48. The Committee are unable to undestand how even the 

clause suggested by the Ministry of Law that "the contractor shall 
hold the goods ordered at his risk and responslbUity until actually 
delivered" was included only in 10 A/Ts. covering 102 road rollers 
but was omitted from 78 subsequent AIT's placed after 13th Decem-
ber, 1963 covering 951 road rollers. 

3.49 The Committee would like Government to investigate tbe 
reasons for this omission and take luitable action against the parties 
at fault. 
In this cOlluection the Committee would also recall their observa-

tion contained in para 3.46 of their 64th Report (Third Lok Sabha) 
on the 'Pul'l<!hase of Defective Tyres', wherein similar omissions to 
include a warrranty clause in the contracts entered into by the 
D.G.S.&.D. were pointed out. 

3.50 The Committee would also suggest that Government should 
review the entire procedure of preparinl[ the A.T's. in DGS&D's 
omce so as to ensure that suct. serious omissions and lapses do not 
recur. 

3.51 It has already been mentioned in Chapter I of this Report 
that as a result of the relaxation in terms of payments delays tQok 
place in a number of cases in the despatch of road rollers by the 
firm. The firm got payment on the basis of proof of inspection and 
thereafter delays took place in the despatch of road rollers. These 
delays (after the drawal of 90 per cent advance payment on inspec-
tion) ranged from 12 to 25 months in ~  case of 80 road r(lllers, 6 
to 11 months for 232 road rollers, 3 to 5 months for 148 road rollers 
and 1 to 2 months in the case of 94 road rollers. 

3.52. The Department of Supply have also stated in their note 
the position of the placing of orders and the supplies made by the 



firm as under :-
Year No. of Price at which Totll No. of Clncell- Out-

AfT orders placed. 
placed. (each) 

No. of Raid ed. stlnding 
Road Rollers 
Rollers despat-

ordered. ched. - RI. 
1959 46,058'%0 3 3 
1960 9 46,%55'00 60 60 
r961 13 48,195' OJ 31 37 
196% 48,195'00 5 5 . .. 
1963 17 4!!,19S 'OJ 

(upto 17-lZ-63) 
%13 %06 % 

48.445 
(18-1%-63 to 30-9-6S) 

1964 :q 4l .W·» 3H zSi 65 
1965 34 4!,4U 

(up;o 30-9-6S) 
359 180 10 169 

SI,OJJ 
(from 1-10-65) 

1966 19 51,0))'0) :u.l 6 21%@ - -----------
liE IU9 76S 13 451 

@In the year 1966 cancellation were made for 52 N::>s., but the 
firm had drawn advance payment which is still due for recovery. 

3.53. It haG a1sJ been indicated in that note that out of 451 out-
standing road rollers, the firm had drawn 90 per cent payment 
against inspection certificates in respect of 419 road Nllers amount-
ing to Rs. 1,91,86,857.50, but the road rollers had not yet been des-
patched. No advance payment had been drawn in respect of the 
remaining 32 roadrollers. 

3.54. The Committee have also been informed by the Department 
of Supply that the amJunt of interest on this advance of about 
Rs. 1-.92 crores would come to about Rs. 29 lakhs upto 31st December, 
1966. 

3.55. A number of factors contributed to this unsatisfactory state 
of affairs whereby the firm drew advances on proof of inspection 
and later delayed the supply of fJad rollers. Some of these factors 
are discussed in the following paragrapb6 ;--

(i) Non-verification of producton capacity after July, 1963 
3.56. One of the important conditions on which the MiniStry of 

Economic and Defence Co-ordination (Department of Supply) had 
agreed to relaxation in the terms of payments to this firm was that 
it would result in increased production. It was accordingly neces-
sary far the DGS & D to ensure that the relaxation in the terms of 
payments resulted in increased production. During evidence, the 
Committee drew attention to the Ministry's note that Uthere was 
no technical inspection rarried out subsequent to July 1963 with the 
specific purpose to verify that the firm had taken the requisite 
steps to increase their production capacity to 30 num.bers per 
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month," and asked why it was not felt necessary to carry out such 
inspection. The Secretary, Department of Supply, stated that it 
was correct that no technical inspection was carried out. lie added 
that "it was found that inspection certificate'> in respect of 30 road 
rollers were produced on the basis of which advances were claimed. 
It was taken for granted that the capacity of the firm had been step-
ped up to 30 per month. Undoubtedly, a proper check Ghould have 
been made. That was not d:me." 

3.57. The' Committee asked whether, in view of the fact that 
technical inspection was not carried out, the capacity claimed by the 
firm was taken as the basis of placing orders for road rollers. The 
Secretary, Department of Supply, stated that actually "at that time 
inspection certificates were furnished on the basis of which de-
mands were met and they were later expected to despatch the road 
rollers; when it was found that they have not produced the same 
number of road rollers". Asked whether there was any special rea-
son for not carrying out technical inspection in spite of ):ersistent 
complaints against the firm about the non-delivery of road rollers, 
the witness replied, "No Sir". 
(il) Distribution of Order' of Road RoUers amongst Manufacturers 

3.58. The Committee asked about the basis on which orders for 
road-rollers were distributed amongst the various manufacturers 
between 1962 and 19"66. The Secretary, Department of Supply, stat-
ed that it was done on the basis of the capacity reported by the 
firms each quarter as also the back-log of I)rders pending with them. 
Asked why .. there waG an increase in' the orders placed on M./s. 
UPCC in 1965, the witness replied that all the firms got larger orders 
in 1965. MIs. Jessops got orders for 585 in 1965 as against 332 Ilnd 
419 in 1963 and 1964 respectively; and Mis. Britannia got orders for 
449 in 1965 as against 360 and 282 in 1963 and 1964 lespecttvely; and 
MIG. UPCC got orders for 477 as against 285 and 405 in 19'63 and 1964 
respecti vely. 
(iii) Release of orders in execess of capacity 

3.59. According to Audit, the releases made by the DGS & D to 
indenbrs and other quasi-public bodies (for which the orders were 
pIa ed directly by the indentors) were much in excess of the cups-
city of the firm as would be seen from the table below: 

Year Number of ruad rollers for which Total Capacity Hxc:en over 
release orders were issued by aDtic Paled 

the D.G.S. & D. annual 

Road roller; for R lad rollers for 
production 

which cont'acts which coo'nets 
Waf: placed by were placed by 
theDG::.&D. other u.ers direct. 

.----_. --
2 3 4 S 6 

---
1963 213 71- %8S 220 65 
1964 334 71 4::5 360 45 
1965 359 JI8 477 360 111 
1966 218 J6 234 360 (-) u6 



22 

3.60. The Committee asked how release orders were issued in ex-
cess of their capacity during the years 1963, 1964 and 1965. The 
Director General, Supplies and Disposals, stated that, according to 
the figures given by the firm in their quarterly returns, allocations 
were made. On the basis of these returns, the production capacity 
of the firm was 240 in 1963; 408 in 1964; and 480 in 1965. 

3.61. The witness added: "They were producing certain figures 
and, on the basis of that, they were also claiming payments, and al-
locations Were made on the basis of the returns furnished by them." 

3.62. The Committee pointed out that the DGS & D jid not check 
up even the capacity of 30 per month and asked how they accepted 
production capacity as being more than 30 per month. The Secre-
tary, Department -of Supply admitted: "It was not checked up; 
capacity certainly was not even 30 per month." 

3.63. The Committee are distressed to note that no technical ins. 
pection was carried out to verify that the relaxfttion in the terms 
of payment had achieved the underlying objectives, namely, In· 
creased production. 

3.64. The Committee are unable to wlderstand as to how the 
office of the DGS&D issued release orders for 404 and 477 road 
rollers in 1964 and 1965 respectively against the aDDual targetted 
capacity of 360 road rollers of this firm. It appears that at no stage 
did the Organisation of the DGS&D took pains to find out whe· 
ther the firm had achieved the production capacity of 360 road rol· 
lers, much less 480 road rollers claimed by the firm In 1965. 

(iv) Uneconomic Unit8 Not to be given Undue Protection: 

3.65 It has been stated in a note furnished by the Department of 
Supply that followiQg the Chinese aggression, the demand for road 
rollers increased sharply. "It was estimated by the Ministry of 
Transport in Novembr 1962 that the immediate requirements of the 
Ministry of Transport for emergent road and bridge works in Bihar, 
West Bengal and Assam would amount to 500 road rollers. It was 
on this suggestinon of the Ministry of Transport that the existing 
stock and current and future production were frozen and releases 
were to be made by the D.G.S.&D." 

3.66 The Committee find· that notes recorded in the various files 
of the D.G.S.&D. indicate that though they were .aware of the un-
satisfactory performance of the firm, the Directorate continued to 
place orders on this firm on the plea that the manufacturing capa-
city of the road rollers within the country was hardly adequate to 
meet the requirements. 

3.67 The Committee asked whether the increase in demand for 
road rollers had been checked up. The Secretary Department of 
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supply replied: "The demand is received from the Ministry and 
the border Road Development Organisation." When his attention 
was drawn to para 102 of Audit Report (Civil), 1967, where it is 
mentioned that a large percentage ·0£ machinery for border roads 
including road roHers, had not been effectively utilised and whe-
ther that was not a pointer to the fact that the demand was unduly 
exaggerated or too high, the Secretary, Department of Supply stat.ed. 
"We have no means of checking that. DGS&D is the procurement 
agency for various government departments. They go by indentors' 
certificates." 
3.68. It would be recalled that out of orders for 1229 road rollers 

placed on thefinn, as many as 419 have 110t been supplied, which ~ 

some indication of the fact that the demands could not be very 
pressing. 

3.69. The Committee suggest that in such cases where the distri-
bution of a pndu:ct in short supply is frozen in the public interest, a 
careful assessment should from time to time be made of the actual 
requirements, in order to make sure that in the name of national 
emergency, uneconomic units or those whose performance is not up 
to the mark are not given undue protection. 

(v) Failure to carry out a review after six months 
3.70. As already mentioned, the Department of Supply, Ministry 

of Economic & Defence Co-ordination had laid down that the pay-
ment terms should be valid for six months in the first instance. The 
Committee were informed in a written note that this condition was 
lost sight of and "No consideration was given after six months to 
the termination of the special payment trems or their continuance 
............ " Referring to the omission to carry out a review' of the 
firm after six months of allowing the relaxed terms of payment as 
originally stipulated, the Committee asked whether this was due to 
any defect in procedure. The witness stated: "In this particular 
case, the dealing Directorate did not keep a copy of the noting in 
Government. And therefore, the safeguard that Government had 
wanted was not adopted." The witness added that it had been de-
cided "hat in future whenever Government issue sanctions they 
would issue a separate order which would be kept as a part of the 
permanent Department record of the case. 
3.71. It is disquieting to note that the relevant Directorate in the 

omce of the DGS & D did not keep a copy of the noting recorded in 
the Department of Supply in this case with the result that the con. 
tinuance or otherwise of the relaxation in the terms of payment was 
not !Considered after six months. This was a serious lapse, as a 
review after six months would have brought out the unsatisfactory 
perfonnance of the firm, meriting cancellation of the revised terms. 

3.72. The Committee would like Government to look into this 
serious omission and fix respoll8iblUty for it. They would also like 
Government to take suitable remedial measql'es to ensure that, 
where a decision is taken on a Government file, the attached omces 
concerned not only keep complete copiea of the notes and orders or 
Government on the subject but also take suitable measures to com· 
ply with them. 
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Review of relaxed terms of pa.yments-complaint by Director Gen-
eral, Border Roads 
3.73. The Committee find from the papers furnished by Govern-

ment on the subject that the DirectJr General, Border Roads Or-
ganisation, had complained as early as 17th January, 1964 (Appen-
dix IIA.) about the inordinate delay in despatch of road rollers af.ter 
inspection and drawal of 90 per cent payment by the firm. Dunng 
evidence. the Committee asked why this specific complaint made 
by the DGBR., which was within a period of about six months of 
the relaxaU.:m of the terms of payment was not taken into account 
while reviewing the question of continuing the concession to the 
firm. The Secretary, Department of Supply, stated that this matter 
was being looked into and the explanation of the officer concerned 
was being called for. The witness agreed that ne:essary action 
should have been taken by the officer as the positkm was required 
to be reviewed after six months. Asked about the action taken on 
the complaint of the DGBR, the witness stated that, after obtaining 
the explanation of the firm for the delays, D.O. letter was issued to 
the DGBR by the Deputy Director General on 24th March, 1964, 
requesting the Liaison Officer, Calcutta, to discuss with the firm and 
work out a suitable procedure for the expeditious despatch. by the 
firm of all the road rollers .which had already been inspec-.ed. 
Relaxed terms of payment not revised despite complaints 
, 3.74. It is noticed from the documents furnished to the Com-
mittee that there were as many as 59 complaints from various quar-
ters against different cases of supply of road rollers concerning 
the firm from July, 1963, onwards. Some of these cJmplaints are 
dealt with in a subsequent· hapter. Warnings were also issued to 
the firm on 14th October, 1965, 1st November, 1965, and 29th July, 
1966. 

Relaved terms of payments not revise'd, even after ~,  a 
warning n July, 1966. 

3.75. Referring to the warning issued to the firm on 29th July, 1966, 
to desist from the practice of obtaining advance payments by quot-
ing wrong railway receipts numbers (on receipt IIf D.O. letter dated 
28-3·1966 from the Chief Pay and Accounts Officer·), the Committee 
asked why this tendency on the part of the firm was not considered 
serious enough to can· el the relaxation of terms by which they ob-
tained 90 per cent advance payment on inspection. The Secretary, 
Department of Supply, stated "That is quite correct. It is a serious 
mistake. It is being enquired into. But this was very immportant 
and should have been given due consideration." 

3.76. The Committee regret to note that, In spite of 59 complaints 
(Appendix III) received from July, 1963, to Aquat, 1986, and In 
.pite of 3 warnings issued on 14th Oetober, 1965, lst November 1165 
and 29th July, Ist66, no action was taken by the office of the 
DGS &: D to cancel the relaxation eranted in the standard terms 
of. payment. This was a serious lapse as it enabled the finn to ob-
tain advances from Government without deliveriD&' the road roUen. 

·Please see para 4.4p. 
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Tbe Committee have no doubt that Government wUl examiae the 
matter carefully and take deterrent disciplinary oction against the 
parties at fault. 
3.77. The Committee note with regret tbat a number of lapses took 

place in taking follow-up aetion consequent on reaxalion in tbe 
. terms of payment granted in favour of this firm. Firstly, no techni-
cal inspection was carried out to find out wbetber the actual increase 
in prodUiction had taken place up to 30 road rollers per month. Se-
condly, release orders were placed by the office of the DGS&D in 
ucess of the capacity of the finn in 1964 and 1965, without verifying 
the production capacity Release Orders were issued for 404 and 
477 road rollers in 1964 and 1965 respectively against the annual tar-
ptted capacity of 360 road rollers. Thirdly, while considering the 
7th request of the finn, 6 earlier requests which were turned down 
including one in which the finn had offered a discount of ~  were 
not connected. Fourthly no review was conducted of the relaxation 
in the terms of paymcnt after six months and the condition pres-
cribed by the Miniatry of Economic and Defence Co·ordination 
(Department of Supply) that these terms should be valid for six 
months initially was lost sight of. There was also a failure in 
the office of the DGS&D to keep a copy of the notin.r re-
corded in the Ministry in June, 1963. Further, in spite of the com· 
plaint by the Pay and Accounts Officer, Calcutta in November, 1963* 
and by the DGBR in JanuarY, 1964 (which were within six months 
of the relaxation in terms of payment), about the delay in despatch 
of road rollers after inspection and drawal of 90 per cent payment 
by the firm, no action was taken to review the revised terms of 
payment. 
3.78. These lapses become all the more serious and significant 

When viewed in the light' of 23 complaints which the Office of the 
DGS&D had already received upto July, 1963, when relaxation in 
the terms of payment was agreed to. The Committee feel that the 
various lapses listed above requirc looking into with a view to fixing 

~  

Cancellation oj orders after inspection and drawal of 90 per cent 
advance payment by the firm 
3.79. According to Audit, orders for 95 road rollers !lad been 

cancelled after inspection and drawal of 90 per cent advance pay-
ment by the firm. The Committee asked for the ~  for such 
cancellations. The Secretary, Department of Supply, stated that the 
number of r,)ad rollers cancelled was 79 and not 95 as mentioned in 
the audit fara··. Out of these 79 road rollers, 10 were adjusted; the 
number 0 road rollers for which orders were cancelled came to 69. 
The Department of Supply have informed in their note dated 21st 
JUly, 1967 that an advance payment of Rs. 31.09 lakhs was ~ 
to this firm against 69 road rollers. 
3.SO. Explaining the reasons for the cancellation, the witness stat-

ed that after the drawal of 90 per cent payment by the firm, the 
consignees informed the DGS&D that they did not want those road 
rollers as there had been considerable delay in eiftcting supplies; in 
some cases there were complaints. The witness added that "the 
-·-Please see para 4.27.------------

... ·This disparity was not brought to the notice of Audit earUer. 
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adjustment should have been made for these cancelled road rollers 
and advance should have been adjusted against the .future AITs to 
be replaced. That was toot sight of." Asked why the cancelled road 
rollers were not diverted to other indentors or the money recovered, 
the Secretary, Department of Supply, stated, "That should have 
been done. It was not done." 
. 3.81. Asked if the Pay and Accounts Officer, Calcutta was inform-

ed about the cancellation, the Chief Pay and Accounts Officer 
stated "We received the cancellation orders through amendment 
letters. We found that in a few such cases the tirm had not by 
then presented their bills with Inspection Notes. In other cases 
they had already drawn payments. In respect of 10 cases we could 
carry out adjustment in other bills, when the DGS&D issued general 
instructions to stop all payments to the firm in September, 1966. 
Under that order further payment was held up and, therefore, the 
question of further adjustment would not arise." 

3.82. The Committee are unable to understand how orders for 
69 road, rollers were camelled, after makinl 90 per cent of the ad. 
vance payment totalling Rs. 31.09 lakhs to the firm. They find it 
even more difficult to appreciate how Goyernment could not adjust 
the amount advanced thus to the firm against other orders or alter-
natively diverting these road rollers, for which 90 per cent advance 
had. been paid, to other consignees. It is also a moot point whether 
Government could not have used its pivotal position to recover the 
advances made to the firm! by refusing to issUe release orders in 
favour of quasi· governmental indentors nndI the advances were 
retl,U'ned. The Committee would like Government fully to investi-
gate the matter and ,take deterent action against the parties at 
fault. Remedial measures should also be devised to ensure that such 
lapses do not recur. 
P'ricing .of Road Rollers 

3.83. During 1959, 1960 and 1961, orders for road rollers were plac-
ed against quotations received from the firm in response to 
DGS&D tender enquiries. Orders for 37 road rollers were placed 
on the finn during June, 1961, .against their tender dated 
25-2-1961 and modified by their letter dated 19-4-1961, which provid-
ed for a discount of Rs. 250 per road roller. Subsequent orders for 
the period up to 30-9-1965 were placed with the firm without any ten-
der enquiry and without any offer from the firm but at rates and 
terms and conditions indentical to those mentioned in the ord€rs for 
'0>7 road rollers placed in June, 1961. However, the discount of 
Rs .250 per road roller which had been availed of in all contracts 
placed from June, 1961, onwards was withdrawn by the firm from 
18th December, 1963, which resulted in increase in the price from 
Rs. 48,195 to Rs. 48,445, The Committee have been inform.ed in a 
note that "This withdrawal was based on the firm's representation 
dated 3rd September, 1963 and was agreed to on the ground that this 
had been offered by the firm against one contract fbr 37 road rollers 
and the view held was 'Since MIs. U.P.C.C. indicated this discount 
only in case of one contract and their price without the discount 
would be quite favourable as compared to the prices asked for by 
the other two firms, I think, we may agree with the Directorate not to 
press for this discount'," 
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3.84. The note of the Department of Supply further states :-

"The firm on 6-7-1965 again asked for an increase in the 
price and as a result of negotiations, orders were placed on 
them at the negotiated price of Rs. 51,000. The increase 
in price was asked for by the firm due to increase in the 
price of raw materials, labour charges, wages, cost of power 
supplies, prices of fuels and lubricants imposition of extra 
duties, etc." 

3.85. The Committee enquired about the prices paid for the road 
roliers since 1961, to the other two firms viz. MIs. Jessops and Mils. 
Britannia as compared to MIs. U.P.C.C. (P) Ltd. The Department 
of Supply have furnished a table showing prices paid to different 
firms. for supply of road rollers from 1961 onwards : 

S. N ilme of the firm 
No. 

Rate! paid Period 

---------------------------------
I: Mis. u. P. C. C. 

[2. Mis. Jessops . 

3. Mis. Britannia 

Rs. 
48,195 Subject to variation on Cus- 19-6-1961 to 

toms Duty, excise rate & Dec. '63. 
Force Majeure Condition 

Do. 

51,000 Fixed price 

Dec. '63 to 
30-9-65. 

1-10-65 to 
30-9-66. 

48,623 Exclusive of excise duty and 17-2-61 to 
subject to variation on 16-9-62. 
Customs Duty, excise rate 
wages & steel. 

Inclusive of ~  duty 17-9-62 to 
(Rs. ~  and subject to 3°-9-64. 
variations on customs duty, 
excise rate wages and. steel. 

: 51,000 Fixed F5-64to 
30-9-64. 

51,000 Subject to variation on 1-10-64 
(i) levies & (ii) statutory 
levies imposed after 1-10-64 

47.560 ~  of escort charges 24-U-61 to 
Rs. 250/-each inclusive of 31-5-63. 
excise duty. Subject to 
variation on Custom DUly. 

48,500 Inclusive of excise duty & 
transit insurance. Flxcd. 

49,500 Fixed 

50,000 Subject to variation on wages 
& excise duty on engine. 

1-6-63 to 
31-5-64. 

1-6-64 to 
31-10-65. 

4· Mis. Garden Reach 51,000 Fixed for ad·hex order of 1-1l-196S 
WOikshoP new-comer 60 NOlI. onwards, 
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3.86. Asked how the performance of the other firms' road rollen 
compared with UPCC's, the Secretary, Deptt. of SUlJply, stated that 
the performance of the other firms, road rollers was better than that 
of UPCC's. 
3.87. The Committee asked whether at the time ~  ne&t'tiating 

the revised price of road rollers with the firm from 1st October, 
1!i65, the technical defects in their road rollers as reported by the 
various consignees were taken i:lto consideration. The Secretary, 
Department of Supply, stated that the Negotiating Committee, under 
the Chairmanship of the Joint Secretary, Department of Supply 
"which went into the question of the revision of prices was only 
posed a limited question. That was about revision of prices. They 
were not concerned with the quest:on of performance at all ....... . 
The past performance of the various firms was not brought to their 
notice." , 

3.88. The Director General, Supplies & Disposals, stated: "I 
should like to say that Director General should have brought it to 
their noti::e when he made: the recommendation to the Government. 
When the recommendatio::l was made, he. did not have knowledge, 
he haq no knowledge of the past performance of this firm. It was 
not brought to his notice. He acted on the office record given to 
him." 

3.S9. The Committee asked about the basis on which the Finance 
Ministry agreed to the demand of the firm to withdraw the discount 
of Rs. 250 and later to increase the price to Rs. 51,000. The repre-
sentative of the Ministry of Finance stated: "With regard to the 
dis::ou::lt of Rs. 250 what happened was that the company wrote a 
very brief letter on 3rd September (1963) saying that they had offer-
ed the Rs. 250 discount specifically in regard to this 1961 offer of 37 
road rollers. They observed that this discount had also been includ-
ed in the A/T's which have been placed subsequently. However, 
they were not able to give this discount to future A/T's because 
this had been given in respect of the 37 road rollers as a special 
case ....... I find that at that time when this question was consider-
ed in the D.G.S. & D. and also by Finance it was accepted that this 
discount of Rs. 250 had been offered by the firm (inly for these 37 
road rollers and they had not separately accepted it for subsequent 
road rollers." 

3.90. T'Secondly, with regard to the merits of the case I find there 
is some noting that, at that time, other road roller manufacturers 
were also coming up for increase in their prices. So in that back-
ground D ~  General recommended and Finance accepted that 
this Rs. 250 discount need not be continued because in any case it 
did not apply to the later cases." 

3.91. "So far as the second case is concerned which happened in 
1965 and in which I was personally present at the meeting held in 
the Ministry of Supply again. the same pattern of placement of. 
orders was continuing at that time. The papers which came to uS 
for consideration were  therefore on this limited question of fixation 
. of price. I would like to point out, Sir, that at that time .. when we 
took this decision of revising the price it was decided that the new 
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price would apply for a period of one year from 1st October, 1965. 
During that period, within these two to three months period, we 
revised the price of Jessops as well as Britannia on similar cons i-
~  of the limited question of price." 

. 3.92. Asked whether it was the practice for the Ministry of 
Fmance to approve of all such contracts on the basis of rising cost 
'of materials and components or this was an individual case the 
representative of the Ministry of Finance replied: "What was being 
,done after 1961 was that the lowest basic tendering and contract 
was done. Subsequently after 1962 when because all the ~  
waf frozen and allocations were made after a quarterly review, the 
A/T's were being placed on the lowest price. If you take llormal 
contracts which are against open tenders or limited tender enquiries 
where you have a price, you have a delivery date etc. one wculd 
not think of revising the price during the pendency of that contract 
but here the situation became somewhat different as I see from the 
papers." Asked whether the decision was applicable retrospectively 
Or to future A/Ts., the witness stated: "We applied this decision 
from 1st October, 1965." Asked if this change in price would not 
apply to A/Ts. placed prior to this period the witness replied in the 
affirmative. Asked if the Ministry of Finance had tried to satisfy 
themselves about the performance of the road rollers :>upplied by 
the firm before agreeing to the increase in the price, the represen-
tative of the Ministry of FinanCe replied: "Because the limited 
question of price fixation was before us, we just did not deal with 
the qucstion of their performance, what they could do and so on 
as this was being considered by the DGS&D quarterly." 
3.93. The Committee feel that the request 01 the finn of Sf'ptem-

"ber, 1963. regarding withdrawal of discount of Ks. 250 per road roller 
should have been examined by the Deptt. of Supply and the Minis-
try if Finance in the light of the relaxation in the terms of payment 
already agreed to by them in July, 196:i, Since the terms of payment 
had already been relaxed in July. 1963. which in itself pve a con-
-cession to the finn of about Rs. 1900 per road roller @ ,~ , discount 
earlier offered by the finn In their ftfth request, the withdrawal of 
disconnt of Ks. 250 per road' roller was an additional benefit to the 
firm. 
3.94. The Committee are surprised to note tbat, when the Nego-

tiating Committee finalised their negotiations about the increase in 
'price of the road rollers supplied by the finn in September, 1965, 
the office of the DGs&D did not specifically ~ to the notice 
of the Committee the poor perfonnance of the firm 
.against the various A/Ts placed on them in the past. The Commit-
tee feel that the past perfonnance of the valious firms along with 
the quality of their road rollers should have been brought to the 
notice of the Negotiating Committee, so that the demand for au 
increase in price could have been examined in proper perspective. 
It is also strange to note that the Ministry of Finance did not en-
quire about the performance of the firm agaill.st previous contracts 
-or about the working of the road rollers !>upplied by them, while 
agreeing to the increase in price of road roller!!. 
Role Of Ministry of finance 
3.95. The Committee inquired whether the loss to Government 

could not have been avoided if the officers of the Ministry of Finance 

1551 (Aii) LS-3 
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had been more vigilant with reference to: 

(i) the examination of the financial position of the firm; and 

(ii) the relaxation of the terms of payment. 

3.96. The representative of the Ministry of Finance stated: "One 
would say that the Deputy Financial Adviser who was dealing with 
the case from time to time was aware of the unsatisfactory or tight 
position of the company. . . . . . . . . . .. On the question of the financial 
po&ition of the finn, I find from some files which I have seen 
that some papers connected with its registration which the firm had 
asked for, were available in the Registration Sectic;n of the DGS &D. 
That Section had noted that the financial position of the firm v'as not 
satisfactory and further action was felt necessary. The registration 
of a firm is matter for decision by the DGS & D and I presume it is 
unlikely tha t this note would have been seen by the Finance office 
~  I cannot say definitely on this point because there is no specific 
noting about it but the file was not referred to the Finance Mlinis-
try." 

3.97. "In March, 1960, when the consideration of purchase proposal 
of 30 numbers of the road rollers came up in the first instance, there 
was noting by the DGS & D about the unsatisfactory: financial posi-
tion of the firm on the file. This was seen in the Finance Ministry 
later on dealing With the file." 

3.98. "In March, 1961 when the purchase of 37 road naIlers was 
considered, a meeting; was held in the DGS & D's  room when the 
Deputy Financial Advisor was present. At this meeting the repre-
sentatives of the company also were present. There the Company's 
representatives pointed out about their difficult financial position-I 
would not say 'unsatisfactory' because of blocking of their capital due 
to non-availability of wagons." The witness further stated "From 
time to time the company had also made proposals for relaxation 
in terms of payment. The basic pOint made in th(,se proposals was 
that they were in a tight financial poSition and therefore they should 
be given certain earlier payment so that their ways and means posi-
tion could improve." 

3.99. The witness added that "in the matter of scrutinizing the 
financial position of an unregistered firm, there are certain rules· 
and orders laid down in the Manual (DGS &. D Manual of Office 
Procedure for Supplies, Inspection and Disposals). It is stated in 
the Manual that the Director of Supplies must in making his 
recommendatio!1 ~  satisfy himself that the firm is. c0":lpe-
tent for undertaking such an order. This he does after takmg mto 
account various documents which are to be received with the tender 
or subsequently-like incometax-clearanCe certificate, a report from 
local civil authorities, if necessary etc. The Manual lays down that 
this has to be examined by the Director of Supplies. I do personal-
)y feel that this matter does have a financial bearing and that nor-
mally the manual could not have overlooked thi:> aspect and left 
it entirely to the Director of Supplies." The witness added that 
"I find however that there are specific provisions laid down in the 
manual as to when Finance must be consulted ....... but in this 
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case no consultation with Finance is laid down. I do not know 
whether there is ~  but it is seen that clearly the 
Director of Supplies is named in the Manual as authority, who 
should look into the matter. I, therefore, cannot say that in view 
of existence of such distinction the intention in the manual was not 
that these matters regarding registration should be within the com-
petence of a particular officer if the DGS & D and therefore the deci-
sion is to be taken by him. Nevertheless from a broader aspect my 
personal view would be that if any major financial lacuna or problem 

~ appear to a Finance officer he should not shut his eyes to it." 

3.100. Asked how Finance accepted the plea of the firm about the 
shortage of wagons for relaxation in the terms of payment the wit-
ness stated that the position regarding the delay in despatches be-
cause of the shortage of wagons had been accepted right up to the 
level of the DGS & D and therefore, the gpecitic proposal made by 
the DGS & D in this background regarding relaxation in the terms of 
payment in ~  to assist the firm in getting the money a little more 
quickly and improving their ways and means position to increase 
their production was accepted. 

3.101. The Committee asked whether, in view of the fact that 
the relaxed terms of payment were applicable for a period of 6 
months the Finance Ministry should not have also restricted their 
sanction for a period of six montqs. The Financial Advisor stated: 
"The decision was taken finally in the Ministry of Supply that this 
concession should apply for six months in the first instance ....... . 
This decision was sent to the Director General of Supplies and Dis-
posals. After this decision was taken by the Ministry of Supply, 
at no stage did the Finance Ministrv come into the picture in the 
implementation of this decision. Therefore, it did not come within 
their ambit of action to see that this concession should be so limited." 

3.102. The Committee are surprised to learn that the DGS & D's 
Manual of ProcedUl'e for Supplies, Inspection and Disposals does 
Dot clearly lay down that the representative. of the Ministry of 
Finance should be invariably consulted at the stage of the verifica-
tion of the financial standing and soundness of :I firm before its re-
gistration or for placing initial orders on an unregistered firm. 

3.103. The Committee would like ~  to examine the 
matter and lay down clear instructions so that Govemment's in-
terests are fully safeguarded. 

3.104. The Committee would also like the Department of Supply 
to ensure that all cases which involve Bny departure from standard 
terms of payment, with substantial financial repercussions, should lie 
examined by the Financial Adviser cincemed before final orders 
are passed. 

3.105. The proeedure for cODsiderln, cases of revision of the pur-
chase price should provide that the performance of the firm aDd of the 
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stores supplied by it should be specifically examined so that while 
revising the price the performance aspect is not overlooked. 

3.106. Government should examine whether it would not be de-
sirable to prescribe that where the Pay and Accounts Officer/Chief 
Pay and Accounts Officer attached to a Department, like the De-
partment of Supply, notices any serious irregularity, he should 
bring the matter to the notice of the Head of the Dellartment and 
endorse a copy to the Financial Adviser of the Department so that 
the administrative action required can be taken in consultation 
the administrative action required can be . taken in consultation 
with the Ministry of Finance without loSs of time. This would 
have the added advantage of keeping the Financial Adviser posted 
and payments are concerned. 



CHAPTER IV 

COMPLAINTS AGAINST THE FIRM 

There were a number of complaints against this firm before and 
after the relaxation of the terms of payment m July, 1963. 

Complaints before July, 1963, and Action Taken 

4.2. During the four years from 1959 to July. 1963, when the firm 
as supplying road rollers produced by Agrind Fabrications Ltd., on 
standard payment terms, 23 complaints (Appendix I) were received 
from various indenting officers/consignees in respect of their perfor-
mance. The complaints broadly related to:-

(a) delay in making suppUes; 

(b) defects in road rollers; and 

(c) poor service after sales. 

~  are dealt with below: 

(a) Deiay in making supplies 

4.3. This was a chronic feature of supplies made by the firm. De-
lays ranging from 6 to 8 months were quite common. In one case it 
extended even upto 29 months. 

(b) Defects in Road Rollers' 

4.4. A number of cases of defects in road rollers were reported 
from time to time by the consignees. The principal defects pointed 
out related to cracking of rolls. The Director General Supplies & 
Disposals discussed these complaints with the Director o( Inspection 
and recorded a note on 23rd May, 1961 to the following effect: 

"I discussed with ............ Director of Inspection, rt'garding 
the performance of UPCC road roller.,. He has given me 
a list of complaints received by him which shows that quite 
a large number of rollers have developed cracks in the 
rolls. We have, therefore, to be very, cautious in placing 
orders on UPCC.". 

4.5. The Deputy Director General (Supplies & Disposal) held a 
meeting with the firm's representatives on 25th May, 1961, at which 
the defects in the road rollers supplied by the firm were discussed. 
The firm's representatives stated that the main complaint was in 
respect of the cast iron rolls which were liable to crack. They said 
that the finn were switching over to steel rolls to remove this defect. 

4.6. A serious complaint about the unsatisfactory perfonnance of 
road rollers supplied by this firm was received from the Indian Aid 
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Mission, Nepal. The Head of the Mission wrote to the Director 
General (s&D) on the 24th April, 1962 as fo11ows:-

"Within six months of the arrival of the road rollers they 
started going out of order. Our work programme has 
suffered greatly due to slackness on the part of suppliers 
to replace the defective parts promptly ...... The rollers 
remained idle for practically 3/4th of the p('riod and we 
have not been able to honour our commitments with His 
Majesty's Government of Nepal regarding the completion 
of Tribhuvan Rajpath Road ......... the small saving that 
has been achieved by purchase of these rollers has been 
off-set by the repairs that were necessitated right from 
their supply date." 

(c) Poor Service After Sa.les 

4.7. This service seems to have been uniformally poor. The Chief 
Engineer, Buildings & Roads. Rajasthan. in a letter dated ~  

November, 1962, to the Director General (Supplies & Disposals) com-
plained against the firm. He mentioned inter-alia that the firm, 
despite repeated letters, had not cared to put into working order 
the defective road rollers which were urgently needed for work con-
nected with the emergency. The complaint was examined in the 
office of the DGS&D. The relevant Directorate in the office of the 
DGS&D indicated in a note that it was only after eight or nine 
months and repeated requests by the DGS&D., indenting authorities 
and the consignees, when the rollers were lying idle that the firm 
intimated that they had instructed their mechanics to report to the 
respective consignees. The note made out that the fi:'m h'ld com-
pletely ignored requests and had not realised the importance of the 
work for which the road rollers were required. The Deputy Direc-
tor stated: 

"At this stage there does not appear to be much to be done 
(against the firm) as the item is a short-supply item and 
the firm cannot be totally cut off from purchases from 
them." 

4.8. The delays. defective supplies and poor performance of the 
firm were regularly noted upon in the purchase file of the DGS&D 
before the placing of orders. In addition, on 16th January, 1959, 
the Deputy Director noted that some road rollers inspected for 
supply to Government consignees liad been sold by the firm to other 
parties. 
4.9. Numerous letters and warnings were issued to the firm on 

account of the shortcomings noted above. Despite this, the firm's 
performance continued to give rise to complaints throughout the 
period prior to July, 1963. The question as to why orders continued 
to be placed on the firm, despite its poor performance. was brought 
out in a note dated 2nd November, 1962 by the dealing Deputy 
Director: 

"We are more or less compelled to order on this firm due to 
subject store being a very short supply item in this 
country." 
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4.10. The Committee are unable to appreciate this attitude of 
helplessness on the part of the office of the. D.G.8.&O. The 
Committee are perturbed to find that even  before the proclamation 
of the Emergency, the Directorate of SuppUes and Disposals had 
paid scant regard serious complaints made by tbe Head of the 
indian Aid Mission, Nepal, tbe CbJef Ea.gineer, Rajasthan, etc. 
about the poor performance of the road roDen. The Committee 
feel that the facts warranted deterrent action being taken against 
this unregistered firm for suPPlYing unsatisfaeeory road rollers 
instead of tbe unmerited induIreDce shown to them. 

Complaints after relaxation in terms of Payment in July, 1963 

4.11. There were.a number of complaints in respect of the supply 
,of road rollers by the firm after the relaxation in terms of payment 
was agreed to in July, 1963. A list of 59 complaints received against 
this firm upto August, 1966, is in Appendix III. These complaints 
"Were from three sources, viz.: 

(a) from consignees; 
(b) from the Pay & Accounts Officer; and 
(c) from the Asstt. Accounts Officer (Audit). 

4.12. These complaints are discussed' in the subsequent para-
-graphs. 

Complaints from Consigness 

4.13. A number of' consignees complained against the supply of 
Toad rollers by this firm. These consignees, among others, included 
the Director General, Border Roads, State C"JOvernment etc. Com-
plaints from the consignees fell under five broad headings viz.: 

(a) non-receipt of road rollers, 

(b) delay in supply of road rollers; 

(c) incomplete supplies; 

(d) supplies with deviations from specifications; and substitu-
tion of 3 cylinder engines for 4 cylinder engines after 
inspection of the TOad rollers; and 

(e) intimation of wrong railway receipts numbers. 

4.14. A summary of the complaints and the action t<tken thereon 
1n the office of the D.G.S. & D. in 29 cases is given (,t Appendix IV. 

4.15. The Committee deal with some of the more important com-
plaints in the following paragraphs:-

Complaints by D.G.B.R. about delay in despatch of road Tollers 

4.16. There were a number of complaints from the D ~  
General, Border Roads (D.G.B.R.) regarding delay in despatch ~ 
the road rollers after inspection. As early as 17th January, 1964, 
t.he D.G.B.R. wrote to the Director of Supplies (Vehicles), (D.G.S. 
& D.) complaining that though nine road rollers against AfT No. 
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SP-1/90054-P /II/UPCC/329 dated 12-9-1963 were inspected on 4th, 
October, 1963 and wagons were also arranged on 22nd November, 
1963, the road rollers were despatched only In the 2nd/3rd week of 
December, 1963. 

4.17. In the same letter, the D.G.B.R. also stated that against. 
A/Ts VI/90053-P /II/UPCC/352 dated 27-9-1963, 28 road rollers were 
inspected during October, 1963; 29 road rollers dw-ing November, 
1963 and three road rollers on 4th December, 1963, ~  only 21 roaa 
rollers had been despatched by the firm inspite of their  arranging 
for wagons long ago. The letter stated: "It is felt that the firm is 
not making much effort to expedite the despatch, presumably, due 
to the fact that in this A/T, 90% payment has been authorised to 
them after inspection instead of after proof of despatch as is nor-
mally done." 

4.18. On receipt of the above complaint, the office of the 
D.G.S. & D. addressed the firm on 21st February, 1964, to confirm 
that all the road rollers had been despatched. On 12th March, 1964, 
the firm replied that the supply had been completed by them, and 
:necessary intimation had also been sent to the consignees vide th'eir 
letter dated 12th February, 1964. On the basis of this letter from 
the firm, payments under the acceptance of tenders were finalised 
by D.G.S. & D. and liquidated damages waived. 

4.19'. The D,G.B.R. again complained on 23rd March, 1964 to the 
Director, Veh.icles (D.G.S. & D.) about persistent delay in supply of 
road rollers by firm. The letter stated inter-alia: 

"Your attention is invited to para 4 of our No. 67561/100/ 
Road Rollers/Es/BRD dated 12th Feb., 1964, (Appendix 
IV -A) in which it was stated that in order to achieve 
quicker deliveries the usual condition of payment after 
proof of despatch may be included in the A/T." 

"It is noticed that in spite of ow-above request, 90% payment 
has been authorised after inspection, M/s. U.P.C.C. are 
still holding 55 road rollers duly inspected and in spite 
of our requests the progress towards despatches is very· 
poor." 

"You may please ensure that the firm o.espatches fill the Road 
Rollers immediately these are ~  and passed. You· 
may also please consider to amend the payment clause in 
this case.' 

4.20. The Committee have been informed that the following 
action was taken: 

"This matter was examined in the office p£ D.G,S, & D. Cat the 
Assistant Director's level in the month of September, 1964. 
i.e. about 6 months later. It was noted that the D.G.B.R.'s. 
letter of 12-2-1964 had been taken into account \uhile plac-
ing the order and that since the payment terms had been> 
introduced not very long before, it was enough if the firm 
was told to expedite dtliveries. This office note was not 
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shown to the Director to whom D G.B.R's letter had been 
addressed." 

4.21. The Committee regret to note that, ill spite of the fact that 
delays in despatch of road rollers, after inspedion and advance ~ 

ment of 90 per cent. were brought to the notice of the DGS&D in 
January, 1964, and March, 1964 by the DGBR, the terms of payment 
were not revised. It is also strange that the complaint addressed by 
the Director General, Border Roads Organisation, to the Director, 
vehicles (DGS&D), on %ard March, 1964 was ~  in the office 
of the DGS&D in September, 1964, i.e. six months after its receipt, 
at the level of Asstt. Director only and that it was not brought to 
the notice of the Director to whom the DGBR's letter had been 
addressed. 

4.22. The DGBR had already indicated in his two letters men-
tioned above that the DGS&D should  consider the desirability of 
amending the payment clause and, if that had been done at that 
stage, a number of lapses which took place in this transaction sub-
sequently could have been avoided. 

Defects in the Road Rollers supplied to the Border Roads Organisa-
tion 

4.23 A number of defects in the road r011ers supplied by this 
firm to the Border Roads Organisation were brought out in the 
D.G.B.R's letter of 22nd February, 1966. This was followed by 
a U.O. letter dated 6th August, 1966 from the Secretary. Border' 
Roads Development to the Secretary, Deptt. of Supply. This letter 
of 6th August, 1966, (Appendix IV-B) inter-alia referred to the defects 
in the road rollers supplied in 1963-64 as under:-

" ........ D.G.B.R has furnished us a list indicating the nature 
of defects noticed in these rollers. A copy of the list is 
enclosed herewith for persual. (See Annexure). These 
defects were intimated by D.G.B.R to the firm and the 
latter were asked to rectify them by free replacement 
of component parts, suggest remedial action for rectifica· 
of these defects and also undertake improvements in 
future designs. The firm is al80 reported to have neglected' 
the 'after sales' service. D.G.B.R. has reported that there 
has been no response from Uie firm despite reminders." 

And again:-

" .... , . It is for consideration whether D.G.S.&D. should 
place orders for any more Agrind Moore Road Rollers for 
Border Roads or projects exeouted by any agency in the 
hilly areas." 

4.24. As a result of this V.O. letter dated Cth August, 19'66, a 
meeting was held between the representatives of the firm and 
Inspection Wing on the 6th September, 1966. (Indentors' represen-
tatives did not attend. though specifically invited). The defects 
pointed out by the Indentors were brought to the notice of the firm 
and they agreed that they would rectify them if the indentors could 
give the necessary facility to enable their representative to visit 
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different sites. The Committee also find from the papers furnished 
to them that a reply to the D.G.B.R's. letter of 22nd February, 1966, 
was given by the Director of Inspection (Calcutta) on 7th May, 
1966 (Appendix V). No formar-reply was, however, sent by the 
Deptt. of Supply to the Secretary, Border Roads Development to 
his U.O. letter of 6th August, 1966. During evidence, the Committee 
referred to the U.O. letter dated 6th August, 1966. from the Secre-
tary, Border Roads Development to the Secretary. Deptt. of Supply, 
and enquired whether any further orders ",ere placed on this firm 
for the supply of road rollers to the D.G.B.R. The Secretary, Deptt. 
of Supply, stated that no further orders were placed on MIs. U.P.C.C. 
on behalf of D.G.B.R. 

4.25. It a.ppears from the compWnts made by D.G.B.R. that the 
Agrind Moore Road Rollers were net found suitable for use in hilly 
areas. Earlier also there were complaints from the India Aid Mis-
sion in Nepal about the poor performance of these road. rollers. 
The Committee feel that the ofIke of the D.G.S.&D. should have 
investigated more expeditiously and thoroughly the complaints 
about unsatisfactory performance of these road rollers ~  of 
complacently eoa.tinuln, to place orders with the firm. 

Complaints by Pay & Accounts Officer, Calcutta and Chief Pay and 
Accounts Officer, New Delhi 

4.26. The Pay & Accounts Officer. Department of Supply, Cal-
cutta, the .Pay & Accounts Officer and the Chief Pay & Accounts 
Officer, Department of Supply, New Delhi, addressed in all 15 
letters from November, 1963 to March, 1966, to the Directorate 
General. Supplies & Disposals, enumerating various complaints 
received against the firm. These letters are reproduced in Appen-
dix VI. 

4.27. The very first letter of the Pay & Accounts Officer, Cal-
cutta, dated 2nd November, 1963, addressed to the Directorate Gene-
ral of Supplies..-& Disposals, dealt comprehensively with the delay 
in the despatch of 77 road rollers by the firm after taking advance 
payment representing 90% of the cost. The A/Ts in C)uestion per-
tained both to the period before July, 1963, and after the relaxation 
in terms of payment. The relevant extracts from the letter of the 
Pay & Accounts Officer dated 2nd November, 1963 are reproduced 
below:- . 

"The following advance 90% payment on proof of inspection, 
have been made to the firm. against the under mentioned 
A/Ts. for supplies of the road rollers, quoted against each 
A/T. But it appears that the firm have not been able to 
despatch all the road rollers for reasons known to t?em. 
No 5% bills with proof of despatch has yet been received. 
On the other hand one consignee has expressed his in-
ability to accept 90% debits, as he has received neither R.R. 
nor the road rollers, for which debits were raised. You 
are therefore requested to issue necessary instructions to 
firm to expedite despatch of the rollers if not already 
done, and to the consignees to accept the debits, as per 
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terms of the A/T 00% payments &re made on proof of 
inspection only." 

A/TNo. Consignee Quantity Amount of 90% 
of payment 

Road 
Rollers 

I. SVI 817073-P/U O. C., ESD eM) Kankinara. 
UPCC/60 dt.22-2-63. 

2. SVI/s263-N/n/UPCC/ (i) Executive Engianeer P.W.D. 
263 dt. 30-7-63 (R&B) Abhayapuri. 

(ii) Executive Engineer Maha- 2 
nadi Bridge Dvn., Curtack. 

(iii) Executive Engineer Balasore 4 
High Way, On. Balasore. 

'(iv) Dy. Engineer, National 
High Way, Sub-Divn. Bassein 
NO.-I, Bassein. 

3. SVI/SSS6/N/II/UPCC/ Asst[. Engineer, R.P.S., Stores 
270 dt. 3-8-63 Sub-Divn., Chambal Project, 

Rllwlltbha, C/o. P.B. NO.9 Kota 

4. SVI/24547-N/n/UPCq Executi\'e Engineer (I) C. Rly. 
271 dr. 3-8-63 Sccundrabad. 

S. SVI/S4024-P/11/UPCC/ A. c. O. S. (S&C) N. F. Rly. 
272 dt. 3-8-63 Siliguri. 

6. SVI/5402I-P/IJ/UPCC/ A.C.O.S. (Construction)' N. Rly. 
275 dt. 5-8-63 Robertsganj, Dim, Mif21pur, 

U.P. 

'7. SVI/2842-N/u/UPCC/ 
276 dt. 6-8-63 

8. SVIf4283-P/II/UPCC/ Executive Engineer (B), Power 
321 dt. 4-9-63 House Divn. Raxaul. 

·9. SVIf8IS7S-P/uIUPCCI The Barrack Stores Officer, 
323 dt. 6-9-63. Tank Factory, at Pattab hiram 

Milly Siding. 

10. SVI/900S4-PfIIIUPCC/ E. C. Project, Vartak, Cia. 56 
329 dt. 12-9-63 APO, Rty. Station New Milsa-

mario 

II. SVIf900Sl-P/II/UPCC/ 
352 dt. :n-9-63 

Do. 

4 

9 

16 

86,210'00 

No payments. 

86,211'00 

43,105,' 50 

6,89,688' 00 

4.28. The Committee have been informed by the Department of 
Supply that the letter dated 2nd November, 1963, from the Pay & 
Accounts Officer, Calcutta, was not traceable in the office of the 
D.G.S. & D. It was, therefore, cnmcult to say as to whether any 
reply was sent thereto or any action was taken thereon. 
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4.29. The Committee are surprised to know that the Brit com-
plaint dated 2nd November, 1963 from the Pay & Accounts Officer, 
Calcutta, is not traceable in the office of the D.G.S. and D. 

4.30. The Committee would like Government to investi&"ate how 
this important letter was not brought on record and take suitable 
action against the party at fault. 

4.31. The Committee cannot help feeling tbat bad this complaint 
(made within four months of the relaxation of tenns) received the 
serious consideration that it deserved, many of the complication. 
which followed later from the ~  of the firm in delayin, or 
defaulting in supply mlght have been obviated. 

4.32. It may be conveniel'lt to deal with the remaining letters from 
Pay and Accounts Officers, Department of Supply, under two broad 
heads: 

(i) Complaints pertaining to A/T's placed before 17th July, 
1963, and 

(ii) Complaints pertaining to A/T's placed after 17th July, 
1963, i.e. after the relaxation in the terms of payment to 
the firm. 

DrawaL of advance payment by the firm by quotmg wrong ratlway 
receipts. A/T No. SVI/52363-N /11/61 dated 22-2-1963. 

4.33. ~ office of D.G.S.&D., New Delhi, placed an order for 
supply of 30 road rollers on UPCC. (P) Ltd., under A/T No. SV-1/ 
5263-N Ill/61 dated 22-2-1963. The AIT provided for standard terms 
of payment namely 90% payment on proof of despatch after inspec-
tion and 10% on production of consignees' receipt. They P~  & 
Accounts Officer, Department of Supply, Calcutta, became SUSpICiOUS 
about the actual despatch of road rollers by the finn to the consignees 
after drawal of 90% advance on proof of despatch after inspection. 
lIe investigated-the facts and reported the matter to the Director 
of Supplies, Office of the D.G.S.&D., in his D.O. letters dated 14th 
June 1965, 21st June 1965, 27th July, 1965 and 21st September, 1965 
(Appendix VI). The Pay & Accounts Officer summarised the ~  
in a statement enclosed with his letter of 21st September, 1965, whICh. 
is reproduced below: 
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4.34. The Pay & Accounts Officer, Calcutta, in his letter dated 
21st September, 1965, also pointed out inter alia that "As the A/T 
stipulates payment of advance gO}f) cost of stores on proof of 
despatch after inspections and as the facts show that the stores were 
not despatched strictly in conformity with the declaration made by 
the supplier in advance payment, bills, it appears that a prima. facie 
case of fraud by the firm has been established and that all action 
due in such event should be initiated from your end." 

4.35. The Department of Supply have stated in a note to the 
Committee that on receipt of the complaint from the Pay & Accounts 
Officer, Calcutta, the following action was taken:-

"The matter was taken up with the firm and there was corres-
pondence between the DGS&D, the P&AO and the finn as 
well as the consignees. Ultimately, it was found that all 
the road rollers had been supplied by the firm to the con-
signees although 2 Nos., for which payment had been 
claimed against R/Rs, had been despatched by road in-
stead of rail. The P&AO, New Delhi wrote a letter dated 
11-10-1965 to the DGS&D in which he stated that he had 
received a letter from the P&AO, Calcutta to the follow-
ing effect: 

"P&AO(S), Calcutta, has since informed this office that all the 
cases in which supplies had not reached the consignees but 
in which advance payments were drawn, as reported 
earlier, stand regularised as the consignees have intimated 
receipt of stores though long after the date of despatch as 
mentioned by the firm in the advance payment bills. The 
supplies were received by consignees either under diff-
erent R/Rs or in some cases by road instead of by rail as 
indicated on the advance 90% bills." 

"In view of the position intimated by the P&AO(S), Calcutta, 
it does not seem to be necessary to withhold hereafter 
advance payments to the firm for which specific provision 
exists in the contract. These are, therefore, being releas-
ed." 

4.36. This letter was examined in the C&W Section of the 
DGS&D. It was taken to apply to all cases in which complaints had 
been made by the Pay & Accounts Officer, Calcutta. Despite the 
Pay & Accounts Officer's report that all cases had been regularised, 
the DGS&D addressed a letter to the firm on 1-11-1965 in which the 
firm were told' that they had obtained payments fraudulently by 
quoting wrong R/R Nos. It was added: 

"This is most irregular practice in your part and you are 
advised in your own interest to desist from such irregula-
rities in future as any recurrence of such action on your 
part is likely to adversely affect your registration with 
this Directorate General." 

4.37. The Committee had called for copies of the entire corres-
pondence that passed between the Pay & Accounts Officers, the 
Directorate General of Supplies & Disposals and the Department of 
Supply. 
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They find that the Pay and Accounts Officer, New Delhi had in con-
tinuation of his letter dated 11th October, 1965, which has been re-
pr?duced by the Department of Supply in their reply to the Com-
mittee (see para 4.35) had addressed another D.O. letter No. SM3-
(432)VII/1972-73 dated 23/26-11-1965 to the Deputy Director General 
{Genl), Office of the Director General of Supplies & Disposals, New 
Delhi. Relevant extracts from this letter are reproduced below:-

"Kindly refer to my D.O. letter No. SM3(432)VII/1584 dated 
11-10-1965 addressed to Shri. ........ regarding fraudulent 
payments obtained by M/s. United Provinces Commercial 
Corporation (P) Ltd., Calcutta against A/T No. SV-l/ 
5263-N /II/UPCC/61 dated 22-2-1963. 

P.A.O. (Supply) Calcutta has now intimated that one of the 
consignees under the subject A/T, who had previously 
acknowledged receipt of stores in full and good condition 
has now reported that the two rollers supplied by the firm 
are not fully equipped as required under the A/T and also 
bear no inspection marks as well. This fact has also been 
reported to your office vide P.A.O. Calcutta's D.O. letter 
No. SA V /SV-l/UPCC/1l90 dated 14-10-65. He has also 
withheld payment to the suppliers of their current bill 
covering the advance ]0% payment of Rs. 86,211 / -made 
against the particular supply. 

I shall be grateful if you kindly confirm the action taken by 
P.A.O. (Cal.) as mentioned above and also expedite further 
necessary action in this case." 

4.38. The Chief Pay & Accounts Officer, New Delhi, in his D.O. 
letter dated 26th/28th March, 1966 to the Add!. Director General 
Supplies and Disposals, drew attention to these letters Qf the Pay 
& Accounts·Officer, Calcutta pointing out that the firm appeared "to 
have obtained fraudulent payments against A/T No. SV-l /5263-N / 
I/UPCC/61 dated the 22nd February 1963 by quoting bogus R/R 
Nos. in the 907;' advance payment bills." 

4.39. The Committee were informed during evidence that the 
Central Bureau of Investigation had been asked to look into this 
alleged fraudulent practice of U.P.C.C.(P) Ltd. 

4.40. It would appear from the facts that the firm Ltd. drew 
900/,· of advance payment on proof of despatch after idllpeCtion o' 
road ~ within three or four months of the placing of the AfT in 
February, 1963. 

4.41. As regards the supply of road rollers, the following three 
instances bring out the performance of the finn: 

4.42. The firm indicated. In the bill dated 8th May, 1963 
for 90(./;, advance payment that two road rollers had been despatched 
by rail to the Executive Engineer, BhilBshipara Uivision on 4th May, 
1963. These road-rollers were actually received by the consignee by 
road in May, 1965, i.e. after two years. 



45 

4.43. In the seeond case, the Executive Eqineer, P.W.D .• Abba,. 
puri. intimated that the road rollers were actually received by him 
six months after the date of despatch declared in tile ftrm's bill for 
90'1< advance payment and that the RIRs quotetl in the bill fo·r 
90'!v advance payment were different from the R/R's under which 
the road rollers were actually received. 

4.44. In the third case, the Executive Engineer, P.W.D., Gouripur 
Division, intimated that he received only accessQries against the R/R 
sent by the arm in respect of the road rollers. These road rollers 
were actually received by him In July, 1965, Le. after a period of over 
two years of the date of despatch indi:cated in the RIR quoted by the 
firm. 

4.45. The Committee find it difficult to appreciate how the office 
of the DGS&D eould content themselves with tile issue of a mere 
warning letter to the firm on 1st November, 19G5 and how they ex-
pected this to put a stop to questionable practices being indulged 
in by the firm. The Committee cannot help teeling that it was this 
gross laxity on the part of the oftlce of the DGS&D which encourag-
ed the firm to persist in their dubious practice of taking advances 
from Government without D~ eunest steps to despatch the 
road rollers to the consignees. 

Drawal of advance Payment by the firm without Despatch of Road 
Rollers A/T No. SV-l/5263-N /IIIUPCC/740 dated 30-6-1964. 

4.46. The Pay & Accounts Officer, Calcutta, in his D.O. letter 
dated 12th March, 1965 to the Director of Supplies, Office of D.G.S.& 
D., New Delhi, set out the salient facts of the case. relevant ex-
tracts from which are reproduced below: 

"Please refer to the A/T No. SV-1/5263-N/II/UPCC/740 dated 
30-6-1964 placed on Mis. United Provinces Commercial 
Corporation (P) Ltd .. Calcutta for the supply of Road 
Rollers against the Consulting Engineer (Road Develop-
ment), Ministry of Transport and Communication (Road 
Wing). New Delhi, indent No. SP-14(4)/62-MP dated 17-11-
1962. The A/T in question, is an order for the supply cf 
75 Nos. Road-Rollers valued at Rs. 36.33,375/-. The terms 
of paymenf as stipulated in clal!se 17(e) ~ the A/T being 
907< of the cost after inspectlOn, the firm has already 
obtained advance 90(,7,) payment for the entire quantity of 
o;tores during July to September. 1964 i.e. within a ppriod 
of three months from the date of placement of the A/T. 

2. It further transpires from the records of my office that 
only two road-rollers have been despatched under R/R/ 
Nos. G. 265814 dated 25-12-64 and G.214465 dated 20-2-65 to 
two different consignees so far a!'l against a total number 
of 75 road rollers for which balance 5% payment has also 
been received as per terms of the A/T. It is observed that 
advance 9Ol;' payment were ~  by the. firm in both 
the above cases in early September, 1964 whIle the stores 

IS51 (Ali) LS-4 
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were despatched in December, 1964 and February 1965 
respectively. 

3. A reference was made by my office to 13 consignees as per 
A/T on 2-12-64 after payment of advance 90% to the firm 
enquiring if the stores were received by them in the mean-
time. As many as four consignees have since intimated 
that none of them has yet received the stores. A few con-
signees have intimated their grave concern over this and 
have taken a serious view of the matter. It is, therefore, 
for consideration whether in the interest of the consignees 
who have not yet received the stores, but received 90% 
debit for the cost of stores, my office may effect recovery 
of 90% cost from the outstanding bills of the firm." 

4.47. This was followed up by the Pay & Accounts Officer, Cal-
cutta, with the Director of Supplies, Office of D.G.S.&D., New Delhi. 
through his D.O. reminders dated 24/25th March, 1965, 27th April, 
1965, and 2nd June, 1965. 

4.48. The Chief Pay & Accounts Officer, New Delhi, followed up 
the matter with the Add!. Director GE'neral of Supplies and Disposals 
through his D.O. letter dated 28th March, 1966. Relevant Extracts 
from the letter of the Chief Pay & Accounts Officer's letter are 
reproduced below: . 

"The P&AO Calcutta in the meantime has further reported 
-that against A/T No. SV-l/5263-N/II/UPCC/740 dated the 
30th June, 1964, which is for the supply of road rollers 
and which provides for 90% +5 % + 5% payments on 
inspection, despatch and receipt of stores by consignee 
respectively, the firm had obtained 90% ppyment for the 
full quantity ordered, during the months of July to Sep-
tember, 1964, but that it has despatched only 31 road 
rollers and that too long after the inspection was complet-
ed-the minimum time lag between the dates of inspection 
and-despatch being 119 days. Balance 5(lr, payment, which 
was admissible after despatch of stores has also been ob-
tained by the firm against :n road rollers but no bill for 
the final 5ty" payment supported by consignee's receipt 
certificates have been received so far. Claims for 5% pay-
ment admissible on proo£ of despatch, for the remaining 
44 road rollers have not yet been received and it is doubt-
ful if these road rollers have been despatched at all 
although the date of delivery stipulated in the A/T ex-
pired long ago. In this connection, I would refer to your 
office letter No. SV-l/5263-N/ll/ dated the 6th September, 
1965, addressed to the P&AO(S), Calcutta and request you 
to consider the desirability of investigating whether (1) 
abnormal delay in despatch of stores all along has act-
ually been due to booking restrictions and non-availabili-
ty of wagons, (2) the remaining 44 road rollers already 
inspected in the year 1964 are still lying with finn in good 
condition, and (3) the 31 road rollers for which 5% pay-
ment has been claimed by quoting R/R Nos, have p.ctually 
been received by the consignees. 
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If as a result of such investigation, the firm is found to have 
indulged in drawing payments fraudulently and/or to 
have deliberately delayed despatch of stores to consignees,-
it may be considered if the concession of ~  90% 
payment on inspection may not be withdrawn from the 
firm in respect of all A/Ts. containing such terms and also 
whether the firm might be blacklisted." 

4.49. The Committee have already commented on the inadequacy 
of Government action in issuing on 1st November, 1965, to the firm 
a mere letter of warning to desist from irregular practices. The 
Committee feel that had the Directorate Generali of Supplies and. 
Disposals given careful consideration to the concrete suggestions 
made by the Pay and Accounts Officer, Department of Supply, 
Calcutta, to recover the advance payments taken hy the firm with-
out despatching the road rollers from the outstanding bills of the 
firm, Government would have been y.ved considerable financial 
loss. They also feel that had the three points for action posed by 
the Chief Pay & ACiCounts Officer in his letter of Marcb 1966, 
namely: Investigation into the abnormal delays in despatch of road 
rollers by the finn,phystcal verification at the firm's premises of the 
load rollers already inspected and paid for but not despatched, and 
verification of receipt of road rollers from consignees; been proceed-
ed with, the malpractices indulged In by the firm would have come 
to Ught earlier. The Committee would likt: Government to investi-
gate wby adequate IWtlon was not taken on these communications 
of the Pay & Accounts Offict'r, Department of Supply, Calcutta, and 
Chief Pay & Accounts Officer, New Delhi. They also feel that a 
procedure should be devised by which such complaints from senior 
accounts officials of the Department received the personal attention 
of senior officers of the Department so that remedial measures are 
initiated without loss of time. 

Remedial Measures to Avoid Recurrence of such Instances. 

4.50. The Committee desired to know from the representatives of 
the Department of Supply and the Directorate General of Supplies 
and Disposals as to what remedial measures were proposed to be 
taken to guard against the recurrence of such instances where firms 
manage to take money on inspection and despatch by indicating 
fictitious or wrong R/R/ Nos. in the bUls for 90';{· advance pay-
ment. The Secretary, Department of Supply, stated that it was the' 
first case where irregularities of this nature had happened. The 
Director General, Supplies & Disposals, added: 

"We find now that there is no fool-proof system. That is the 
question we are addressing ourselves right now." The 
witness added that railway receipts showed that certain 
goods had been despatched by the supplier to the con-
signee and the description of the goods was given but not 
always in sufficient detail." 

4.51. The Directorate General of Supplies and Disposals have now 
devised a proforma in which the consignees are required to send 
intimation about receipt of stores expeditously to the DGS&D. 



4.52. The Committee also find that a provision already exists in 
the standard form of AITs that the railway receipt should be sent 
'by the suplier to the consignee direct by registered post under inti-
mation to the office of the D.G.S. & D. 

4.53. The Committee would like the Department of Supply I 
Directorate General of Supplies & Disposals te go fully into the 
matter in consultation with the Ministry of RaUway. and major 
indenting departments with a view to devise a fool-proof procedure 
for ensuring that a supplier cannot ret away with advance payment 
without actually despatching complete goods alter inspection. 

Late issue of instructions about the consignees-not a cause for delay 
in despatch of road rollers. 

4.54. One of the reasons for which the supplies could not be made 
in time, as alleged by the firm, was the change in the instructions 
about the consignees. During evidence, the Committee drew the 
attention of the Secretary, Deptt. of Supply to this and enquired if 
"In some cases the consignment orders were changed as much as two 
years late and delay in deliverr. was due to this." The Secretary, 
Deptt. of Supply, stated that' these variations had to be made 
because the works for which road rollers were required had been 
completed and so consignees never wanted the road rollers. . .. That 
is precisely the reason why variation took place because the delay 
was two, years". To a question "whether the firm have a valid 
excuse for the delayed supply", the witness replied: "No valid 
excuse." 

4.55. The Committee have been informed by the Department of 
Supply in a written note "all the 106 contracts placed from the year 
1961 onwards have been reviewed which reveal that the consignment 
instructions were given in 86 acceptances of Tender initially and 
in 20 acceptances of Tender, consignment instructions were given 
subsequently on receipt of definite consignment instructions from 
indentors. The consignment instructions were amended in 47 cases 
,(involving 560 road-rollers). The maximum time-lag was one month 
and 23 days and the minimum time-lag was one day." 

5.56. It would thus appear, tDl the time taken in the ilS1le 01 
consignees instructions in the office of the D.G.S.&D. was net the 
primary cause of the delay in the despatch of road rollers 1Iy the 
firm. The Committee sua:gest that the matter should be further 
investigated by Government. 

Non-availability of wagons-not a cause jor delay in despatch of 
road rollers as alleged by the field. 

4.57. The Divisional Engineer, Highways and Rural works, 
Guindy (Madras), in his letter dated 27th Sel=tember, 1965. to the 
Asstt. Director of Supplies, office of the D.G.S. & D .. pointed out that 
the Divisional Traffic Superintendent, Shalimar had informf!d him 
that there was no outstanding indent for ~ S at Shalimar from 
Mis. UPCC (P) Ltd., for despatch of road rollers to Madras. The 
firm had, however, informed the D.G.S. & D. in their letter dated 
10th August, 1965, that they were unable to despatch the road rollers 
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due to restrictions in railway booking. The Divisional Engineer 
stated that from the reply of the Divisional Superintendent, Shali-
mar, it was clear that the firm had not contacted the rlli1way authori-
ties at all. 

4.58. Similarly, the Executive Engineer, P.W.D. (Patiala), while 
forwarding copy of the telegram dated 10th January, 1966, informed 
the D.G.S.&D. that the firm had not been able to despatch road 
rollers even though the railway authorities had intimated that there 
were no restrictions on the booking of wagons since 13th October, 
1965. 

4.59. As mentioned earlier in this Chapter, the Director General, 
Boarder Roads, had also in his letter dated 30th March, 1964 (Appen-
dix VII) pOinted out that the complaint of the firm regarding non-
availability of wagons was not correct. 

4.60. The Director General, Border Roads, in his letter No. 67/561/ 
100/RR/396/ES/BRD dated the 20th October, 1964, had inter-alia 
reported to the Director of Supplies (Vehicles), office of D.G.S. & D. 
as under: 

"It is also brought to your notice that Mis. Jessops & Co., Ltd., 
Calcutta have had no difficulty in despatching the Road 
Rollers to Eastern Sector during the same period and 
delay in despatch by Mis. UPCC is not understood.". 

4.61. The Committee drew attention of the Secretary, Depart-
ment of Supply, to these complaints' and asked why the explanation 
of the finn regarding non-availability of wagons was accepted by 
the officers concerned. The Secretary, Department of Supply stated: 
"That is being looked into". 

4.62. The Committee also find that the Director (O&M and COM) 
of the office of the D.G.S. & D. in his report dated 19th November, 
1966, had inter-alia stated:-

"It was 1£8t checked that other suppliers of road rollers i.e., 
Mis. Jessops, Mis. Greaves Cotton and MIs. Britannia, all 
situated in Calcutta were on an average not taking more 
than 30 days in arranging despatches of the road rollers 
after inspection. If so, Mis. UPCC could not reasonably 
advance the plea that they were facing difficulties in ob-
taining railway booking for arranging timely despatches 
of these road rollers after inspection.". 

. 4.63. The Committee are not able to appreciate bow the Directo-
rate General of Supplies and Dispos,als Delhi did not make adequate 
USe of tbeir offices at CaIc'Utta to verify the trutb of the finn's con-
tention tbat ~ ~ ~  delays from six months to two yean were 
due to non-availability of wagons. U the Directorate General of 
Supplies IUld Disposals, Delhi had pursued tbe matter either directly 
with the Rallways or tried to ascertain the position regarding des-
patch of road roDers by the other two Arms, MIs. Jessopfl and 
Britannia, they would have come to know that non-availability of 



wagons was not the real cause of delay in the despatch of road 
rollers. The Committee regret the lack of vigilance shown by the 
Directorate General of Supplies and Disposals in investigating these 
complaints and would like that responsibility for this laxity should 
be fixed and disciplinary aotion taken against the persons at fault. 

SWbstitution of 4 Cylinder Engines by CyLinder Engines. 
4.64. The Executive Engineer, Bijni Division informed the Pay 

and Accounts Officer, Calcutta, in his telegram dated 3rd September, 
1965 that he had received 2 r:oad rollers fitted with 3 cylinder engines 
instead of 4 cylinder engines and that these engines had no inspec-
tion marks on them. 

The Chief Engineer, B.&R., P.W.D., Rajasthan, in his letter 
No. F.8(4) 10/D-4075/Sec. III/66, dated 1st March, 1966 had intimated 
the D.G.S.&D. that ..... . 

., 
"the firm has made a lot of changes after inspection of the 

Road Rollers and drawing 90% cost in advance. The 
Engines fitted with the Road Rollers have completely 
been changed by replacing 3 cylinder Engines instead of 
4 cylinder Engines mentioned in the A/T which are not 
considered suitable, as the BHP of Fordson Dextra 3 cylin-

.cler engine in 32 BHP whereas that of Fordson Major 4 
cylinder engine provided in the A/T is 51.8 BHP. It is 
really a serious irregularity on the part of the firm to have 
changed engines completely after their final inspection 
and drawing 90% cost in advance." 

The Chief Engineer in his another letter No. F.8(4) (12)/0-3749/ 
Sec. III/56, dated 1st March, 1966, had also pointed out that ..... . 

"The Engine Fitted with the Road Rollers is Fordson Dextra 3 
cylinder 32 BHP, whereas as per detailed specifications 
mentioned in the AfT, this should be Fordson Major 4 
cylinder 51.8 BHP. Hence the supply of Rollers is quite 
contrary to the specifications given in the AfT." 

4.65. The Ministry have stated in a note to the Committee that: 
"between September, 1965 and April, 1006, 5 complaints were receiv-
ed from different consignees to the effect that, after inspection, the 
finn had substituted 3 cylinder engines in place of 4 cylinder engines. 
Further enquiries have been made and it has been found that com-
plaints of this nature have been made in respect of 21 road rollers. It 
is pJssible that similar substitution may have been done by the "firm 
in other cases as well. Consignees are being requested to carry out 
a check and report any further instanc!;' of this fraud so that suitable 
action may be taken against the firm.". 

4.66. The Committee enquired how the firm substituted 3 cylinder 
engines for 4 cylinder engines in 21 road rollers and what action was 
taken in this regard. The D.G.S. & D. stated that the original speci-
fica.tions mentioned the fitting of 4 cylinder engines (51.8 HP). In 
abaut 1965, the firm started substituting Dextra Engines 3 cylinder 



51 

46 HP and this seemed to ha ve been done in the case of 21 road 
rollers. Subsequently, the firm approached the D.G.S. & D. for an 
amendment letter. Then there was a technical examination of the 
adequacy of the 3 cylinder engine and it was held that this was an 
adequate substitute for the 4 cylinder engine. 

4.67. The amendment letter was issued in the case of 2 road 
rollers supplied to the Superintending Engineer, Ahmedabad, but no 
such amendment letter was issued in respect of the remaining 19 
road rollers supplied with 3 cylinder engines after inspection. The 
witness added that, subsequent to the issue of the amendment lefter, 
the firm was permitted to supply road rollers with 3 cylinder 46 HP 
Dextra engine. Asked if the fitting of 3 cylinder engines did not 
affect the efficiency of the road rollers the witness stated: "From the 
technical point of view, it was acceptable. But from the legal point 
of view, it was a deviation from the AIT in 21 cases." Asked further 
if the question was examined from the point of view of reducing the 
cost, the witness replied: "That was also looked into". He added 
that when the 3 cylinder engines came into the picture sometime in 
1965, the general costs had increased appreciably. Certain figures 
given by the firm were examined and it was agreed, in =onsultations 
with the Ministry of Finance, that no reduction price need be obtain-
ed. 

4.68. Asked whether any change with regard to the engine was 
allowed in the case of the other suppliers, the, witness stated that the 
other manufacturers were using Parkins 4 cylinder 42 HP engines 
made in India. In the case of Mis. UPCC (P) Ltd., the engine was 
imported and it was understood that the foreign manufacturers had 
discontinued the manufacture of 4 cylinder engines ~  were manu-
facturing only 3 cylinder engines with 46 H.P. On the 11rm's repre-
sentation, technical examination was carried out by the Director of 
Inspection and it was found that 3 cylinder engines would serve the 
purpose equally well. 

4.69. The Committee enquired: Why rvad rollers with 4 cylinder 
engines were ordered from the firm if those with 3 cylinder engines, 
which might have been cheaper, could serve the purpose. The 
Secretary, Deptt., of Supply, stated that the firm had orginally offer-
ed the road rollers with 4 cylinder 51.8 H.P. engine and therefore the 
question at that time was to accept or reject it. It was only in 1965 
that the firm reported that the manufacture of the 4 cylinder engine 
had been discontinued by the foreign manufacturers and it was then 
that the question Of substituting it by 3 cylinder engine arose and 
was considered. 

4.70. The Committee are distressed to note that in 21 Road Rollers 
the firm seem to have substituted 3 cylinder engines in place of 4 
cylinder engines after inspection of the road rollers. The Committee 
feel that substitution of 3 cylinder engines in place of 4 cylinder en-
gines, after inspection, is a serious matter and requires further in-
vestigation. The Committee need hardly add that after investigation 
necessary action should be taken against the parties at fault. 



4.'71. It has also been observed that in one case, the Executive 
~ , , in his telegram dated 3rd September, 1965 infonned 

the Pay and Accounts Officer that the firm had supplied 2 roadl 
rollers fitk>ti with 3 cylinder engines instead of .{ cylinder engines' 
and that they bore no ~  markings. The Committee are un-
able to understand how the engines whirh bore no inspection 
makings of the D.G.S.&D. were fitted in the foad rollers and 
supplied by the finn. They desire that this -case may be investigated 
with a view to find out the modus operandi of the firm and the 
loopholes.in the procedure. 

The Committee desire that the Government should investigate 
as to how the firm supplied to the Chief Engineer, Rajasthan the 
Fordson Dextra 3 cylinder engines with only 32 BHP as against the 
Fordson Major 4 cylinder engines with 51.8 BHP, as provided in the 
A/T. 

4.72. The Committee desire that the remaining cases im/olving 
16 road rollers should also be thoroughly investigated and responsibi-
lity for the lapses fixed ott the parties at faUlt. 

Reference by the Assistant Accounts Officer (Audit) 

4.73. On the 6th September, 1966, the Asstt. Accounts Officer 
(Audit) wrote to the Directorate (D.G.S. & D.'s office) in which he 
brought out the folbwing alarming information: 

(a) Out of 709 road rollers ordered up to August, 1965, only two 
were despatched within the delivery dates 3tipula\ed in 
A/Ts. 

(b) In4smuch as progress payments had been sanctioned to 
give a fillip to production and supply -of road rollers, it 
was evident from the delays which had oecured in des-
patch that this purpose had not been served. 

(c) 9O(lt advance payment had been made to the firm for 201 
road rollers which had not been despatched. This had 
resulted in irregular retention of Government money 
amounting to Rs. 89,59,575'00. 

(d) The two other suppliers of road rollers were making sup-
plies well in time without the facility of special payment 
terms. 

4.74. This letter at last resulted in a complete re-t:xamination of 
the entire matter. and the special payment terms for the firm were 
withdrawn on 23rd September, 196'6. The other matters arising out 
this letter are dealt with in Chapter No. VI dealing with the latest 
pOsition in regard 'to this case. 
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4.75. The Committee have dealt in the preceding paragraphs with 
some of the complaints received from different sources against the 
supply of road rollers by this firm. They are left with an unfortunate 
impression that the organisation of the D.G.S.&D. did not respond 
to the needs of tbe ease and failed to take prompt and adequate action 
on receipt of these complaints. As early as 2nd November, 1963, i.e. 
within 4 months of tbe relaxation in terms of payment, tbe Asstt. 
Pay and Accounts OBicer, Calcutta, had brought to the notice (.f tho 
D.G.S.&D. the delays in the despatch of road rollers after 90j;. 
payments had been drawn by the firm on proof of inspection. In 
January, February and March, 1964, the D.G.H.I(. complained about 
the delays in despatch of road rollers by the firm despite availability 
of rail wagons, after drawal of ~~ payment on inspection. He 
specifically pointed out that the O.G.S.&O. might consider the ~ 

sion of terms of payment so that the firm got payment after proof of 
despatch and not on completion of inspection. The Committee re-
gret to note that it did not receive the serious attention, it deserved. 
Even when the Pay and Accounts Officer brought to the notice of 
D.G.S.&O. from March, 1965, onwards cases of inordinate delay and 
drawal of advance payment on the basis of wrong R/Rs, effective 
,-ction was not taken either to investigate the matter fully or to 
revise the terms of payment, hut a mere w81'lling was issued to the 
firm which could hardly in any material way safeguard the Govern-
ment's financial interests. It was only when Audit pointed out the 
various lapses in this case on 6th September, 1966, that a thorough 
re-examination of the entire ~  of supply of road rollers by MIs. 
UPCC (P) Ltd., was carried out, and the special terms of payment 
withdrawn. 

4.76. Another disquieting feature of this case is that the firm in 
some other cases had sent accessories instead of actual road rollerso 
and yet claimed 90',1, payment on proof of despatch. In still other 
cases the firm seem to have substituted 3 cylinder engines instead of 
, cylinder engines after the road rollers had been inspected. 

4.77. The net result of the failure to act on the part of the office 
of the D.G.S.&D. had heen that the firm got 90'1<, advance paymen" 
on proof of inspection, amounting to about Rs. 1'92 crores in respect 
of 419 road rollers, which they did not despatch at all. What is still 
worse, 391 road rollers for which payment had been obtained did, 
not 'exist at all', according to the Ministry's own note. 

4.78. The Committee feel that the veriable series of lapses indi-
cated above on the part of the finn as well as on the part of the office 
of the D.G.S.&O. require through examination with a view to 
taking suitable deterrent action against the parties at fault and to 
devising remedial measures to avoid a recurrence of such instanc .. 
in future. 



CHAPTER V 

PROGRESS WING 

The duties and functions of the Progress. Wing have been aptly 
described thus in the Manual of Office Procedure for Supplies, In· 
spection and Disposals: 

"The Progress Wing has been set up to implement the 
slogan of the Department 'D.G.S.&D. delivers the goods' 
by the scheduled date. Essentially, therefor, it watches 
coverage of indents and follows up contracts so that sup-
plies are arranged by the specified delivery :lates. For 
this purpose it will maintain cl·ose liaison with the Inden-
tor, Suppliers, Inspector and Purchaser and ensure tbat 
there is no undue delay in regard to allotment of raw 
materials, issue of import licences, amendments, to con-
tracts, inspection and despatch of stores ~  Progress 
Officer shall maintain constant and personal contact with 
the Supplies Officer at all levels and assist them in the 
prompt removal of bottlenecks though the ultimate res-
ponsibility for timely fulfilment of the contracts must rest 
with the Supplies Officers." 

5.2. Paras 243 to 248 which describe in detail the working of the 
Progress Wing are reproduced in Appendix VIII. Some of the more 
important instructions contained in these paras are mentioned '-e-
low: 

(a) All inspection D::>tes received in D.G.S. & D. will be passed 
on to the Progress Wing in the first instance . The 
Progress Wing will watch the deliveries against the con-
tracts upto the stage of final inspection of stores except in 
the case of contracts placed on unregistered firms where 
they are ipecially required to chase the -:ontracts till the 
store is actually despatched; 

(b) Active progressing will be done through Field Officers 
posted at " .......... " to whom lists of outstanding, A/T 
in their respective areas will be furnished alongwith 
copies of acceptances of tender/Supply Orders every 
month by the Progress Wing at Headq uarters. The Field 
Officers will visit the firms once a month or more often 
where necessary in order to ascertain the exact position 
and prospects of supply, as well as bottlenecks, if any, 
causing delay in completion of the contracts. With a view 
to assist the firms and expedite delivery of stores, re-
medial action to the extent possible will be taken by the 
Field Officers themselves. The lists will t.hefi be returned 
every month to the Progress Cells at Headquarters and 
Regional Offices for nothing the factual position in the 

M 



relevant A/T cards and initiating action on other pending 
issues broughtout in the Field reports. The Field Officers 
will endeavour to visit all local firms in rotation so that 
no A/T is left out, though they will concentrate on A/T 
where delivery period has expired or is about to expire. 
They will similarly pay greater attention to chasing of 
AfT for fabricated and indigenous stores, as well as those 
issued against Works Programme. Express, Operational 
and Urgent indents and other important contracts and 
Educational Trial/Development orders. 

(c) A special watch will be kept on: 

(i) items of bulk purchase. 

(ii) Urgent and Operational demands from Defence. 

(iii) Critical items of requirements of Defence and P. &  T 
Department. 

(iv) Any other items indicated for special chasing. 

5.3 The Committee drew attention to the following clauses in 
A/Ts placed Ion the firm for the supply of road-rollers from time to 
time: 

"(i) In terms of clause 11 of the General Conditions of contract 
and time for the date of delivery of the stores stipulated 
in the Acceptance of Tender should be deemed to be the 
essence of the contract and delivery must be completed 
not later than the date specified therein. Ex-tensions will 
not be given except in exceptional circumstances." 

(li) The Railway Receipts were required; "To be sent to the 
consignee direct by Registered Post under intimation to 
this office:" (D.G.S.&D.)". 

5.4. The Committee enquired whether in view of the specific con-
ditions in A/T's and the aforementioned provisions in the Manual of 
Office Procedure for Supply, Inspection and Disposals, nny special 
watch was kept on the despatch of road rollers by the unregistered 
firm -of U.P.C.C. (P) Ltd., after inspection and getting 90,){, of the 
cost as advance. The Committee have been informed by the Depart-
ment of Supply in a note as follows:-

(i) In actual practice it was found that field progressing of the 
kind visualised in the instructions could not be done with the staff 
resources allotted for the purpose. In course of time, the field offi-
cers were progressing only selected. A/T's specially marked for this 
purpose. Even in these cases, they generally called for information 
~~ the firms either by a letter or over the telephone. Actual 
V1Slts of firms' headquarters were more frequent in the northern 
, area, where the number of A/T's was comparatively less than in 
the eastern region with Headquarters at Calcutta. The number of 
AfT's placed in the Calcutta region accounted for about 30% of all 
the AIT's issued by the D.G.S.&D., apart from the A/T's issued by 



the Calcutta Office itself. It is an ironic fact that the area where 
the strongest filed progressing was required actually received the 
least attention due to the meagre staff allotted for this purpose. 

(ii) The Vidyalankar Study Team, appointed by Government in 
July, 1964, had this to say about post-contract progressing in their 
report which was published in November, 1965: 

"Although the Manual lays down that all contracts should be 
progressed, our investigations reveal that, in actual practice, 
the field staff progress only those contracts which are 
placed by their own regional office or for which specific 
requests are received from the contz:acting office. Non-
compliance with the letter of the instructions of the 
Manual is understandable for compliance would increase 
tremedously the volume of work and would necessiate at 
certain places the provision of more than double the staff 
at present engaged in field work. On merits too, it !lhould 
not be necessary to progress every contract." 

(iii) Following modifications have been made in the functions of 
the Progress Wing as a result of the recommendations of the Vidya-
lankar Committee-:-

. (a) Progress Wing has been absolved of the responsibility for 
pre-AfT progressing which has been entrusted to the 
Purchase Directorates. 

(b) The post-AfT progressing has been limtted to the following 
categories of A/Ts only:-

1. Supplies against Rate and Running ~  

2. Operational/Urgent contracts. 

3: Contracts where assistance of raw material is required. 
4. c.ontracts against works Programme indents. 

5. Contracts for critical items of requirements of Defence, 
Railways & the Posts & Telegraphs Departments. 

6. Contracts for developmental items." 

(iv) "The A/Ts placed on M/s. UPPCC Private Ltd. for the 
supply of Road Rollers were not specially marked for progressing. 
It was also not indicated to the Progress Wing that this firm was not 
registered with the D.G.S.&D., for indigenous Road Rollers. No 
active or field progressing was carried out by the field staff." 

(v) "Some of the A/Ts on UPPC for road rollers which were sent 
to the Progress Wing in Calcutta were endorsed for assistance in 
procuring railway wagons. Enquiries made show that the firm 
approached the Progress Wing only rarely for such assistance. 
Therefore, while on the one hand, Mis. UPPC requested progress 
payments on account of delays in obtaining railway wagons, on the 
other hand, they made little effort to seek the assistance of the 
Progress Wing for this purpose." 
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(vi) "Out of the numerous complaints made by the ~  
and the Pay and Accounts Officer in regard to 'iupplies of Road 
Rollers by Mis. UPPC, some were sent to the Progress Wing in 
Calcutta for investigation and report. In one case, as no reply was 
received from the firm for 2 months, the Assistant Director of Pro-
gress in the office of the D.G.S. & D., Calcutta was dsked to depute 
a Junior Field Officer to get the detailed particulars and report. 
Progress reports were required every week thereafter. Instead of 
deputing a Juni.or Field. Officer to the firm, the Assistant Director 
sent for the firm's representative and obtained information which 
he reported to Headquarters. The officer has been dealt with for 
failure to depute a Junior Field Officer as ordered". 

(viJ) "This method of enquiry was in line with the general 
method of functioning of the Progress Wing, particularly in the 
Calcutta region. Had the pr,ogress wing been staffed to properly 
carry out the functions for which it was intended, it is not unlikelv 
that the irregularities, delays etc. in the supply of road rollers would 
have been brought to light much earlier.". 

(viii) "Proposals for strengthening the Progress Wing adequately 
are at present under consideration. In addition, orders have been 
issued to plug other lacunae, that had been found in the 
functions of the Progress Wing. For example, it had been laid down 
that progress payment contracts should be chased by the Progress 
Wing by cross-checking and spot verification of proof of inspection, 
despatch and receipt by the consignees. When the Progress Wing 
is adequately strengthened, their services will als.o be utilised for 
investigating into serious complaints.". 

5.5. The Committee asked during evidence whether any steps had 
been taken to ensure proper co-ordination hetween the authority 
dealing with the complaints from ~  and the Supplv Officers 
in the office of the D.G.S. & D. The Director General, Supplies & 
Disposals stated that "Follow up acUon was the function of the 
Progress Wing. The Progress Wing is to chase tIJe suppliers ar'd also 
to contact the consignees where necessary.. . . . . .. . Unftlrtunately 
the Progress Wing was not well equipped to do this work. The 
result is these complaints, even those which were referred to Pr[l-
gress Wing, were not investigated thoroughly. That is what happened 
in this case;". 

5.S. Asked if the proposed strengthening of the Progress Wing of 
the D.G.S. & D's., organisation would reallv eliminate lack of co-
ordination between the section dealing with complaints from con-
signees and that dealing with suppliers, the witness replied; "Wf' 
expected it will be done.". . 

5.7. The witness added that instructionR had been rt'cently issued 
that complaints of a serious nature should be brought to the nottcp. 
of the Director General personaUy and the Department of Supply. 
and that these w(JIJld specifically be entrusted to senior .officers of 
the Progress Wing for investIgation and report. 
S.B. The CommitteE' have been informed that in the Jight of thp. 

P"Kperiencf' J!llfned in the present C8!1e, the Directorate General of 
Supplies & Disposals have reviewed thfl position regarding pro-



58 

gressing of supplies against contracts where progress/advance 
payments are auth::>rised. The Directorate General of Supplies & 
Disposals have accordingly issued an Office Order No. 43A (Progress 
Payments) on the subject on 25th May, 1967, which is reproduced 
below:-

"Advance payments in the shape of 90% on proof of inspection, 
5(/'t, on proof of despatch and the balance 5% on receipt 
of stores in good condition, were provided for under certain 
contracts placed in the past. It is observed that complaints 
regarding the performance of the firms received in these 
cases were not adequately investigated either by the 
purchase Dte. concerned or by the progress wing.". 

"As progress payments represented Government a!>sistance to 
contractors, it is clearly a progress function to chase such 
cases in order to ensure that supplies nre made in good 
time and the advances taken are not misused by the firm 
in any way. Complaints regarding delay in supplies or 
non supply of stores received in the purchase Dte. should 
also be referred immediately to the Progress Wing for a 
thorough investigation of the case.". 

"D.G. has ordered that Purchase Dtes. should make out lists 
of all cases in which progress payments have been made. 
This should be done by the end of May, 1967. These lists 
should be sent to the Progress Wing which will ('f,sure 
that the progress functions enumerated above Ilre carried 
.out in an effective manner. In doing "0 progress wing 
should make local inquiries and spot investigations. The 
practice of getting information from the suppliers them-
selves, usually over the telephone. is no guarantee of the 
accuracy of the information supplied by the firms. The 
progress field staff should visit suppliers works and make 

'such other bcal viSits/inspections jas may be necessary. 
The aim througout should be to see that the stores of 
proper quality are supplied within the stipulated delivery 
periods and that the firms do not misuse the advances 
given to them. In particular, inquiries will have to be 
made to check whether the stores purporting to have been 
despatched are actually despatched. For this purpose 
test checks ::>f R/Rs and transports dOC'UItlents will be 
necessary." . 

"All concerned should note these instructions for strict 
compliance.". 

5.9. The Committee cannot help concluding that one of the eOD-
trlbutory reasons for the failure to detect the inordinate delay by the 
finn in the despatch of road rollers after inspection was the fact 
that the A/T's placed by the office of D.G.S.&D. On, the firm were 
not specially marked for progressing by the Progress Wing. The 
Committee consider that, when special terms of payment in relaxa-
tion of standard tenns were sanctioned to the finn, the oftlce of the 
D.G.S.&D., should have taken care specifically to ask the 



Progress Wing to keep a special watch on the progress Ilf the des-
patch of road rollers after inspection. 

5.10. The Committee are also constrained to find that when 
complaints were specifically marked to the Progress Wing, Calcutta, 
for investigation and report, the officer concerned did not investigate 
the matter fully lIy inspecting the firm's factory or Godown but 
instead sent for the firm's representatives and obtained information 
which he reported to Headquarters". The Committee desire that 
the above lapses on the part of the office of the D.G.S. & D., and of 
the Progress Wing should be fully investigated with a view to fix 
responsibility and take suitable disciplinary action against the 
officers concerned. 

511. The Committee need hardly add that now that Government 
have the considered recommendations of Vidyalankar Committee 
and have taken decision thereon, it should be possible to take suitable 
measures without loss of time to ensure that the Progress Wing is 
put in a position fully to discharge the functions de.veloving on it. 

5.12. The Committee cannot too strongly stress that the Progress 
Wing and other agencies concerned in the D.G.S.&D., sholtld' keep 
a special watch regarding the despatch and delh·cry of goods against 
progress payment contracts or contracts where standard terms of 
payment have been relaxed by checking and spot v(!riftcation of 
proof of inspection, despatch and receIpt by the consignees. 

5.13. The Committee note that the Directorate General of Supplies 
& Disposals have issued comprehensive instructions on 25th May, 
1967, on progressing of supplies against contracts where progress/ 
advance payments are authorised. The Committee would like 
Government to ensure that all contracts where progress payments 
have been authorised are reviewed to make sure that the goods for 
which advance payments have been made are actually received by 
the consignees in time. They would like Government to ensure that 
the procedure envis,aged for making "local enquiries" and "on the 
spot investigations" for making sure of the receipt of goods by 
consignees in given effect to by the filed organisation in letter and 
in spirit. 

Inspection Procedure 
5.14. The Committee asked about the procedure followed for 

inspection of stores. The D.G.S. & D., stated that the inspecting 
officer endorsed the various technical certificates given by the firm's 
own inspectors, checked the production figures with engine r.umbers 
etc., tested the road-rollers in work on gradients, t!'ied brakes etc., 
and fixed an inspection mark on each road roller. Asked about the 
nature of inspection mark indicated by the Inspector the witness 
stated: "A slight hammer blow, A mark is left on the body of the 
road roller". The witness added that the inspection procedure had 
recently been revised. The revised procedure was different -from 
the original procedure in that previously road rollers were inspected 
after they had been completely fabricated but under the revised 
procedure there was stage by stage lnspection. 
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5.15. The Committee asked whether the Deputy Director of 
Inspection performed his functions properly in this case. The Secre. 
tary, Department of Supply, stated: "The position is that we have 
asked the C.B.!. to go into the matter as to whether the inspection 
done by the Inspection Office was faulty or not and the supervision 
of the Director of Inspection was correct or not or whether there 
was any collusion" .. 

5.16. The Committee find that the Additional Director General. 
Supplies & Disposals, in his note dated 20th October, 1966, had 
observed: 

"Inspection of Road Rollers-A very disconcerting feature 
of the whole thing is that they have received payments 
after proof of inspection; in other words, only after the 
inspection certificate has been issued. If this was the case, 
then where are the road rollers. 400 of them? Therefore. 
it is quite obvious that either they have duped the 
inspector and got the same roller inspected over and 
over again by mutilating his inspection marks. or there 
has been some unfortunate collusion between the firm 
and the Inspectors." 

5.17. This matter also came up for discus"jon between the Secre-
tary, Department of Supply, and the representative of Messrs. UPCC 
in their meeting held on 26th October, 1966. The relevant extract 
from the minutes of that meeting is reproduced below:-

"Secretary inquired from them as to how the firm had drawn 
payment in respect of the .road rollers which were not 
available. Had they got the same road rollers inspected 
time and again, or, had they obtained inspection certifi-
cates from the inspecting officers of DGS&D without the 
actual inspection. Firm's rep. stated that a lot of their 
material had been pilfered. They were investigating the 
matter and had been able to locate some components 
of road rollers and are continuing their efforts for the 
balance. This explanation was not considered satis-
factory." 

5.18. It is also noticed from the paoers furnished to the Com-
mittee that the to1al number of road rollers inspected from 1st 
December, 1963, upto September, 1966. was 962. The average rate 
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of inspection of road rollers per month from January 1964 was as 
folIows:-

~ Number of Road Rollers ~  

1964- 1965 1966 

January ~ 28 37 

February I: It 9 

March 3 [ 13 25 

April [8 20 Z·l 

Mav ·0 32 ~ 

June ~  38 17 

luI\' 36 18 ~ 

Augu'l 32 27 .p 

September 27 41 20 

Octobcr 39 40 

November 40 47 

Decembcr 16 ~ 

359 357 232 

--------_ .. -. ~ .. __ . -<",--_._--_. ---,-, 

5.19. The Committee find from this statement that in the months 
of May, 1964, to August, 1964, Odober, 1964 and November, 1964 
and further from September, 1965, to December, 1965, the firm 011 
an average made avallable for inspection road rollers greatly be-
yond their production capacity. The Comnlittee are not able to 
understand as to why this aspect did not attract the attention 01 
the inspecting officers. The Committee were riven to understand 
by the Secretary, Department of Supply, that they were going tnto 
the matter as to whether the inspection done by the inspecting 
oMcers was faulty and the supervision of the Director 01 Inspections 
was adequate and whether there was any collusion. The Committee 
desire that this aspect should be investigated expeditiously with 
a view to find out how far the Inspection Wing and the officers of 
the I1GS&D failed to carry out their responsibilities properly and 
how far there was collusion, if any, with the firm. 

5.20. The Committee would also like Govemment thoroughly 
to investigate the procedure for impressing Inspection marks on 
road rollers and stores so as to make sure that these cannot be 
erased or otherwise tampered with. In fact, it would be advanta-
geous If inspection of goods fabricated or manufactured In tbe 
country is carried out in stages to make sure that they strictly. 
conform to the prescribed standards. 
1551(aii) LS-fi. 



CHAPTER VI 

PRESENT POSITION OF THE CASE 

Out of 1229 road rollers ordered from the firm from 1959 to 1966, 
the firm have delivered only 765 road. rollers. Orders for 13 road 
rollers were cancelled, and 451 road rollers are outstanding. Against 
these 451 outstanding road rollers. the firm have drawn 90 per cent 
advance payment in respect of 419 road rollers, amounting to 
Rs. 1,91,86,857.50 but the rollers have not yet been despatched. 

6.2. As already mentioned in para 1.l0 (Chapter 1) the period 
of delay in despatch of road rollers by the firm after they had 
drawn 90 per cent payment on inspection ranges from one to 25 
months. 

Measures to deal with the suspected fraud 

6.3. On receipt of the letter dated 6.9.66 from the Astt. Accounts 
Officer (Audit) referred to in para ......... (Chapter IV). the ~ 

was' examined in the relevant Directorate. 

6.4. The Director (in the DGS&D) proposed that the special pay-
ment ~  should be withdrawn and the outstanding payments 
due to the firm should be withheld. The matter was brought to 
the notice of the Director General Supplies & D ~ on 23rci 
September, 1966. A meeting of all officers concerned, including 
Finance was held the same day and the following steps were taken. 

"(a) The Pay & Accounts Officer was asked to withhold all 
payments to MIs. U.P.C.C. (P) Ltd., and to refer their 
bills to the D.G.S.&D. 

(b) The special payment terms were to be discontinued and 
the standard payment terms adopted. 

(c) Statements of deliveries were. to be obtained from the 
firm, tqe P&AO and the consignees, and tile correct 
supply and delivery position ascertained. , 

(d) An administrative inquiry was to be made as to why 
road rollers for which 90 per cent payment had been 
obtained had not been despatched. 

(e) No further rate contract, running contract or price agree-
ment would be concluded with the firm and any decontrol 
road rollers would not be applicable to MIs. UPCC until 
the matter was cleared." 

6.5. The Ministry have informed the Committee in a written 
. note that "Further inquiries made by Government in accordance 
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with the above decision revealed that the firm had obtained 90 per 
cent advance paym.ent amounting to Rs. 1,91,86,857.50 for 419 road 
rollers which had been delivered to the consignees. It further 
transpired that out of 419 road rollers for which the firm had 
drawn advance payment, they had only 28 completed ruad rollers, 
lying in two djfferent yards. and that. therefore 419-28=391 road 
rollers, for which payment had been obtained, did .not exist at all." 

. 6.6. "The matter was brought to Governmt>nt's notice on 27th 
September. 1966. Representatives of the firm met the Secretary, 
Deptt. of Supply, on 1st October, 1966 and were told to rdund 
the entire amount irregularly drawn by them along with interest. 
The firm said it would ·be difficult for them to refund the ('ntire 
amount, but offered to pay reasonable interest. On 3rd October, 
1966, the firm confirmed their willingness to pay reasonable interest. 
There was a further meeting in the room of the Secretary. Deptt. at 
Supply on 26th October, 196.6." According to the minutes of the 
meeting: 

"The Secretary, Department of Supply also told them that 
whatever the case may be on their side, the present im-
perative need was that the money over drawn by the 
firm must be repaid to the Government. As a first step 
they should deposit a sum of Hs. 50 lakhs within a week 
and they come forward with an acceptable suggestion for 
repayment of the rest of the  amount". 

According to the note furnished by ~ Department of' Supply: 

"The firm stated that they would not be able to refund the 
entire amount or even Rs. 50 lakhs .. Instead, they made 
the following offer: 

(a) A cash and pay order for Rs. 10 lakhs. 

(b) Four post-dated cheques for Its. 10 lakhs each, payable 
up to March, 1967. against the collateral security of 
of shares of a face value covering the amount. 

(c) For the balance, to be determined, an insurance guarantee 
with a promise that it would be converted into a bank 
guarantee within 15 to 20 days. This bank guarantee 
would be encashable in case they failed to adhere to the 
stipulated schedule of delivery of completed road rollers." 

6.B. The Department's note further st.atefi: 

"This offer was not accepted since it did 1I0t conform to what 
was required of the firm. The firm were told that exami-
nation of the balance-sheets of the two firms showed 
that Mis. UPCC had sufficient free resources to meet 
Government's requirements. The firm said that they 
would reconsider the matter and would n'ake further pro-
posals within arew days. They pointed out that their 
capacity to fabricate and supply road rollers would be 
adversely affected if any overt action was taken against 
them as their credit would be immediately affected." 



"At a subsequent meeting with the firm held in the room of 
Secretary, Ministry of Supply on 7·11-65 the firm offered 
to pay forthwith a sum of Rs. 15 lakhs in cash and a 
further sum of Rs. 5 lakhs by 20-11-66. To cover the 
balance amount, they offered an insurance guarantee by 
the end of November, 1966, which would be converted 
into a bank guarantee within three or four Weeks there-
after. A letter dated 7-11·66 was sent to the firm stating 
as follows:-

(a) Immediate cash payment of Rs.15 lakhs and payment 
of a further sum of Rs. 5 lakhs by 20th November, 1966 
would be accepted. 

(b) The finn would have to furnish a bank guarantee by 
30th November, 1966 for the balance amount. This 
would have to be in form specit1ed by Government and 
on a bank approved by them. The bank guarantee 
would have to provide for refund of the entire balance 
by 31st December, 1966, with interest. 

(c) Acceptance of these amounts would be witnout preju-
dice to any action which the Government might decide 
to take against them under law." 

While the Committee appreciate the action of the Department 
of Supply in refusing to tie Government's hands in regard to further 
action against the party, they are unable to appreciate in what way 
the. demand made by Govenment in their letter of 7th November, 
1966 was an improvement on the firm's earlier offers of 3rd and 
5th November, 1966 in one of which they had offered a collatoral 
security of shares of the face value of Rs. 40.24 lakhs to cover four 
post-dated cheques of Rs. 10 lakhs each encashable from 3rd Decem-
ber, 1966 to 3rd March, 1967. 

6.9. The note received from the Department of Supply further 
states: "The firm paid Rs. 15 lakhs by two cheques on 9th Novem-
ber, 1966. They did not make any further payments nor did they 
furnish the bank guarantee as required by them, despite issue of a 
reminder dated 25·11-66. To this the firm sent a reply dated 
1-12-66 in which they referred to an earlIer letter dated 17-11-66. 
In this letter the finn conceded thM payments exceeding Rs. 2: 25 
crores had been rec'eived by them, but disputed the number of road 
rollers said to have been supplied. They affirmed their willingness 
to negotiate with the authorities regardine; further supply of road 
rollers and concluded that they could only continue to supply the 
backlog of road rollers until the accounts 'between the parties are 
finally adjusted'." 

The Department of Supply have concluded that: 

"Since a report had been made to the C.B.!. in the mean-
time, that is on 25-11-66 it was decided not to send are· 
ply 'to firm's letter dated 1-12-66." 
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6.10. The Committee have been informed that following action 
has been taken in the matter by the Department of Supply:-

"(i) The actions and omissions of the firm in rp.gard to the 
supply of road rollers constitute a prima facie case of 
fraud. A report dated 25·11·]966 was accordingly made 
to the C.B.I. for investigation. The Central Bureau of 
Investigation were also requested to bear in mind the 
possibility of collusion by officials of the DGS & D with 
the firm. The case is still under investigation. 

(it) On 19th January, 1967, the Reserve Bank of India was 
requested not to allow remittances abroad by the firm 
till such time as Government dues were fully recovered. 

(iii) Arbitration proce'edings against the finn in respect of the 
outstanding road rollers for which they had drawn 90 per 
cent advance payment were initiated in April, 1967. An 
arbitrator has been appointed for this purpose. 

(iv) All the contracts eJlJtered into with the firm and its 
sister concerns are bein,g re-examined to ascertain whether 
any irregularity or fraud has been committed by the firm." 

The Departm:ent of Supply have further intimated that: 
"A circular was issued on 6-1-67 by the Ministry of Supply 

to all the Ministries of Government of India and Chief 
Secretaries of State Governments and Union Territories 
requesting them inter alia to intimate payments due to 
the finn. 

On 24-2-67, a ctrcular was issued requesting the officers 
concerned in the Government of India not to do any 
business with this finn or any of its branches and 'its 
territorial office, and the fact that such instructions had 
been issued has been intimated to others concerned." 

6.11. Asked during evidence as to why the request made by the 
firm on 5th November, 1966, offering an insurance guarantee which 
was to be converted into bank guarantee later was rejected, the 
Secretary, Deptt. of Supply, stated: "Every time the firm made 
that proposal they wanted that no action should be taken against 
them ...... It was not a question of rejection straight.away. Rs. 15 
lakhs would be accepted; Rs. 5 lakhs as deposit will also be acc.-ept-
able, but the firm must give us a bank guarantee within a l'easonable 
time. Immediately after that we could not withhold action any 
further. The moment we reported the matter to the Central Bureau 
of Investigation they did not deposit Rs. 5 lakhs, though we repeated-
ly reminded them; but they were not interested in that any more." 
He added: "Repeatedly they have stated that they are willing to 
supply these I10ad rollers to us over a period of say, a year or 8 or 
9 months and that they are prepared to liquidate the outstandings. 
Before they do so, they have asked for various things from our side 
to be done which we do not find them possible to agree. For 
example, they have said that whatever payments we have withheld 
by way of our issuing circulars to State Governments asking them 
to withhold the payments should be paid to them." 

lU2. Referring to the offer of the firm to complete supplies by 
May, 1967, the representative of Government was asked whether "by 
taking the decision to reject the Insurance Guarantee to be act\U1lly 
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converted into Bank Guarantee on the basis of completion of supplies 
how have you improved the matters", and whether the Minister 

• was consulted further in the matter. The Secretary, Deptt. of 
Supply, stated that "At every stage when the firm came forward 
with this proposal they said we should not take any steps in the 
matter either tn report the matter to Police or any other overt action 
otherwise they will not be in a position to give road rollers. Now, 
supposing we had not taken any steps then we would have been 
blamed that here is a firm which have committed fraud and no 
action has been taken. This matter was brought to the notice of 
the Minister and he was told that we could not delay the matter 
more in reporting the matter to Special Police Establishment". 

6.13. Referring to the rejection of the offer of the firm to com-
plete the supply of the road rollers provided n'o overt action was 
taken against them, the Committee asked whether it would be 
correct to say that "they had d'oubts about the capacity of the firm 
to carry out its assurance once immunity was given." The Secre-
tary, Deptt. of Supply replied "Yes, Sir, that is so." 

6.14. With regard to the stoppage of payments to this firm from 
September, 1966, a question was asked: "Is it not a violation of the 
surviving AITs and uncompleted A/Ts?" The DGS&D stated: "In 
our standard form of contract there is provision that we can make a 
deduction from other A/Ts. in respect of the payments due to us. 
ThE'Y (the .contracts) are still alive." 

Position regarding suppHes made by the firm since December, 1966 

6.15. The Committee understand from the Ministry's note that 
"the firm have offered 37 road rollers for inspection since December, 
19'66. These road rollers have been inspected according to the revised 
inspection procedure. Only 5 Nos. have been despatched. It 
appeared that further despatches were not taking place because 
completed road rollers as well as components in tne firm's possession 
are subject to charges by various banks from whom the firm have 
taken advances. It was intimated by the firm during a discussion 
that these advances amounted to Rs. 90 lakhs, and the charge which 
the banks have on each road roller was Rs. 30,000.00. It was decided 
to take over 32 inspected road rollers in the firm's possession, and 
a letter was issued to them for this purpose on 15-4-1967". 

6.16. The Committee asked during evidence if the remaining 
32 road rollers had been taken possession of by Government. The 
Secretary, Department of Supplyt • stated that they had taken over 
in all 9 road rollers. 5 road rOllers were taken over earlier and 
another 4 were delivered by the firm after a great deal of effort. 

6.17. Asked how the road rollers belonging to Government could 
be hypothecated to a bank, the representative of the Ministry of 
Law stated: "The contracts are F.O.R. type contracts, that is only 
after the goods are placed on the rail it becomes the property of 
the seller. Although the money has been advanced, the title to 
the goods still remains with the sellers". The witnelS added that 



in this case "hypothecation does not create a valid charge under the 
Companies Act because it is. a company, the Charges should have 
been registered with the Registrar of Companies. ~ found It has 
not been registered. There is no valid charge and no pledge." 

6.18. The representative of the Central Bureau of Investigation 
was asked whether he had been informed about the hypothecation 
of road rollers. He replied in the negative. The Secretary, Depart-
ment of Supply stated: "I find that I have recorded a note myself 
on 3rd May after Mr........ . . . . . . . . . . . . . . . . . . . . . . . .. had seen me 
when I have said that these road rollers had been hypothecated by 
the bank from which UPCC had re:-eived advance at the rate of 
Rs. 30,000 per I'oad roller". He added that thereafter enquiries 
were made as to whether the hypOthecation had been registered 
with the Registrar of Companies and it was found that it had not 
been done. He stated that they were now making a reference to 
the banks to find out the exact position. He further stated that the 
matter would also be brought to the notice of Central Bureau of 
Investigation. 

6.19. The Department of Supply have informed the Committee 
in a written note dated 4th July, 1967 that: 

"The Ministry of Finance, Department of Economic Affairs 
have after consulting the Ministry of Law, informed this 
Department that the Reserve Bank of India can obtain 
information and documents from the banks only for the 
purposes of the Banking Regulations Act, 1949. This 
pre-supposes that the Reserve Bank itself wants the 
documents and information for its own use under the 
Bankmg Regtl\latllons Actt" 1949. Therefore, they have 
expressed their inability to ~  the contention of the 
firm that 32 Road Rollers lying with them have been 
hypothecated with the Banks". 

6.20. Asked why the C.B.1. had not taken possess-ion of the road 
rollers, the Secretary, Department of Supply. stated that the case was 
reported to the C.B.I. on the 25th November. 1966, and the 
. desirability ~  taking possession of the road rollers was pointed out 
to them. It was for them to de:'ide about taking possession of the 
property having regard to the details of the case. The C.B.!. had 
submitted an interim report containing merely a factual ~ , 
and they had  been asked to expedite the investigation. 

6.21. The representative of the C.B.!. stated that the case was 
registered in December, 1966, and immediately thereafter the 
records of the firm were taken into possession. Asked if tha 4UlSCtB 
of the firm had  been seized, the witness stated that "after establish-
ing a prima facie case we would be able to seize th1: property. We 
have seized the records". Asked if any arrests had been made, the 
witness stated that 3 pers:>ns were arrested and had been hailed out. 

6.22. Asked about the time expected to be taken in completing 
the investigation, the representative of the C.B.I. stated that "the 
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first set of charge sheet we hope to place before the court in three 
t;t1onths. Investigation will continue. There are various aspects. It 
will take quite a little time." 

Offers by the Firm 
6.23. (i) The Secretary, Department of Supply, informed the 

Committee during evidence that "The latest proposal was that they 
would be prepared to give 20 road rollers per month provided we 
btive them release orders for 10 or 12 road rollers for sale to other 
parties for which full payment would be made to them by those 
parties. This has to be examined carefully. We do 110t know also 
whether this firm will actually supply the rollers as promised because 
in the past they had not fulfilled their promises. We have got to be 
cautious in dealing with them. This specific proposal is under our 
examination and the tentative idea is whether the firm would be in a 
position to furnish a revolving bank guarantee for each month. We 
have got to consult the Ministry of Law." 

(ii) The Committee understand from a note dated 15th June, 196'1 
furnished by the Ministry that "In March, 1967, Mis. UPCC (P) Ltd. 
made an offer that they would be prepared to accept two DirE:ctors 
nominated by the Government on the Board of Directors of Mis. 
UPCC (P) Ltd. toO look after the Government interests tm the pending 
supplies of the road rollers were completed. Before a final view 
could be taken on this proposal, it was felt necessary to obtain a clear 
and precise. financial position of Mis. UPCC (P) Ltd. and MIs. Agrind 
Fabrications Ltd. The Department of Company Affairs have, 
accordingly, undertaken an investigation into the financial position 
of the two Companies under Section 209 of the Companies Act. A 
preliminary investigation report has been received. This is, how-
ever, not complete as the books and documents seized by the C.B.I. 
were not available to the Investigating Officer. The eBI have, how-
ever, since made available all the books and documents etc. seized 
by them to the Department of Company Affairs for completing the 
investigation. As desired by the Department of Company Mairs, the 
CBI have also been requested to seize the books of accounts and other 
relevant documents of the partnership firm of MIs. UPCC and to 
make them available to the Department of Company Affairs. A' 
final decision on the offer of the firm regarding the appointment of 
the two Government nominated Directors on the Board rf Manage-
ment will be taken on receipt of the investigation rf:port from the 
Department of Company Affairs on the present financial position 
of the two firms in question." .. 

6.24. The Secretary, Department of Supply, also stated during 
evidence that "a senior officer went to Calcutta and, after consulting 
the records the report he gave was not satisfactory because a num-
ber of records were seized by the CBI. Later a meeting was held in 
my room when a representative of the CBI was present and he 
agreed a proper liaison will be maintained between CBl and Depart-
ment of Company Mairs." 

6.25. The Committee have been informed by the Department of 
Supply that "the Department of Company Affairs, who have ir.vesti-
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gated into the assets of Mis. UPCC (P) Ltd., have reported that the 
latest balance sheet of the company is only as on 31st December, 
1965, and that thereafter the accounts of the Company have not been 
compiled." 

6.26. The Committee hope that the Government will ensure that 
a prompt and thorough investigation is made by the Department of 
Company Affairs, the Central Bureau of Investigation and the 
Department of Supply, in close co-ordination with one another, to 
ascertain the assets of the ftnn in question and to sUII'est 
concerted measures to sate(U8l'd the Government's ftnancial interests. 
Government should also consider urgently the question of taking 
possession of the assets of the firm to ensure that these are not in any 
way dissipated. The Committee would in particular like the Govern-
ment to go into the question of accounts of the firm after December 
1965. The Committee need hardly suggest that money, if any, passed 
to UPCC and to other associated firms should be particularly 
checked, to make sure that assets of UPCC (P) Ltd., which owe 
Government Rs. 1.92 crores, nre not in any way dissipated. 

Position regarding Arbitration 
6.27. Demand notices as a preliminary to arbitration were issued 

to the firm on 13th January, 1967, in consultation with the Ministry 
of Law. Arbitration proceedings have already been instituted in 
terms of the provision made in the contract for recovering all the 
overpayments drawn by the firm. An arbitrator was appointed by 
the Director General of Supplies and Disposals on 15th April, 1967. 

6.28. The Committee asked during evidence, "Why, when the 
Company is not disputing the amount of money, that is due to the 
Government and in spite 'of their default, should there be arbitra-
tion?" The Secretary, Department oj Supply stated that "According 
to the terms of the contract since arbitration is provided for, it is 
absolutely necessary to refer the matter to arbitration." Asked if 
there was any dispute in this case, the witness replied, "There is a 
dispute in the sense that we have asked the firm to refund the money 
which they have drawn from the Government as advance payment. 
Now they have refused to refund the amount." 

6.29. The Committee were informed by the representative of the 
Ministry of Law that "the latest position according to Punjab High 
Court's decision is that a particular arbitrator is also to be l'lpeci-
fically agreed to by the other party. For that purpose a notice had 
gone and as soon as we get their acceptance the arbitration pro-
ceedings will get started." 

6.30. Asked about the steps proposed to be taken to recover the 
.money from the firm, the Secretary, Department of Supply stated, 
"Without going through arbitration proceedings, we cannot do any-
thing except perhaps getting an interim attachment order, for that 
we have to prove that the firm is trying to diSSipate the assets." 
Asked if it was not possible to move the Courts of Law for obtaining 
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a.n ~ order before going in for arbitration, the representa-
tIve of the Mmistry of Law stated that "unless we start Hbitration 
it is not possible t) move the Court for attachment before judge-
ment." The Secretary, Department of Supply staled that this aspect 
of getting an interim attachment order W8!> going to be (:onsidered. 

6.31. The Committee have been informed in the Ministry's note 
dated 21st July. 1967, reaarding present position of the arbitration in 
this case, that " ............ claims statements have been filed in 25 
cases. These have been posted to the firm and the firm have been 
asked to file c,;)unter-statements by 17th July, 1967, 27th July, 1967 
and 3rd August, 1967. Mis. UPCC (P) Ltd. have not so far 
responded." 

6.32. The Committee need hardly stress that expeditious action 
should l;e taken to set the arbitration proceedings going. The)' would 
also like Government expeditiously to examine the question of 
obtaining an attachment order against the firm and taking further 
action to safe&11ard the financial Interests of tile GoveJ'DlDeat. 

Disciplinary Proceedings against Offi.cers responsible for various 
Lapses. 

6.33. The Ministry have stated in their note that the disciplinary 
aspect in respect of actions and omissions for which staff of DGS&D 
are responsible is being examined and suitable action will be taken 
wherever necessary. The CBI were also requested to bear in mind 
the possibilIty of collusion by officials of the DGS&D with the firm. 

6.34. During evidence the Director General, Supplies Clnd Dis-
posals, informed the Committee, "SpeCifically we havE:' requested CBI 
to take account of the possibility of collusion by the various members 
of the staff of the DGS&D either on the purchalJe Hi.de or on the 
inspection side. We have also initiated an administrative enquiry 
into the various loopholes that have to be plugged nnd the extent to 
which we can plug these loopholes. DiSCiplinary proceedings are 
going on. Adnlmistrative enquiry is virtually over." 

Missing files. 

6.35. The Committee asked whether any files on the ':iubject were 
missing. The DGS&D stated that "We have not been able to find 
nine files ........ So far as we know, they disappeared while they 
were in the Vehicles Directorate of the DGS&D". He added that 
they came t6 know about this fact in December, 1966. and they were 
making efforts to locate them. 

6.36. Asked if all other files had been put in safe c1lstody, the 
Secretary, Department of Supply replied, "that has been done." He 
stated that, "nine files related to the earlier period. They were very 
old files. But certainly we are looking into it whether it is possible 
to take any possible action against the officers concerned. For the 
time being we were trying to determine how these files disappeared. 
so that we can fix responsibility, they call for the explanation of the 
officer concerned and if necessary. take action against him." He 
added, '-There are a very large number of files involved-above 150 or 



so, out of which nine files are missing which I presume were not very 
important because they were very old cases." HI" alsJ informed the 
Committee that it was very difficult to say as to when these flIes dis-
appeared. 

6.37. The Committee desire that the ~ of files from the office of 
the DGS&D may be investigated and suitable action taken against 
the persons at fault. 

6.38. The Committee note that the Central Bureau of Investiga-
tion have already been asked to investigate tile possioility of collus,ion 
between the firm and the members of the stafT of DGs&D either on 
the purchase side or on the inspection side. The Central Bureau of 
Investigation may also be informed of the loss of these files in ("Bse 
the efforts to trace them in the office of the DGs&D fail. 

6.39. Since any delay in finalisation of the investigation might 
make it difficult to pinpoint responsibfUty In this case, the Committee 
desire that the Central Bureau of Investigation should finalise tbeir 
investigation expeditiously. 



CHAPTER VII 

PERFORMANCE OF THE FIRM REGARDING ORDERS 
PLACED-..oR OTHER STORES 

The Department of Supply furnished a statement i(Appendix 
IX) showing the position regarding the orders placed on the firm 
for the supply of stores other than road-rollers. The data in ~  

4 of the statement indicates the extent of delay in supply against 
stores other than road-rollers, for which the contracts were placed 
with the firm. These delays ranged over 2 years in certain cases. 
No liquidated damages have been levied except in one case where 
liquidated damages of Rs. 1,000 were levied against the firm (cf 51. 
No.1 of the statement). In a number of cases, the question of regu-
Iarisation of liquidated damages is still to be considered. 

7.2. The Department have further stated that "the performance of 
the firm in respect of supply of other stores has also not been satis-
factory as they had, in certain cases, drawn ~  without des-
patch of stores. All these contracts, therefore, require to be 
thoroughly investigated 'with a view to assess the total amount of dues 

~  from the firm on account of non-supply, belated supply 
and defective supply, and to see whether the firm could not be prose-
cuted for criminal breach of trust." 

7.3. In a note submitted to the Committee subsequently, the 
Department of Supply have stated that, "Government have looked 
into the performance of Mis. UPCC in respect of other cases and it 
has been noticed that generally there have been delays in supplies in 
almost all the orders placed with them." 

7.4. "In one-case, orders were placed for supply of four Dizers 
with four sets of tyres. The Dozers were to be imported from the 
USA and the tyres were to be of indigenDus origin. The terms of 
delivery were F.O.R. Calcutta and payment terms were 80 per cent 
on proof Df despatch and 20 per cent on receipt of stores in good 
condition by the consignee. Firm claimed 80 per cent payment on 
the basis of full quantity having been supplied. Consignee has 
reported that he received the four Dozers but only one set of tyres 
instead of four. The firm have thus drawn payment for three sets 
of tyres without actually supplying the tyres. The price IOf these 
three sets of tyres as per contract, works out of Rs. 48,902 @ Rs. 
16,300.68 each. For the stores actually supplied, the firm have still 
to receive balance .20 per cent ~  which amounts to Rs. 44,897.34. 
As against this, the firm have drawn payment of Rs. 39,121.60 being 
80 per cent of the cost of three sets of tyres. The excess payment is 
being recovered from the 20 per cent payment which is still due to 
the firm. Prima jacie, a fraud has been committed ana the case 
Is being referred to the CBI for investigation." 
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7.5. "In respect of another order for the supply of 25 Nos. Soil 
Stabilisers, the firm claimed 80 per cent payment for 23 Nos. on proof 
of despatch quoting certain R/R Nos. On investigation it has been 
confirmed by consignees that they have received 19 units less 4 com-
pactors--each unit is made up of two parts, one stabiliser and the 
other compactor. Investigations have also revealed that 8 units are 
still lying at the port of Calcutta. Thus the firm have fraudulently 
obtained payment in respect of four units as also four compactors 
against the 19 units received by the various consignees." 

7.6. "8 Nos. are still lying at the port of Calcutta since three years 
and a lot of demurrage has accrued apart from pilferage and 
deterioration in their condition. The question of getting the balance 
units cleared from the port and arranging for their despatch to the 
consignees is under correspondence with the firm.". 

7.7. In a note dated 13th July, 1967, the Department of Supply 
has stated tnat, "other contracts with Mis. UPCC (P) Ltd. and their 
subsidiary lassociated firms have been scrutinised and no other case 
of fraud has come to light so far." 

7.S. The Committee are perturbed to note that there have been 
delays in almost all the orders placed on the firm for supply of 
stores other than road· rollers. They desire that the question of 
levying liquidated damages against the firm sllouM bc cal'efully 
examined ~ the DGs&D. 

7.9. What is more serious  is that, the review of two cases 
regarding the supply of Dozers and Soil Stabilisers have rcvealed 
that the firm had fraudulently drawn 80 per cent advance payment 
on proof of despatch without despatching the complete stores. 

7.10. It appears to the Committee that the finn has a persistent 
tendency to claim payment from Government fraudulently without 
delivering the goods. The Committee consider that Government 
should examine thoroughly, without delay. the perfonnance of tbe 
fIIrm and its associated companies regarding the snpply of 
stores. The Committee need hardly stress that, where malpractices 
have been indulged in by the firm or its associated companies, 
stringent action should be taken against them to safeguard the public 
interest. The firm and associated comllanies should also be proceeded 
against, under the law, if fraudulent practices are established on 
investigation by the Central Bureau of Investigation. 



CHAPTER-VIII 

CONCLUSIONS 

A perusal of the preceding chapters tells the !itory of a veritable 
chain or series of lapses on the part of various governm .. ntal 
authorities. It would be stretching credulity too far to believe that 
each individual lapse can he explained by its special circumstances 
and that the fact they all took place in regard to the same deal can 
be considered coincidental. It is this pattern that persists through-
out the case that was a matter of concern to ~ Committee and 
should be a matter of concern to Government. 

8:2. III order to set the matter in proper perspective, it may be 
~ ,  while listing briefly the serious lapses that have heel) taken 
note of in the earlier chapters: 

geptt. of SII,ply/DGS8rQ 

(1) The placing of orders for 1,229 road rollcl·s at a cost of 
1'5. 6·01 crores on an unregistered firm from 1959 to September. 1.966, 
without any attempt at verification of its financial standill£ and 
production .capacity and without insisting on a deposit by way of 
seeurity. 

(2) The granting in July, .1963, of a relaxation ill the standard 
terms of payment which enabled the firm, to draw 9 per cent of 
the cost of a road rollcr on inspection without any proof of des.patch: 

(a) in spite oC the receipt of no less than 23 complaints against 
the unsatisfactory performance of the firm; 

(b) in spite oC the turning down of six similaJ" requests made 
earlier by the firm; and 

(c) without consulting the Chief Pay and Accounts Officer. 

(3) Failure to connect six earlier requests of he firm dating 
back to March 1960 while examining their seventh request. Another 
disquieting feature is that the. offer of 4'f, discount made by the 
firm in the fifth request, which would have reduced the price of a 
road-roller by about Rs. 1,900 was not taken UJl with the firm while 
examining the seventh request. This gave the firm an unintended 
concession of about Rs. 20 lakhs on 1053 road roners. for which 
relaxed terms were made applicablc from July 1963.' 

(4) The failul'c to sc rutinisc the pl·oposal regarding relaxation in 
terms of payment in all its aSllects, the failure to make provision for 
an indemnity bond or effl'ctive security from the firm, and tht" inser-
tiol1 in the contract instead of a clause which did not adequately safe-
guard the financial interests of the Governml'nt. 
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(5) The failure to Include even this clause In AITs issued after 
llecember, 1963. 

(6) The failure to carry out a review of the relaxation in the 
terms of payment at the end of a period of six months as was con-
templated in June, 1963, despite: 

(a) the delay in the despatch of road roUers after drawal of 
90 per cent advance payment by lhe firm having been 
brought to the notice of the DGS.i:D in November, 1003, by 
the Pay and Accounts Officer, Calcuttll; and 

(b) the 'complaint received in January, 1964, from the 
Director-General, Border Roads, about inordinate delay in 
the despatch of road rollers alter drawal 01 90 per cent 
advance by the firm. 

(7) The failure to verify whether the relaxed terms actually 
resulted in increased production as they were meant to. 

(8) The failure to mark the A/Ts. placed on the firm 
to the Progress Wing, resulting in laUure to detect Inordinate delay 
by the firm in the despatch of road ~  

(9) The faUure to investigate effectively and to report on com-
plaints specifically marked to the Progress Wing. ellit:utta. 

(10) The failure to exercise elfectlve inspection !I() as to ensure that 
inspection marks on road rollers were not erased or tampered with 
and that the same rollers were not produced morc than ollce for 
inspection. 

(11) The failure to take timely action either to revert to the 
standard term" of payment or to institute fl com:,rf'hcnsiVe inquiry 
despite: 

(a) several complaints received about gros" delay of two 
years and more In the supply of road rullers bv the firm: 

(b) complaints by the Pay and Accollnts Offtcer of the De-
partment 01 Supply hinting at the questionable designs of 
the finn; and 

(c) evidence that was ava lable that it was not the non-
availability of railway wagons that was the cause of the, 
delay in the despatch of road rollen. 

(12) The failure to take t:mely action to adjust the price of 67 
road rollers, for which orders were cancelled after payment of 90';; 
as advance against other payments due to the finn. 

(13) The {allure of Government to use its ))ivotal J)()sition to 
recover the advances made to the firm by refusing to Issue release 
orders in favour of quasi-g-ovemmenta] indentors until the advallces 
were returned. 



(14) The failure to raise the question of the unsatisfactory per-
formance of the firm and of the road rollers supplied by It even In 
October, 1965, when the Negotiating Committee considered tHe 
question of enhancement of the price of road rollers. 

8.S. The cumulative result of these series of lapses by various 
governmental authorities has been that the firm drew 90% 
advance payment on proof of inspection and delaled the des-
patch of road rollers. At the end of December, 1966, the firm had 
yet to deliver 419 rond rollen against which they had drawn 
advance payment amounting to about Rs. 1.92* crores. The amow)t 
of interest on this advance up to 31-12-1966 works out to as much so 
about Rs. 29 lakhs. 

8.4. The Committee would be failing in their duty If they did not 
draw attention to the gravity of these lapses which in their cumu-
lative effect indicate either collusion or gross negligence of a 
culpable kind on the part of certain officers. . The Committee 
expeet that these lapses will be investigated and severe disciplinary 
action taken against all who are found guilty of failure to safeguard 
the financial interests of the country. 

8.5. On the basis of the material before them, the Committee 
find it difficult to take a complacent vlew of the behaviour 
of Messrs V.P.C.C. Private Ltd. Having approached Govern-· 
ment and secured a relaxation in the terms of payment very 
much to their advantage on the plea that this would enable them 
to increase production, they did not utilise the advances f01\ the 
purposes intended and indulged in even greater delays in delivery 
than before the .concessions were made. They failed to deliver 419 
road rollers against which they had drawn 90 per cent advance 
payment. The delay in despatch greatly increased after July 1963 
when the terms of payment were relaxed, such delay being 12 to 
25 months in 80 cases; 6 to 11 months In 232 cases; 3 to 5 months in 
148 cases and 1. to 2 months in 94 cases. This was during a period 
when other suppliers of road rollers did not generally take more 
than a month to despatch road rollers after inspection. 

8.G. The firm went further and obtained payments on the basis 
of false Railway Receipts. In onother case the road rollers were 
actually delivered by road after two years of tbe declared date of 
despatch by rail in the advance payment bill. In one case they 
sent only accessories instead. of road rollers as mentioned in the 
Railway Receipt. There are 19 reported cases where 4 cylinder 
engines in the road-rollers were replaced by 3 cylinder engines after 
inspection. Between July 1963 and September 196G, the firm drew 
90 per cent advance payments to the tune of about Rs. 1.92 crores 
against 419 road-rollers which they did not deliver. 

8.7. The Committee cannot but take a very serious view of the 
manner In which the firm persisted in dubious Il.ctlvities over a 
period of more than three years. 

'Accurding to .he Ministry's note dated 21st July, 1967. the latest ~  is that 
403 rold rollers arc outstanding from the firm for which an advance payment of 
R~  T. ~ crores (approximately) ~ been mll(k 
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.... The Comm.ittee note that some departmental Instructloas 
fhave been issued not to do any business with this firm or Its 8580-
.date firms and the fact that neh Instructions bave been issued hal 
also been intimated to othen concerned. This, however, can hardly 
.be considered adequate. In the Committee's view, the most expedi-
tious action needs to be taken in consultation with the Ministry 
,of Law, Department of Company Aftairs the Reserve Bank of India 
and the Central Bureau of Investigation to ensure that the firm do 
not dissipate their assets or pass funds on. to their associate companies 
and in particular to UPCC, the partnership finn. The Committee 
,expects Government expeditiously to complete the current invest-
tigations and to take strict action against the firm so that it may act 
as a deterrent. 

8.9. The Committee also suggest that Government should expe-
ditioUsly examine the performance of the firm and its a.'isociate 
·eompanies regarding the supply of stores other than road-rollers so 
as to ascertain if any malpractices have been indulged in and to 
'.lake suitable action to safeguard the public Interest. 

8.10. This said case has revealed a large number of short-comings 
· in the organisation of the Directorate General of Supplies and Dis-
pcsals particularly In regard to processing and placing of AlTa, 
.... eallng with the complaints of consignees, the procedure of inspec-
lion and the progress of movement of stores and supplies. In the 
'<!ommittee's view, the procedure relating to these aspects In the 
t organisation of the D.G.S. and D. needs to be critically reviewed 
· without delay. 

8.11. The Committee would like Government to exercise greater 
vigilance in regard to all existing contracts where progress pay-
· ments or payments in relaxation of standrad terms have been autho-
rrised. 

8.12. The Committee, while dealing with this case, have been 
• eonscious of a feeling of oppression caused by the numerous points 
~  which the abseuce of adequate supervision has made itself fel. 
: and the handling of the tax-payers' money has been charaoterIsetI 
by a kind of casualness and Ilcht-heartedness. that was not to be 
'expected from those eutrusted with the laandUng of pubUc fuDcls 
· and the safeguarding of the pubUc Interest. In the result, the fnUest 
·1UIvantace was taken of this lapse on the part '" certain ofBcers of 
(Government by the firm In question. 

NEW DELHI, 

, -July 31, 1967. 

.. ~ , ,  9, 1889 (S). 

:1551 (AU) I.S-4 

M. R. MASANI, 

Chairman, 
Public Accounts Committee. 
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APPENDIX I 

Cltronol0l!cal History of C""t'Qinll "'tIt'di", DIIQy ;" tw"ly lind dlflClS ;" II4"ly 
rlUt'C!Id frO'" fJan'oIU indUlung offitm/Co"JI,,,m agDi"st iliff"",t "",,,arrel of 
Tmdm of Road Rolhrs col'l&lf7ling MIS V.P,C .C, Colc.mo trior to J141{)1, 

51. 
No. 

1 

2 

3 

4 

6 

7 

8 

Dlte 

2 

15-12-58 SE7/so2I-F/II/%335 
dt. 24-4-58 

2-5-59 SPIA/6S43-FfIl/2269 
dt. 13-12-57. 

IS-12-60 ES7Is866-K/II/%7II 
dt. 19-3-60. 

23-12-60 SE7Is866-K/II/"7II 
dt. 19-3-60. 

3J-I2-60 SE715866-K/II/2711 
dt. 19-3-60. 

21-3-61 SVI/SE7/I3134-L/II/ 
2846 dt 22-9-60. 

21-3-61 SE7/%499-L/II/z84S dt. 
%%-9-60. 

%-6-61 SE 7/SOOZ-K/ll/%709 
dated 19-3-60. 

I963· 

Complaints 

3 

On IS-U-58, the Alstt. E1ec:trical Engineer, 
Independent Aviation Ind Electrical Sub-
Division, New Delhi pointed out I number 
of defec:tl in the road roller and No. of Ie-
cessories short supplied. 

On %-5-59, Asstt. Inspecting Officer, Coim-
batare, pointed out to &he firm with copy to 
this oftk:e certain defects in the road rollers 
supplied to Aastt. Engineer, P.W.D. 
Mahe. 

On 1,-u-6o, the Executive Engineer, 
(Mechanical) Chambal Hvdel Scheme M.P. 
wrote to the firm pojntinJ out a number of 
defects in the Road Rollers. 

On 23-U-6o, the stores officer Chambll, 
Hydel Scheme, M.P .• ent a telegram 
stating that the hind rollers of Road RoDen 
were badly dlmaged Ind there were con-
struction defect •. 

On31-u-60, the Chief Engineer, Hyde I 
Scheme M. P. wrote to the DGS&D 
that out of 3 Road Rollers aplnat the AfT 
" Nos. had gone out of order after workin, 
hardly for about 10 to IS hours due to 
CODItructional defecta in the hand axle and 
rollers. He is requested for the cancellation 
of 3rd Road Roller and stlted that in its 
place any other roller of standlrd mike miaht 
be aca:pted. 

On 21-3-61, the Superintending Engineer 
P.W.D. B&R Kota Circle sent a aavinsram 
to DGS&D stating that the delivery date 
Ilready expired but road roDers not 
received and works were suffering. 

Do. 

On 2-6-61, the Executive Bngineer Tri-
bhuvan, Rajpath Divn, Kath.m8Ddu, com-
plained that Agrind Moore Road Roller. 

81 



I 

9 

2 

4-11-61 SE7/s002-KIII/2709 
dated 19-3-60. 

10 23-10-61 SE7/4S67-L/II/30S7 
.dt. 22-8-61. 

II 4-12-61 SVI/SE7/22072-L/II/ 
3007 dt. 21-7-61. 

~ 16-1-62 SB7/SOO2/K/II/2709 
dt. 19-3-60. 

l3 4-3-62 SB7/S462-L/II/UPCC/ 
3073 dt. 31-8-61. 

---
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were gtvtng a lot of trouble and two of 
them were lying out of order and the ~ 
twowereworkiDg01fandon due tomecha nl-
ea I failures. He added that the rol1eI of 
road rollers were made of east iron which 
wa. unsuitable for consolidation work. One 
of the roll. of one road roller had so badly 
cracked that it had affected the brake 
drum. 

On 4-8-61, Shri Keswani, Member (Roads) 
Indian aid Mission, Nepal wrote demi-
ofticia1ly to DS (Engg). complaining that 
the road rollers developed defects immediately 
on their arrival and that even though the 
defective road roller. had been examined in 
May, 1961 by the representative of the firm 
no result had been achieved and added 
that the work of the division which had to 
be completed by certain date fixed by the 
Government of India was being hampered. 

On 23-10-61, the Central Road Research 
Institure wrote to DGS&D to say that the 
delivery date had since been over but 
neither the supply nor any intimation for 
the supply had been received from the 
suppliers and work was suffering a lot. 

On 4-61-61, the _Divisional Superintendent 
(Works) Olavakkot reported that the firm 
failed to supply the road rollers inspite 
of a telegram from his end. The non-supply 
of stores by the stipulated date had caused 
much inconvenience ;and loss to the Rly. 
Administration and to tide over this, arrange-
mentS had to be made to obtain one road 
roller on rent from local sources. 

On 16-1-62, the Director Indian Aid Mis-
Sion, Nepal wrote demi-officially to DGS&D 
saying that within six months of the arrival 
of the road rollers they started going out 
of order and spares had to be purchased 
from time to time to give them in working 
order. 

On 4-3-62 the Municipal Commissioner 
Viaakhapatnam requested to instruct the 
tenderer for the supply of the road roUe r 
at an early date a8 the time extended upto 
IS-2-62 had lapsed and the work withheld 
for want ril road roller. 

On 26-3-62 the Bxecutive Engineer Mandi 
Division Kata sent poet copy of his telegram 
to DGS&D in which he stated that the 
work wheel of roller Engine: had giYea 
way, cuting wu defective and he asked the 
firm to get it replaced immediately a. 
progrea8 of worts was being held up. 
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IS 27-3-62 SB7/2.499-L/II/J84s 

dt. ~  

;1.7 II-S-62 SB7Is754-K/Il/2710 
dt. 19-3-60. 

28 8-6-62 SE7/13134L/II/2846 dt. 
22-9-60. 

. 19 21-7-62 SE7/22071-L/II/3007 J 
dt. 12-7-6t. 

On 27-3-62, the Executive :Engineer PWO 
8&R Dlvn. Kota wrote to SGS&D .. :vfnI: 
that the rear wheel of one roller had cracke({-
IDd that the firm WII informed telegraphI-
cally on 26-2-62 but no action had been 
taken by them for replacement of wheel. 

On 24-4-62 the Director Indian Aid Mis-
sion Nepal wrote DGS&D Demi-oftldally 
to issue instructions 80 that not only the 
firm was made to remove the defects im-
mediate1y but also to make the firm re-
imburse irI toto to the amount that had beea 
spent on their repain and on apare pam etc. 
He added that a small living achieved by 
purchase of these rollera had been off set by 
the repairs that were necessitated right from 
their supply date. . 

On 1I-S-62, the ABatt. Secretary, Public 
Works D~ , M. P. furnished a 
copy of hIS earlier letter dt. Aug. 1961 
wherein it wal stated that only two road 
rollers had been supplied by MIS. UPCC 
within a period of more than one year and 
it WlI requested that the remaining 12 
road rollera might be cancelled if there was 
no financial implication involved and orders 
for the same numbers placed on some other 
reliable firms. 

On :8-6-62, the ExecutiYe Engineer, Mandi 
Divn. Kota in his post copy of his telegram 
to the finn wrote to the DGS&D. that in 
spite of issuing a number of telegram and 
lettere no action to put the roller in workinl 
order after replacing their demaged wheell 
had 10 far been taken by the firm . 

On 21-7-62 the General Manager, Southern 
Railway, perambur reported that in spite 
of three extension granted upto 30-6-62 
the firm had not yet supplied the road 
rollers though they were supPOSed to supply 
the same by 31-7-61 IDd It was not known 
when the firm would in a position to execute 
the order. 

:20 17-8-62. SE7/5462-/L/II/UPCCI On 17-8-62 the Indenting Officer wrote to 
3073 dt. 31-8-61. DGS&D sayin, that although they had 

informed that according to firm the raid 
roller had been supplied, no road roller had 
been receh-ed by him. The Director of Ina-
pection had informed the 1/0 in July, 1962 
that the firm had failed to offer even one 
road roller for inlpectlon and teat. 

21 10-9-62. SB7/5-462-L/II/UPCC/ On 10-9-62 , the Indenting OBicer wrote 
3073 dt. 31-8-61. demi-ofticiaJly that two yeara had PItiECC 

but the 8nn had not cared to supply the 



1 

22 14-9-62 SB7/IS089-M/II/UPCC 
/3064 dt. 29-8-61. 

23 IS-I-63. SE7/IS089-MII/UPCC/ 
3064 dt. 29-8-61. 

3 

road rol1erl inspite of reminders !houS'" 
they obtained p.yment (Ra. 4,,89S/-) two--
yean .SO. He .dded if the road roller .... 
could not be supplied the amount m iSht ; 
be refunded to the Municpality immed i.te-. 
ly. 
On 14-9-62 the Controller of Stores N .E •. 
Rly. GorUhur ,t.ted that the extended .. 
delivery period 30-6-62 h.d .lso expired. 
but the prolpeCt of Bupply was Btill un-· 
MOwn. . 

On 15-1-62, the Chief Enaineer N.B •. 
RJy. Gorlkhpur reported diat the roa4 
roUen h.d not been despatched and th •• 
the firm might be .sked to desp.tch the" 
lame .s his works were suffering for want: 
of the same. 

24 IS-S-64SB,/I3I34-L/II/2846dt. On Ij-5-64_the P&A.O. Calcutt. forw.rded' 
dt. 22-9-60. to DGS&D • copy of the Superintend inc 

~ , Kot.-' letter d.ted 8-4-64 where-· 
in It was .tated th.t the rear wheel replac:ecl 
by the firm in Nov. 1963 had also crack_ 
after conaolid.tion of 1 t mile' lenath. 

25 22-S-64 SB7/IS089-MII/UPCC/ 
3004 dt. 29-8-61. 

On 22-5-6.4, the Chief Bngineer, N.£.. 
Rly. Gorakhpur reported th.t the m.tter· 
w.. taken up with the firm regardilll early 
desp.tch of raod rollen but no rep!>' had 
heeD received even though the D /P wu· 
31-1-64 He further meationed that the road.! 
rollers were hired from the local civil .... -
thoritie8 to complete the work. 



APPENDIX D 

COPY OF LIIn"l'BR No. 1726 DATBD 6TH APRIL, 190. 

From:-

United Provinces Commercial Corporation Private Ltd., Hanuman 
Road, P.B. No. 633, New Delhi. 

To:-

The Director General of Supplies & Disposals, 
Parliament Street, 
New Delhi. 

Increase in productiOfl. oj Road RoU.". 

D/Sir, 

We are pleased to advise you the progress with regard to the deli-
very against the Road Roller orders placed by you and pending with 
us. 

MaTch Supply 

In the last month, we had received release order with all amend-
ments for 20 units-I8 against the D.G.S. & D. orders and 2 were' 
private party allocations. All the 18 units relating to the D.G.s. & D. 
A/Tenders have been offered for inspection and stores accepted. Most 
of the consignments have been despatched and some are still awaiting 
despatch pending allotment of wagons. 

Release order for 6 more have been issued-5 for the ~ par-
ties and one against D.G.S. & D. A/Tender. Stores against the D.G. 
S. & D. AfT have been offered for inspection and duly accepted. 
Most of the private orders have ~  delivered. One order each for 
Heavy Electrical Bhopal and ONGC are awaiting amendment for 
Perkins as against Fordson engines. As soon as the amendments are 
received, these will be despatched. 

April SupplJ/ 
-:-

We have received release order for 30 Nos. for supplies agamst 
I.D.A. requirments. These A/Tenders are with Fordson engines and 
we are still awaiting amendment for these to be with Perkins to en-
able us to offer these stores for inspection. 

85 
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,Zfay Supply 

We have in hand an order for 32 Road Rollers for Border RNds 
and these are re,quired with Fordson engines. We have a consign-
ment of Forcison engines, which is expected to reach here in the first 
week of May and. we will be able to complete the supplies of these 
32 units with Fortmon engines by the 15th of June, 1963. 

With ~  to supplies from June onward, we are awaiting your 
.release orders along with A/Tenders. 

Whilst on the subject of the increased production, we would like 
to advise you that during the later part of November and December, 
we were to effect supplies for 52 units-22 to Bihar and 30 to West 
Bengal and these supplies were completed in view of the fact that 
the con'Signees were taking delivery at Calcutta after initial iO!lpec-
tion and were making immediate payment to us. If, however, it will 
be possible that you could effect payment as soon as stores arE' ten-
dered for inspection and have been duly accepted it would be possi-
ble for us to give you 30 Road Rollers and even more per month. 

As mentioned to you time and again, when we are not able to 
get wagorut and goods were held up in our godown, it is not pO'Ssible 
to continue production till the goods, specifically made against your 
orders are despatched and payment received. This is the bottle-neck 
and we , ~  if you ('ould resolve this matter in the intel'est of 
increasing the production as it has been done in the case of ~  

Manufacturers where the payment is made against Inspection Notes, 

We also enclose herewith a copy of our letter dated 18-2-63. As 
it would be fouhd that nearly 1,80,000/-is outstanding since ~ long 
time being 10 per cent for certain supplies, which have been efl'ec1ed 
and the Road Rollers working since 1961. We appreciate that the 
D.G.S. & D. have certain formalities to complete to get clarifications 
from the consignees for waivement of L.D. etc. but besides the amount 
which lOS already blocked further amounts are adding up every month 
as and when supplies are completed. If these funds were releaf':ed or 
atleast progressive payment made, the funds could be made avaUable 
for further production. 

Thanking you, 

Yours faithfully, 

for United Provinces Comme1'cial 
Corp. Private Li1n.ited, 

Sd/ -S. R. BHALLA, 
Branch Manager. 



D.G.S. " D. ROAD ROI.LEB ACCOUN'l' 

Outstanding 

(1) U.P.C.C. Rs. 1,05,693.75 

(2) UP.C.C. P. Ltd. as. 80,770/34. 
MARCH-1st release for 5+ 15=20 Units 

Simla 3-Delivered 

Bhutan I-Delivered 

Nita Rangapur 3-Delinred -

Ranchi 3-Delivered 

Ghatsila 2-Delivered 

Fatehgarh I-Inspected. 

Ovalkot I-Inspected. 

Mans! I-Inspected. 

Pandu 2-Inspected. 

MZF l-Inspected. 

'Total 18 

Kurseong-COS (NF Rly)-1 

Agartala, Tripura-l 

IInd release for 6 Units. 

Varanasi 1-Delivered. 

Pandu I-Inspected. 

Bhopal I-Amendment for Perkins not received. 

Orissa 2 Delivered 

ONGC 1-Amendment for Perkins ~  received. 

APRIL-IIIrd release order for 30 Nos.-LD.A. 

Amendment for Perkins Engine still awaited. 

Supplies could be completed within 30 da,. .. 

IV Release Order for 1+4=5 Nos. 

t. 

MAY - V Release Order for 32 Noa. Border Road with P01'daon EngiJIe 

Supplies wIll be completed u Fordson Engine Expected. in )(ay . 

.JUNE-Release Orders awaited. 



-

APPENDIX U-A 

(See para 3.73) 

File. No. SV-l/90054-P/II/UPCC/329 P.531C. 

CopJI of (1 letter No. 57561/200/Road Roll.e'rs/ESIBRD d4ted 17#a 
JanUllry, 1964 from Director General Border Roads, Kashmir House, 
DHQ P.O. New Dethi-ll addreBBed to Shri A. D. RAO, lMector 01 
Supplies (Veh.) DGS&D New Delhi. 

-
Sub: -Supply of Road Rollers: DGS&D A/T Nos. 

(i) SV-l/90054-P/II/UPCC/329 dated 12th September, 1963-
for 9 Nos. Road Rollers. 

(U) SV-l/90053-P/n/UPCC/352 dated 27th September, 1963-
for 60 Nos. Road Rollers. 

As per AfT (1) above, all the 9 Road rollers were to be despatched 
by 31st Oetober 1963. Even though the inspection of these machines 
was completed on 4t;b October, 1963 no action appears to have been 
taken by the firm to arrange the despatches. Mter a considerable 
chasing by this Directorate and by our L1aison OJBcer at Calcutta, 
request for arranging wagons through MILRAIL was received 
through our L.O. only on 16th November, 1963. Though allotment 
of wagons was made by MILRAu.. on 22nd November, 1963, it is seen 
that the machines were despatched only in 2nd and 3rd week of 
December, 1963. 

2. As regards 60 machines covered by the AfT at (ii) above, the 
AfT provides deliveries at 20 Nos. during each November 1963, 
December 1963 and January 1964. It is seen that-28 machines were 
in.c:;pected during October 1963, 29 machines during November 1963 
and 3 machines on 4th December, 1963. So far, as known to this. 
Directorate, only 21 machines have been despatched against this AfT 
inspite of Milrail sanctions for wagons having been obtained by us: 
long ago. It is felt that the firm is not making much effort to expe-
dite the despatches, presumably due to the fact, that in this A/T 90 
per cent payment has been authorised to them after inspection ins-
tead of 'after proof 01 despatch' as in normally done. 

/It is requested that the matter may please be taken up with the· 
suppliers to ensure despatch of the balance number of road rollers 
by 31st January, 1964 as the macbinea are very ~  required at 
de!ltination. 

a· 88 



APPENDIXW 

-CArono¥al Hinorjl 01 com"klintl rIC'"'", from ~  ~  ~  di6_t cam 
of Road Ronm conumj", MIs. U.P.C.C. PrifJQJe Ltd., Calcutta/rom July' 63 oQlardJ. 

'Serial 
No. 

Date 

2 

17-1-64 
SV-I/900S4-P/UPCC/329 dated 
12-9-63. 

2 21-1-64 
SV-I/900S3-P/II JPCC/47I 
dated 23-12-63. 

"3 23-3-64· 
SV-I/9CJOI2/R/lI/UPCClsS6 
dt.5-3-64· 

-4 30-3-64 
SV-I/9CJ053-P/II/uPCC/47I 
dated 23-12-63. 

~ 28-4-64 
SV-I/S263-N/II/UPCC/S3S dt. 
10-2-64-

6 IS-S-64 
SV-I/.p83-P/II/32I dt. 4-9-63 

Complaints 

3 

Letter dt. 17-1-64 from DGBR complaining 
that though 9 Nos.. Road' RoUers were 
inspected on 4-10-63 and they also arranged 
for wagons on 16-11-63. machines were 
despatched only in the 2nd and 3rd weeks of 
Dec. 63. In this they also stated that 2 
Nos (Against A/T SV-I/900S3-P/I1/UPCC 
~  dated 27-9-63) were inspected during 
Oct. 63, 29 during Nov. 63 and 3 Nos. on 
4-12-63, but only 21 Nos. had been dcspatched 
by the firm in spite of their arranging for 
wagons long ago. Thcy added that thc 
firm werc not malting much .cffort to cx-
pedite despatches due to the fact that 90% 
payment had been authorised against inspec-
tion instead of proof of despatch and rcquest-
ed DGS&D to expedite thc firm. 

Director General Bordcr Roads lettcr dated 
21-1-64 rcg. delays in Hupplies and D.O. 
reminder dt. 11-3-64· 

Letter dt. 23-3-64 from Director General 
Border Road saying that in their letter dt. 
12-2-64, they had suggested that in ordcr 
to achlevc quicker dcliveries, the usual 
conditions of paymentafrer proof of despatcll 
be included In the A/T in spite of their 
request 90% payment had been authorised 
after inlpection and that Mil. UPCC werc 
8till holding ss R/Ra duly inspected. 

D.O. dated 30-3-64 from Director General 
Border Roads layins. that firm's complaint 
reprding non-availability of ~S wa. 
not correct adding that firtl\ was ~ about 
3 months after .inlpection to dcapatch. 

Letter dated 28-9-64 from Min. of Tran8port 
New Delhi a.ldOl DGSo!rD to inltruct tl'Ic 
6rm to complete delivery of ao Road RoUerw. 

EndotRIDCDt daled 1,-,-64 from Central 
Water'" Power ComaullfoD layiq that 
the firm bad taken 9'" p8)'JDCGt DUlI¥ 
6 months sao but that they bad got desplr.cbec1 
Ihe .tores . 

• 



1 2 3 

7 11-5-66 XEN National Highway Division I Andhari 
SV-J/,a63-N/II/lJPCC/263 dt. 'Immediate' letter dt. 18-,-6.4 to DGS&:D 
~ complaining about non receipt of balanee 

2 NOlI. rOld rollers. 

II J4-1-6.-
SV-I#sJ6J-NJIl/UPCC/60S dt. 
:13"3"64 

15 S-1:1-64. 
SV-J/,a63-N/IIJuPCC/'3S dt. 

~  

l' ~ 
SV-I/,a6:t-NflI/UPCc/60S dt. 

~

Letter dated ~  from the XEN Mechani-
cal &: Workshop Division, New Delhi saying 
that the rOld rollers had not been supplied 
by the firm though he had made special' 
effortS to obtain a priority for railway wagons 
allotment, at Calcutta. 

Letter dlted 7-7-64  from the Divisional' 
~  H&:RW T&:M Diviaion, Madras 
-YIng that the road rollers inl-
pected on 16-4-64 had still not been 
received by him. 

Letter dated 1-8-64 from the Min. of Trlns-
IIOrt, New Delhi to the firm with copy to 
DGS&:D stating that 22 Road Rollers had' 
einee been in8pected but the supply WIS 
not eft'ec:ted upto that time. 

Letter No. 4145/1(4) dated 14-8-6.4 from 
the Assn. Engineer, PWD Maiden Sub-
Division Calcuttl. He asked to expedite 
the supply as due to delay there WlS great 
inconvenience in the execution of the project 
and loss to the Government. 

Cooy dated 31-8-6.4 from Director General 
BOrder Roads reprdinl abnormal dellY 
in supplies. 

Letter dated -9-64 (date not stated) from the 
Chief Engineer Patna to the finn copy to 
DGS&D asking them to expedite Supply of-
Road RoUerl IS top priority Road Worb were-
auft'erin, badly. 

O.M. dt. 19-10-6.4 from M/O Transport and 
Communication liking that firm be told to, 
expedite despatches. 

Letter dated :10-10-64 from Director General 
Border Road saying that inspite of milraiJ: 
lanc:tion finn took, months to despatch the 
Itores and sugaeated penalty clause may be 
invoked. 

Letter dated ,-12-64 from the Add!. Chief 
Enllineer, Patna to the firm copy to DGS&D 
llkin, them to expedite despatch of Road 
RoHere to two conlignees uraently al road 
work WII auft'ering badly. 

U.O. Note dt. 16-a-65 from IMinistry .0£' 
Transport & CoaununicatioD. • 



I 3 

-----------------,------------
17 5-3-6S· 
SV-I{5263-N(I1/UPCC(605 dt. 
23-3-64. 

II 12-3-65. 
S S N ~ dt. 
30-6-64· 

O. M. dated , ~  from Min. of Tranlp<?rt' 
and Commwu-atiOD to Lt. Co. Kurlako' 
DSM. 

D.O. letter dlted 12-3-65 from P AO Cllcutta 
to Shri N. K. Thadani DS (PrOl) stating 
tblt OD checking up the position with the 
con1iltlee8, he noticed that four CIODlipees 
bid not yet received the Itorea. 

I, 15-3-6,. 1/0" letter dated 1'-3-65 reprdlq nOD receipt 
SV-I/4C)97-R{1I(UPCC/912 dt. of Road RoUers. 

27 

22 

23 

204 

~ H  

XBN NI. High_y Abbayapuri letter dlted 
23-3-6, to DGS&l) complaininr thar 
apinst 12 Nos. firm bid supplied 6 Nos. 
ODly and that too Ifter II yean 'expressinr 
doubtl whether the firm would Jbe Ible to' 
complete supplies by the nteDded D(P i.e. 
31-3-65 

24(26-3-6,5,27-04-6, and 2-6-65 D. 0 reminder dt. 24/26-3-65 from 
PMO CaJcuttL 

SV-I/,:a6,-N/II/UPCCI7040 cit. 
30-6-64. 

Do. dt. 27-4-64. 
Do. dt. 2-6-65 

1-,-6,5 
SV-I/4DP7-R/I1/UPCC/9IZ 
zI-I0-604· 

~~,  
S -I/,263-N/II/UPCC/61 
22-2-64. 

~  
S -"S263-N/I1/UPCC/61 
22-2-64-

dt. 

dt. 

dt. 

to D.O. It 51. No. 19. 

D.O. No. Sp. 14(4){62 dlted 1-,-6, from Mill. 
of Transport New Delhi. He stated thar 
there was delly in aupplyand that u the lOire" 
required top priority buil, the equipment 
should be supplied without delay. 

D.O. dated 14-6-6, from P&AO Calcutt .. 
piODtinr out thlt tbis was anotber inltance 
where the lime firm and been found to-
induIF in lCtivid"l wllich. if not fraudulent. 
were open to IfIve doubt. 

XBN Gauripur letter dt. 17-6-6'1 intimatinC 
thlt the road rollen were red. by him' 
in Mar/Apri'6S by Trucb tbrOUjlh the 
arm had obtained payment to the Htent or 
RI. 3 '92 Iathl immediately after inlpection 
by quotin, falee R(R Nos. It WlI allO ltared 
that 2 of the R/Rs. did not bear inspectiaa 
ItIIllp eveo and besides I few parte were 
mining. 

D.O. dt. 21-6-6, from P&AO Calcutta layin, 
dt. that the road roDera were rec:d. by tbe 

CIODlipee recently by road instead of by 
rail adding that the despatcb of me road roller 
by road may .. ve the filllDCiai intereSt 
of the CIODsilJD,ee but did not vacate or 
attenuate the fradulent activity of the' 
supplier in obtaining advance 90% payment 
for the stores over 2 years blCk in the fallc' 
ltItement that the stores have been despatched. 
by Rail. He also pain ted out the ponibilitT 
01 double payment. 
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-----------------------------------------------------------------
26 28-6-65 SVI!218i!I36-A/II/I32 Government of Maharashtra letter dated 

dt. 29-3-65 28-6-65 stating that tholl8h all the road 
roUen had been inspected the firm hid 
despatched not a single one. 

27 12-7-65 SVI/222/7I/039/II-5-6S 
II/203 dt. 27-5-65 

28 27-7-65 SVI/5263-N/II/UPCC/ 
61 dt. 22-2-63. 

29 n-8-65 
SVI/222/7 I /039/ 11-5-65/ 
11/203 dt. 27-5-65 

:30 30-8-65 
SVI/5263-N/II/UPCC/6I dt. 
22-2-63. 

31 3-9-65 
SVI/S263-N/I1/UPCC/61 dt. 
22-2-63· 

32 21-9-65 
SVI/S263-N/II/UPCC/6I dt. 
22-2-63· 

33 27-9-6$ 
SVI/2187/o87-A/II/6 dt. 
8-1-65 

~ 28-9-65 
SVI/222/71 j039/1 1 -5-65/11 I 
303 dt. 27-5-65 

3S 29-9-6$ 
SVI/2017/174-A/I1/89 dt. 
6-3-65 I 

36 8-10-65 . 
SVlj2l8/71/072/Il/165 dt. 
29-4-56 

Post copy of telegram dt. 12-7-65 from the 
Supdt. Eng. Akola Irrigation Circle, Akola 
to the firm, copy to DGS&D asking them to 
arrange dspBtch of 2 Road Rollers which 
were to be supplied by 30-6-6,5. 

D.O. dt. 27-7-65 from P  & AO Calcutta to 
DS(V) intimating that the consignee at 
Abhayapuri received the road rollen but 
under different R/Rs and dates and that tbe 
the consignee at Gouripur reponed that none 
of the 9 road rollers stated to have been 
despatched to him in May 1963 had yet 
been received by him but that he had how-
ever received all the R/Rs quoted in firm's 
bills and after taking delivery discovered in 
all consignments merely accessories without 
road roUers. 

Letter dated n-8-6s from the Supdtg. Engr. 
Akoia Irrigation Circle Akola to the firm 
copy to DGS&D asking frim to rail two road 
Rollers immediately as they were inspected 
on 25-6-6,5. 

D.O.letterdt. 30-8-65 from P& AO NcwDclhi 
to DDG(G) sayin, that the finn had obtaiDed 
payments by quoting bogus R/Rs etc. 

XHN Bi;ni telegram dt. 3-9-65 saying that he 
received 2 road rollers  fitted with 3 cylinder 
engines instead of with 4 cylinder eqiae 
and that they had no inspection mart 011 
them. 

P& AO Calcutta D.O. dt. 21-9-65 stating that 
that the stores were not despatched by the 
lupplien in conftrmity with the declaiaion 
made by them In advance payment bin. and 
it appeared that a prima lac;' case of fraud 
by the firm had been establilhed and that aU 
actions due in such event .hould be initiated 
from your end. 

IjO'sletter dated ~ statiDJ that there wu 
no booting restrictiOn and that the flrIII 
bad never contacted the Rly. authorities. 

Letter dated ~  from the Supdt. Bqr. 
Akola to DGS&D ISkinS them to ezpedite 
the firm to despatch the Road RoUen. 

XBN T&M Division letter dt. 29-9-65 reau-
dina delays in supplies. 

DS. Gen. Admn. Branch Bombay tele,nm dt. 
8-10-65 reprdiq DOn IUPply of Road 
Rollen. 



I 

,I. m2-10-65 
SVI/2IS71136-A/U/I32 dated 
*3-65 

If· 8-n-65 
SVI/2IS/71/072/II1165 dt. 
*4-65 

40. 6-12-65 
SVI/U2/71/?;.9/11-5-6SIUI 
203 dt. 27-5-S 

41. 13-12-65 '  -
SVI/5Z63-N/II/UPCC 
605 dt. 23-3-64 

4%. 31-12-65 
SVI/2227/043-A/III 
ISO dt. 8-4-65 

43· 5-1-66 
SVI/2016fzl2fA/nl 
133 dt. 29-3-65 

44- 5-1-66 • SVI/zOI7-173A/265 
dt. 15-7-65 

45· 10-1-66 
SVI/201/71/383/280 
dt. 23-7-65 

46. IS-I-66 
SVI/21S7/130-A/II/I32 
dt.29-3-65 

47. 1,,-66 
VI/2017-199-AfII/43 
elt. 11-2-65 

IS'I (All) La-7 

• 
3 

D.O. dt. 14-10-65 from P&AO CaIutta ltltiq 
that consingee at Bijni had received fOld 
rollers fitted with 3 cylinder engines inltead 
of 4 cylinder which had no inspection mark 
and that this faet unmistakbly sug¥ests the 
tendency of the firm to supply unl11lpected 
and deficient stores contracy to the General 
conditions of contract and thus brings into 
light the fraudulent intention of the supplier. 

D.O. Letter dt. 22-10-65 from Under Secre-
tary, Govt. of Mahrashtra, regarding balance 
23 Nos. adding that LtD shoUld be impoaed 
from 5 % to 10 %. .. ... .... 
Deputy Secretary, Govt. of MaharashtIa letter 
S-II-65 regarding non-supply of road roUen. 

J' ~ -., 
Letter dated 6-12-65 from the Supdtg. Engr. 
Akola to the Chief Operating Supdt. S.E.Rly 
Calcutta with coilY to DGS&D to allot two 
wagons to MIs UPCC for despatching Road 
Rollers. 

D. O. letter dt. '13-12-65 from P ~ 
Officer (Mech) MfO T Communica-
tion. 

XEN Ukai Div. Ukai letter dt. '31-12-65 
saying that the firm should be asked to 
produce a certificate from the Rty. 
authorities that no ~ could be made 
available ,from 1-5-65 tlU date. 

SE Mechanical Circle, Ahmedbad letter 
dated 5-1-66 Intimating that the firm supplied 
road rolIers with 3 cylinder instead of 
4 cylinder, 

Chief Engineer, Major Irrigation A.P. Lett-
er dt. 51-1-66 saying that the performanoel 
of this firm was not satisfactory in his 
project and that the AfT should be can-
ceDed. 

Post copy_of telegram dated 10-1-66 from 
the EXN PWD B& R Patiala sayma that 
Rty. authorities had informed him that 
there were no booking restrictions and 
that emergency works were held up • 

Letter No. SK/543 dt. 18-1-66. from the 
XEN B & C Division la1aaon. He bad 
reported delay in supply 01 Road RoUel'l 
and defects 1J1 them. 

Chief EDgineer, B & RPWD Rajasthan Jet-
ter dt. 1-3-66 saying that a finn IUpplied 
rOid rollere fitted within 3 cylinden iDa-
tead of 4 cyllnden and that the firm cb8at-
cd the eqine after inspection -----



48, 1-3-66 
SVl/201/71/190/Il 
208 dt. 27-5-65 

49 2-3-66 
• SV-I/201/71/741/ 
dt. ~  

50 9-3-66 
• SV-I/zzO/71/35S/343/ 
dt. 16-9-65 

19-3-66 
SVI/90053-P/II/UPCC/ 
352 dt. 27-9-63 

26/28-3-66 
SVI/5263-N/II/UPCC/ 
740 dt. 30-6-64 

53. 29-3-66 
SV -I/2017/2I2.A/II/335 
dt. 7-9-65 

54. 6-4-66 
SVI/2I87/136-A/I1/ 
132 dt. 29-3-65. 

55. 28-4-66 
SV-I/S263-N/Il/UPCC/ 
60S dt. 23-3-64 

~  29-6-66 
SVIJ220J71/308J7-S-6s 
11/412 dt. 22-10-65 

57. 31-7-66 
SV/2017/174-A/ll/89 
lJated 6-3-6S 

3 

Letter dt. 1-3-66 from the Chief Engineer 
B  &  R PWD Rajasthan to the etTect that 
the B  &  R Road Rollers supplied were 
not according to specification. 

I/O's letter dated 2-3-66 ~ that A/T 
should be cancelled as the performance 
ofthese road rollesr was not satisfactory. 

D.O. letter dt. 9-3-66 from the Chief Engineer 
PWD Gujarat Ahmedabad reg. delay in 
supplies and suggesting that if the firm 
was not in a position to 8UPply the remaining 
61 road rollen the order milht be trans-
ferred to SIS Greeves Cotton & Co. or 
SIS Britannia Engg. Co. 

Post copy of telearlm dt. 19-3-66 from the 
Oftlcer Commandina. Kalka to DGS &D 
asking :the office to advise firm to make 
good the deficiencies. Letter dated ~  

from the Commandant Vanak Ba8e,MJS8i-
nari to the firm copy to DGS&D compla-
ining about non-supply of certain tools! 
accessories of Road Rollers. 

Chief P & AO New Delhi D. 0, dated 26/21 
3-66 

XEN Baroda let ter dated 29-3-66 that thouah 
the firm had taken 90% payment about 
6 months earlier they had not despatched 
the stores. 

Letter dated 6-4-66 from Under Secretary 
Maharashtra Government intimating that 
the engine No.1 supplied with RJR did 
not tally with the liN issued for the 
same. 

Demi Official letter from Sh. BhavannaDi 
of T  &  C Ministry of dt. 28-4-66 8ayin, 
that the position of supply to UP PWD 
as given by the firm was not correct, He 
also stated that some of the Rollers welt 
fitted with 3 cylinders engines instead of 4 
cylinders engines as provided in the AlT. 

D. O. No. SAV/12(4)/Suspcnse/were 780-83 
dt.,29-6-66 from the P & AO Calcutta 
to Shri Verma ADS statina that the A.G. 
Gujrat was not accepting the debit on the 
ground that the Road Rollers were Dot 
received. 

XEN Vijayawad letter dateci 31-7-66 re-
garding non-receipt of the balanoc 2 NOI. 
even after lapse of one year and fOlK 
manths I ,after inlpection. 

, h' 



, ,if' ::: .1 
I I ) ~  

: ,; 
" , 

"90 ».,66 
SVI/218/71/I267t6-1HS 
11/25 dt. 39-1-66 

. 

.' . 
',' ~ 

I '.1 
, ,;' ~ ~ ';. . . 

. : ~ .' 3 
.. ,  I :, :' 

U.O. NOte dt. 6-8-66 from Sh. S. K. Milkher-
. Jet Sq. BROB to Shri K. Ram Secretary 
114/0 Supply ~  a Ult of defects 
'DOti&':ed in· Agrtnd Moore road rol1en and 
aayina if an view of these defects any more 
orderS should be placecl on UPCC for 
Apind Moore Road RoUers. 

Letter dated 20-8-66 from the I/O saying 
tblt the ClOD.8ipee had informed him 
that rhe road rollers stated to have been 
despatched on' 23-6-66 by goods train 
bad Rot 10 far reached him. 
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APPENDIX IV-A 

(See para 4.19) 

Delhi Tele: 33082 

'To 

Shri AD Rao 

IMMEDIA,TE / By Hand 

No. 67561/100/Road Rollers/ES/BRD 

DTE GENERAL BORDER ROADS 

,~H R HOUSE, DHQ PO 

NEW DELHI-I. 

12th February 1964. 

Director Supplies (Vehicles), 

Dte. General of Supplies & Disposals, 

Parliament Street, 

New Delhi. 

.Subject.-Allocation of Road  Rollers Against DGBR Indent No, 
67561/Road: Rollers/100/ES:lBRD Dt. 23rd January 1964 tor 100 
Nos. Road Rollers (DGS&D No. SV-l/90012-lVIU. 

Reference DGS&D letter Nos. SV-1/Road Rollers/General/II 
-dated 4th February ~ and even number of 5th February 1964. 

During the conference held in your office on 3rd and 4th February 
1964 we were informed that against our indent for 100 road rollers 
,of 35 H.P., only the followiQgcol,lld .be allotted during the current 
·.quarter. 

:22 ........ Britannia of 35 H.P .. 

'20 ........ U.P.C.C. of 51.8 H.P. 

The 518 H.P. rollers were offered at the same rate as for 45 H.P 
It ~ 1Ilso stated that in case we do not accept 51.8 H.P. Road Rol-
lers we would loose this allotment as none other could be given to 
us during the quarter. As Road Rollers are urgently required we 
accept the above, and request that the firm may please be directed 
10 sUck to the d<!livery schedule. 



2. In this connection your attention is invited to thfs Dte. letter 
No. 67561/200/Road Rollers/ESlBRD dated 8th August 1963 and DO 
No. SV-l/90063-P/II dated August 1963. In addition to crack in rolls 
the following defects have been brought to our notice in respect of 
Road Rollers previously supplied by Ms. UPCC. 

(i) Defective Steering design. 

(iiI Less pulling power at gradients. 

3. We had accepted further supplies of these road rollers on the' 
understanding that the design was considerably improved and the 
defects eliminated. Although considerable number of road rollers 
were inspected and passed by DGS&O in SeptembeJ:/October 1963 the 
despatches commenced in December 1963 only. Had these machines. 
been delivered to us earlier we would have by now obtained the 
performance report on the machin.es. We presume that our Inspec-
tion Ote. must have thoroughly checked the above points before pass-
ing these road rollers. This may please be confirmed before placing 
the fresh order for 20 Road Rollers. 

4. You may please refer to para 8 of our letter No. 67561/200/Road 
Rollers/ES/BRO dated 17th January 1964, in which We have stated 
that the firm did not despatch the Road Rollers probably becaUSE 
they had l1!ceived 95 per cent of the payment on inspection of the 
machines. To achieve quicker deliveries, it is requested that the 
usual condition of payment after the proof of despatch may please be 
included in the A/T. 

5. Please acknowledge. 

Sd/-
for OIRECTOR-GENERAL BORDER ROADS. 

APl-ENDIX IV-B 

(See pera. 4:.U) 

File No. SV-l/9OC1M-P,1I/UPCC/329 P.82jC. 

Border Roa.d8 DeueIopm.ent Board. 

Su.b: -Agrind Moore Road RoUers-Defecta In. 

Dluing September IIMS3 and December 1963, the following ordeN 
wr supply of 109 Nos. Agrind Moore Road Rollers were placed by 
D.G.S.lD., on Kia" United Pro.,.incea Commercial Corporation P ~ 

~ , Calcutta 

(i) SV-1/g()()64..p/II/UPCC/32g .. t. 12-9-1963 
(it) SV-1/1tJOA-P/Jl{UPCC/1iI elt 1'1 ... 1_ 



liS 

(iii) SV-l/90053-P/II/UPCC/4fJ3 dt. ~

(iv) SV-l/90053-P /IT/UPCC dt. 23-12-1963. 

TOTAL 

7 Nos. 

33 Nos. 

i09 Nos. 

These road rollers were delivered during 12/63 and 9/64. 

2. Sometime back, it came to our notice that certain defects 
were noticed in 15 Road Rollers (Agrind Moore) by M/s. United 
Provincea Commercial Corporation in 1961. We therefore, requested 
D.G.B.R. to confirm that the Road Rollers supplied in 1963-64 did 
not have the same defects. D.G.B.R. has furnished us a list indicat-
ing the nature of defects noticed in these rollers. A copy of the list 
is enclosed herewith for perusal. These defects were intimated by 
D.G.B.R. to the firm and the latter were asked to rectify them by 
free replacement of component parts, suggest remedial action for 
rectification of tbese defects and also undertake improvements in 
future designs. The firm is also reported to have neglected the 
'after wea' lervice. D.G.B.R. has reported that there has been no 
response from the finn despite reminders. 

3. D.G.B.R. ha. also reported that, at the. time of the purchase 
of these Road Rollers. the attention of D.G.S.&D. was drawn to the 
shortcoming. of the Road Rollers noticed previously and raised the 
question ot te.ting the machines. D.G.S.&D. decided that there wa& 
no neceS'!lity for retesting the machines which have been accepted 
by many important indentors and projects during the last two 
yeal"l. 

4. In view r1 the above, Ministry of Supply are requested to look 
into the matter and ask the.firm to take immediate steps to rectify 
the defects in the Road Rollers supplied by them. It is also for con-
sideration whether D.G.S.&D. should place orden. for any more 
Agrind Moore Road Rollprs for Border Roads or projects executed 
by any ~ .. the hUt)" ar .... 

Sd/-

(SoX. JI'tJ'KlIBRJEEt, 
Se«etarr. 

Border RoadI Dnelopmallf. Board. 
N-88. 

Miniltrr dl8app1J (Shrl K. Bam teA) 
B.RD.B. U.O. ](0. 1'.4r(8) /BRDB-S/83 dt. 8-1-1.:. 



ANNEXURE 
D,/lCtl ob,_d on Agri"d Moor, Road Roll"s 8/10 T01ls 

81. Project 
No. 

D ~  of Detective 
'Component 

ObscrvatiOll1 No. atfec-
ted 

I HQ CB (P) Tole Turning Ikaft and 
VARTAK itl ftaDged bush. 

~ HQ CE"(P) 
SEWAK 

The flange of the bUlh The four bolts securing 
shears off. The dange steering daqged bush 
also breakl into bits by becoming loooie fre-' 
cracking throu,h the quendy, it is subjected 
bolt holes. to extensive jerking 

and ultimlUely cracks I 
shears off. 

I Front wheel yoke pin. 

Owing to shearing off the 
fillDged bUlh. the align-
ment of the yoke turn-
ing abaft inside the 
bush changes thereby 
causing it to break 
from the yoke end. 

The yoke Pin cannot with-3 
stand the Strain impos-
ed by uneVenneSS of 
rold. Towing arran-

Front wbeel yoke pin. 
gets bent after approxi-
mately 100 hours run. 
Thrust plate ~  

pin above cracks. Wel-
ding carried out for 
fabrication of various 
plates not satia{actory. 

~  welded to yoke 
Increases the deforml-
tion on yoke pin when 
the equipment is towed, 

19 out of 
333 

Qut of 4 

II Steering Unit. 3 out of 4 
The four bolts at head-
piece to main frame 
sile 318" wid.th . x Ii" . 
start getting their thre-
Ids damaaed (Ref. page 
7 of parts catalogue, Ref. , 
No. 2z-this appears to 
be the basic defect weak-
enina the steering 
unit at various points 
(..'0-; ,bolts ~
sal JOints to steering 
shaft get ~  lock 
nut ahaft beanng getS 
its threads damapd • 
.uo . tcfer' paae' 43" or 
parts catalogue.) 
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APPENDIX V 

(See para 4.24 of Report) 

GoVJ:RNMI:NT OF INDIA 

(DEPARTMENT OF SUPPLY) " TECH. DEVELOPMENT 

:Ministry of Supply, Technical Development & Material Platlninc 

Directorate General. of S ~  & Disposals 

Olfice of the Director of Inspection, ~  

No. PM/AT/DGBR/9 Dated the 7th May, 1966. 

'To 

The Director General, Border Roads, 
Kashmir House, D.H.Q. P.O. 
New Delhi-H. 

'Sir, 

SUB: A/T No. S A ~ , dt. 6-1-66 for 36 NOB. Road 
Roller placed on Mis. United Provinces Commercial 
Corporation Private Ltd., Calcutta against Indent No. 
67561/Road Roller H36/ES/BRD, dt. 6-4-64. , 

REF: Your letter No. 67561/136/291/DGBRIE3/ES, dt. 22-2-66 
addressed to DGS & D New Delhi copy 
end01'sed to this office. 

Reference your above quoted letter, investigation as regards 
the design aspect of the Road Rollers in question has been carried 
out in respect to the points mentioned in the Appendix 'A'to the 
letter and comments are given in Annexure 'A'· ito this letter. 

A copy of the firm's comments on the points of your complaint 
.are also enclosed-for your ready reference. 

It has been observed from the firm's letter No. RBMD/020669, 
-dated November 19, 1964 (copy enclosed fOf' your ready reference", 
addressed to you that out of the total No. of 129 Road Rollers 
including 36 Nos. against the above quoted AIT supplied to your 
different projects, only 12 Nos. hael developed defects. The reasons 
for such defects had also been explained therein and necessary 
action in ,.ectif1ling the defects had already been taken up by the 
firm's Service Department. 

·Not printed. 
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It is also reported by them that the iaid Road Rollers are giving 
satisfactory service at your end. 

Copy to:, 
The D.G.S.lO (Supply Wing) 
N.J. Building. 
Parliament Street, 
New Delhi. 
ffll[' infonnation. 
End: A. above. 

Yours faithfully. 
Sd/ - C. R. smCAR, 

D'I/. Director of Inspection 
for Director of Inspection Calcutta.. 

Sd/-
for Director of lnapecticm.. 



APPENDIX VI 

(See para 4.26 of Report) 

Copy of letter No. SA V I SVIIUPCC (8) 11461-63, dated the ~ 

from Assistant Pay and Accounts Officer, Department of Supply,. 
T.D.P.-Z Mission Row ~  Calcutta-I, addressed to the 
D.G.S.&D. N.I. Building, Parliament Street, New Delhi. 

SuB: 90 per cent payments to Mis. United Province, Com-. 
mercial Corporation Private Ltd., Calcutta, a proof of 
inspection against different Acceptance of Teni/.e1·. 

The following advance 90 per cent payments on proof of inspec-
ti.on. have Been made to the finn against the undermentioned 
AlTs. for supplies of the road rol1ers, quoted against each AlT. But 
it sppears that the firm have not been able to despatch all the road 
roller, fof' f'euoM known. to them. No. 5 per cent bill. with proof 
nf despatch ha been. t"ecei.ved. On. the other hand one consignee 
hu expressed his inability to accept 90 per cent debits, lU he 7uu 
received neither R.R. nor the road rollers, fo'r which debits were 
raised. You are therefore requested to issue necessary instructions 
to firm to expedite despatch of the rollers if not already done, and 
to the consignee to accept the debits, as per terms of the AfT 90' 
per cent payments are made on proof of inspection only. 

Arr l'(o. 

I. SV-I/8t70731/U/ UPCC/60 O.C. BSD(M). Kankinara 
dt. :az-W3 

;&, SV-I/Sa63-N/II/ U,PCC/a6J (i) Executive &,r. P.W.D. 
dt. 10-,-63 (R&D) Abhlyapuri 

(ii) Executive Eogr. Mahanaeli 
Bridge Dn. Cuttack . 

(iii). Bxecutive BngI'. ~ 
High Way On. Baluore 

(tv) Dy. Bngineer. Natioal.l 
High Way Sub-Divi8ioa., 
Buaein N'). I Buaeia. 

]. S SS~  UPCC/a'1o Aattt. BnJineer. R  S StoIw 
~  Sub-Divl8ion, Ownbal ~ 

teet RewIthha. C/O P.8. 
No. , Kota 

"' 

QtJ. Amount of 
Road 9O'Y. payment 
RoUen. " 

3 • 
RI. 

11 1I,45.22I·S. 

12 

2 

~ 
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-4. SV-I/Z4S47-N/II/UPCC/271 BxecvtivCl B!tar.(J,) C. Illy. Se-
dt. 3-8-63 ~ 

~  SV-I/S4034-P/II/UPCC/Z72; A. C. O. S. (S &CODStn) N.F.Rly. 
dt. 3-8-6:\ SahigW"gani, Djst.Muzapur 

(UP) • 

,6. SV-I/S402I-P/n/ UPCC/Z7S A.C.O.S.(Conatn) N.Rly RQgertl-
dt. 5-8-63 ganj, Dist. Mirzapur (UP) 

-7. SVI/2842-N/II/UPCC/ 276 
dt. 6-8-63 

:8.:!SV-I/4283-P/II/UPCC/32I 
dt. 4-9-63 

Executive Engr. (8) Power House 
Divn, Raxaul. -

. 9. SV-'I/8IS7S-P/Il/ UPCC/323 The Barrack Stores Officer, Tauk, 
dt. 6-9-63 ~  at Pattabhiram Milly 

Siding .  • 

10. SV-I/90054-P/I II UPCC/329 C.E. Project, Vartu, C/o 56 A'fO 
dt. 12-9-63 Rly.Stn New Mitaamari .  . 

II. SV-I/900S3-P/1II UPCC/352 
dt. :n-9-63 Do. 

3 ... 

----
RH. 

I 43.967.601 

?, 86,:uo·001 

43,967.00 
no payments. 
no payments. 

2 86,zu·00 

9 3,87,949· 50 

16 6,89,688· 00 

77 33,62.>S83· 30 --. 
Copy to MIs. United Provinces Commercial Corporation Private 

Ltd., 6, Ganesh Chandra .l,\venue, CalCl,ltta-13 ~  information and 
necessary aetlon. They are requested to despatch the relevant 
. stores to the respective consignees without further delay, if not 
already done and intimate the actual position of despatch to this 
office immediately. 

Copy to the Executive Engineer, PWD(R&B), Abhayapuri Divi-
-sion, Abhayapuri for jnformation and necessary action with refer-
-enC'e to his letter No. ADIMI63/117318, dated the 27-9-63. He is also 
. requested to accept the debits as 90 per cent payment bas been 
made as per terms of the contract on proof of inspection only. 



COfYJI of D.O. letter No. SA V / SVl / (I) /UPCC /2244 doted 12.-3-65 trow-
Shri P. K. Da8 Gupta, Pay & Accoun.ts Of]icer, Department 
of Supply to Shri N. K. Thadan.i, Director of Supplies, 

D.G.S. & D., New Delhi. 

Dear Shri Thadani, 

Please refer to the AIT No. SV-l/5263-N/IItuPCCI740 dated 
3()..6..1964 placed on Mis. United Provinces Commercial Corporation 
(P) Ltd., Calcutta for the supply of Road Rollers against the Con-
sulting Engineer (Road Development), Ministry of Transport ~  

Communication (Road Wing), New DeIhl, indent No. SP-14 (4) I 
62-MP dated 17-11-1962. The AIT in question, is an order for the 
supply of 75 Nos. Road Rollers valued at Rs. 36,33,375/-. The tenns 
of payment ali stipulated in clause 17 (e) of the AIT being 90 per 
cent. of the cost after inspection, the firm has already obtained ad-
vance 90 per cent. payment for the entire quantity of stores during 
July to September, 1964 i.e. within a period of three months from-
the date of placement of the AlT. 

a It further ~ from the records of my office that only 
two road rollers have been despatched under RIR Nos. G. 265814 
dated. 25-12-1964 and G. 214465 dated 20-2-1965 to two different 
consignees so far as against a total number of 75 road rollers for 
Which balance 5 per cent. payment has also been received as per 
terms of the AlT. It is observed that advance 90 per cern. payment 
were received by the firm in both the above cases in early Septem-
ber, 1964 while the stores were despatched in December, 1964 and' 
February 1965 respectively. ' 

3. A reference was made by my office to 13 consignees as per A ~ 

on 2-12-1964 after payment of advance 90 per cent. to the firm en-
quiring if the stores were n!Ceived by them in the meantime. As: 
many as four consignees have since intimated that none of them has 
yet received the stores. A few consignees have intimated their' 
grave concern over this and have taken a serious view of the matter. 
It is, therefore, for consideration whether in the interest of the 
a>nsingnees who have not yet received the stores, but received 
90 par cent. debit for the cost of stores, my oftlce may et!ect recovery 
of 90 per cent. cost from the outstanding ·bills of the firm. 
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4. I shall be grateful to have a reply in the matter at your ear-
liest. 

. Shri N. K. Thadani, 
Director of Supplies (SV Dte.) , 

·Office of the DGS&D, 
:Parliament St., New Delhi-l. 

Yours sincerely, 

Sd·I-
P. K. DAS GUPTA, 

Pay & Accounts OfficeT . 



P. K. Das Gupta, D.O. No. SA. V /SVI/ (7) P ~ 

,Pay & Accounts Officer. 

GoVERNMENT OF INDIA 

OFFICE OF THE PAY & ACCOUNTS OFFICER 

P-2. MiBlion Row Extension, Calcutta-I. 

Dated, the 24th/26th March, 1965. 

Dear Shri Krishna, 

Please refer to Shri Thandani's D.O. letter No. Di!. (Proj) /J4ise/ 
'5/&6 dt. 15.3.65 addressed to me, copy of which was forwarded to you 
along with my letter No. SAV/SVI/(7)/UPCC/2244 dated 12.3.fm M-
garding payment against AfT No. SVI/5263/N/IT/UPCC/740 dated 
·30.6.64 placed on M/S. United Provinces Commercial Cozpora1iOJl 
(Private) Ltd., Calcutta. 

I shall be grateful if you could kindly look into the matter pII'-
sonally and favour me with an early reply. 

Shri K. Krishna. 
Direetorof Supplies 
(Vehicles) , 

0fJice of the DGSlrD. 
Parliament Street. 
New llel.M-l. 

123 

Yours sincerelI, 

Sd/-P. K. DAS GUPl'A. 



P. K. DAS GUPrA, 
ftay" Accounts Oftlcer 

D.O. No. SAV/SVI/(7)fUPCC/157 

GoVERNMENT OF INDIA 

OFFICE OF THE PAY & ACCOUNTS OFFICER 
))epartment of SUpply 

P. 2, Mission Row E%tenrion, Cclcutta--l. 
Dated, the 27,'th April, 1965. 

Dear Shri Krishna, 

Please refer to your otftce letter No. SVI/5263-N/II dated. 2.4.65 
addressed to M/S. United Provinces Commercial Corporation (Pri-
vate) Ltd. Calcutta under copy to my office regarding payment 
against AfT. No. SVI/5263-N/II/UPCCf140 dated 30.6.64 for the 
supply of 75 number Road rollers against Ministry of Transport and 
Communication (Road Wing) New Delhi indent No. SP-14(4,) /62-MP 
dated 17.11.62. In this connection my D.O. letter No. SAV/SIV/(7)/ 
UPCCf2244 dated 12.3.65 forwarded to you by Shri Thandani may 
please be referred to. 

I shall be grateful if you would kindly intimate the present posi-
tion of the case at your earliest. 

Shri K. Krishna, 
Director of Supplies 
(Vebicles) • 
Oftlce of the DGS&D, 
Parliament Street, 
New Delhi-I. 

lit 

Yours 8inceI'ely, 
Sd/- P. K. DAS GUPTA. 

'f 



P. K. Das Gupta, D.O. No. SA V fSVI (7) /UPCC /360 
Pay & Accounts Officer 

GoVERNMENT OF INDIA 

OFFICE OF THE PAY & ACCOUNTS OFFICER 
Ministry of Works, Housing .. Supply 

P. 2, Mission Row Extension, Calcutta-l. 
Dated 2.6.65 

Dear Shri Krishna, 

Kindly refer to my D.O. letter No. SA V jSVIj (7) jUPCCj157 dated 
27.4.65 in connection with the payment against AfT No. SVI/5263-
N/IIjUPCC/740 dated 30.6.64 for the supply of 75 members Road 
Rollers against Ministry of Transport & Communication (Road Wing) 
New Delhi indent No. SP-14(4)/62-MP dated 17.11.62. 

I shall be grateful if you would kindly intimate the present posi-
tion of the case at your earliest. 

Shri K. Krishna, 
Director of Supplies 
(Vehicles) , 
Office of the DGS&D, 
Parliament Street, 
New Delhi-l. 

1551 (Aii)LS-9 
IlS 

Yours sincerely, 
Sd/- P. K. DAS GUPTA. 

, ' 



P. K. Das Gupta, D.O. No. SAY /SVI/UPCC/51! 
Pay & Accounts Officer 

GoVERNMENT OF INDlA 

OFFICE OF THE PAY & ACCOUNTS OFFICER 

Department of Supply •. 

P. 2, Mission Row Extension, Calcutta-l. 

Dated, the 14tJt June, 1965. 

Dear Shri Krishna, 

Kindly refer to the correspondence resting with my D.O. letter 
No. SA V /SVI/7/UPCC/368 dated 2.6.65 regarding payment against 
A/T. No. SV-I/5263-N/II/UPCCI740 dated 30.6.64 for supply of 75 
Nos. of Road-Rollers placed with SIS. U.P.C.C. Ltd., Calcutta. The 
further communication promised in D.G.S. & D. letter No. SV-I/5263-
N/H/dated 2.4.65 does not yet appear to have been received in my 
office although the firm was asked to explain the position in detail 
by a date over two months back. The same may kindly be expedited. 

2. In this connection I am to report another instance where the 
aame firm has been found to indulge in activities which, if not frau-
dulent, are open to grave doubt and detrimental to the interest of 
the consignee. The firm entered into a contract under AfT. No. 
S ~ P  dated 22.2.63 to supply 30 Nos. of Road-
rollers to nine different consignees and to obtain advance 90 per cent 
payment on proof of despatch after inspection. My office record 
mows that 90 per cent value of A/T. (Total value is Rs. 14:,36,850/00) 
was claimed by and paid to the firm during May and June, 1963, i.e. 
within 3/4 months of the date of placing the AfT. As no 10 per cent 
claim against the A/T. has yet been forthcoming, enquiries were 
made from the consignees regarding receipt of stores. In reply one 
of the consignees, namely, Executive Engineer, P.W.D., Bilashipara 
Division, Bilashipara, Assam has re,ported that 2 Nos. of Road-rollers 
stated to have been despatched by the firm under Railway Receipts 
Nos. 654437, 265644 and 265645 all dated 4.5.63 have NOT been re-
ceived at his end. The consignee has 'even asserted that relevant 
R ~  receipts have not also been received by him and further 
alleged that his letter No . .a02 dated 24.4.65 to the fir!D enquiring of 
the particulars of despatch of store still lies unreplied to. For your 
ready reference I am enclosing a copy of consignee's letter No. 5723 
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dated 20.5.65 along with enclosures. While it is arguable that the 
6ml may not prefer ,balance 1'0 per cent claim till the provisional 
price under the AlT. is finalised, the fact that the consignee has not 
received the store even within two years of the date of despatch 
<coupled with the absence of prompt attention by the firm to the 
Consignee's enquiry lends support to the doubt and apprehension 
-that the store has Not' at all be'en despatched but that payment has 
been abtained on false statement. 

3. In view of the position detailed above, my office has, for the 
present, taken foltowlhl action ih the ttlatter: 

(a) A Special circular has been issue'd to the other consignees 
calling for acknowledgement of store by a target date, 

(b) Payment of one bill of the firm has been withheld so as 
to cover the advance 90 per cent payment amounting 

to Rs. 86,211/00 pertaining to the consignee named above 
and the faot has been duly intimated to the firm under 
letter No. SA5/SVI/UPCC/49!-94 dated 11.6.65 with 
copy to D.G.S. & D., New Delhi. 

(c) In ~  replies from other consignees disclose similar non-
receipt of stores, further bills of the firm will be with-
held 10 as to ~  the amount of respective advance 
90 per cent payments under due intimation to the firm 
and D.G.S. & D. 

I shall be glad if necessary investigation in the matter is conduct-
4!d early and pending result of the same action taken/proposed to be 
"taken by my oftice in the matter is confirmed immediately. 

Enclo:-One copy of a letter. 

Shri K. Krishna, 

Director of Supplies 
(Vehicles) , 
'Office or the DGS&D, 
"Parliament Street, 
w"w Delhi-I. 

Yours sincerely, 

Bd/-P. K. DAS GUPTA. 



P. K. Du Gupta, D.O. No. SAV/SV-l/UPCC/52S 
Pay &: Accounts Officer. GOYBRlfMEKT OF INDIA 

OFFICE OF THE PAY &: ACCOUNTS R~ 

Department of Supply, 

Dear Shri Krishna, 

P-2, Mission Row Extension, 
Calcutta-l 

Dated, the 21at June, 1965. 

Kindly refer to my D.O. No. SA V /SVI/UPCC/512 dated 14-6-1965-
regarding payment for Road Rollers against ki/T placed with S/s. 
u.p.e.c. Ltd., Calcutta. -

2. I have since received from the supplier a letter dated 14-6-1965-
enclOSing a photostat copy of the consignee's (Executive Engineer,. 
P.W.D., BUashipara Division, Bilashipara) letter dated 2-6-1965 pur-
porting to show that Nos. of Road Rollers have been recently receiv-
ed by him by road and not by rail. The consignee has also cautioned' 
this office against the possibility of double payment as the stores' 
have now .been delivered by road, although the firm drew two years. 
back advance 90 per cent. payment stating that the . stores were des-
patched by rail. As the original letter of the consignee has not yet 
been received by my office, 18 copy has been called for from the 
consigne'e. As soon as the same is received, I shall forward to yoU' 
a copy of the said letter. In the meantime what I would like to 
draw your attention to is that recent delivery by road of the store' 
may save the financial interest of the consignee, but does not vacate-
or attenuate the fraudulent activity of the supplier in obtaining ad-
vance 90 per cent. payment for the store over two years back on the-
basis of talae statement. 

2. However, I await your reply in the matter with instructions as: 
to release of the payment withheld lvide para 3 of my D.O. dated 
14-6-1965) on receipt of reply from the consignee showing clear ~ 

full receipt of the stores. 

Shri K. Krishna, 
Director of Supplies (Vehicles), 

Yours sincerely, 

Sd/. P. K. DAS GUPTA. 

21/6 

Directorate General of Supplies and Disposals, 
Parliament Street, 
NEW DELHI·t. 

128 



(COPY) 

F. K. DAS GUPI'A, 
Pay & Accounts Officer 

D.O. No. SAV/SV-1/UPCC/584 
GOVER.N:J.O:NT OF INDIA 

OFFICE OF THE, PAY & AC-
COUNTS OFFICER, 

Department of Supply, 
P-2, Mission Row Extension, Calcutta. 

Dated, the 26th June, 1965 
Dear Shri Krishna, 

Kindly refer to the C'On'espondence resting with my D.O. No. 
SAV/SV-1/UPCC/5.28 dated 21-6-1965 regarding payment for Road 
Rollers against As/T placed with Sis. U.P.C.C. Ltd., Calcutta. 

2. In tliliI connection I am to report another instance where the 
same fum has been found to indulge in activities which, if not 
fraudulent, are open to grave doubt and detrimental to the interest 
of the cOnsignee. Against A/T No. SE-7/57M-K/II/UPCC/3053 
dated 18-8-1961 the firm obtained on 12.5.1964 90 per cent. advance, 
payment amounting to.Rs. 43,967/00 on the basis of inspection only 
on account of one Road Roller to be despatched to Executive Engi-
neer, Irrigation Division, Shahdol (M.P.). As the corresponding 
I) per cent. bill payable on proof of despatch was not received with-
in nonna! period; enquiry was issued to the consignee and in reply 
he IwI stated in hie letter No. 2728/SC, dated 2-6-1965 that the store 
has not yet been received by him. 

3. However, pending investigation and receipt of your instruc-
tiona in the matter as to recovery of 90 per cent. advance payment 
already obtained by the Firm fraudulently, I have asked my office 
to withhold paY.IDent to the firm of one or more bills covering the 

JUllount of Rs. 43,967/00. 

'Shri K. Krishna, 
Director of Supplies '(Vehicles), 
Office of the D.G.S.&D. 
Parliament Street, New Delhi-I. 

Y 0Ul"I .inoerely, 
Sd/-P. K. DAS GUPrA. 



Registered .. 

P. K. DAS GUPTA, 

Pay & Accounts Ot&er. 

D.O. No. SAV/SV.I/UPCC/739 
~ or INDIA 

OFFICE OF THE PAY. 
ACCOUNTS OFFICER, 

Ministry of Food & Agriculture. 

Deptt. of Supply & T.D. 
Dated 27-7-1965. 

Dear Shri Krishna, 

I have to invite a reference to the correspondence noted in the 
~  regarding payment for Road rollers against As. T. Placed 

*1. D.O. No. SAV/SV-It(7)/ 
UPCC 2340 dated 26-3-65. 

2. D. O. No. SAV/Svr/(n/ 
UPCC/157 dated 27-4-1965 

3. D.O. No. 'SAV/SVI/(7)f 
UPCC/468 dated 2-6-65. 

4. D. O. No. SAV/SVI/(7)f 
UPCC/S12 dated 14-6-65. 

S. D. O. No. SAV/SVI/(7)/ 
UPCC 52.8 dated 21-6-65. 

6. D.O. No. SAV/SVI/C72/ 
UPCC 584 dated 26-6-65. 

with SIS. U.P.C.C. (P) Ltd., Calcutta and to 
:;tate that neither any decision nor even an 
acknowledgement has been forthcoming. 
As the matter has been assuming serious 
proportions day to day, I would request 
you to expedite a reply. 

2. In this connection I have to report 
the dlevelopments which have since takea 
place with regard to A/T. No. SV-15263-NI 
II/UPCC/61 dated 22-2-1963-8n order 10&" 
supply of 30 Road rollers apiut which 

90 per cent. of Rs. 14,3&,850/00 was claimed by and paid to the sup-
plier during May June, 1963. The developments are as under. 

(a) Executive Engil'leer, Bilashipara Division, BUashipara, has 
since acknowledge receipt of 2 Road Rollecs recently deZivereci btl 
ROAD and has accepted the 90 per cent. debit amounting te 
Rs. 86, 211/00. 

(b) Executive Engineer, Abhayapuri Division, Abhauapuri has 
acknowledged receipb of 2 Road rollers in good condition, but baa 
emphetiea1ly poiDted out, tbat the store stated to have been despat-
ched under RIR Nos. 260215, 260216 and 654534 all dated 6.5.1963 
(evidenced by the supplier's declar,tiQn on. the body of ~ 

90 per cent. bUl) was actually received by hUn.. under R[1t Nos. cr 
043542 and C-043543 dated 9 i.e. after. I_lapse of six l'IlOllths. 
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(c) Executive Engineer, Gouripur Division, Gouripur has re-
ported vide his letter No. G-4/6997 dated 17-6-1965 (copy enclosed) 
that NONE of the 9 Road rollers stated to have been despatched to 
him during May, 1963 have yet been rec'eived by him. He, 
however, received all the Railway receipts quoted by the supplier 
in the advance 90 per cent. bills for the Road rollers and after takillg 
delivery from Railways, discovered in all consignment mere roU-'!r 
accessories without Road roller. He has also alleged that his letter 
No. G-4/8845 dt. 7-9-1964 and G-4/12651 dt. 23.12.1964 issued in this 
connection to the supplier still remain unreplied to. 

3. In view of the position stated above, I have asked my office to 
withhold payment to the supplier of bill/bills for Rs. 3,87,950/00 
covering 90 per cent. value of 9 Road rollers under due intimation to 
the supplier. I shall be glad if necessary investigation into the mat-
ter is made early and pending completion thereof, the action taken 
by my office is confirmed immediately. 

Enc!. Copy of a letter. 
Shri K. Krishna, Director of Supplies 
Office of DGSBtD (Vehicles). 
New Delhi. 

Yours sincerely, 

Sd/-P. K. DAS GUPrA. 

" .. 



COpy 
B. Mason, 

Pay " Accounts Officer 

D.O. No. SM3(432)VII/1279 

OFP'lCE OF THE PAY & ACCOUNTS OFFICER, 
Deptt. of Supply & T. D., Akbar Road, 

New Delhi-I, the 30th August, 1965. 

31st 

Dear Shri Mathur, 
A finn named M/s United Provinces Commercial Corporation 

(P) Ltd., Calcutta, is reported to have obtained payment from the 
Pay & Aocounts Officer, Department of Supply & Technical Deve'lop-
ment, Calcutta b'adulently by: quoting bogus R/Rs in the 90 per cent 
advance payment hills. The case relates to A/T No. SV-l/5263-
N/II/UPCC/61 dated 22.2.63 placed by your office for the supply of 
Road Rollers to the varioUs consignees. According to the informa-
tion available so far, in one case, the stores were sent by road in-
stead of by rail. In another case they were despatched after about 
e montha from the date of the R/R quoted in the 90 per cent bill 
and that too under different RIRs. In yet another case for the sup-
ply of 9 road rollers only acceSsories were despatched without road 
rollers. The Pay and Accounts Officer, Calcutta, it appears has al-
ready informed Shri K. Krishna, Director of Supplies (Vehicles). 
the detaila of the case. He bas also enquired of the various con-
signees whether they have received the road rollers for which ad-
vance paymenta were made. He has been instructed to withhold 
all advanca payments to the firm till r'epliea from all the consignees 
have heeD received and the total amount drawn fraudulently by the 
1\nn, fa lmown. He has alao been asked to adjust the Anal bills which 
are supported by oonsigneea' rece:lpts in the meantIme, against such 
payment. drawn fraudulently as may coana to our notice, 

Pay & A.ecounte Oft1eer (Supply) Calcutta: had requelted Shri 
K. ErJ.slma to eonft.rm the action. taken ItO fu, but no reply has been 
rl'Ce'iveci by him .. yat. I ahall be grateful, therefore, if you would 
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ldndly conftnn the action taken by the Pay and AccoWlts Ofticer as 
mentioned above and also expedite further necessary action in this 
·cue. 

Shri J. S. Mathur, 
Deputy Dkector General (Genl). 
Oftice of the D.G. MD, New Delhi. ' 

Yours sincerely, 
Sd/- B. MASON 



COpy 
Confidential 

P. K. Das Gupta, 
Pay & Accounts Officer. 

D.O. No. SAV/SV-l/UPCCl1094L 

GovI:RNMBNT OP INDIA-

OFFICE OF THE PAY & ACCOUNTS OFFICER, 
MINISTRY OF WORKS, HOUSING & SUPPLY,_ 
P-2, MISSION ROW EXTENSION, CALCUTrA-l. 

Dated, the 21st Septembe-r, 1965. 

Dear Shri Krishna, 

Kindly refer to the correspondence resting with Shri Kochhar's 
D.O. No. SV-W5263-NjII dlated 21.8.65 regarding payment for 
Road rollers to MIS. U.P.C.C. (P) Ltd., Calcutta against AIT No. 
SV-l/5263-N/II/UPCC/61 dated 22.2.63. The receipt of further 

~  promised therein is still awaited. 

2. In this connection I am enclosing a statement showing parti-
culars of 13 Road rollers against the above A/T in respect of which 
complaints had been received from the consignees. Firm's bills 
which were wiJthheld in view of the complaints have since been re-
leased for payment in consideration of the fact that consigneeg 
have subsequently received the store in full and in good condition. 
As the A/T -stipulates payment of advance 90 per cent cost of stores 
on proof of despaJtch after inspections and as th'e facts show that the 
stores were not despatched strictly in conformity with the declara-
tion made by the supplier in advance payment bills, it appears that 
a prima facie ease of fraud by the finn has been established. and 
thalt aU action due in such. event should be initiated from your end. 

3. It is hoped that the matter is receiving due attention at your 
end and necessary instructions will be issued early. 

Enel.·, One statement. 

Shri K. Krishna. 
Directoo:-of Supplies (Vehicles), 
D.G.S'D., 
Parliament Street, 
New Delhi-I. ' 
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Yours sincerely, 

Sd/-P. K. DAS GUPTA. 

" 

~
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COpy 

B. MASON 

Pay & Account. Offtcer 

D.O. No. SM3 (432) VII/1584-87 

PAY & ACCOUNTS OFFICER, DEPTI'. OF SUP--
PLY & T. D., Akbar Road Hutments 

New Delhi.H, the 8th/11th October, 1965. 

Dear Shri Khanna, 

Kindly refer to my D.O. l·etter No. SM.3(432)VII/1279 dated 
the 31st August, 1965 to Shri J. S. Mathur regarding fraudulent. 
payments obtained by M/I United Provinces' Commercial Corpn. 
(P) Ltd., Calcutta against A/T No-SV-l/5263-NIII/UPCC/61 ~  

the 22nd February, 1963. 

P.A.O. (S) Calcutta hIUJ since informed this office that all thp 
C!l5es in which th'e supplies had not reached the consignees but in 
which advance payments were drawn, as reported earlier, stand re-
gularised 88 the cOIUlignees have intimated receipt of stores, though 
long after the date of despatch as mentioned by the firm in the 
advance payment bills. The supplies were received by the con-
signees eithe'l' under different &IRs or in some cases by road in-
stead of by rail as indicated on the advance 90 per C'etlti bills. 

In view of ~ poeition intimated by P .A.O. (S) Calcutta, it. 
dCle8 not seem to be necessary to withhold hereafter advance pay-· 
ments to the firm for which lpeciftc provision exist; in the con--
tract. These are, theTefore, being released. 

Shri I. N. Khanna, 

Dy. Director General (General), 

D.G.S.&D., Parliament Street, 

New Dethi. 

137 

Yours sincerely, 

Sd/-B. MASON' 



COpy 

1p. K. Das Gupta, 

'Pay " Accounts Officer. 

D.O. No. SAV/SV-1/UPCC/1190 

GovERNMENT OF INDIA 

OFFICE OF THE PAY & ACCOUNTS OFFICER, 
MINISTRY OF WORKS HOUSING " SUPPL Y, 
DEPTT. OF SUPPLY AND T. D., CALCUTTA·l, 

Dated& the 14th October, 1965. 

Dear Shri Krishna, 

Kindly refer to your D.O. letter No. SV-1/5263-N/II dated 
1'-10-65 regarding payment to MIs U.P .C.C. (P) Ltd., Calcutta 
against AfT No. S ~N P  dated 22.2.63 for supply 
of Road rollers. It is noted that the matter is under active exa-
minati'on and that a further communication will follow. 

2. In this connection I would like to inform you further ~ 

one of the consigneles, namely, Executive Engineer, Bijni Division, 
Bijni had previously acknowledged receipt in full and in good con-
·ditionof two road rollers (Model No. AFPR-810/1457/63 and No. 
AFPR-810/14-58/Q) despatched by the finn under R.R. Noa. 
'267021, 267022 and 267023 all dated 11.5.1963 in reply to enquiry 
issued bY' my offiC'e, but haa since cancelled his confirmation by a 
telegram. On our request to elucidate the position, the consignee 
has now reported vide his letter No. T. " P-12/1/3598 dated 28.9.65 
(copy encl08ed) that the two rollers referred to above have been 
found fitted with three cylinders bearing no inspection mark of 
"the Inspecting Officer instead of four cylinders as specified in 
Appendix 'A' (General deSCription of road roUer....-4tem No. 19) 
to the subject MT. While the right of the consignee to be indemni-
'fled against damage/defect/deficiency reported after IUch a long 
lapse at time conatitutes a aeparate tau_, thia fact unmistakably 
auggests the tendency of the supplier to supply uninspected and 
dHftcient storee contrary to the general conditions of contract and 
-thu. brings into light the fraudulent intention. of the9Upplier. 

3. However, as desired by the consignee and u already intimated 
in my D.O. No. SA V /SV-1/UPCC/512 dated 14-6-65, my office 

138 
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'flas withheld payment to the supplier of their current bill cover-
ing the advance 90 per cent payment of Rs. 86,211.00 made against 
the partiwlar supply pending receipt of your instructions in the 
"1Ratter. 

"Shri K. ~ 
Director of Supplies (Vehicles) 
D.G.S. " D., N.1. Building, 
Parliament Street, New Delhi-I. 

Yours sincerely, 
Bd/- P. K. DAS GUPTA 



COpy OF D.O. LET1'ER No. SM3(432)VIl/1972-73 DATED 23/26-11-65io 
FROM SHRI B. MASON, PAY & AccOUNTS OFFICER, DEPTr. OF SUPPLY .. 
NEW DBLHI TO SHRI N. K. TKADANI, Dr. DIRECTOR GDBaAL (GENL.),. 
OFFICE OF TH. DIRECTOR GEKERAL SUPPLIES & DIsPOSALS, NRW DELHI. 

"Kindly refer to my D.O. ~  No. SM3 (432) VII/1584 dated 
11.10.'65 addressed to Shri ........... regarding fraudulent pay-
ments obtained by M/S United Provinces Commercial Corporation 
(P) Limited, Calcutta against AfT No. SV-115263-NIIIIUPCC!61' 
dated 22.2.63. 

P.A.O. (Supply) Calcutta has now intimated that one of the-
consignees under the subject Arr, who had previously acknow-
ledged receipt of stores in full and good condition, has now reported 
that the two rollers suppUed by the firm are not fully equipped as 
required und"er the A/T and also bear no inspection marks as well. 
This fact has also been reported to your office vide Shri P. K. Das 
Gupta, P .A.O. Calcutta's D.O. leter No. SAV/SV-1UPCCi1190: 
dated 14.10.65. He has also withheld payment to the suppliers of 
their current bilI cOV'ering the, advance 90 per cent payment of 
Rs. 86,111 made against the particular supply. 

I shall be grateful if you kindly confirm the action taken by-
P . A. O. (Cal) as mentioned above and a1&o expedite further neces-
sary action in this case." 

Sd./ -B. MASON 



COPY OF D.O. LE'l"I'ER No. SM3 (432) /VII/41M-05, DATED THE 26128.3.86 
FROM SHRI K. R. RABINDRANATH, CHIEF P & AO, NEW DI:Lm, '1'0 
SHJU J. S. MATHUR, ADG, DGS&D, NEW DELHI. 

Dear Shri Mathur, 

, You are, perhaps, aware that a finn named M/s. United ProvinC'es 
Commercial Corporation (P) Ltd., Calcutta was reported by the 
Pay & Accounts Officer, Department of Supply & Technical Develop-
ment, Calcutta, to have obtained fraudulent payments against A/T 
No. SV-115263-NIIIUPCCj61; dated the 22nd February, 1963, by 
quoting bogus R/R Nos. in the 90 per cent advance payments bills. 
The matter was reported to your office demli-officially by the 
P & AO(S) Calcutta as well as this office and confirmation was sought 
of the action taken by P & AO(S) Oalcutta, for withholding/releas-
ing payments to the firm. In this connection, you may please refer 
to the correspondence resting with Mason's d.o. letter No. SM3(432) I 
VIII 1972-73, dated the 23rd November, 1965 to Thadani. Conftinna-
tion sought for therein has not been conveyed so far. 

The P & AD Calcutta in the meantime bas further reported that 
against AiT No. SV-115263-NIII!UPCCj740 dated the 30th June, 1964, 
which is for the supply of road. rollers and which provides fOT 90 
per cent, 5 per cent + 5 per cent payments on inspection, despatcli 
and receipt of stores by consignee respectively, the firm had obtained 
90 per cent payment for the full quantity ordered, during the months 
of July to September, 1964, but that it has despatched only 31 road 
rollers and that too long after the inspection was completed-the 
minimum time, lag between the dates of inspection and despatch 
being 119 days. Balance 5 per cent payment, which was admissible 
after despatch of stores has also been obtained bY' the firm against 
31 road rollers, but no bill for the final 5 per C'ellt payment supported 
by Consignee's receipt certificates have been received so far. Claims 
for 5 per cenJt payment admissible on proof of despatch, for the re-
maining 44 road rollers have not yet been received and it is doubtful 
if these road rollers have been despatched at all although the date 
of delivery stipulated in th'e AfT expired long ago. In this connec-
tion, I would refer to your office letter No. SV-1/5263-NIDldated the 
6th September, 1965, addl'essed. to the P&AO(S), Calcutta and re-
qu'e$t you to consider the desi'1'a:bility of investigating whether (1) 
abnormal delay in despatch of stores all al'ong has actually been due 

1551 (aiD LS-IO. 



to booking restrictions and non-availability of wagons, (2) the re-
maining 44 road rollers already inspected in the year 1964 are still 
lying with finn in good condition, and (3) the 31 road rollers for 
which. 5 per cent payment has been claimed by quoting R!R Nos. 
have actually been received by the consignees. 

If as a result of such investigation, the firm is found to have in-
dulged in drawing payments fraudulently and! or to have deliberate-
ly delayed despatch of stores to consignees, it may be considered if 
the concession of advance 90 per cent .payment on inspectiOill may 
not be withdrawn from the firm in respect of all As!T containing 
weh terms and also whether the finn might be black-listed. 

Yours sincerely, 

Sd/- K. R. RABINDRANATH. 



Brig. K. Ramanathan, 
Oir. Tech. Admn. 

Dear Shri Karve, 

APPENDIX VB 

(See para 4.59) 

No. SV-1/90053-P/II/ll 
P.55/c. 

COpy 

No. 67561/200 Rd. RollerfE.S/BRD Directo-
rate General of Border Roads, Kashmir 
House, DHQ P.O. New Delhi-ll. 
30th March, 1964. 

Wilth reference to your D.O. letter No. S ~P  dated 
24/25 March, 1964 and discussions in the room of DGS&:D today, you 
may please refer to our letter No. 67561/200/Rd. Roller/ES/BRD 
dated 25 March, 1964 which explains that the complaint of the finn 
as regards non-availability of wagons is not correct. 

In this connection you may please refer to Messrs UPCC letter 
No. SUP/003771 dated 29th February, 1964 (copy attached) from 
which it will be seen that the firm intends to despatch only 6 Road 
rollers per week and thus the supply of 33 Road Rollers inspection 
of which was completed on 31st January, 1964 will only move by 
the end of April, 1964, i.e. after 3 months of the inspection. This 
POSition is not acceptable to us and the matter was brought to the 
notice of your office vide our No. 67561/200/RiJ. Rollers /ES/BRD 
dated 6/11 Maroh, 1964, and No. 67561/200/Rd. Rollers/ESIBRD 
dated 9th Mareh, 1964. 

Yau may like to apprise the Director General of this fact with 
reference to our discussion this forenoon. 

With regards. 

Sb.ri H. V. Karve, 
Dy. D:i.rector General (Defence). 
Dte. General of Supplies & Disposals, 
Parliament Street, 
New Delhl-t. 

J43 

Sel./-



APPENDIX vm 
Extracts of paragraphs 243 to 248 of the DGS&D Manual of Office 

Procedure for Supplies, Inspection and Disposals. 

243. Duties and functions of the Progress Wing-I. General-Pro-
gress Wing has been set up to implement the slogan of the Deptt. 
"DGS&D delivers the goods" by the scheduled date. Essentially, the-
refore, it watches coverage of indents and follows up contracts so that 
supplies are arranged by the specified delivery dates. For this pur-
pose it will maintain close liaison with the Indentor, Supplier, S ~

tor and Purchaser and ensure that there is no undue delay in regard 
to allotment of raw-materials, issue of import licences, a'mendments 
to contracts, inspection and despatch of stores etc. Progress Officers 
shall maintain constant and persona] contact with the Supplies Ofll-
cers at all levels and assist them in the. prompt removal of bottleneck 
though the ultimate responsibility for timely fulfilment of the con-
tracts must rest with the Su'pplies Officers . .. 
II. Functions and duties of the Progress Wing-Delay in supply 

of stores occurs in two stages viz:-

(D Coverage of indents, and 

(ii) Delivery against Acceptances of Tender. 

Progressing is, therefore, done separately for pre-contract stages. 
The drill followed will be as under:-

Soon after an indent has been allocated to Supplies Section, the 
Central Indent Section will pass on the duplicate copy thereof to the 
Progress Wing vide para 85(ix). The Progress Wing will thereafter 
open an Indent Card for each indent/item in which the particu-
~  of the name of the indentor, his indent number and date, 
Priority classification, Indent delivery period etc. shall be indicated. 
In order to enable the Progress Wing to keep these cards upto date 
and watch-progress at all stages, Supplies Sections should invm-
ably endorse to the Progress Wing copies of all the ,elevant docu-
ments and communications viz. copies of enquiries, transfer memos 
cross mandating the indents to Regional Offices and Overseas Pur-
chase Organisations, references to indentors calling for comments-
on the tender or other clarifications cancellations, advance accept-
ances and formal AlT. It will be "for the Prog. Wing to keep theSe 
cards upto-date by collecting information personally from the 
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Supplies Sections as and when necessary. It will be Iesponsibility 
.of the Prog. Wing to keep a watch on the progress of actions on 
.all indents at all stages upto the coverage stage and to bring to the 
;notice of the Director of Supplies concerned all such cases where 

~  has been delay in the issue of enquiries or finalisation of 
tenders by sending the fonowil'lg statements:-

(a)1 Statement showing indent items 

(a) outstanding with each section for more than six months; 

(b) where tender enquiries have not been issued for more 
than two mODths; or 

(c) where tenders have not been decided for more than three 
months. 

With a view to expedite coverage of indent items which remain 
'outstanding for more than six months and urgent/operational indents 
thE' Prog. Win.g shall also arrange monthly meetings between the 
DDG (S) and Directors of  Supplies concerned to review their posi-
tion, analyse causes of delay and devise ways and means to accele-
rate coverage. 

The Prog. Wing will. in addition, prepare statements showing 
performance of the DGS&D in coverage of indents for the information 
of the indentors etc. as and when required. The position of coverage 
of Rly. Indents will, however, be sent every month to the Min. of 
WH&S and Min. of Rlys. (Rly. Board). 

'''Copies of AfT/Supply Orders should be endorsed, in dupli-
cate to the Prog. Wing so that they can send one copy of 
the A/T /Supply Order to the Junior Field Officer con-
cerned for actively chasing the contract. 

(b) Post A/T Progress. 

. (i) Passive Progressing-On receipt of a copy an AfT, the Frog. 
'Wing will open a card in Form CC-2A or CC-2B, as the case may be. 
Progress Card CC-2B will be used in respect of firms unregistered or 
-prOvisionally registered and also in regard to those firms, there the 
"Supplies Section considers that record of despatches made, indicating 
'RjR number and date should be maintained by the Pro. Wing. An 
indication to this effect, where necessary, will be given by the Sup-
-plies Sections in the copies of the A(f endorsed to Frog. Wing. 

(Office Order No. 154, dated 20.12.55). 

The Prog. Wing will scrutinize each AfT on receipt of check that 
tthe delivery date specified therein is not unrealistic. Where this 



146 

appears to be ~ , taking into consideration all relevant factors, they 
will bring this to the notice to the Supplies Officer concerned for 
necessary action. They will take similar action in respect of all 
amendment letters. The Prog. Wing will likewise scrutinize the Pre-
inspection delay reports received by them from time to time and take 
SUitable remedial action, if any, called for on their part. 

All inspection notes received in DGS&D will be passed on to the 
Prog. Wing in the first instance in order to enable them to post the 
same on the relevant AfT card and then pass them on to Statistical 
Dte., for posting and onward transmission to Supplies Section con-
cerned. Prog. Wing will watch the deliveries against the contracts 
upto the stage of final inspection of stores except in the case of 
contracts placed on unregistered firms where they are specially 
required to chase the contracts till the store if; actually despatched. 

(ii) Active Progressing-Active progressing will be done through 
Field Officers posted at Delhi, Calcutta, Bombay, Madras, Ludhiana 
and Kanpur, to whom lists of outstanding, AfT in their respective 
areas will ·be furnished along with copies of acceptances of tenderl 
Supply·orders every month by the Prog. Wing at Headquarters. The 
Field Officers will visit the firms once a month or more often when 
necessary in order to ascertain the exact position and proapects of 
supply, as well as bottlenecks, if any, causing delay in completion of 
the contracts. The main reasons for hold up in supply generally are 
delay in receipt of raw-materials, test reports on samples, certain clari-
fications, or amendments from the indentor of Supplies Officer, or in 
the movement of finished stores. With a view to assist the firms and 
expedite delivery of stores, remedial action to the extent possible 
will be taken by the Field Officers themselves. The lists will then 
be returned every month to the Prog. Cells at Headquarters and Re-
gional Offices as the case may be for noting the factual position in the 
relevant AfT cards and initiating action on) other pending issues 
brought out in th:e Field reports. The Field Officers will endeawur 
to fist aU local firms in rotation so that no AfT is left out, though they 
will concentrate on AfT where delivery period has expired or is about 
to expire. They will Similarly paYl greater attention to chasing of 
A/T for fabricated and indegenous stores, as well as those issued 
against Works Programme. Express, Operational and Urgent indents 
and other important contracts and Educational/Trial/Development 
orders. 

Special watch will be kept on 

(i) items of bulk purchase. 

(ii) Educational and d.evelopmental orders. 
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(iii) Items on Production Schedules. 
(iv) Urgent and Operational demands from Defence. 
(v) Express and Works Programme indents from Rlys. 
(vi) Critical items of reqUirements of Defence and P&T Deptt. 
(vii) Any other items indicated fOr special chasing. 

In order to enable the Prog. Wing through its Field Officers to 
keep a special watch on the performance of firms on whom Educa-
tional/Trial/Developmental Orders have been placed, the Supplies 
Sections, should while sending copies of such orders to the Prog. 
Wing, also bring this fact to their specific notice in a separate 
covering note requesting them to progress the supplies actively. 

[DGS&D U.O. No. CSIB/270(16) /1/58 dt. 8.11.58]. 

Further, to ensure prompt action, the Field Officers, after effec-
tiVe chasing will intimate to Director (Prog.) every week particu-
lars of such A/T where the deliveries are being delayed or held up 
on aooount of on'e action or the ,otheli ending on the part of the 
Supplies Dtes. These cases will then be followed up either per-
sonally by the Prog. Officer concerned or brought to the notice ot 
Directors of Supplies for immediate action through a weekly letter, 
duplicate copy of which will be returned by supplies Dtes. indicat-
ing the action taken. 

In order to ensure that no A/T is left over, the Prog. Officers will 
review the A/T cards periodically and bring to the notice of the' 
Supplies Section cases where no incUcation of Prog. of supply is 
available in their record though the delivery period has expired. 

(c) Expediting supply of raw-materials. 
It is the primary responsibility of the Purchase Orgn. to ensure 

timely supply of controlled raw materials and this function will be 
discharged by the Prog. Wing. The Dy. Director (Progress) Calcutta 
Will assist the firms in early procurement of iron and steel, parti-
cularly, where in terms of the AfT supply is subject to receipt of 
these raw materials. The supplies Section will, therefore, insert a 
clause in all A/T for fabricated stores involving use of iron and steel 
that the firm concerned should furnish a monthly statement regular .. 
ly to Dy. Director (Prog.) Calcutta on a prescribed proforma giving 
complete particulars of the quota certificate, 1&8 Controller's plan-
ning Note number and date. etc. Copies of forwarding memos of 
Quota Certificates issued by the Steel and Rly. Cell as well as Pre-
Inspection Delay reports where fabrication is held up due to non-re-
ceipt of raw material will also be endorsed to him. He will maintain 
active and dose liaison with the Iron and Steel controllers, Producers 
and stot"kists and endeavour to arrange an even and adequate flow of 
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raw materials to the production units SO as to obtain continual and 
optimum production. Where the requisite category of steel is not 
produced. in the country Or the indigenous production is ~  to 
meet the requirements of the DGS&D fabricators, he will ensure that 
necessary arrangements fOr import of steel are made by ~ t&sC 
without delay, unless where decided otherwise. 

(Oftlce Order No. 135 dt. ~  

(d) Drawing upto of Periodical Schedule. 

With a. view to ensure that the availafble indigenouS' Cf'pacity ift 
respect of important stores in short supply requiring use of iron and 
steel is utilised to the maximum and an equitable distribution made 
amongst the various indentors, Quarterly production Schedules will 
be drawn up <by the Prog. Wing for finns holding such contracts. 
These Production Schedules, which will be based on the firm's ~  

ing capacity, availability of steel and the urgent requirements of the 
various indentors, will drawn by the Prog. Officer of the Head-
quartersfRegions concerned, except where decided otherwise . 
. 

(e) Maintenance of Load statements. 

Load Statements will be maintained in respect of all items of 
fabricated stores on Running Contracts as well as other important 
stores in short supply. These statements will indicate the load on a 
firm, their working capacity, the qty. delievered month by month etc. 
These statements are intended to safeguard against the risk of over-
booking a firm for unreasonably long periods, as well as to inform 
Supplies Wing of the capacity that is lying idle and which may with 
advantage be utilised by them. As these statements indicate the 
load on various firms, their performance and the available capacity, 
Supplies Section must invarill'bly consult them before deciding tenders 
so that deliveries materialise by the date the stores are required by 
the indentor. The statements also serve as an index of the trend of 
supply of various stores in short supply. Reasons for short-fall vis-a-
vis '!be anticipated deliveri.es will be investigated by the Pro'g. Wing 
and necessary assistance where possible rendered to the firm on ex-
gratia ·basis. Where theperfonnance of a firm is consistently bad 
and they are unable to im.prove upon the delivery posirtion despite 
all reasonable assistance the matter shall be reported to Supply Wing 
for taking suitable action. 

(f) Intimation of Acceptance of Tender completecf every month 
to Supplies Sections. 

With a view to enable supplies Section and Finalisation Dte. to 
initiate early action for regu·larisation of delivery period or ftnalisa-
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tion of prices in appropriate cases, Prog. Wing will forward a monthly 
statement to Directors of Supplies showing particulars of AfT deli-
veries against which have !been completed during the previous month. 
Copieil Of these lists should also be endorsed to Registration Section 
to enable them to keep their Performanc Cards uptodate. 

(g) Performance of Firms against RfCs. 

By. :&ireetor (Statistic.) will forward a copy of each drawalltate-
me'Itt on r&etpt from the firm to Prog. Wing who will note down in 
a ciiifJ iDfOrinatioil regarding the total qty. outstanding at the begin-
ning of a month, the qty. ordered and supplied during the month 
UIldW teJt01't and balance outstanding. There will be a separate card 
fO!" ead1 RIC and cases of unsatisfactory performance of finns shall 
be brau.gIrt to the notice of the Supplies Officers for suitable action. 
Further in order to ensure timely renewal of the Rate and Running 
Contracts, Progress Wing will send an advance intimation of the ex-
piry of the Rate and Running Contracts to Director of Supplies, nor-
mally: 3 to 4 months in advance of the date on which a particular 
Rate and RUnning Contract is due to expire. Performance of firm's 
holding Running contracts is also to be watched through load state-
ments in case of importance stores and items in short supply. 

N.B: The above procedure shall normally apply for working at 
Headquarters and will be followed mutatis-mutandis by the Regional 
Progress Cells. 

244. Watching of Progress of Works Programme demand-(i) Pre 
AfT stage-The progress will be watched by the Works Programme 
Dte. who would chase the Supplies Seetions concerned in the case of 
delay against each indent. 

(ii) Porst AfT stage-The Prog. Wing will take necessary action as 
per para 243 (II) (.b) . 

245. Procedure for Watching Coverage and progressing supply 
against Forward Programme Demands-(i) Pre AfT stage-The Pro-
gress Wing will open an indent card on receipt of the duplicate copy 
of the indent from the Central Idents section and note on it promi-
nently the date on which the indent should be hrought forward for 
Pl'OCUrement action on the basis of advice from Supply Sections. This 
date will be decided by the Supplies Sections, with the approval of 
the competent authority and intimated to the Frog. Wing vide para-
graph 86(5). Even though the responsibility for initiating procure-
ment action at the appropriate date will rest on the Supplies Section 
conceriieid, the Progress Wing will also keep a careful watch on such 
indents. If action is not initiated by the Supplies Section on the date 
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fixed, then-og. Wing will bring it to the notice to the Director of 
Supplies concerned. 

(ii) Post AfT stage-The same procedure as laid down in para-
graph 243 (II) (d) will be followed. 

246. Routing of documents to Statistical Dte.-Supplies S€ctions 
and Regional Supply Organisations will forward documents like 
copies of A IT,S/Orders, Rate and gunning Contracts and amend-
ments thereto to the Statistical Branch for their use and record and 
copies will be sent separately to the Progress Wing for the purpuse 
of progressing. 

These will be sent to the Dy. Director of Statistics under covering 
letter form 'C' in duplicatt:. One copy.will be retained by Statistical 
Branch and the other will be returned to the Section concerned ack-
nowleoging receipt of documents enclosed therewith. 

(Routine Note No. 27 dt. 10.5.56). 

In the Headquarters Office copies of Inspection Notes will be 
.passed 01\ by the Central Receipts Section to the Progress Wing and 
not to the Statistical Branch or the Supplies Sections direct. The 
Progress Wing will pass the Inspection Notes to the Statistical 
Branch on Form 'C' after noting the deliveries etc. in the Progress. 
Cards. 

To ensure against loss of any Inspection Note intransit, Progress 
Wing will allot a Serial number to each Inspection Note before 
passing the same on to the Statistical Branch. These serial num-
bers will be mentioned by the Progress Wing in the forwarding 
memos. (Form. 'C') under which they will be sent. The Inspection 
Notes will be returned by the Statistical Branch direct to the Sup-
plies Section concerned after extracting necessary information 
required for their statistical data. 

The forwarding memo in Form. 'C' as described above will be 
prepared by Progress Wing or the Regional Office and sent to the 
Statistical Branch in duplicate. The Statistical Branch will sign 
one copy of the forwarding Memo in token of having received the 
documents forwarded and return it to the Progress Wing. 

(D.G.S.&D. Office Order No. 8(CDN Series), dated ~  on file 
~  CS-l(A)/II(233)/I and Office Order No. 5(CDN Series), dated 
18-3-1952 on file No. CS-I(A3/II(215)/I.) 

Regional Supplies Organisations will NOT pass on to the Statisti-
cal Branch the copies of Inspection Notes received in respect of 
orders placed by them. They will, instead, prepare an extract of 
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each Inspection Note (as per standard form prescribed for the 
purpose) and pass the same on to the Statistical Branch at 
Headquarters. 
(D.G.I.&.S. Office Order No. 34(CDN Series), dated ~  

24,. Reporting Progress of supplies against orders by the· 
Inspectorate:-

.. ~ 

In order to enable the Inspectorates to keep the Supplies Officers 
informed of the delivery position against orders placed by them, a 
system of 'Pre-Inspection Delay Reports' has been introduced. 
Inspectorates under the Deputy Director General (Inspection) as 
well as those of the Ministry of Defence will, where required to do 
so, watch progress of supplies and furnish  Pre-Inspection Delay 
Reports directly to the Progress Wing of this Directorate General in 
cases of anticipated delays against orders the inspection of which is 
their responsibility. After noting the position in the Cards, the 
Progress Wing will pass on the pre-inspection delay report to the 
Suppli"es section concerned for further necessary action. Where the 
Supply is held up for want of raw materials, a copy of such report 
should be sent direct to the Deputy Director (Progress), Calcutta 
for necessary action. 

Since it is not possible for the Inspection Organisation of this 
Directorate General to undertake the watching of deliveries and 
issue of pre-Inspection Delay Reports in respect of each and every 
order, Supplies Oftlcers are required to use their discretion and 
instruct the Inspectorates in all important orders, i.e. orders that 
are likely to present difficulties in manufacture and ooDSequent 
delay in supply or where delay in supply will have serious reper-
ruSSians in the services to be rendered to the Community to watch 
deliveries and issue pre-Inspection Delay Reports. 

The following procedure will be observed il'l future:-

0) A suitable clause will be inserted in all Acceptances of 
Tender and Supply Orders issued in respect of Defence Services 
indents proViding for the inspector concerned to furni<sh pre-Inspec-
tion Delay Reports from time to time directly to the Progress will 
of this Directorate General. 

(ii) In respect of Acceptances of Tender and Supply Orders 
placed against all other indentors a suitable clause will be inserted 
in the Acceptances of Tender or Supply Orders irrespective of the 
value where the stores are specially manufactured item9 to Govern-
ment requirements or specifications and developmental items or 
where in the opinion of the Supplies Officers the nature of Stores 
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~ , the manufacturer and urgency of the indentor's require-
:ments are such that a provision of pre-Inspection delay reports 
would be advisable. 

(iii) Pre-Inspection Delay Reports need not ordinarily be called 
for other articles i.e. readily available articles manufactured for the 
-trade including Government requirements even though the value of 
,such orders may exceed Rs. 25,000. However, such reports will be 
-called for against all categories of stores in Which deliveries are' 
nat likely to be ~  towards the end of the ftnancial year, where 
the Acceptance of Tender provides for completiotl of supPly within 
. the financial year. 

(Office Order No. 111, dated 15-9-55). 

In the case of Non-departmental orders, i.e. orders placed 
-directly by indentors (e.g. Railways, State Governments. Munici-
palities, Port Trusts, etc.) and not through the agency of this Direc-
torate General and in respect of which the inspection only is 
entrusted to this organisation, it will be for the Inspectorate con-
-cerned ~  decide in cOnsultation with the Inspection Wing at Head-
quarters and Indenting Department as to whether Pre-inspection 
. delay reports should be issued. 

(Based on D.G.I.&S. Office Order No. 46 (CDN: Series) dated 
9-12-47-File No. CS-1-604 & DGS&D Routine Note No. 1437 Part 
I, dated 17-4-52). 

248. Preparation and issue of pre-Inspection Delay Reports-(i) 
For orders bther than those against Defence Services demands.-The 
,Forms will be printed in two colours of papers, viz;-

(a) those printed on white paper for reporting on Depart-
mental orders. 

(b) those printed on light pink paper for reporting on Non-
departmentai orders. 

A certain quantity of forms of both these colours will have a red 
diagonal strip marked on them. These specially marked forms will 
be used by the Inspectorates for reporting on orders (departmental 
·or non-departmental) placed against demands for the Railways. 

Copies of Pre-inspection Delay Reports against Departmental 
-oraers will be prepared and distributed as follows ;-

1. One copy for record. . 
2. One copy for the Supplies Officers concerned through the 
Progress Wing of the Directorate General or its Regional 
Office concerned. 
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3. One copy to the Indentor (if in India). 
4. One copy to the consignee (if difterent from the Indentor). 
5. One copy to Deputy Director (Progress) Calcutta, where 

raw material is to be obtained. 

In the case of Non-Departmental Orders the report will be made 
by the Inspectorate direct to the authority which asked for the 
inspection to be carried out. No copy will be endorsed to the 
Directorat€ General of Supplies and Disposals. .. 

The Inspector should show in column 3 of the report when the 
next report can be expected, having regard to the supply position 
existing at the time, If he considers that having regard to the satis-
factory supply position no further report is called for he should 
indicate accordingly. Should, however, the Inspector finds subse-
quently that due to unforeseen d€velopments some delay in supply 
is likely to occur, he should again commence submitting reports. 

(Based on D.G.I.&.S. Office Order No. 46/ (CDN Series) dated 
9-12-47-File No. CS-l-604). 

(ii) For orders against Defence Services Demands:-A form 
similar to the one used in the case of Non-Defence orders will be 
used except that the fornu; for reporting on orders against Defence 
Services demands will have a green strip printed diagonally across 
the form. Each report on order against Defence Services demand' 
will indicate the date on which the next report will be issued. 

~ 
The reports will be despatched by the Inspectors day to day as 

SOOn as they are prepared. Copies will be distributed as indicated 
on the form. One copy will also be endorsed to the Chief Liaison 
Officer, Defence Services Liaison Cell. 

[D.G.I.&S. Office Order No. 15(CDN Series) dated 13-11-50-File 
No. CS-I(A)/II (215)/.1.] 



A
PP

B
bl

X
 IX

 

Pe
r/o

mt
IlI

Ice
 o

f 
M

is 
V.

P.
C.

C.
 O

fa
in

st 
or

de
rs

 p
la

ce
d 

on
 th

e 
D

ire
cto

ra
te 

G
en

er
al

 0/
 Su

pp
lie

s 
&>

 D
isp

os
al

s) 

PR
O

JB
C

T
 D

IR
E

C
T

O
R

A
T

E
 

S1
. N

o.
· 

A
fT

 N
o.

 &
 D

!lt
e 

I 
2 

St
or

es
 

3 

D
el

ay
 in

 
su

pp
lie

s 

4 

1 
SE

7/
13

58
8-

L/
I/3

13
0 

dt
. 1

5-
11

-6
1 

Sk
od

a 
U

ni
ve

rs
al

 e
x-

9 
M

on
th

s 
ca

va
to

rs
 R

lY
-1

 w
ith

 
(2

8-
2-

62
 t

o 

2 
SE

7{
14

01
1/

M
/I/

32
C)

6 
dt

. 1
6-

4-
62

 

3 
Pr

oj
/3

2 4
0-

P !
31

.4
I /

P /
U

PC
C

/I
! 

11
I/7

 d
t. 

30
-1

0-
64

. 

at
tn

ch
m

en
ts

 -
4

 N
o.

 
19

-1
1-

62
»)

 

D
o.

 
2 

N
os

. 
2 

Y
ea

rs 
(1

5-
8-

62
 t

o 
15

-9
-6

4)
· 

M
ic

hi
ga

n 
m

od
el

 
9 

m
on

th
s 

tra
ct

or
s w

ith
 

in
-

(3
0-

4-
64

 to
 

di
ge

no
us

 ty
re

-6
 N

os
. 

17
-1

-(
6)

 

R
em

ar
ks

 
Ir

re
gu

la
rit

ie
s 

s 
6 

In
de

nt
or

 r
ec

ei
ve

d 
th

e 
st

or
es

 in
 

go
od

 co
nd

iti
on

, D
IP

 w
as

 r
eg

u-
la

ris
ed

 w
ith

 L
ID

 o
fR

s.
 1

00
0/

-
on

 a
cc

ou
nt

 o
f d

el
ay

 i
n 

su
pp

lie
s. 

~
 

~
 

In
de

nt
or

 
re

ce
iv

ed
 

th
e 

st
or

es
. 

N
o.

 lo
ss

 s
uf

fe
re

d 
by

 h
im

 d
ue

 t
o 

de
la

y 
in

 
su

pp
lie

s. 
DI

P 
w

as
 

re
gu

la
ris

ed
 w

ith
ou

t 
Ll

D
. 

T
he

 s
up

pl
y 

w
as

 
co

m
pl

et
ed

 o
n 

17
-1

-6
6.

Th
e 

in
de

nt
or

 w
as

 a
sk

ed
 

to
 c

on
fir

m
 th

e 
re

ce
ip

t 
of

 st
or

es
 

an
d 

al
so

 
to

 
in

di
ca

te
 if

 he
 b

ad
 

su
ff

er
ed

 
an

y 
m

on
et

ar
y 

lo
ss

 
du

e 
to

 d
el

ay
, 

N
o 

re
pl

y 
w

as
 

re
ce

iv
ed

 
fr

om
 

th
e 

1/
0 

by
 

th
e 

ta
rg

et
 d

at
e 

gi
ve

n 
to

 h
im

 a
nd

 
DI

P 
w

as
 r

eg
u1

ar
ise

d 
w

ith
ou

t 
LI

D 
on

 3
0-

5-
66

. 



4 
Pr

oj
/)

40
0I

/P
/I

/6
31

 d
t. 

12
'"9

-6
3 

B
ra

gl
in

e 
bu

ck
et

 
w

it
h 

at
ta

ch
m

en
ts

 
-4

 N
os

. 

5 
SE

7/
13

78
4-

M
/lf

3B
I2

 d
t. 

I-
II

-6
I 

Sk
od

a 
U

ni
ve

rs
al

 E
x-

ca
va

to
rs

 w
ith

 
at

-
ta

ch
m

en
ts

 '5
 N

os
. 

23
 d

ay
s 

(1
0-

3-
64

 t
o 

3-
4-

64
) 

9 
m

on
th

s 
(3

1-
3-

62
 to

 
6-

12
-6

2)
. 

.A
3 

pe
r 

st
at

em
en

t 
re

ce
iv

ed
 v

id
e 

D.
 O

. 
N

o.
 D

ir.
 (

c)
 6

6/
1 

da
te

d 
22

/2
3-

12
-6

6.
 

2
. 

A
ft

er
 

re
gu

1a
ris

at
io

n 
of

 D
tp

 
th

e 
in

de
nt

or
 o

n 
9-

1 
I -

66
 

w
ro

te
 

to
 th

e 
fin

n 
di

re
ct

ly
 u

nd
er

 in
ti

-
m

at
io

n 
to

 t
hi

s 
of

fic
e 

th
at

 t
he

y 
ha

d 
no

t 
su

pp
lie

d 
th

e 
ri

m
s 

an
d 

ty
re

s 
fo

r w
an

t o
f w

hi
ch

 t
he

 
co

ns
ig

nm
en

t 
co

ul
d 

no
t 

be
 

cle
ar

ed
 f

ro
m

 t
he

 R
1y

. 
&

 
he

 
as

ke
d 

th
e 

fin
n 

to
 t

ak
e 

im
m

e-
di

at
e 

ac
tio

n.
 N

ot
hi

ng
 h

as
 b

ee
n 

he
ar

d 
ei

th
er

 f
ro

m
 I

/O
 o

r 
fr

om
 

fir
m

. 
W

e 
ar

e 
fo

llo
w

in
g 

it
 

up
 w

it
h 

th
e 

in
de

nt
or

. 
I/

O
 i

s 
ye

t 
to

 f
ur

ni
sh

 t
he

 d
et

ai
ls

 
as

 
ab

ov
e.

 
T

el
eg

ra
m

 
w

as
 i

ss
ue

d 
on

 2
8-

4-
67

. 
In

de
nt

or
 d

id
 n

ot
 f

ur
ni

sh
 

re
po

n 
;;

 
w

ith
in

 ta
rg

et
 d

at
e 

fo
r 

re
ce

ip
t 

0 
\.A

 

st
or

es
 a

s c
al

le
d 

fo
r 

by
 th

is
 o

ff
ic

er
 

H
en

ce
 D

IP
 w

as
 re

gu
la

ri
se

d 
w

it
-

ho
ut

 L
/D

 a
ss

um
in

g 
th

at
 th

e 
in

-
de

nt
or

 h
as

 r
ec

ei
ve

d 
th

e 
st

or
es

 
in

 f
ul

l 
an

d 
in

 g
oo

d 
co

nd
it

io
n.

 
In

 A
pr

il 
67

 i
t 

w
as

 u
nd

er
st

oo
d 

fr
om

 A
ud

it
 t

ha
t n

o 
su

pp
ly

 w
as

 
m

ad
e.

 C
as

e 
is 

be
in

g 
re

fe
rr

ed
 

to
 S

PE
. 

In
de

nt
or

 d
id

 n
ut

 f
ur

ni
sh

 r
ep

or
t 

fo
r 

re
ce

ip
t 

of
 

st
or

es
 

w
ith

in
 

ta
rg

er
. d

at
e,

D
jP

 re
gu

la
ri

se
d 

(A
s 

6-
12

-6
2 

w
ith

ou
t L

/D
. T

el
. i

ss
u-



2 
3 

4 

se
a) 
Pr
oj
/
2
6
9I
-
N!
2
6
8
9-
N
jI
/
Sc
ra
pe
rs
l 
Mi
c
hi
ga
n 

Tr
a
ct
or
 
4
1
M
o
nt
hs
 

U
P
C
C/
4
4
2 
dt
. 
2
2-
I
2-
{i
2.
 

Sc
ra
pe
rs
 
wi
t
h 
f
ul
l
y 
(
3
0-
4-
6
3 
t
o 

e
nc
l
os
e
d 
Ca
b.
 
8 
N
os
. 
2
6-
8-
6
3)
 

6 
PJ
i
Oj
/
8
7
0
0
6-
R/
U
P
C
C/
AI
I/
I
0
3
0 
dt
. 
(
A)
(i
) 
Mi
c
hi
ga
n 
tr
ac
-
S 
M
o
nt
hs
 

2
8-
8-
6
4·
 

t
or
 S
h
o
v
el
-
2 
N
os
. 

(2
1-
10
-6
4 
t
o 

9-
8-
(
5)
 

(i
i)
 
Mi
ch
ig
an
 
S
a
a
p 

m
o
u
nt
 

Ba
ck
 

S
h
o
e-
I 
N
o.
 

5 
6 

e
d 
t
o 
I/
O 
o
n 
2
8-
4-
6
7 
t
o 
c
o
nf
i
ml
 

re
ce
i
pt
 
of
 
st
or
es
. 

T
h
e 
re
g
ul
ar
is
at
i
o
n 
of
 D
IP
 
a
n
d 
t
h
e 

fi
na
li
sa
ti
o
n 
of
 t
h
e 
pr
ic
es
 
ar
e 
u
n
d
er
 

c
o
ns
i
de
ra
ti
o
n.
 
T
h
e 
fi
r
m 
ha
ve
 

re
ce
i
ve
d 
8
0
% 
pa
y
me
nt
 
a
ga
i
ns
t 

R/
R 
a
n
d 
f
ur
t
he
r 
1
0
% 
a
n
d 

5
% 
pr
o
gr
es
si
ve
 
pa
y
me
nt
 
we
re
 

a
ut
h
or
is
e
d 
t
o 
t
h
e 
fi
n
n 
o
n 
2-
3-
{i
5 

a
n
d 
1
1-
8-
6
6 
re
s
pe
ct
i
ve
l
y 
as
 

fi
na
l 
i
ns
pe
ct
i
o
n 
of
 
t
h
e 
st
or
es
 

ar
e 
y
et
 
t
o 
b
e 
ar
r
a
n
g
e
d 
b
y 
t
h
e 
~
 

c
o
ns
i
g
ne
es
. 
T
h
e 

c
o
ns
i
g
ne
es
 
0-

ha
ve
 
be
e
n 
as
ke
d 
t
o 
i
nt
i
m
at
e 
t
h
e 

re
ce
i
pt
 
of
 
st
or
es
 
b
ut
 

n
o 

re
pl
y 
ha
s 
b
e
e
n 
re
ce
i
ve
d 
8
8 
y
et
. 

T
el
. 
is
s
u
e
d 
t
o 
1/
0 
o
n 
2
9-
4-
6
7 

t
o 
c
o
nf
ir
m 
re
ce
i
pt
 
of
 
st
or
es
. 

(a
) 
DI
P 
re
g
u
1a
ri
se
d 
wi
t
h
o
ut
 
Lt
D 

f
or
 
e
q
ui
p
m
e
nt
 
as
 
s
h
o
w
n 
u
n
d
er
 

(
A)
 
o
n 
1 
S-
6-
d6
. 

(
b)
 T
h
e 
i
n
d
e
nt
or
 h
as
 n
ot
 r
ec
ei
\'
e
d 

t
he
 
sp
ar
es
 
ye
t.
 
La
te
st
 
p
os
i-

ti
o
n 
of
 
s
u
p
pl
y 
wa
s 
c
a
n
e
d 
(
or
 

fr
oI
ll
 
~

 
N
o 
re
pl
y 
ba
s 



(i
iI
) 
Pe
ar
 
C
o
u
nt
er
 

be
e
n 
re
ce
iv
ed
. 
We
 
ar
e 
a
ga
i
n 

w
ei
g
h
b 
a
d
o
pt
er
 

e
x
pe
di
ti
n
g 
t
he
 
ma
tt
er
 
wi
t
h 

N
o.
 
I.
 

t
he
 
fi
r
m. 
Fi
r
m 

re
q
ue
st
e
d 

s
pl
it
 
u
p 
t
h
e 
or
de
r.
 
I/
O 
wa
s 

(I
v)
 
H
y
dr
o 
tr
a
nc
he
r 

as
ke
d 
w
he
t
he
r 
s
pa
re
s 
ar
e 
st
il
l 

I 
N
o.
 

re
q
ui
re
d.
 
Re
pl
y 
a
wa
it
e
d.
 

(
B)
 
S
pa
re
 
p
ar
ts
 
f
or
 

va
l
ue
 
'
S,
7
7
3 
F.
A.
S.
 

f
or
 a
bo
ve
 e
q
ui
p
me
nt
s 

7 
Pr
oj
f2
18
8/
02
9
A/
I/
13
08
 
dt
. 

2
4"
s
S
g
a
u
g
e 

2 
M
o
nt
hs
 

T
h
e 
c
o
ns
i
g
n
me
nt
 i
nc
ur
re
d w
ha
r-

23
-3
-6
5 

Di
sc
. 
13
2 
N
OI
. 

(I
S-
8-
6
S 
t
o 

fa
ge
 o
f 
Rs
. 
8
0/
-.
T
he
 f
ir
m 
pa
i
d 

I
S-
I
0-
6
S)
 

t
he
 
a
m
o
u
nt
 
di
r
e
ct
 
t
o 
t
h
e 
I
n-

de
nt
or
. 
D 
fP
 
wa
s 
r
e
g
ul
ar
i
s
e
d 

wi
t
h
o
ut
 
LJ
D.
 

... Ul 
I 
Pr
oj
/
3
18
8-
P/
II
I
A/
6
7
4 
dt
. 

S
pa
re
s 
Pa
rt
s 
fo
r 

~
 M
o
nt
hs
 

I
n
de
nt
or
 r
e
p
or
te
d 
s
h
or
t 
re
ce
i
pt
 o
f 
-.
I 

28
-1
0-
63
 

Mi
c
hi
ga
n 
D
oz
er
s 

I
S-
3-
6
4 
t
o 

ce
rt
ai
n 
pa
rt
s 
o
n 
7-
11
-6
6. 
T
h
e 
fi
r
m 

f
or
 
va
lu
e 

~
 
30
-6
-6
4)
 

wa
s 
as
ke
d 
t
o 
c
o
m
me
nt
 o
n 
s
h
or
t 

F.
A.
S.
 

re
ce
i
pt
 
of
 
st
or
es
 
o
n 
I
S-
1
2-
6
6.
 

I
n 
re
pl
y 
t
h
e 
fi
r
m 
ha
ve
 
cl
ar
if
i
e
d 

t
he
 
p
os
it
i
o
n 
a
n
d 
st
at
e
d 
t
h
at
 

t
he
 i
te
ms
 
we
re
 
s
hi
p
pe
d.
 
I/
O'
. 

c
o
m
me
nt
s 
ar
e 
be
i
n
g 
c
all
e
d 
f
or
 

Te
le
gr
a
m 
is
s
ue
d 
t
o 
1/
0 
o
n 

29
-4
-6
7 
t
o 
co
nf
ir
m 
re
ce
i
pt
 
of
 

st
or
es
. 

9 
Pr
o;
/
3
I
I
,3
1 3
, 
3
1
4. 
3
I S
-N
/I
/3
73
 
Mi
c
hi
ga
n 
Tr
ac
t
or
 
2 
Ye
ar
s 

(I
) 
T
h
e 
fi
n
n.
 r
ec
ei
ve
d 
8
0
% 
Pa
y_
 

dt
. 
21
-8
-6
2 

D
oz
er
s 
37
 
N
os
. 

(3
1-
12
-6
2 
t
o 

me
nt
 
a
ga
ms
t 
R/
R 
f
or
 
al
l 

31
-1
-6
4)
 

ma
ch
in
es
. 



I 
a 

3 
4 

s 
6 

O
r 

'
1 

~
~~

(
2)
 
T
h
e 
fi
r
m 
al
so
 
cl
ai
me
d 
pr
o-

gr
es
si
ve
 
1
0
% 
pa
y
me
nt
 
o
ut
 
of
 

t
he
ir
 
ba
la
nc
e 
2
0
% 
pa
y
me
nt
 

o
n 
t
h
e 
st
re
n
gt
h 
of
 t
he
 d
es
pa
tc
h 

pa
rt
ic
ul
ar
s 

f
ur
ni
s
he
d 

b
y 

i t
he
m.
 
T
h
e 
sa
me
 
wa
s 
a
ut
h
o-

ri
se
d 
o
n 
5-
7-
6
5 
i
n 
vi
e
w 
of
 

e
x
pi
r
y 
of
 4
 m
o
nt
hs
 
fr
o
m 
t
h
e l
as
t 

l dat
e, 
of
 
. d
es
pa
tc
h 
as
 
p
er
 
% 

N
o.
6 
dt
. 
2
9-
1-
6
5.
 

• 
 

t 
 -

(
3)
 
It
 w
as
 
re
p
or
te
d 
d
ur
i
n
g 
N
o
v.
 
...
 

6
6 
b
y 
D.
G.
S.
 
& 
D.
 
vi
gi
la
nc
e 
~
 

se
ct
i
o
n 
t
h
at
 c
o
ns
i
g
ne
e 
i
n 
Bi
ha
r 

ha
ve
 
n
ot
 
re
Ce
iv
ed
 
t
he
 
tr
ac
t
or
 

d
oz
er
s 
a
n
d 
o
nl
y 
ce
rt
ai
n 
c
o
n-

si
g
n
me
nt
s 
of
 
t
yr
es
 
a
n
d 
t
u
be
s 

et
c.
 
ha
d 
be
e
n 
re
ce
i
ve
d 
b
y 

t
he
m.
 
Al
l 
t
h
e 
7 
c
o
ns
i
g
ne
es
 

of
 B
i
ha
r 
we
re
 
as
ke
d 
t
o 
c
o
nf
ir
m 

t
h
at
 t
he
 
ma
c
hi
ne
s 
me
a
nt
 
f
or
. 

t
h
e
m 
ha
d 
si
nc
e 
be
e
n 
re
ce
i
ve
d.
 

T
h
e
y 
we
re
 
as
ke
d 
t
o 
i
nt
i
ma
te
 

t
h
e 
da
te
s 
of
 
re
ce
i
pt
 
a
n
d 
c
o
n-

di
ti
o
ns
 
of
 
t
h
e 
ma
c
hi
ne
s.
 
S
o 

fa
r 
re
pl
ie
s 
fr
o
m 
t
w
o 
c
o
ns
i
g
ne
es
 

ha
ve
 
be
e
n 
re
ce
i
ve
d.
 
Ot
h
er
 

c
o
ns
i
g
ne
es
 
ha
ve
 
a
ga
i
n 
be
e
n 

re
mi
n
de
d 

o
n 

3
0-
1
2-
6
6.
 



10
 

Pr
oj

/2
5(

a)
/S

/6
A

/2
0 

ite
m

s f
> 

3/
11

 
14

97
 d

at
ed

 2
9-

9"
65

 

I
I
 

Se
e 

se
ria

l 
N

o.
 5

(a
). 

12
 

Pr
oj

/3
07

/3
08

/3
0C

)-
N

/lf
U

PC
C

 
38

5 
dt

. 
4-

9-
62

 

~
 N

os
. 

Tr
ac

to
r 

D
oz

er
s.

 

So
U

 S
ta

bi
liz

er
s 

25
 N

os
. 

to
ta

l 
va

lu
e 

88
 

R
s.

 
35

.7
5.

56
4/

-
88

 
pe

r 
IJ

N
ot

e)
 

1 
ye

ar
 3

1-
7-

63
 

to
 1

8-
6-

64
 

In
 sp

ite
 o

f r
ep

ea
te

d 
re

m
in

de
d 

w
er

e 
aw

ai
tin

g 
re

pl
y 

fr
om

 
5 

co
ns

ig
ne

es
. 

L
as

t 
re

m
in

de
r 

is
su

ed
 o

n 
20

-4
-6

7.
 

(4
) 

R
es

id
ua

l 
1

0
 %

 pa
ym

en
t 

fo
r 

al
l 

th
e 

37
 N

os
. 

m
ac

hi
ne

s 
is

 
pe

nd
in

g 
ag

ai
ns

t 
th

is
 

or
de

r.
 

IJ
N

ot
e 

fo
r 

80
 

%
 pa

y-
m

en
t 

fo
r 

al
l 

th
e 

25
 

N
os

. 
w

er
e 

re
le

as
ed

 
du

ri
ng

 
th

e 
pe

ri
od

 fr
om

 
Ju

ly
 1

96
3 

to
 

Ju
ne

 
19

64
,. 

T
he

 
fir

m
 

on
 2

5-
5-

64
 

st
at

ed
 t

ha
t 

m
os

t 
of

 th
e 

m
ac

hi
ne

s 
ha

d 
be

en
 

bo
ok

ed
 a

nd
 

ot
he

rs
 w

er
e 

Fi
rm

's
 

be
lg

iu
m

 m
an

uf
ac

tu
re

rs
 

ha
ve

 s
in

ce
 d

is
co

nt
in

ue
d 

m
an

u-
fa

ct
ur

in
g 

th
e 

D
oz

er
s 

m
od

el
 a

s 
or

de
re

d.
 

T
he

 
ca

nc
el

la
tio

n 
of

 
th

e 
or

de
r 

at
 th

e 
fi

rm
's 

ri
sk

 a
nd

 
co

st
 is

 u
nd

er
 c

on
si

de
ra

tio
n.

 

L
at

er
 w

e 
ca

m
e 

to
 k

no
w

 t
ha

t 
th

e 
fi

rm
's 

st
at

em
en

t (
th

at
 m

os
t o

f 
v: 

th
e 

m
ac

hi
ne

s 
ha

ve
 b

ee
n 

de
s-

~
 

pa
tc

he
d 

an
d 

th
e 

ot
he

rs
 

ar
e 

un
de

r 
de

sp
at

ch
) 

w
as

 
no

t 
co

rr
ec

t. 
R

ep
or

ts
 

ab
ou

t 
th

e 
re

ce
ip

t 
by

 t
he

 c
on

si
gn

ee
s 

of
 

2
0

 m
ac

hi
ne

s 
ha

ve
 s

in
ce

 
be

en
 

re
ce

iv
ed

. 
T

he
 

co
rr

ec
t 

da
te

s 
of

 d
es

pa
tc

h 
in

 th
es

e 
ca

se
s 

w
er

e 
no

t 
kn

ow
n.

 
T

hi
s 

le
av

es
 

5 
m

ac
hi

ne
s 

st
ill

 t
o 

be
 

ac
co

un
-

te
d 

fo
r. 

T
he

 c
on

si
lm

ee
s 

ha
ve

 
be

en
 r

eq
ue

st
ed

 to
 c

on
fir

m
 w

he
 

th
er

 t
he

y 
ha

ve
 s

in
ce

 r
ec

ei
ve

d 
th

es
e 

m
ac

hi
ne

s 
or

 n
ot

. 
T

he
 

p 
&

 A
.O

. 
ha

d 
ea

rli
er

 
be

en
 

as
ke

d 
on

 1
0-

1 0
-6

6 
to

 r
ec

ov
er

 



, 
2 

3 
4 

.
\'
,
1
 

'
5 

~
 

de
s
pa
tc
h 

a
n
d 

h
a
d 

re
q
ue
st
e
d 

f
or
 a
ut
h
or
i-

sa
ti
on
 o
f 
:I
S 

%j
r
o
gt
Cs
.-

siv
'u
-;
,
 P.;
ly
,;:
 .
 

nil
;li
1: 
-d
it 
t 
of
 

tl
i
W"
 
''"
20
 % 

d
U
d 
a
ga
i
ns
t 

tl
ie
 c
o
nt
ra
et
. 

T
h
e 

fi
r
m 

di
d 

n
ot
 

f
ur
ni
s
h 
t
h
e 

de
s
pa
tc
h 

pa
rt
ic
ul
ar
s 

f
or
 
al
l 
t
h
e 

ma
c
hi
ne
s 
as
 

is
 
re
q
ui
re
d 

i
n 
te
r
ms
 
of
 

t
h
e 
c
o
nt
ra
ct
 

f
or
 c
la
i
mi
n
g 

t
he
 
pr
o
gr
e-

ss
i
ve
 
pa
y-

me
nt
s.
 
T
h
e 

ba
la
nc
e 
2
0
% 

pa
y
me
nt
 
ha
s 

D
Ot
 
be
e
n 

~
 

6 

R
B. 
14
.7
8.
C)
O
O/-
fr
o
m. 
fi
r
m'
s.
 

pe
n
di
n
g 
bil
l
s 
be
i
n
g 
t
h
e 
a
d 

va
nc
e 
dr
a
w
n 
b
y 
t
h
e 
fi
r
m 
f
or
 

I
I
 
ma
c
hi
ne
s 
w
hi
c
h 
ha
d 
n
ot
 

ti
ll
 
t
he
n 
be
e
n 
s
u
p
pl
ie
d,
 
b
ut
 

n
o 
re
c
o
ve
r
y 
ha
s 
be
e
n 
eft
'e
ct
ed
. 

As
 
pe
r 
la
te
st
, 
i
nf
o
n
na
ti
Oi
l 
re
-

ce
i
ve
d 
o
q 
5-
4
+6
7 
fr
o
m 
Mi
ni
st
r
y.
 

of
-
Tr
a
ns
p
or
t 
(I
n
de
ri
ti
n
g 
Mi
-:
 

ni
st
r
y)
 
1
0 
c
o
m
pl
et
e 
u
Dit
s 
ha
ve
 

be
e
n-
r
e
c
ei
ml
b
y 
W:
B.-
St
at
e-

ai
J
d 
9-
un
it
s-
(
o
ut
 
of
 
t
ot
al
 
I
S 

u
ni
ts
 
m
e
a
nt
 
f
or
 
Bi
ha
r 
st
at
e)
 

ha
ve
 
be
e
n 
re
ce
i
ve
d 
b
y 
Bi
ha
r 

c
o
ns
i
g
ne
es
, 
o
ut
 
of
 t
he
se
 9
 
u
ni
ts
 

4 
u
ni
ts
 
ha
ve
 
be
e
n 
re
ce
i
ve
d 

wi
t
h
o
ut
 
c
o
m
pa
ct
or
s 
w
he
re
 
as
 

it
 
is
 
u
n
de
rs
t
o
o
d 
fr
o
m 
D
S
D 

Ca
lc
ut
ta
 
d
ur
i
n
g 
Fe
b.
 
6
7·
8 

c
o
m
pl
et
e 
u
ni
ts
 
ar
e 
st
il
l 
l
yi
n
g 

at
 C
al
c
ut
ta
 
D
oc
k.
 
De
ta
il
e
d 
i
n-

ve
st
i
ga
ti
o
ns
 
ar
e 
be
i
n
g 
m
a
d
e.
 

... ~ 



13
· 
S/
Pr
oJ
/3
22
5, 
3
1 5
5-
P(
E)
Ni
br
a-

Pe
rg
us
on
 
M
o
de
l 

7 
M
o
nt
hs
 

T
h
e 
fi
nn
 h
a
ve
 
n
ot
 
c
oi
ne
 
u
p 
t
or
 

t
or
y R
ol
le
r/
I/
u
pc
Cf
8
3
4 
dt
. 

Vi
br
at
or
y 
c
o
m
pa
ct
i
o
n 
(
3
1-
5-
6
4 

t
o 

re
g
uI
ar
is
at
i
o
n 
of
 
D/
p.
 
Te
l.
 

2
8-
3-
4 

r
ol
le
r 
wi
t
h 
at
ta
c
h-

8-
1-
6
5)
 

is
s
ue
d 
t
o 
I/
O 
o
n 
2
9-
4-
6
7 
t
o 

me
nt
B 
3 
N
OI.
 

c
o
nf
i
n
n 
re
ce
i
pt
 
of
 
st
or
es
. 

1
+ 
Pr
oj
/
2
0
1
8/
1
4
2/
A 
Il
l
A/
II
S
o 
dt
. 
S
pa
re
s 
p
ar
t
s 

fo
r 

I 
Ye
ar
 

T
h
e 
fi
r
m 
ha
ve
 
c
o
me
 
u
p 
f
or
 
i
n-

1
5-
1 2
-
6
4 

S
k
o
da
 D
ra
gI
i
ne
. 

(3
1
-
7-
6
5 

t
o 

cr
ea
se
 
i
n 
pr
ic
e 
of
 
u
n-
s
u
p
pl
ie
d 

3
1 -
8-
6
6)
 

it
e
ms
 
o
n 
ac
c
o
u
nt
 
of
 
de
va
l
ua
-

ti
o
n.
 
T
h
e 
u
n-
s
u
p
pl
ie
d 
q
ua
n-

ti
ti
es
 
ha
ve
 
be
e
n 
ca
nc
el
le
d 
at
 

t
h
e 
ri
s
k 
of
 f
ir
m. 
T
h
e 
I
n
de
n-

t
or
 
ho
we
ve
r 
d
oe
s 
n
ot
 
r
e
q
ui
r
e 

t
he
 
u
ns
u
p
pl
ie
d 
st
or
es
. 
T
h
e 

fi
r
m 
ha
ve
 
n
ot
 
c
o
me
 
u
p 
f
or
 r
e-

g
ul
ar
is
at
i
o
n 
of
D/
P 
Te
le
. 
is
s
ue
d 

t
o 
I/
O 
o
n 
2
9-
4-
6
7 
t
o 
c
o
nf
ir
m 

re
ce
i
pt
 
of
 
s
pa
re
s.
 

~
 ... 

I
S·
 
Pr
oj
l 3
40
2.
4-
P
/I
ll
/
A/
I
2
0
9 
dt
. 

~
~~

 
~
 JIi
on
th
s 

F
or
 
ba
la
nc
e 
it
e
ms
 
fi
r
m 
ha
ve
 

3
1 -
1
2
-
&J
. 

~
S
 
t
o 

as
ke
d 
f
or
 i
nc
re
as
e 
i
n 
t
he
 p
ri
ce
 

Di
es
el
 
E
n
gi
n
e.
 

3
1
-
1-
6
7)
 

o
n 
ac
c
o
u
nt
 
of
 
de
va
l
ua
ti
o
n.
 

'-
-
T
he
y 
ha
ve
 
be
e
n 
t
ol
d 
t
ha
t 
t
h
e 

" 
i
n
cr
e
as
ei
n,
pr
i
c
e.
c
a
n
n
pt
 
.
b
y 

.,.
 a
ll
o
wo
d 
as
 
p
er
. 
~
 
o(
 
Ot
T.
 

Te
le
gr
a
m 
. t
o 

~
 w
as
 

is
s
ue
d 
o
n 
2
9-
4-
6
7 
t
o 
c
o
nf
i
n
n 

r
e
c
ei
pt
 
of
 
st
or
es
. 

16
. 
Pr
oi
/
3
0
4?
-
N!
A/
II
I
A/
U
P
O
CI
I
1 
Ml
c
hl
p
n 

Tr
ac
t
or
 
a 
M
o
nt
hs
 

S
u
p
pl
ie
d 

t
o 
4 
t
yr
es
 i
n 
T
h
e 
fi
r
m 
ha
d 
a
gr
ee
 
t
o 
a 

6
p 
<It
. 
z,-
9-
63
. 

D
o
z
e
n 
wi
t
h 

1I
t-

(
2
9-
2 -
64
 

pl
ac
e 
of
l
6 
de
d
uc
ti
o
n 
of
 t
he
 c
os
t 
of
 1
2 
t
yr
es
 

ta
c
h
me
:
nt
l.
. 
N
OI.
 

~
 

l
yr
e
s 
I/
O 

a
n
d 
t
u
be
s 
w
hi
c
h 
ha
ve
 
be
e
n 
p
ur
-

c
ha
se
d 
b
y 
t
he
 I
n
de
nt
or
 l
oc
al
ly
. 



I 
2 

3 
4 

11
. 
Pr
oj
/
3
0
4
7-
N(
A)
/
9
2
S 
dt
. 
2
4-
6-
6
4 
S
pa
re
 
p
ar
ts
 

f
or
 
8 
da
ys
 

Mi
c
hi
ga
n 
Tr
ac
t
or
 
8
1-
2-
6
4 
t
o 

D
oz
er
s.
 

3
0-
1-
6
5)
 

18
. 
Pr
oi
/
1
4
0
0s
-
N/
II
 5
S
6 
dt.
 
3
1-
S-
6
3 
Mi
c
hi
ga
n 
D
u
m
pl
u
g 

tr
ac
t
or
 4
 
No
s. 

9 
m
o
nt
hs
 

(
1
5-
7-
6
3 
t
o 

5-
4-
6
4)
 

S 
6 

ha
d 
t
o 
T
h
e 
I.
O.
ha
s 
be
e
n 
as
ke
d 
t
o 
i
nt
i
m-

p
ur
c
ha
se
 
1
2 
at
e 
t
he
 a
m
o
u
nt
 t
o 
b
e 
re
c
o
ve
re
d 

! 
t
yr
e
s 

fr
o
m 
t
h
e 
fi
n
n.
 
C
o
ns
i
g
ne
e 
i
nt
i-

lo
ca
ll
y 
t
o 

ma
te
d 
i
n 
t
he
ir
 l
et
te
r 
dt
. 
1
8-
4-
6
7 

c
o
m
mi
s-

t
o 
de
d
uc
t 
Rs
. 
5
5,
6
9
5'
 4
8 
be
i
n
g 

si
on
 
t
he
' 
 
t
he
 
c
os
t 
of
 
t
yr
es
 
he
 
ha
d 
t
o 

ma
c
hi
ne
s.
 

p
ur
c
ha
se
 
lo
ca
ll
y 
; 
ca
se
 
is
 b
ei
n
g 

pr
oc
es
se
d.
 

Te
le
 
is
s
ue
d 
t
o 
I/
O 
o
n 
2
Q-
4-
67
 
t
o 

c
o
nf
ir
m 
re
ce
i
pt
 o
f 
st
or
e.
 

... 
I
n
de
nt
or
 
re
p
or
te
d 
s
o
me
 
de
fe
ct
s 
2' 

i
n 
o
ne
 m
ac
hi
ne
 
a
n
d 
in
 t
he
 t
yr
es
. 
• 

T
h
e 
fi
r
m 
wa
s 
as
ke
d 
t
o 
re
m
o
ve
 

t
he
 d
ef
ec
ts
 
a
n
d 
t
o 
re
pl
ac
e 
t
he
 

t
yr
e 
al
s
o.
 
It
 
is
 
n
ot
e
d 
fr
o
m 

t
he
 c
or
re
s
p
o
n
de
nc
e 
re
st
i
n
g 
i
n 

t
he
 f
il
e 
t
ha
t 
t
he
 f
ir
m 
se
nt
 t
he
ir
 

E
nl
ri
ne
er
s 
t
o 
re
ct
if
y 
t
he
 d
ef
ec
ts
 

a
n
d 
al
so
 
ma
de
 
ar
ra
n
ge
me
nt
s 

f
or
 
re
pl
ac
en
1e
nt
, 
of
 
de
fe
ct
i
ve
 

t
yr
es
. 
T
h
e 
fi
n
n 
ha
ve
 n
ot
 c
o
me
 

u
p 
f
or
 
re
l
Z
Ul
ar
iz
ati
on
 
of
 
DI
P 

a
n
d 
n
o 
f
ur
t
he
r 
de
ve
l
o
p
me
nt
 
of
 

t
h
e 
ca
se
 
ha
s 
be
e
n 
i
nf
or
me
d 
b
y 

t
he
 
I
n
de
nt
or
 
t
o 
t
hi
s 
of
fi
ce
. 

Te
le
 
is
s
ue
d 
t
o 
I/
O 
o
n 
2
9-
4-
6
7 

rfJ 
~

 r
ec
ei
pt
 o
f 
st
or
es
 

~,
 



19
· 
Pr
oJ
ec
t/
I4
00
s-
Nj
II
/S
pa
re
s/
69
4 

S
pa
re
s 
p
ar
t
s 
f
or
 
4 
6 
M
o
nt
hs
 

T
h
e 
fi
r
m 
ha
ve
 
n
ot
 
co
me
 
u
p 
f
or
 

dt
. 
2
3-
II
-
6
3.
 

N
os
. 

Mi
c
hi
ga
n 

(3
1-
1-
64
 
t
o 

re
g
ul
ar
iz
at
i
o
n 
of
 
DI
P 

Te
l.
 

Tr
ac
t
or
s.
 

14
-7
-6
4)
 

is
s
ue
d 
t
o 
It
O 
o
n 
2
9-
4-
6
7 
t
o 

co
nf
ir
m 
re
ce
i
pt
 o
f 
st
or
es
. 

20
. 
Pr
oj
/
4
2
5
5-
N/
(
B)
(f
ra
ct
or
/
u
p
C
C/
 
Mi
c
hi
ga
n 

tr
ac
t
or
 
'
I
 Y
ea
r(
;
U-
7-
6
3 

I
n
de
nt
or
 
di
d 
n
ot
 
f
ur
ni
s
h 
re
p
or
t 

1/
45
9 
dt
. 
14
-1
-6
3. 

D
o
z
er
s 
1 
N
o.
 

t
o 
1-
6-
6
4)
 

f
or
 
n
o 
lo
ss
 
wi
t
hi
n 
t
he
 
ta
r
ge
t 

da
te
. 
DI
P 
re
g
ul
ar
iz
e
d 
wi
t
h 

i
m
p
os
it
i
o
n 
of
 t
o
ke
n 
LI
D 
of
 R
s. 

1
0
0
0/
-
Te
l.
 
is
s
ue
d 
t
o 
I/
O 
o
n 

2
9-
4-
6
7 
t
o 
o
nf
ir
m 
re
ce
i
pt
 
of
 

st
or
es
. 

21
. 
Pr
oj
/3
30
S
I
-
PI
II
I
A/
S
pa
re
s/
6
6
8 

Sp
ar
es
 
f
or
 
Di
es
el
 

S
u
p
pl
ie
d 
wi
t
hi
n 
DJ
P 
st
or
es
 
i
ns
-

dt
. 
23
-1
0-
63
 

Tr
ac
t
or
 

pe
ct
e
d 
_o
n 
J3
-1
1-
6;
\. 

... 
S
V-
I/
4
5
2
6-
2
9/
P/
Il
l/
4
6 
dt
. 

B
ut
u
mi
n
o
us
 
H
ot
 
Mi
x 

N
o 
s
u
p
pl
ie
s 
ma
de
 
b
y 
t
he
 
fi
r
m 
0\
 

U
.
 

\I
oJ
 

15
-2
-6
5 

Pl
a
nt
s-
2 
N
os
. 

Af
T 
ca
nc
el
le
d 
at
 
t
he
 r
is
k 
a
n
d 

ex
pe
ns
e 
of
 t
he
 fi
r
m 
vi
de
 a
me
n
d-

me
nt
 
N
o.
 
14
6 
dt
. 
4-
1-
67
. 

23
· 

S
S

A
~
A

 
dt
. 

10
00
 
Ga
ll
on
s 
Bi
t
u-

2 
N
os
. 
si
nc
e 
s
u
p
pl
ie
d 
t
o 
E
xe
c
u-

2
7-
2 -
65
. 

me
n 
di
st
ri
b
ut
or
-
2 
7 
m
o
nt
hs
 

ti
ve
 
E
n
gi
ne
er
, 
Pl
a
nt
 
& 
Ma
-

N
os
. 
a
nk
s 
m
o
u
nt
e
d 
JI
m
o
ot
hs
 

c
hi
ne
r
y 
Di
vi
si
o
n 
P
u
bl
ic
 
W
or
ks
 

3 
N
os
. 
on
 
ch
as
si
s-
5 

Di
re
ct
or
ar
e 

Ca
lc
ut
ta
. 
C
o
n-

N
os
. 

si
g
ne
e 
ha
s 
be
e
n 
pr
es
si
n
g 
f
or
 

ga
te
 
pa
ss
 
f
or
 
t
h
e 
ch
as
si
s 
a
n
d 

Ca
li
br
at
i
o
n 
C
ha
rt
 
fo
r 
t
he
se
 t
w
o 

n
u
m
be
rs
 

MI
s.
 

Hi
n
d
us
ta
n 

M
ot
or
s 
ha
ve
 
al
re
a
d
y 
c
o
nf
ir
me
d 

t
ha
t 
t
he
y 
ha
ve
 
se
nt
 
t
h
e 

ill
it
e 
pa
ss
 
t
o 
t
he
 s
ai
d 

~
 
• 



1 
3 

3 
4 

24
-
S
V-
I/
2
S
7-
s
A/
Il
l/
l
C)
2 
cit
. 

~
 
C
o
ns
tr
uc
ti
o
n 
of
 1
0
0
0 

2 
N
OI.
 
pI
l
o
n
a 
Di
ea
d 

1 
m
o
ut
h 

Ta
n
ke
rs
 
o
n 
16
5 
; 

T
M
Bc
ba
ll
ii
 

5 
6 

MI
s. 
U.
P.
C.
C.
 
ha
ve
 
pr
o
mi
se
d 

t
o 
se
n
d 
t
h
e 
ca
li
br
at
i
o
n 
c
ha
rt
. 

Ba
la
nc
e 

~ 
c
ha
ss
is
 
ar
e 
i
n 
t
he
 

c
us
t
o
d
y 
of
 t
he
 s
u
p
pl
ie
r 
a
ga
i
ns
t 

i
n
de
m
ni
t
y 
B
o
n
ds
. 
T
h
e 
s
u
p-

pl
ie
r 
ha
ve
 
re
q
ue
st
e
d 
f
or
 
e
x-

te
ns
i
o
n 
i
n 
de
li
ve
r
y 
da
te
 

b
ut
 
t
h
e 
I/
O 
ha
s 
as
ke
d 
o
n 

2
9-
3-
6
7 
n
ot
 
t
o 
e
xt
e
n
d 
t
h
e 

de
li
ve
r
y 
-
pe
ri
o
d.
 
We
 
ha
ve
 
al
-

re
a
d
y 
wr
it
te
n 
o
n 
1
0-
4-
6
7 
t
o 

t
he
 

~
 
Of
fi
ce
r 
f
or
wa
r
d-

i
n
g 
a 
c
o
p
y 
of
 c
o
ns
i
g
ne
e'
s 
le
tt
er
 

da
te
d 
3
0-
3-
6
7 
re
q
ue
st
i
n
g 
f
or
 

e
xt
e
ns
i
o
n 
i
n 
de
li
ve
r
y 
da
te
. 

D
at
e 
of
 d
el
i
ve
r
y 
of
 
t
he
 c
ha
ss
is
 

t
o 
MI
s. 
U.
P.
C.
C.
 
is
 
u
n
de
r 

i
n
ve
st
i
ga
ti
o
n.
 

St
or
es
 
de
s
pa
tc
he
d 
u
n
de
r 
R/
R 

N
o.
 
01
49
57
 
da
te
d 
2
6/
2
8-
5-
6
6 

a
n
d 
87
23
 
da
te
d 
2
7-
7-
6
6 
E
x
e-

c
ut
i
ve
 
E
n
gi
ne
er
, 
Pl
a
nt
 
a
n
d 

Ma
c
hi
ne
r
y 
Di
vi
si
o
n,
 
Ca
l.
 
h
as
 

c
o
nf
ir
me
d 
o
n 
2-
2-
6
7 
re
ce
i
pt
 o
f 

t
h
e 
ve
hi
cl
es
. 
H
e 
ha
s 
e
x
pe
-

di
te
d 
f
or
 
ca
li
br
at
i
o
n 
c
ha
rt
 a
n
d 

Ga
te
 
pa
ss
 
f
or
 
t
h
e 
t
w
o 
c
ha
ss
is
. 

Mi
s. 

T
at
a 

ar
e 

ta
ki
n
g 

... Z 



25
. 

tJV
-I/

45
23

-n
-P

/IU
/9

70
 e

ft.
 

15
-1

-6
5.

 
O

U
te

r 
M

od
el 

Po
rt

ab
le

 
as

pb
ll

t 
Pl

an
ts

 2
 

NO
I. 

2
0

 M
on

th
s 

ac
tio

n 
fo

r 
th

e 
la

tte
r 

an
d 

M
Is.

 
v.

p.
e.e

. h
av

e 
pr

om
is

ed
 

to
 

se
nd

 t
he

 f
or

m
er

 e
ar

ly
. 

T
hi

s 
w

as
 a

n 
F A

S 
co

nt
ra

ct
. S

ho
rt

-
ag

e 
in

 c
er

ta
in

 p
ar

ts
 w

er
e 

fo
un

d 
on

 a
rr

iv
al

 o
f t

he
 s

to
re

s 
at

 s
ite

. 
T

he
 f

irm
 w

as
 r

es
po

ns
ib

le
 f

or
 

co
m

m
is

si
on

in
g 

th
e 

pl
an

ts
 

at
 

si
te

 
an

d 
af

te
r 

re
m

ov
in

g 
th

e 
sh

or
ta

ge
s 

S.
E.

 
M

ec
ha

ni
ca

l 
C

ir
cl

e 
P.

 W
.D

. 
Pa

tn
a 

ha
s 

co
n-

fi
rm

ed
 

on
 2

8
-1

2
-6

6
 

th
at

 t
he

 
fir

st
 a

nd
 s

ec
on

d 
cu

lte
r 

pl
an

ts
 

w
er

e 
co

m
m

is
si

on
ed

 o
n 

12
-8

-6
6 

an
d 

26
-1

1-
66

 
re

sp
ec

tiv
el

y.
 

A
dd

iti
on

al
 

pa
rt

s 
w

hi
ch

 
w

er
e 

~
 

fo
un

d 
m

is
si

ng
 w

er
e 

no
t o

rd
er

ed
 

\I
l 

w
it

h 
th

e 
fir

m
 a

nd
 t

he
y 

w
er

e 
to

ld
 o

n 
2

1
-1

1
-6

6
 

to
 

se
ttl

e 
it

 
di

re
ct

ly
 w

ith
 t

he
 

co
ns

ig
ne

e.
 

T
he

 f
in

n 
ha

s 
al

so
 b

ee
n 

to
ld

 
th

at
 n

o 
pa

ym
en

t c
an

 b
e 

al
lo

w
ed

 
8I

lQ
in

st 
th

e 
sh

or
ta

ge
s 

m
ad

e 
go

od
 b

y 
th

em
. 

T
he

y 
w

er
e 

to
ld

 to
 se

ttl
e w

ith
 th

e 
co

ns
ig

ne
e 

fo
r t

hi
s.

 
T

he
 p

la
nt

s h
av

e 
be

en
 

co
m

m
is

si
on

ed
 

as
 

st
at

ed
 

an
d 

in
 

th
e 

m
on

th
ly

 
m

ee
tin

gs
 

he
ld

 u
nd

er
 

th
e 

C
ha

ir
m

an
sh

ip
 

of
 S

ec
re

ta
ry

 M
in

is
tr

y 
of

 t
ra

n
s-



I 
2 

2
6.
 
S
V-
I!
4
2
7
8-
P/
I
V/
U
P
C
C/
7
0
3 

dt
. 
26
-6
-6
+ 

'
1!
 
Ca
l/
PI
-l(
i)/
&
W-
R/
84
5-
R/
9 

cJt
. 
2
9-
1-
6
5·
 

3 

Sp
ar
es
 

4 

T
he
 
or
i
gi
na
l 

DI
P 
wa
s 
3
1-
7-

6
4 
a
n
d 
e
xt
e
n-

de
d 
u
pt
o 
3
1-
8-

6
5·
 

S
pa
re
s 
f
or
 
A
gr
i
n
d 
Wr
t
hi
n 
DI
P 

M
o
or
e 
R
oa
d 
Ro
Ue
r 
i.
e. 

~
 

a
n
d 
sp
ar
es
 
f
or
 

I
nt
er
na
ti
o
na
l 
Tr
u
c
k 

E
n
gi
n
e 

P
~
 

~
 8
04
 

~
 

5 
6 

p
or
t 
it
 
ha
s 
be
e
n 
c
o
nf
ir
t
ne
d 

t
h
at
 
t
h
e 
pl
a
nt
s 
ar
e 
w
or
ki
n
g 

sa
ti
sf
ac
t
or
il
y.
 

H
e
n
c
e 
t
h
e 

s
u
p
pl
ie
s 
ha
ve
 
b
e
e
n 
c
o
m
pl
et
e
d 

b
y 
t
h
e 
fi
r
m·
 

O
ut
 
of
 !
i9
 i
te
ms
. 
t
h
e 
fi
r
m 
h
a
d 
g
ot
 

?o
7 
it
e
ms
 
i
ns
pe
ct
e
d 
a
n
d 
a
p-

pr
o
ve
d 
o
n 
2
1-
7-
6
4 
a
n
d 
2
9-
1-

65
. 
T
h
e 
ac
t
ua
l 
da
te
 
of
 
de
s-

pa
tc
h 
wa
s 
h
o
we
ve
r,
 
n
ot
 k
n
o
w
n.
 

T
h
e 
c
o
ns
i
g
ne
e 

wa
s 
as
ke
d 

o
n 
1
0-
4-
6
7 
t
o 
l
et
 
t
hi
s 
of
fi
ce
 

k
n
o
w 
b
y 
3
0-
4-
6
7 
w
he
t
he
r 
t
h
e 

st
or
es
 
we
re
 
re
ce
i
ve
d 
b
y 
hi
m.
 

Ba
la
nc
e 
it
e
ms
 
h
a
d 

b
e
e
n 

ca
nc
el
le
d 
o
n 
1
5-
4-
6
7 
at
 
fi
n
n 

ri
s
k 
a
n
d 
c
os
t 
a
n
d 
t
h
e 
I
n
d
e
nt
-

i
n
g 
Of
fi
ce
r 
as
ke
d 
t
o 
a
d
vi
se
 

w
he
t
he
r 
t
h
e 
ca
nc
el
le
d 
it
e
ms
 

we
re
 
st
ill
 
re
q
ui
re
d 
b
y 
t
h
e 

c
o
ns
i
g
ne
e.
 

... ~ 



~
 .. 

S
V-
I/
2.
1
8/
7
1/
r;
6
7!
2.
9-
3.
..
o
S/
II
!
3
0 

S
pa
rs
 
f
or
 R
oa
d 
R
ol
-

l 
m
o
nt
h 
a
n
d 

dt
. 

~
 

le
rs
 A
gr
i
n
d 
M
o
or
e.
 

3 
da
ys
. 

2
9·
 
S
V-
I!
4
5
2
6-
P/
4
5
2
9-
P
/I
I /
S
pa
re
s/
 

-
d
o.
-

T
h
e 
fi
r
m'
s 
pr
i
nc
i
pa
ls
 
h
a
d 
be
e
n 

24
2 
dt
. 
1
8-
6-
6
S·
 

pr
o
vi
si
o
na
ll
y 
pa
i
d 
9
0 
% 
n
e
ar
 

a
b
o
ut
 
3
1-
8-
6
6.
 
Ba
la
nc
e 
1
0
% 

wa
s 
wi
t
h
he
l
d 
o
n 
ac
c
o
u
nt
 
of
 

wr
o
n
g 
de
s
pa
tc
h 
of
 
Se
ts
 
t
o 

Ca
lc
ut
ta
 
i
ns
te
a
d 
of
 
B
o
m
ba
y.
 

It
 
ha
s 
n
o
w 
be
e
n 
as
ce
rt
ai
ne
d 

t
h
at
 
t
h
e 
a
m
o
u
nt
 
t
o 
b
e 
re
-

c
o
ve
re
d 
o
n 
ac
c
o
u
nt
 
of
 w
r
o
n
g 

de
s
pa
tc
h 
is
 
Rs
.
6
0/
-.
 
Ac
c
or
d-

i
n
gl
y 
I.
S.
M.
 
L
o
n
d
o
n 

ha
s 

b
e
e
n 
as
ke
d 
o
n 
2
2-
4-
6
7 
t
o 

re
le
as
e 
t
h
e 
ba
la
nc
e 
1
0
% 
t
o 
t
h
e 
... 

fi
r
m'
s 
Pr
i
nc
i
pa
ls
. 
Rs
. 
6
0/
-
is
 
0\
 

be
i
n
g 
re
c
o
ve
re
d 
fr
o
m 

MI
s 

~
 

v.
p.
e.
e. 
C
o
m
mi
ss
i
o
n 
of
 1
7
1
% 

a
m
o
u
nt
i
n
g 
t
o 
Rs
. 
9,
2
5
8/
-.
 

30
-
S
V-
l/
8
1
0
7
3-
Pf
U/
U
P
C
C/
8
4
8-

-
d
o.
-

T
h
e 
st
or
es
 
ha
ve
 
b
e
e
n 
s
u
p
pl
ie
d 

dt
. 
21
-4
-6
4-

b
y 
fi
r
m 
as
 
p
er
 
t
he
ir
 
le
tt
er
 

da
te
d 
2
9-
1-
6
6 
a
n
d 
it
e
m 
N
os
. 

1
6,
 
I
I
 
a
n
d 
2
4 
ha
ve
 
be
e
n 
re
-

pl
ac
e
d 
b
y 
t
h
e
m 
b
ut
 
n
o 
c
o
n-

fi
r
ma
ti
o
n 
ha
s 
s
o 
fa
r 
be
e
n 

re
ce
i
ve
d 
fr
o
m 
t
h
e 
c
o
ns
i
g
ne
e.
 

3
1 
S
V-
I/
9
0
0
5
3-
P/
fJ
0
0
5
4-
P/
II
/
S
pa
re
s 
S
pa
re
s 
f
or
 R
oa
d 

T
h
e 
re
q
ui
re
d 
st
or
es
 w
er
e 
s
u
p
pl
ie
d 

50
3 
dt
. 
14
-1
0:
64
-

R
ol
le
rs
. 

b
y 
t
h
e 
fi
r
m 
wi
t
hi
n 
t
h
e 
DI
P 

b
ut
 
as
 
t
he
y 
we
re
 
de
s
pa
tc
he
d 



I 
2 

3 
... 

5 
6 

,
~

~

32
. 
S
V-
I/
2
2
2/
7I
/
»'
/
3
0-
1
2-
6
5f
lI
/
4
4 

dt
. 
17
-3
-6
6. 

33
· 
S
V-
I/
4
Q
4,
-
R/
II
/
7e
o 
dt
. 

~
 

. 

34
-

S
~

 d
t.
 

J
6-
7-
6
5.
 

.
0
0.
-

~

--
do
.-

b
y 
a 
pa
ss
e
n
ge
r 
tr
ai
n 
i
n 
pl
ac
e 

of
 
go
od
s 
tr
ai
n 
t
h
e 
ba
la
nc
e 
of
 

e
xt
ra
 c
ha
r
ge
s 
we
re
 
t
o 
be
 
b
o
m
e 

b
y 
t
he
 f
ir
m 
it
se
lf
. 

Pa
y
me
nt
 
te
r
ms
 i
s 
95
 %
 
pa
y
me
nt
 

o
n 
pr
o
of
 
of
 
de
s
pa
tc
h 

af
te
r 

I
ns
pe
ct
i
o
n 
a
n
d 
ba
la
nc
e 
5 
% 

af
te
r 
re
ce
i
pt
 
of
 
t
he
 g
oo
ds
 
i
n 

g
o
o
d 
c
o
n
di
ti
o
n 
b
y 
t
he
 
c
o
n-

si
g
ne
e.
 
St
or
es
 
we
re
 
i
ns
pe
ct
e
d 

o
n 
1
3-
4-
6
6 
b
ut
 
c
o
ns
i
g
n
e
es
;'
 

re
ce
i
pt
 
ce
rt
if
ic
at
e 
is
 
a
wa
it
e
d.
 
a
D 

H
e 
ha
s 
be
e
n 
re
mi
n
de
d 
o
n 
2
7-

4-
67
 
Q
ue
st
i
o
n 
of
 
a
d
va
nc
e 

pa
y
me
nt
 
do
es
 
n
ot
 
ar
is
e. 

T
h
e 
s
u
p
pl
y 
i
n 
t
hi
s 
ca
se
 
ha
s 
be
e
n 

c
o
m
pl
et
e
d 
e
xc
e
pt
 
it
e
m 
N
o.
 
17
 

p
ar
t 
N
o.
 
EI
A
D
K
N 
1I
6
S
4-
A 

S
wi
tc
h-
2 
N
os
. 
f
or
 w
hi
c
h 
fi
r
m 

ha
s 
as
ke
d 
f
or
 f
ur
t
he
r 
e
xt
e
ns
i
o
n-

of
D/
P 
w
hi
c
h 
ha
s 
n
ot
 y
et
 
be
e
n 

d
o
ne
. 

Pa
y
me
nt
 
te
r
ms
 i
s 
9
5
% 
pa
y
me
nt
 
o
n 

pr
o
of
 o
f 
de
s
pa
tc
h 
af
te
r 
i
ns
pe
ct
-

ti
o
n 
a
n
d 
ba
la
nc
e 
o
n 
re
ce
i
pt
 o
f 



"
. 

SV
-I/

22
o/

71
/3

08
/7

-8
-6

s/U
/4

12
 

Sp
ar

es
 fo

r R
oa

d 
ci

t. 
22

-1
0-

65
. 

R
oU

en
. 

< 
• 

th
e 

St
or

es
 i

n 
go

od
 

co
nd

iti
on

. 
by

 t
he

 
co

ns
ig

ne
e.

 
H

en
ce

 
qu

es
tio

n 
of

 a
dv

an
ce

 
pa

ym
en

t 
do

es
 n

ot
 a

ris
e.

 

( 

T
he

 e
xt

en
si

on
 o

f D
IP

 fo
r 

su
pp

ly
 

of
 s

pa
re

s 
w

as
 g

ra
nt

ed
 s

ub
je

ct
 

to
 t

he
 r

ec
ov

er
y 

of
 l

iq
ui

da
te

d 
da

m
ag

es
 f

ro
m

 t
he

 
fir

m
. 

N
o 

fu
rt

he
r 

co
rr

es
po

nd
en

ce
 

is
 

av
ai

la
bl

e 
re

g.
 

co
m

pl
et

io
n 

of
 

su
pp

ly
 o

n 
th

e 
fil

e. 
Th

is
 i

s 
be

in
g 

as
ce

rta
in

ed
. 

Pa
ym

en
t 

te
rm

s 
w

er
e 

95
%

 
pa

y-
m

en
t o

n 
pr

oo
f o

f d
es

pa
tc

h 
af

te
r 

i 
in

sp
ec

tio
n 

an
d 

ba
la

nc
e 

5%
 o

n 
re

ce
ip

t 
of

 th
e 

st
or

es
 i

n 
go

od
 

co
nd

iti
on

 b
y 

th
e 

co
ns

ig
ne

e.
 

H
en

ce
 q

ue
st

io
n 

of
 

ad
va

nc
e 

pa
ym

en
t 

do
es

 n
ot

 a
ris

e.
 

T
he

 
fir

m
 r

eq
ue

st
ed

 f
or

 
ex

te
ns

io
n 

of
 D

IP
 u

pt
o 

30
-1

1-
66

 
w

ho
 

w
er

e 
to

ld
 t

ha
t 

th
e 

su
pp

ly
 

of
 

R
oa

d 
R

ol
le

rs
 s

ho
ul

d 
fir

st
 b

e 
co

m
pl

et
ed

 a
nd

 
th

er
ea

fte
r 

th
e 

ex
te

ns
io

n 
of

 D
fP

 w
ill

 b
e 

co
n-

si
de

re
d 

on
 m

er
it.

 
Su

pp
ly

 
do

es
 n

ot
 s

ee
m

 t
o 

ha
ve

 
be

en
 

co
m

pl
et

ed
 ti

ll 
no

w
. 

N
o 

fu
rt

he
r 

co
rr

es
po

nd
en

ce
 is

 a
lso

 a
va

ila
bl

e 
th

er
ea

fte
r. 



1/ 
2 

3
6.
 
S
V-
I/
22
0/
71
/3
S
S/
II
/3
C)
-9
-6
S/
41
0 

dt
. 
2
2-
1
0-
6
5.
 

3
7·
 
S
V-
I/
22
JJ
/7
J
/
3
S
S/
3-
9"
6
S/
II
/
3
4
3 

dt
. 
15
-9
"6
5. 

38
. 

S
~

 
dt
. 
20
-9
-6
1. 

'3 

'-
d
o.
-

-
d
o.
-

sp
ar
es
 C
or 
Ro
ad
 

""
ko
Ue:
rs.
 

39
. 
S
V-
I/
2
0I
!
7I
/
8
6
7!
2
6-
U-
6
S/
II
/
3
1 
S
pa
re
s 
fo
r 
Ro
ad
 

dt
. 
2-
2-
6
6.
 

R
ol
le
rs
. 

4 

Ra
ng
es
 
fr
o
nt
 2
2 

d
ay
s 
t
o 
9 

m
o
nt
hs
 
8 
da
ys
. 

5 
6 

Fi
r
m 
i
nt
i
ma
te
d 
o
n 
3-
9-
6
6 
t
ha
t 

s
pa
re
s 
w
o
n
h 
a
p
p.
 R
s.
 
2,
6
0,
0
0
0 

ha
ve
 
be
e
n 
de
s
pa
tc
he
d 
b
y 
t
he
m 

be
f
or
e 
3
1-
8-
6
6 
f
or
 
ba
la
nc
e 

t
he
y 
wa
nt
e
d 
e
xt
e
ns
i
o
n 
u
pt
o 

3
Q-
II
-
6
6.
 

Fi
r
m 
i
nt
i
ma
te
d 
o
n 
3
1-
1
0-
6
6 
t
ha
t 

s
pa
re
s 
w
o
n
h 

a
p
p.
 
Rs
. 
3,
7
1,
 

s
6
0-
ha
ve
 b
ee
n 
s
u
p
pl
ie
d 
b
y 
t
he
m 

be
f
or
e 
15
-9
-6
6. 
F
or
 
ba
la
nc
e 

t
he
y 
wa
nt
e
d 
f
u
n
h
er
 e
xt
e
ns
i
o
n 
. 
... 

.]
)/
 P 
re
g
ul
ar
is
e
d 
wi
t
h
o
ut
 
LI
D 
~
 

O
n
e 
co
ns
ig
ne
e 
re
t
ur
ne
d 
t
he
 i
ns
-

Ni
l 

pe
ct
i
o
n 
n
ot
es
 
af
te
r 
n
ot
i
n
g 
mi
n
or
 

s
h
or
ta
ge
s.
 
A
n
ot
he
r 
c
o
ns
i
g
ne
e 

c
o
m
pa
li
ne
d 
o
n 
4-
6-
6
3 
a
b
o
ut
 

i
nc
or
re
ct
 
s
u
p
pl
y 
of
 
o
ne
 
it
e
m.
 

H
o
we
ve
r 
he
 
a
d
de
d 
t
ha
t 
t
he
 

fi
r
m 
t
ol
d 
t
he
m 
t
ha
t 
t
he
 

c
or
re
ct
 s
u
p
pl
ie
s 
ha
d 
be
e
n 
ma
de
 

a
n
d 
t
he
re
 w
as
 
n
o 
di
sc
re
pa
nc
ie
s 

b
ut
 
t
he
y 
di
d 
n
ot
 
a
gr
ee
 
t
o 
t
hi
s.
 

N
o 
f
u
n
h
er
 a
ct
i
o
n 
wa
s 
ta
ke
n.
 

M
or
e 
t
ha
n 
5
0
% 
of
 t
he
 i
te
ms
 a
re
 

o
ut
st
a
n
di
n
g 
f
or
 w
hi
c
h 
t
he
 f
ir
m 

as
ke
d 
o
n 
2
7-
7-
6
6 
f
or
 e
xt
e
ns
i
o
n 

of
 
de
li
ve
ry
 
pe
ri
o
d.
 

Ma
tt
er
 



40
-

SV
-I

/4
S2

6-
P-

4S
29

-P
/II

/7
S0

 
Ta

nd
em

 R
oa

d 
R

ol
le

r 
R

ou
gh

ly
 2 

dt
. 

17
-7

-6
4.

 
6/

8 
to

n
 (2

0 
N

os
. 7

) 
m

on
th

s. 

41
. 

N
o.

 S
/P

/P
ro

je
ct

/R
c/

67
4S

/U
PC

C
 S

pa
re

 p
ar

tS
 

fo
r 

Y
es

 
11

1/
74

1 
dt

. 7
-3

-1
96

4.
 

M
ic

hi
ga

n 
Eq

pt
s.

 
of

 U
SA

, 
U

K
, 

B
el

gi
um

 a
nd

 A
us

-
t1

'8I
ian

 O
rig

in
. 

42
. 

N
o.

 S
JP

ro
je

ct
[R

C
-7

07
8/

U
PC

c/
 

-d
o.

-
11

1/
13

74
 d

t. 
27

th 
M

ay
, 1

96
5 

43
. 

N
o.

 S
/P

ro
je

ct
/3

22
4-

P/
lII

A
/7

88
 

Sp
ar

es
 

pa
rt

s 
fo

r 
dt

. 
7-

2-
64

. 
C

um
m

in
s E

ng
in

e.
 

ha
s 

be
en

 t
ak

en
 

up
 

wi
th 

In
de

nt
or

. 
H

e 
ha

s 
no

w
 i

nt
im

at
ed

 o
n 

8-
3-

67
 

th
at

 d
el

iv
er

y 
pe

ri
od

 m
ay

 b
e 

ex
-

te
nd

ed
 b

y 
45

 
da

ys
 f

ro
m

 t
he

 
da

te
 o

f 
is

su
e 

of
 a

m
en

dm
en

t 
le

tte
r.

 
A

ct
io

n 
to

 
is

su
e 

th
e 

am
en

dm
en

t 
le

tte
r 

is 
in

 h
an

d.
 

Th
er

e 
is

 n
o 

sp
ec

ifi
c 

co
m

pl
ai

nt
 

ex
ce

pt
 g

en
er

al
 d

el
ay

 in
 s

up
pl

ie
s 

ag
ai

ns
t 

th
e 

R
IC

. 

T
he

re
 i

s 
no

 s
pe

ci
fic

 
co

m
pl

ai
nt

 
ex

ce
pt

 g
en

er
al

 d
el

ay
 in

 su
pp

lie
s 

ag
ai

ns
t 

th
e 

R
IC

. 

T
he

A
/T

pl
ac

ed
on

M
/s

. U
.P

.C
.c

. 
ha

d 
to

 b
e 

tr
ea

te
d 

as
 c

an
ce

lle
d 

w
ith

ou
t 

fin
an

ci
al

 r
ep

ur
cu

ss
io

n 
as

 f
or

 C
um

m
in

s 
E

ng
in

e 
pa

rt
 

th
e 

so
le

 a
ge

nt
 i

n 
In

di
a 

w
er

e 
M

Is
. 

C
um

m
in

s 
D

ie
se

l 
Sa

le
s 

&
 S

er
vi

ce
 (I

) (
P)

 L
td

., 
C

al
cu

tta
 

(A
IL

 
ca

nc
el

lin
g 

th
e 

or
de

r 
is

su
ed

 o
n 

8-
4-

19
65

). 

... ~ ... 



S1
. 
N
o.
 

A
U
DI
T 
O
B
S
E
R
V
A
TI
O
N
S 

A 
re
vi
e
w 
of
 d
at
a 
gi
ve
n 
i
n A
n
ne
x
ur
e 
VI
I 
i
n r
es
pe
ct
 o
f
pe
rf
or
ma
nc
e
of
M/
s.
 u
.
P.
C.
C.
 a
ga
i
ns
t 
or
de
rs
 p
la
ce
d 
b
y 
t
h
e D
.
G.
S.
&
D.
 

i
n 
re
s
pe
ct
 o
f 
ot
he
r 
st
or
es
 t
hr
o
ws
 o
ut
 
t
h
e 
f
ol
l
o
wi
n
g 
p
oi
nt
s:
-

N
a
m
e 
of
 
St
or
es
 

Re
ma
r
ks
 

3 
Mi
c
hi
ga
n 
M
o
de
l 
Tr
ac
t
or
s 
wi
t
h 

i
n
di
ge
n
o
us
 t
yr
es
--
6 
N
os
. 

It
 h
as
 
be
en
 
st
at
e
d 
t
h
at
 t
he
 d
el
a
y 
of
 a
b
o
ut
 9
 
m
o
nt
hs
 
i
n 
t
h
e 
de
li
ve
r
y 
pe
ri
o
d 
wa
s 
re
g
ul
ar
is
e
d 

wi
t
h
o
ut
 
li
q
ui
da
te
d 
da
ma
ge
s 
on
 
t
h
e 
3
0t
h 
Ma
y,
 
19
66
. 
Af
t
er
 
a
b
o
ut
 
5 
m
o
nt
hs
, 
t
h
e 

i
n
de
nt
or
 '
wr
ot
e t
o 
t
he
 fi
r
m 
o
n 
t
he
 9
t
h 
N
o
ve
m
be
r,
 
1
9
6
6,
 u
n
de
r 
i
nt
i
ma
ti
o
n 
t
o 
D
G
S
&
D,
 

t
h
at
 t
he
 fi
r
m 
h
a
d 
n
ot
 s
u
p
pl
ie
d 
t
he
 r
i
ms
 a
n
d 
t
yr
es
 f
or
 w
a
nt
 
of
 w
hi
c
h 
c
o
ns
i
g
n
me
nt
 c
o
ul
d 

n
ot
 
be
 c
le
ar
e
d 
fr
o
m 
ra
il
wa
ys
. 
T
h
e 
ma
tt
er
 
is
 b
ei
n
g 
p
ur
s
ue
d 
b
y 
t
h
e 
D.
G.
S.
&
D.
 
wi
t
h 

t
h
e 
i
n
de
nt
or
 a
n
d 
t
he
 f
ir
m. 

4 
Dr
a
gl
i
ne
 
b
uc
ke
t 
wi
t
h 
a 
tt
ac
h-

I
De
Il
ts
-
0
4 
N
os
. 

... 

It
 h
as
 
b
e
e
n 
st
at
e
d 
t
h
at
 a
s 
t
he
 i
n
de
nt
or
 d
i
d 
n
ot
 f
ur
ni
s
h 
t
h
e 
re
p
or
t 
wi
t
hi
n 
t
h
e 
ta
r
ge
t 
da
te
 f
or
 
t:J
 

re
ce
i
pt
 o
f 
st
or
es
, 
as
 
ca
ll
e
d 
f
or
 b
y 
t
h
e 
D.
G.
S.
&
D.
, 
t
h
e 
de
li
ve
r
y 
pe
ri
o
d 
wa
s 
re
g
ul
ar
is
e
d 

wi
t
h
o
ut
 
LI
D,
 
as
s
u
mi
n
g 
t
h
at
 t
he
 i
n
de
nt
or
 h
a
d 
re
ce
i
ve
d 
st
or
es
 
i
n 
f
ul
l 
a
n
d 
i
n 
go
od
. 

c
o
n
di
ti
o
n.
 
I
n 
A
pr
il
, 
1
9
6
7 
it
 w
as
 
u
n
de
rs
t
o
o
d 
fr
o
m 
A
u
di
t 
t
h
at
 n
o 
s
u
p
pl
y 
wa
s 
ma
de
 

a
n
d 
t
he
 c
as
e 
wa
s 
be
i
n
g 
re
fe
rr
e
d 
t
o 
t
he
 S
pe
ci
al
 
P
ol
ic
e 
Es
ta
bl
is
h
me
nt
. 
I
n 
vi
e
w 
of
 t
h
e 

al
le
ge
d 
s
ha
d
y 
de
al
i
n
gs
 
of
 t
hi
s f
ir
m,
 t
he
 r
ec
ei
pt
 o
f 
st
or
es
 h
as
 
t
o 
be
 e
ns
ur
e
d 
b
y 
o
bt
ai
ni
n
g 

cl
ea
r 
c
o
ns
i
g
ne
e'
s 
re
ce
i
pt
s 
i
n 
ca
se
s 
w
he
re
 
t
he
 f
in
al
 p
a
y
me
nt
s,
 
we
re
 
ma
de
 
t
o 
t
h
e 
fi
r
m 

o
n 
t
he
 a
ss
u
m
pt
i
o
n 
t
ha
t 
as
 
c
o
ns
i
g
ne
e 
h
a
d 
n
ot
 
f
ur
ni
s
he
d 
t
h
e 
re
ce
i
pt
 b
y 
a 
s
pe
ci
fi
c 

da
te
, 
h
e 
w
o
ul
d 
ha
ve
 
re
ce
i
ve
d 
t
h
e 
g
o
o
ds
. 

S 
S1
:o
da
 
U
ni
ve
ra
l 
E
xc
a
va
t
or
s 
wi
t
h 
I
n 
t
hi
s 
ca
se
 
al
s
o,
 
de
li
ve
r
y 
pe
ri
o
d 
wa
s 
re
g
ul
ar
is
e
d 
wi
t
h
o
ut
 
re
ce
i
pt
 o
f 
cl
ea
r 
c
o
ns
i
g
ne
e'
. 

at
ta
c
h
me
nt
s-
-s
 
N
os
. 

re
ce
i
pt
. 

6 
Mi
c
hi
ga
n 
Tr
a
ct
or
 
D
o
z
er
s-
3
7 
It
 h
as
 b
ee
n 
st
at
e
d 
t
ha
t t
h
e 8
0
% 
pa
y
me
nt
s 
we
re
 
ma
de
 
t
o 
t
h
e f
ir
m 
a
ga
i
ns
t 
RI
R,
 
w
hi
le
 
1
0
% 

N
O$
. 

pr
o
gr
es
si
ve
 
pa
y
me
nt
 
o
ut
 
of
 
ba
la
nc
e 
2
0
% 
wa
s 
a
ut
h
or
is
e
d 
o
n 
t
h
e 
5t
h 
J
ul
y,
 
19
65
 
o
n 

t
h
e s
tr
e
n
¢t
 o
f 
t
he
 d
es
pa
tc
h 
pa
rt
ic
ul
ar
s 
f
ur
ni
s
he
d 
b
y 
t
h
e f
ir
m 
a
n
d 
in
 vi
e
w 

~
 e
x
pi
r
y 



1
0 
Tr
ac
t
or
 
D
o
z
er
s-
2
0 
No
s. 

1
2 
S
oi
l 
st
a
b
m
z
er
.-
2
S 
No
s. 

1
4 
S
pa
re
 p
ut
8 
f
or
·
S
b
d
a D
r
a
gli
n
e.
 

1
$ 
S
pt
ft
 
p
ar
t
s 
fo
r 
S
k
o
da
 
Dr
a
gl
i
ne
 

a
n
d 
Di
es
el
 
~
~

 
..
.
_.
. 
_ 

I
S!
1 
(
Al
l)
 L
S 
1
2 

of
 4
 
mo
nt
hs
 
fr
o
m 
t
he
 l
as
t 
da
te
 
of
 
de
s
pa
tc
h.
 
10
 
N
o
ve
m
be
r 
19
66
 
Vi
gi
la
nc
e 
Se
cti
Oli
 

of
 t
h
e 
De
pa
rt
me
nt
 
re
p
or
te
d 
t
h
at
 t
he
 c
o
ns
i
g
ne
es
 i
n 
Bi
ha
r 
ha
d 
n
ot
 
re
ce
i
ve
d 
t
h
e 
tr
a
ct
or
 

D
oz
er
s,
 
b
ut
 
ha
ve
 r
ec
ei
ve
d 
o
nl
y 
ce
rt
ai
n 
c
o
ns
i
g
n
me
nt
s 
of
t
yr
es
 a
n
d 
t
u
be
s.
 
It
 r
e
q
ui
re
s 

t
o 
b
e 
ex
a
mi
n
e
d 
w
he
t
he
r 
t
hi
s 
is
 n
ot
 a
 c
as
e 
of
fr
a
u
d 
b
y 
t
h
e 
fi
r
m.
 

T
h
e 
st
or
es
 
ha
ve
 
n
ot
 
be
e
n 
s
u
p
pl
ie
d,
 
t
h
o
u
g
h 
t
h
e 
c
o
nt
ra
ct
 
w
a
s 
pl
ac
e
d 
o
n 
29
-9
'-
65
. 
It
 

ha
s 
be
e
n 
st
at
e
d 
t
h
at
 t
he
 f
ir
m'
s 
Be
l
gi
a
n 
ma
n
uf
ac
t
ur
er
s 
ha
ve
 s
i
nc
e 
di
sc
o
nt
i
n
ue
d 
m
a
n
u-

fa
ct
ur
i
u
g
d
oz
er
s 
as
 
or
de
re
d.
 
It
 i
s 
n
ot
 
cl
ea
r 
w
he
n 
t
h
e 
Be
lg
ia
."
1 
m
n
uf
ac
t
ur
er
s 
st
o
p
pe
d 

t
he
ir
 m
a
n
uf
ac
t
ur
e 
a
n
d 
if
 t
h
e 
fi
r
m 
h
a
d 
pl
ac
e
d 
a
n
y 
or
de
rs
 
wi
t
h 
t
h
e
m,
 w
he
t
he
r 
t
he
y 

h
a
d 
o
bt
ai
ne
d 
a
n
y 
c
o
m
pe
ns
at
i
o
n 
fr
o
m 
t
h
e 
f
or
ei
g
n 
s
u
p
pl
ie
rs
 d
ue
 
t
o 
n
o
n 
f
ul
fi
l
me
nt
 
of
 

t
he
ir
 c
o
nt
ra
ct
ua
l 
o
bl
i
ga
ti
o
ps
. 

It
 h
as
 
be
e
n 
st
at
e
d 
t
h
at
 8
0
% 
pa
y
me
nt
 f
or
 a
ll 
t
h
e 
25
 
N
os
. 
we
re
 
re
le
as
e
d 
d
ur
i
n
g 
t
h
e 
pe
ri
o
d 

J
ul
y,
 1
96
3, 
t
o 
J
u
ne
, 
64
. 
T
h
e 
fi
r
m 
ha
d 
st
at
e
d 
o
n 
2
5-
5-
6
4 
t
h
at
 m
os
t 
of
 t
h
e 
ma
c
hi
ne
s 

h
a
d 
b
e
e
n 
b
o
o
ke
d 
a
n
d 
ot
he
rs
 
we
re
 
a
wa
it
i
n
g 
de
s
pa
tc
h.
 
T
h
ei
r 
st
at
e
me
nt
 w
as
 
f
o
u
n
d 

s
u
bs
e
q
ue
nt
l
y 
t
o 
b
e 
i
nc
or
re
ct
. 
T
h
e 
p
a
y 
& 
Ac
c
o
u
nt
s 
Of
fi
ce
r 
wa
s 
as
ke
d 
o
n 
1
0-
1
0-
6
6 

t
o 
re
c
o
ve
r 
Rs
. 
1
4'
 7
9 
l
a
k
h
s 
fr
o
m 
t
h
e 
pe
n
di
n
g 
bi
ll
s 
be
i
n
g 
a
d
va
nc
es
 
dr
a
w
n 
b
y 
t
h
e 
fi
n
n 
a 

f
or
 
al
l 
ma
c
hi
ne
s 
w
hi
c
h 
h
a
d 
n
ot
 
be
e
n 
s
u
p
pl
ie
d 
ti
ll
 t
h
e
n,
 b
ut
 n
o 
re
c
o
ve
r
y 
ha
s 
be
e
n 

ef
fe
ct
e
d.
 
It
 h
as
 
be
e
n 
f
ur
t
he
r 
st
at
e
d 
t
h
at
 s
o
me
 
of
 t
h
e 
ma
c
hi
ne
s 
ha
ve
 
si
nc
e 
b
e
e
n 

s
u
p
pl
ie
d,
 b
ut
 4
 
u
ni
ts
 w
er
e 
re
ce
i
ve
d 
wi
t
h
o
ut
 
c
o
m
pa
ct
or
s.
 
T
h
e 
de
ta
il
e
d 
i
n
ve
st
i
ga
ti
o
ns
 

ar
e 
be
i
n
g 
ma
de
 
b
y 
t
h
e 
De
pa
rt
me
nt
. 

It
 
ha
s 
be
e
n 
st
at
e
d 
t
h
at
't
h
e 
f
u
m 
ha
ve
 c
o
me
 u
p 
f
or
 i
nc
re
as
e 
i
n 
pr
ic
e 
of
 
u
ns
u
p
p
1i
e
d 
it
e
ms
 

o
n 
ac
c
o
u
nt
 o
f 
de
va
l
ua
ti
o
n,
 
a
n
d 
t
he
se
 h
a
ve
 n
o
w 
be
e
n 
ca
nc
el
le
d 
at
 t
h
e 
ri
s
k 
a
n
d 
e
x
p
e
n
s
e 

of
 
t
h
e 
fi
r
m.
 
It
 h
as
, 
h
o
we
ve
r,
 
be
e
n 
a
d
de
d 
t
ha
t 
t
h
e 
i
n
de
nt
or
 d
oe
s 
n
ot
 
re
q
ui
re
 t
h
e 

u
ns
u
p
pl
ie
d 
st
or
e
S.
 
,
T
h
e 
q
ue
st
i
o
n,
 
t
he
re
f
or
e,
 a
ri
se
s 
as
 t
o 
w
ha
t 
ar
e 
t
h
e 
c
o
ns
i
de
ra
ti
o
ns
 

f
or
 w
hi
c
h 
t
h
e 
i
n
de
nt
 , h
as
 
be
e
n 
ca
nc
el
le
d 
b
y 
t
h
e 
i
n
de
nt
or
, 
a
n
d 
w
he
t
he
r 
t
hi
s 
w
o
ul
d 
D
ot
 

b
e 
ta
nt
a
m
o
u
nt
 t
o 
ca
nc
el
li
n
g 
t
h
e 
ri
s
k 
p
ur
c
ha
se
 
a
ga
i
ns
t 
t
h
e 
fi
r
m.
 

.,
 

It
 h
as
 
be
e
n 
me
nt
i
o
ne
d 
t
ha
t 
t
h
e 
fi
r
m 
ha
s 
as
ke
d 
f
or
 i
nc
re
as
e 
o
n 
ac
co
,u
nt
 o
f 
ri
se
 i
n p
ri
ce
 o
n.
 

. a
cc
o
u
nt
 o
f 
de
va
l
ua
ti
o
n 
a
n
d 
ha
ve
 
be
e
n 
t
ol
d 
t
h
at
 t
he
 i
nc
re
as
e c
a
n
n
ot
 b
e 
al
l
o
we
d 
as
 
p
er
 
. 



J 
a 

3 

bI
I'
I
DI
 
of
 O
O
Dt
r
a
ct
 
• 
T
h
e 
at
e
D.
t 
t
o 
w
hi
c
h 
ba
la
nc
e 
it
e
ml
 I
ti
1l 
r
e
m
ai
n 
t
o 
b
e 
s
u
p
pl
ie
d 

a
n
d 
w
he
t
he
r 
t
h
e 
c
o
nt
ra
ct
 i
ao 
r
e
q
ui
r
e
d 
t
o 
b
e 
ca
nc
el
le
d 
at
 t
h
e 
ri
s
k 
a
n
d 
a
p
e
Dl
e 
i
f
 of
 
t
h
e 

fi
r
m 
ha
a 
n
ot
 
be
e
n 
i
n
di
ca
te
d.
 

1
6 
M.
k:
bi
p
n 
Tr
a
ct
or
 
D
o
R
n 
wi
t
h 
Re
c
o
ve
r
y 
of
 R
s;
 
5
5,
6
9
5 
is
 d
u
e 
fr
o
m 
t
h
e 
fi
r
m 
o
n 
ac
c
o
u
nt
 
of
 t
h
e 
c
o
st
 
of
t
yr
es
 
w
hi
c
h 
t
h
e 

At
bi
cl
u
D
e
a
u-
4 
N
os
. 

i
n
de
nt
or
 b
a
d 
t
o 
p
ur
c
ha
ae
 
l
oc
al
l
y,
 a
a 
t
h
e 
fi
r
m 
fa
il
e
d 
t
o 
s
u
p
pl
y 
t
h
e
m 
al
o
n
g 
wi
t
h 
t
h
e 

tr
ac
t
or
 D
o
z
e
n 
aa
 
r
e
q
ui
r
e
d 
i
n 
t
h
e 
c
o
nt
ra
ct
. 

u 
Bi
t
u
mi
n
o
ui
 
H
ot
 
Mi
x 
PJ
a
ot
l-
2 
T
h
e 
fi
r
m 
h
a
d 
n
ot
 m
a
d
e 
a
n
y 
su
pp
Uc
e 
a
n
d 
t
h
e 
c
o
nt
ra
ct
 b
aa
 
be
e
n 
ca
nc
el
le
d 
at
 t
h
e 
ri
ak
 a
n
d 

N
os
. 

e
x
pe
ns
e 
of
 
t
h
e 
fi
r
m 
o
n 
4-
1-
6
7.
 

1
7 
& 
S
p
er
a 
f
or
 A
gr
i
n
d 
Mo
or
e 
R
o
a
d 
T
h
e 
la
te
st
 p
os
it
i
o
n 
ba
a 
n
ot
 
be
en
 
i
n
di
ca
te
d.
 

as 
R
ol
le
r 
a
n
d 
I
pl
lr
Cl
 f
or
 
I
nt
er
na
-

ti
o
na
l 
Tr
u
d
a 
E
n
gi
n
e 
p
er
ki
ns
 

P-
4 
a
n
d 
P-
6.
 

)
8 
S
p
er
a 
f
or
 R
oa
d 
R
ol
l
e
n 

,. sea)
 

6,
8.
 

9,
1
0,
 

1
1,
1
3 

14
1 1
,.
 

16
,1
1 

I
n 
t
hi
a 
ca
se
, 
t
h
e 
st
or
es
 w
er
e 
st
at
e
d 
t
o 
ha
ve
 
be
e
n 
s
u
p
pl
ie
d 
af
te
r 
a 
de
la
y 
ra
n
gi
n
g 
fr
o
m 
2
2 

da
ys
 
t
o 
o
ve
r 
9' 
m
o
nt
hs
, 
b
ut
 
t
h
e 
De
li
ve
r
y 
pe
ri
o
d 
wa
a 
re
g
u
1a
ri
se
d 
wi
t
h
o
ut
 
li
q
ui
da
te
d 

da
ma
sa
. 
O
n
e 
of
 t
h
e 
c
o
ns
i
g
ne
es
 c
o
m
pl
ai
ne
d 
o
n 
4-
6-
6
3 
a
b
o
ut
 i
nc
or
re
ct
 s
u
p
pl
y 
of
 o
ne
 

it
e
m,
 t
h
o
u
g
h 
ac
c
or
di
n
g 
t
o 
t
h
e 
fi
r
m 
t
h
er
e 
wa
a 
n
o 
di
sc
re
pa
nc
y,
 
t
o 
w
hi
c
h 
t
h
e 
c
o
ns
i
g
n
e
e 

di
d 
n
ot
 
a
gr
ee
. 
N
o 
f
ur
t
he
r 
ac
ti
o
n 
is
 s
ta
te
d 
t
o 
ha
ve
 b
ee
n 
ta
ke
n 
b
y 
t
h
e 
Di
re
ct
or
 
Ge
ne
ra
l,
 

s
u
p
pl
ic
e 
a
n
d 
di
s
p
os
al
s 
i
n,
 t
h
e 
ma
tt
er
. 

T
h
e 
da
te
, 
i
n c
ol
u
m
n 
4 
of
 t
h
e 
A
n
ne
x
ur
e 
VI
I 
is
 
i
n
di
ca
te
 
t
h
e 
e
xt
e
nt
 
of
 
de
la
y 
i
n 
s
u
p
pl
y 

a
ga
i
ns
t 
st
or
es
 o
t
h
er
 t
h
a
n 
r
o
a
d 
r
ol
le
rs
 f
or
 w
hi
c
h 
t
h
e 
c
o
nt
ra
ct
s 
we
re
 
pl
ac
e
d 
wi
t
h 
Mi
s.
 

U
P
C
C 
t
hc
ee
 d
el
a
ys
 
ra
n
ge
d 
o
ve
r 
2 
ye
ar
s 
i
n 
c
er
t
ai
n 
ca
se
. 
N
o 
li
q
ui
da
te
d 
da
ma
ge
s 
ha
ve
 

be
e
n 
le
vi
e
d 
e
xc
e
pt
 
i
n 

o
ne
 

ca
se
 

w
he
re
 

li
q
ui
da
te
d 

da
ma
ge
s 

of
 R
s.
 
1,
0
0
0 
we
re
 
le
vi
e
d 
a
ga
i
ns
t 
t
h
e 
fi
r
m 
(5
1. 
N
o.
 
I
) 
i
n 
a 
n
u
m
b
er
 
of
 
ca
se
s 

t
h
e 
q
ue
st
i
o
n 
of
 ~

 o
f 
li
q
ui
da
te
d 
d
a
m
.
 
is
 s
ti
ll
 t
o 
b
e 
ec
o
ns
i
de
re
d.
 

T
h
e 
p
oi
nt
s 
me
nt
i
o
ne
d 
a
b
o
ve
 w
o
ul
d 
s
h
o
w 
t
h
at
 t
b
e 
pe
rf
or
ma
nc
e 
of
 t
h
e 
fi
r
m 
i
n 
re
s
pe
ct
 

of
 I
Up
P1
 of
 o
th
or 
~
 ~
 al
so
 D
Ot 
be
en
 s
ati
sf
ac
to
ry
 a
s 
th
er 
b
a
d,
 
il
l Q
CI
1a
ip
 
~
,
 

w ~
 



19
 2

3 
an

d 
:a6.

 
dr

aw
n 

ad
va

nc
es

 w
ith

ou
t d

es
pa

tc
h 

of
 st

or
es

. 
A

ll 
th

es
e 

co
nt

ra
ct

s,
 th

er
ef

or
e,

 re
qu

ir
e 

to
 

be
 th

or
ou

gh
ly

 in
ve

st
ig

at
ed

 w
ith

 a
 v

ie
w

 to
 a

ss
es

s 
th

e 
to

ta
l a

m
ou

nt
 o

f d
ue

s 
re

co
ve

ra
bl

e 
fr

om
 th

e 
fir

m
 o

n 
ac

co
un

t o
f n

on
-s

up
pl

y,
 b

el
at

ed
 s

up
pl

y 
an

d 
de

fe
ct

iv
e 

su
pp

ly
, a

nd
 t

o 
se

e w
he

th
er

 th
e f

irm
 c

ou
ld

 n
ot

 b
e 

pr
os

ec
ut

ed
 fo

r c
rim

in
al

 b
re

ac
h 

of
 tr

us
t.

 

- vt 



S
L 
No
. 

pa
ra
. 
No
. 

1 
2 

I.
 

2.
6 

... 
2.
1
0 

A
P
P
E
N
DI
X 
X 

S
u
m
mt
Jr
y 
of
 
m
ai
n/
Re
c
o
m
me
n
d
at
i
o
n/
O
bs
er
v
at
i
O
ns
 

Mi
ni
st
I
yl
 

D
e
p
ar
t
m
e
nt
 

Co
n
C
Cl'
D
Cd
 

3 

S
u
p
pl
y 

-
D
G
S
&
D 

S
u
p
pl
y 

I
o
d
us
tr
ia
l 

Re
c
o
m
me
n
da
ti
o
n/
o
bs
er
va
ti
o
n 

4 

T
h
e 
C
o
m
mi
tt
e
e 
ar
e 
u
n
a
bl
e 
t
o 
u
n
d
er
st
a
n
d 
h
o
w 
or
d
er
s 
f
or
 
12
29
 

r
o
a
d 
r
ol
l
er
s 
i
n
v
ol
vi
n
g 
a 
c
os
t 
of
 
Rs
. 
6.
0
1
cr
or
es
 
w
er
e 
pl
a
c
e
d 
o
n 
t
h
e 

fi
r
m 
fr
o
m 
19
59
 
t
o 
Se
pt
e
m
be
r,
 
19
66
. 
T
h
e 
C
o
m
mi
tt
ee
 
f
e
el
 
t
h
at
 i
f 
t
h
e 

t'
O
n
di
ti
o
ns
 
pr
es
cr
i
b
e
d 
f
or
 
r
e
gi
st
r
at
i
o
n 
h
a
d 
b
e
e
n 
st
ri
ct
i
y 

~
 

t
h
e 
se
ri
o
us
 
s
h
or
t 
c
o
mi
n
gs
 
of
 
t
h
e 
fi
r
m 
i
n 
t
h
e 
m
at
t
er
 
of
 
it
s 
c
a
p
a
ci
t
y 

t
o 
u
n
d
er
t
a
k
e 
e
x
e
c
ut
i
o
n 
of
 
or
d
er
s 
as
 
we
ll
 
as
 
i
n 
it
s 
st
a
n
di
n
g 
a
n
d 

re
s
pe
ct
a
bi
li
t
y 
w
o
ul
d 
h
a
v
e 
c
o
me
 
t
o 
n
ot
ic
e 
ri
g
ht
 f
r
o
m 
t
h
e 
be
gi
n
ni
n
g.
 

T
h
e 
C
o
m
mi
tt
ee
 
fi
n
d 
it
 d
if
fi
c
ul
t 
t
o 
be
li
e
ve
 
t
h
at
 
t
h
e 
f
ai
l
ur
e 
of
 
t
h
e 

of
fi
ce
 
of
 
t
h
e 
D
G
S
&
D 
t
o 
e
ns
ur
e 
c
o
m
pl
ia
nc
e 
wi
t
h 
t
h
e 
pr
es
cr
i
be
d 

c
o
n
di
ti
o
ns
 
wa
s 
m
er
el
y 
a 
la
ps
e 
a
n
d 
fe
el
 t
h
at
 a
 
f
ul
l 
i
n
ve
st
i
ga
ti
o
n 
i
nt
o 

t
h
e 
ci
rc
u
ms
ta
nc
es
 
u
n
d
er
 
w
hi
c
h 
or
de
rs
 
w
er
e 
pl
ac
e
d 
o
n 
t
hi
s 
fi
r
m 

fr
o
m 
19
60
 
t
o 
Se
pt
e
m
be
r,
 
19
66
 
is
 c
al
le
d 
f
or
. 

T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
al
s
o 
li
ke
, 
G
o
v
er
n
m
e
nt
 
t
o 
r
e
vi
e
w 
al
l 
ca
se
s 

w
h
er
e 
l
at
g
e 
or
de
rs
 
i
n
v
ol
vi
n
g 
s
u
bs
t
a
nt
i
al
 
a
m
o
u
nt
s 
h
a
v
e 
b
e
e
n 
pl
a
c
e
d 

Qn
 
u
nr
e
gi
st
er
e
d 
fi
r
ms
 
wi
t
h
o
ut
 
c
o
m
pl
yi
n
g 
wi
t
h 
t
h
e 
pr
es
cr
i
be
d 
f
or
-

ma
li
ti
es
 
f
or
 v
er
if
ic
at
i
o
n 
of
 
re
li
a
bi
li
t
y 
a
n
d 
ca
pa
ci
t
y 
t
o 
e
x
e
c
ut
e 
or
de
rs
. 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 
a 
ca
pa
ci
t
y 
r
e
p
or
t 
wa
s 
ca
ll
e
d 
f
or
 
a
n
d 

re
ce
i
ve
d 
i
n 
Se
pt
e
m
be
r,
 
19
60
 
i
n 
re
s
pe
ct
 o
f 
MI
s.
 
A
gr
i
n
d 
Fa
br
ic
at
i
o
ns
 

... Cl 



3·
 

4·
 

J.
 

3.
1'
 

2.
1
7 

3·
2
3 

De
ve
lo
p
me
nt
 

&
Q
n
p
a
n
y 

Af
£e
i
n 

Lt
d.
 
It
 i
s 
a 
se
ri
o
us
 
o
mi
ss
i
o
n 
t
h
at
 t
h
e 
pr
o
d
uc
ti
o
n 
ca
pa
ci
t
y 
wa
s 
D
Ot 

ve
ri
fi
e
d 
ei
t
h
er
 
t
hr
o
u
g
h 
D.
G.
T.
D.
 
or
 
di
re
ct
l
y 
b
y 
t
h
e 
D
G
S
&
D 
b
ef
or
e 

pl
ac
i
n
g 
t
h
e 
fi
rs
t 
or
d
er
 
i
n 
Ma
rc
h,
 
1
9
6
0.
 

T
h
e 
C
o
m
mi
tt
ee
 
r
e
gr
et
 
t
o 
n
ot
e 
t
h
at
 
t
h
e 
Di
r
e
ct
or
at
e 
Ge
ne
ra
l,
 

S
u
p
pl
i
es
 
a
n
d 
Di
s
p
os
al
s 
fa
il
e
d 
t
o 
v
er
if
y 
t
h
e 
fi
na
nc
ia
l 
st
a
n
di
n
g 
of
 
t
h
e 

fi
r
m 
b
y 
ca
ll
i
n
g 
f
or
 t
h
e 
pr
es
cr
i
be
d 
b
a
n
k
er
's
 
cl
"r
ti
ft
ca
te
 
be
f
or
e 
pl
ac
i
n
g 

l
ar
g
e 
or
de
rs
 
b
et
w
e
e
n 
1
9
6
0 
a
n
d 
1
9
6
6.
 

It
 i
s 
al
s
o 
s
Ur
pr
is
i
n
g 
t
h
at
 n
o 
s
e
c
ur
it
y 
de
p
os
it
 
wa
s 
t
a
k
e
n 
ei
t
h
er
 f
r
o
m 

t
h
e 
p
ar
t
n
er
s
hi
p 
c
o
nc
er
n 
MI
s. 
U
P
P
C 
or
 
fr
o
m 
MI
s.
 
U
P
C
C 
(
P)
 
Lt
d.
 

fr
o
m 
1
9
5
9 
o
n
wa
r
ds
. 
I
n 
vi
e
w 
of
 
t
h
e 
fa
ct
 
t
h
at
 t
h
e 
fi
na
nc
ia
l 
p
os
it
i
o
n 

of
 
t
h
e 
m
a
n
uf
a
ct
ur
er
s 
of
 
A
gr
i
n
d.
 
r
o
a
d 
r
ol
le
rs
, 
i.
e.,
 M
I
s.
 
A
gr
i
n
d 
F
a
br
i-

ca
ti
o
ns
 L
t
d.
, 
wa
s 
k
n
o
w
n 
t
o 
G
o
v
er
n
m
e
nt
 
t
o 
b
e 
u
ns
at
is
fa
ct
or
y 
as
 e
ar
l
y 

as
 
Ma
rc
h,
 
19
60
, 
t
h
e 
C
o
m
mi
tt
ee
 
fi
nd
 
n
o 
j
us
ti
fi
ca
ti
o
n 
f
or
 
n
ot
 
t
a
ki
n
g 
...
 

a
d
e
q
u
at
e 
sa
fe
g
ua
r
ds
 
by 
w
a
y 
of
 
a 
s
e
c
ur
it
y 
de
p
os
it
. 
F
ur
t
h
er
. 
t
h
er
e 
::i
 

we
re
 
2
3 
c
o
m
pl
ai
nt
s 
u
pt
o 
J
ul
y.
 
1
9
6
3,
 
r
e
g
ar
di
n
g 
t
h
e 
s
u
p
pl
y 
of
 
r
o
a
d 

r
ol
le
rs
 b
y 
t
hi
s 
fi
r
m.
 
T
h
e 
C
o
m
mi
tt
e
e 
f
e
el
 t
h
at
 t
h
es
e 
c
o
m
pl
ai
nt
s 
a
n
d 

t
h
e 
u
ns
at
is
fa
ct
or
y 
fi
na
nc
ia
l 
p
os
it
i
o
n 
of
 
t
h
e 
ft
rt
n 
Sh
o
Ul
d 
h
a
v
e 
al
er
t
e
d 

t
h
e 
D.
G.
S.
 
& 
D. 
t
o 
t
h
e 
ne
e
d 
t
o 
t
a
k
e 
pr
o
p
er
 
st
e
P
s 
t
o 
sa
fe
g
ua
r
d 
t
h
e 

~
 .
 
~

 
of
 
t
h
e 
G
o
ve
r
n
me
nt
. 
T
h
e
y 
r
e
gr
et
 
t
o 
n
ot
e 
t
h
at
 

~
 -
st
e
ps
. w
er
e 
n
ot
 
ta
ke
n.
 

T
h
e 
C
o
m
mi
tt
e
e 
fi
n
d 
t
h
at
 t
w
o 
i
m
p
or
t
a
nt
 c
o
n
di
ti
o
ns
 
o
n 
w
hi
c
h 
G
o
v-

er
m;
ne
nt
 
b
a
s 
a
gr
ee
d 
t
o 
sa
nc
ti
o
n 
r
el
a
x
at
i
o
n 
i
n 
t
h
e 
t
er
ms
 o
f 
pa
y
me
nt
 

o
n 
1
7t
h 
J
u
n
e,
 
19
63
, 
w
er
e:
-

. 
(i
) 
i
n 
t
b
ef
tr
st
 
i
ns
ta
nc
e 
t
h
e 
r
el
a
x
at
i
o
n 
Wil
l 
b
e 
v
al
i
d 
f
or
 
sI
x 

m
o
nt
hs
; 
a
n
d 



1 
2 

3·
2
4 

6.
 

3.
30
 

,. 
3.
3
1 

s. 
3·
3
5 

~
 

3·
3
6 

3 

S
u
p
pl
y.
 

D
G
S
&
D 

d
o 

S
u
p
pl
y 

S
u
p
pl
y 

D
G
S
&
D 

4 

(i
i)
 
it
 s
h
o
ul
d 
b
e 
ac
c
o
m
pa
ni
e
d 
b
y 
i
nc
re
as
e
d 
pr
o
d
uc
ti
o
n.
 

T
h
e 
C
o
m
mi
tt
et
! 
ar
e 
n
ot
 
a
bl
e 
t
o 
a
p
pr
ec
ia
te
 
w
h
y 
t
h
e 
ai
or
e-
m'
el
lt
i
o
n-

oe
d 
i
m
p
or
ta
nt
 c
o
n
di
ti
o
ns
 
w
er
e 
n
ei
t
h
er
 
c
o
m
m
u
ni
ca
te
d 
t
o 
t
h
e 
.f
ir
m 
i
n 

J
ul
y,
 1
1
Mii
3, 
n
or
 
a
n
y 
c
o
nc
re
te
 f
ol
l
o
w-
u
p 
ml
ta
Su
re
s 
t
a
k
e
n 
t
o 
e
ns
ur
e 
t
h
ei
r 

c
o
m
pl
ia
nc
e.
 

T
h
e 

~
 r
e
gr
et
 t
o 
n
ot
e 
t
h
at
 C
hi
ef
 
P
a
y 
a
n
d 
Ac
c
o
u
nt
s 
Ot
fi
ce
r 

wa
s 
n
at
 Q
On
au
lt
4d
 
be
f
or
e 
t
h
e 
re
la
xe
d 
te
r
ms
 o
f 
p
a
y
m
e
nt
 w
er
e 
a
d
o
pt
e
d.
 

T
hi
s 
ia
 a
ll
 
t
h
e 
m
or
e 

~
 i
n 
*i
e
w 
of
 
t
h
e 
fa
ct
 
t
h
at
 C
hi
ef
 
P
a
y 
a
n
d 

Ac
c
o
u
nt
s 
Of
ft
ce
r 
h
a
d 
de
si
re
d 
i
n 
t
h
e 
p
as
t 
t
h
at
b
e 
$
b
o
ul
d 
~
 a
st
oc
ia
te
d 

w
he
ne
ve
r 
t
h
e 
t
er
ms
 o
f 
pa
y
me
nt
s 
we
re
 
re
la
xe
d.
 

'1
1l
e C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 t
h
e 
D
e
p
ar
t
m
e
nt
 
of
 
S
u
p
pl
y 
t
o 
c
o
ns
i
de
r,
 

i
n 
c
o
ns
ul
ta
ti
o
n 
wi
t
h 
t
h
e 
Mi
ni
st
r
y 
of
 
Fi
na
nc
e,
 
w
h
et
h
er
 
it
 w
o
ul
d 
n
ot
 

b
e 
b
et
t
er
 
i
n 
t
h
e 
i
nt
er
es
t 
of
 
fi
na
nc
ia
l 
pr
u
de
nc
e 
t
o 
pr
es
cr
i
be
 
t
h
at
, 
i
n 

al
l 
ca
se
s 
of
 
8
Ul
bs
ta
nt
ia
l 
re
la
xa
ti
o
n 
or
 
m
o
di
fi
ca
ti
o
n 
of
 
t
er
ms
 o
f 
pa
y_
 

me
nt
s,
 
t
h
e 
a
d
vi
c
e 
of
 
C
hi
ef
 
P
a
y 
&: 
Ac
c
o
u
nt
s 
Of
ti
c
er
 
is
 

o
bt
ai
n
e
d 
be
f
or
e 
t
a
ki
n
g 
a 
fi
na
l 
de
ci
si
o
n 
i
n 
t
h
e 
ma
tt
er
. 

i
n
vr
.r
la
bl
y 

! 
T
h
e 
C
o
m
mi
tt
e
e 
ar
e 
al
t
o
ge
t
he
r 
u
n
a
bl
e 
t
o 
a
p
pr
ec
ia
te
 
t
h
e 
m
a
n
n
er
 

i
n 
w
hi
c
h 
re
la
xa
ti
o
n 
i
n 
te
r
ms
 o
f 
pa
y
me
nt
 
wa
s 
a
gr
ee
d 
t
o 
i
n 
t
hi
s 
ca
se
. 

W
he
n 
t
h
e 
se
ve
nt
h 
re
q
ue
st
 
of
 
t
h
e 
fi
r
m 
wa
s 
b
ei
n
g 
e
xa
mi
ne
d,
 
si
x 

ea
rl
ie
r 
re
q
ue
st
s 
da
ti
n
g 
ba
c
k 
t
o 
Ma
rc
h,
 
19
60
, 
w
er
e 
n
ot
 
c
o
n
n
e
ct
e
d 

T
hi
s 
wa
s 
a 
se
ri
o
us
 
o
mi
ss
i
o
n.
 
E
ve
n 
t
h
e 
Se
cr
et
ar
y,
 
D
e
p
ar
t
m
e
nt
 
of
 

... ~
 



I
e 

l·
3
7 

I
I
 

3.
 
B 

u 
~
 •
 

do
. do
. 

d
o.
 

Su
pp
ly
, 
ad
mit
te
d 
i
n 
ev
id
en
ce
, 
''
Th
ey
 w
er
e 
ov
erl
oo
ke
d.
" 
..
..
. l
Ji
 
Uf
t.
 

f
or
t
u
n
at
e 
la
pa
e,
 a
 
v
er
y 
se
ri
o
us
 l
a
p
s
e .
•
•
•.
..
..
. "
. 
T
h
e 
C
o
m
mi
tt
ee
 
f
e
el
 

t
h
at
 w
hi
l
e 
e
xa
mi
ni
n
g 
t
h
e 
se
ve
nt
h 
re
q
ue
st
, 
t
h
e 
of
fi
ce
 
of
 
D.
G.
S.
 
" 
D. 

s
h
o
ul
d 
h
a
v
e 
c
o
n
ne
ct
e
d 
t
h
e 
si
x 
ea
rl
ie
r 
re
q
ue
st
s 
a
n
d 
br
o
u
g
ht
 
t
h
e
m 
t
o 

t
h
e 
n
ot
i
c
e 
of
 
t
h
e 
D.
G.
S.
 
" 
D.
 

A
n
ot
he
r 
di
s
q
ui
et
i
n
g 
f
e
at
ur
e 
i
n 
t
hi
s 
ca
se
" 
is
 
t
h
at
 
t
h
e 
of
fe
r 
of
 

4 
p
er
 
c
e
nt
 
di
sc
o
u
nt
 
ma
de
 
b
y 
t
h
e 
fi
r
m 
i
n 
th
e"
 5
t
h 
r
e
q
u
es
t 
of
 
1
9t
h 

A
pr
il
 
1
9
6
1,
 
w
hi
c
h 
w
o
ul
d 
h
a
v
e 
re
d
uc
e
d 
t
h
e 
pr
ic
e 
of
 
a 
r
oa
d-
r
ol
le
r 
b
y 

a
b
o
ut
 
Rs
. 
1,
90
0, 
w
as
 
n
ot
 
t
a
k
e
n 
u
p 
wi
t
h 
t
h
e 
fi
r
m 
w
hi
le
 
e
*
mi
ni
n
g 

t
h
e 
7t
h 
re
q
ue
st
 
of
" 
A
pr
il
, 
19
63
. 
T
hi
s,
 
t
h
e·
 C
o
m
mi
tt
ee
 
fe
el
, 
w
as
 
a 

se
ri
o
us
 
la
ps
e 
a
n
d 
h
as
 
gi
ve
n.
 t
h
e 
fi
mt
 
a
n 
u
ni
nt
e
n
d
e
d 
c
o
nc
es
si
o
n"
 o
f 

a
b
o
ut
 R
s. 
20
 
l
a
k
hs
 o
n 
10
53
 
r
oa
d-
r
ol
le
rs
, 
f
or
 
w
hi
c
h 
l
h
e 

~
 
te
r
ms
. 

we
re
 
ma
de
 
a
p
pl
ic
a
bl
e 
fr
o
m 
J
ul
y,
 
19
63
. 

A
g
ai
n 
t
h
er
e 
was
 
2
3 
c
o
m
pl
ai
ni
s 
a
ga
i
ns
t 
th
is
 f
i
n
n 
fO
r 
t
h
e 
s
u
p
pl
y 
oi.
 
...
 

r
oa
d 
r
ol
le
rs
 u
pt
o 
J
ul
y,
 
19
63
. 
T
w
o 

~
 
a
ga
i
ns
t 
t
hi
s 
fi
r
m 
~
 

na
me
l
y 
f
or
 
s
u
p
pl
y 
of
 
e
xa
ca
va
t
or
 
f
or
 
Na
ja
f
ga
r
h 
N
al
a 
a
n
d 
~

 
c
o
m
pl
ai
nt
 
fr
o
m.
 
t
h
e 
Ke
ra
la
 
St
at
e 
w
er
e 
s
pe
ci
fi
ca
ll
y 
br
o
u
g
ht
 
o
ut
. 
i
n 

t
h
e 
Mi
ni
st
r
y'
s 
n
ot
e 
d
at
e
d 
1
4t
h 
J
u
n
e,
 
19
63
. 
a
n
d 
i
n 
s
pi
t
e 
of
 
t
h
at
 t
h
e 

re
1a
xa
ti
o
n 
wa
s 
a
gr
e
e
d 
t
o 
o
n 
1
7t
h 
J
u
n
e,
 
19
63
 
wi
t
h
o
Ut
 
ve
ri
f
Yi
n
g 
t
h
e 

re
lJ
a
bi
li
t
y 
bf
 
t
h
e 
fi
n
n.
 

" 
 
"  
. 

T
h
e 
C
o
m
mi
tt
e
e 
c
o
ns
i
de
r 
t
h
at
 t
h
e 
s
e
v
e
nt
h 
re
q
ue
st
 
of
 
t
h
e 
fi
r
m 

w
hi
c
h 
as
ke
d 
f
or
 
re
la
xa
ti
o
n 
of
 
st
a
n
d
ar
d 
te
r
ms
 o
f 
pa
y
me
nt
, 
wa
s 
Do
t 

e
xa
m
bl
e
d 
cr
it
ic
al
l
y 
i
n 
t
he
 l
i
g
ht
 o
f 
i
nf
or
ma
ti
o
n 
w
hi
c
h 
w
as
 
' 
al
re
a
d
y 

a
va
il
a
bl
e 
wi
t
h 
t
h
e 
~
 a
n
d 
t
ha
" 
a
de
q
ua
te
 "
ca
re
 
w
as
 
al
s
o 
ri
ot
 

t
a
k
e
n 
w
hi
le
 
gr
a
nt
i
n
g 
t
ht
s 
re
q
ue
at
 t
o 
s
af
e
g
u
ar
d 
G
o
ve
r
n
me
nf
s 
i
nt
er
es
t.
 

T
h
e 
C
or
n
mi
i
R
e 
CI
ml
<'
t 
h
el
p 
c
o
nc
l
u
di
n
g 
t
h
at
 
t
h
e 
de
ci
si
c:
fll
 
1t
aI
 
n
ot
 

b
a
R
d 
Ol
l 
a
n
y 
9il
)u
hd
 
pr
e
mi
se
s 
a
n
d 
~

 
u
n
d
u
e 
h
as
t
e 
t
o 
ae
ce
de
 
to
 

A 
• 

. 



l 
3 

3 

13
 

),
4
4 

La
w 

14
 

3·'"
 

S
u
p
pl
y 

Li:
'"
" 

. 
S
~
 

4 

t
h
e 
fi
n
n'
s 
re
q
ue
st
 f
or
 s
pe
ci
al
 
tr
e
at
m
e
nt
 i
n 
t
h
e 
m
at
t
er
 
of
 
90
 
p
er
 
c
e
nt
 

of
 
c
os
t 
o
n 
me
re
' 
i
ns
pe
ct
i
o
n,
 d
es
pi
te
 
t
h
e 
k
n
o
w
n 
u
ns
at
is
fa
ct
or
y 
pe
r-

fo
r
ma
n
C'
e 
of
' 
t
h
e'
 f
i
n
n 
i
n 
t
h
e 
p
as
t 
a
n
d 
t
h
ei
r 
n
o
ne
-t
o
o-
s
o
u
n
d 
ft
n
a
nc
l
al 

'. 
p
ot
it
i
o
n.
 

'!
b
e 
C
o
m
mi
tt
ee
 
r
e
gr
et
 t
o 
n
ot
e 
t
h
at
 t
h
e 
Mi
ni
st
r
y 
of
 
La
w, 
w
hi
c
h 
Is
 

e
x
pe
t.'
1e
d,
 
t
o 
sc
r
ut
i
ni
se
 p
r
o
p
os
al
s 
i
n 
al
l 
as
pe
ct
s,
 
i
n 
or
d
er
 
t
o'
sa
te
g
Ua
T
d 

G
o
ve
r
n
me
nt
's
 
i
nt
er
es
t,
 d
i
d 
n
ot
 

~
 a
de
q
ua
te
 a
tt
e
nt
i
o
n 
t
o 
t
h
e 
m
at
t
er
 

i
n 
t
h
e 
pr
es
e
nt
 
ca
se
. 
T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
u
na
bl
e 
t
o 
u
n
de
rs
ta
n
d 
h
o
w 

t
h
e 
p
ur
p
o
s
e 
of
 
a
n 
i
n
de
m
ni
t
y 
b
o
n
d,
 
w
hi
c
h 
w
o
ul
d 
ha
ve
 
S'
et'
Ul'
ed
 
t
o 
t
h
e 

G
o
v
er
n
m
e
nt
 
at
 
l
e
as
t 
Rs
. 
10
 
l
a
k
hs
 f
or
 2
0 
r
o
a
d 
r
ol
l
er
s 
e
x
p
e
ct
e
d 
t
o 
b
e 

or
di
na
ri
l
y 
i
n 
p
os
se
ss
i
o
n 
of
 
t
h
e 
fi
r
m 
af
t
er
 
i
ns
pe
ct
i
o
n 
a
n
d 
be
f
or
e 

de
s
pa
te
h,
 
c
o
ul
d 
be
 
m
et
 
b
y 
t
h
e 
i
ns
er
ti
o
n 
of
 
a 
cl
a
us
e 
i
n 
t
h
e 
c
o
nt
ra
ct
 t
o 

t
h
e 
ef
fe
ct
 
t
h
at
 t
h
e 
"c
o
nt
ra
ct
or
 s
h
all
 
h
ol
d 
t
h
e 
g
o
o
ds
 
or
de
rs
 
f
or
, 
at
 
hi
s 

ri
s
k 
a
n
d 
re
s
p
o
ns
i
bi
li
t
y 
u
nt
il
 
ac
t
ua
ll
y 
de
li
ve
re
d.'
",
 
I
n 
fa
ct
, 
t
h
e 
al
te
r-

na
ti
ve
 
s
u
g
ge
st
i
o
n 
of
 
t
h
e 
Mi
ni
st
r
y 
of
 
l
A
W 
n
ot
 
t
o 
ta
lt
e 
a
n 
i
n
de
m
ni
t
y 
. 

b
o
n
d 
m
e
a
nt
 
t
h
at
 G
o
ve
r
n
me
nt
 
w
o
ul
d 
ha
ve
 
no
 
i
n
de
m
ni
t
y 
or
 
se
c
ur
it
y 

fr
o
m 
t
h
e 
fi
r
m 
i
n 
t
h
e 
e
v
e
nt
 
of
 
t
h
ei
r 
de
fa
ul
ti
n
g 
i
n 
s
u
p
pl
ie
s,
 
af
t
er
 

ta
ki
n
g 
a
n 
a
d
va
nc
e 
of
 
9
0 
p
er
 
ce
nt
 
o
n 
i
ns
pe
ct
i
o
n.
 

T
h
e 
C
o
m
mi
tt
ee
 
fe
ar
 
t
h
at
 t
hi
s 
i
ns
t
a
n
c
e 
ma
y 

~
 
i
n
di
c
at
i
v
e 
of
 
t
he
 

r
o
ut
i
ne
 
m
a
n
n
er
 
i
n 
w
hi
c
h 
s
uc
h 
i
m
p
or
ta
nt
 m
at
t
er
s 
I
n'
ft
il
vi
n
g 
t
h
e 

c
o
u
nt
r
y'
s 
i
nt
er
es
t 
ar
e 
pr
o
c
e
s
s
e
d,
 
TI
le
 
C
o
m
mi
tt
ee
 
ca
n
n
ot
 t
o
o 
st
r
o
n
gl
y 

st
re
ss
 
o
n 

~
 
Mi
ni
st
r
y 
of
 
L
a
w 
a
n
d 
t
h
e 
d
e
p
ar
t
m
e
nt
s 
c
o
n
c
er
n
e
d 
t
h
e 

ne
e
d 
of
 
t
a
ki
n
g 
e
v
er
y 
ca
re
 
t
o 
sa
fe
g
ua
r
d 
G
o
ve
n
u
ne
nt
's
 

~
 
to
 

,
v
oi
d 
a 
:r
ec
urr
en
C;
e 
Qf 
~

 
~
~
 

....
 
g' 



15
 

3-
.
48
 

3·
4
9 

1
6 

3·
S0
 

1
7 

3·
tS
, 

18
 

3·
6
4 

S
u
p
pl
y 

D
G
S
&
D 

Do
. 

Do
. 

D
o.
 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
un
.a
,b
le
 
t
o 
u
n
d
er
st
a
n
d 
h
o
w 
ev
el
}-
t
h
e 
cl
a
us
e 

s
u
g
ge
st
e
d 
b
y 
t
h
e 
Mi
ni
st
r
y 
of
 
L
a
w 
t
h
at
 "
t
h
e 
c
o
nt
ra
ct
or
 s
ha
ll
 h
ol
d 
t
h
e 

g
o
o
ds
 
or
de
re
d 
at
 
hi
s 
ri
s
k 
a
n
d 
re
s
p
o
ns
i
bi
li
t
y 
u
nt
il
 

~
 
de
li
ve
re
d"
 

wa
s 
i
nc
l
u
de
d 
o
nl
y 
i
n 
10
 
Af
Ts
. 
c
o
ve
ri
n
g 
10
2 
r
oa
d 
r
ol
le
rs
 
b
ut
 
wa
s 

o
mi
tt
e
d 
fr
o
m 
78
 
s
u
bs
e
q
ue
nt
 
Af
T'
s 
pl
ac
e
d 
af
t
er
 
1
3t
h 
De
ce
m
be
r,
 
19
83
 

c
o
ve
ri
n
g 
95
1 
r
oa
d 
r
ol
le
rs
. 

T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
k
e 
G
o
ve
r
n
me
nt
 
t
o 
i
n
ve
st
i
ga
te
 t
h
e 
re
as
o
ns
 

f
or
 t
hi
s 
o
mi
ss
i
o
n 
a
n
d 
t
a
k
e 
s
ui
ta
bl
e 
ac
ti
o
n 
a·
ga
i
ns
t 
t
h
e 
p
ar
ti
es
 a
t 
fa
ul
t.
 

I
n 
t
hi
s 
c
o
n
ne
ct
i
o
n 
t
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
al
s
o 
re
ca
ll
 
t
h
ei
r 
o
bs
er
-

va
ti
o
n 

~
 
i
n 
p
ar
a 
3.
46
 
cf
 
t
h
ei
r 
6
4t
h 
Re
p
or
t 
(
T
hi
r
d 
L
o
k 
Sa
b
ha
Y 

o
n 
t
h
e 
'
P
ur
c
ha
se
 o
f 
De
fe
ct
i
ve
 
T
yr
es
',
 
w
h
er
ei
n 
si
mi
l
ar
 
o
mi
ss
i
o
ns
 
t
o 

i
nc
l
u
de
 
a 
w
ar
a
nt
y 
cl
a
us
e 
i
n 
t
h
e 
c
o
nt
ra
ct
s 
e
nt
er
e
d 
i
nt
o 
b
y 
t
h
e 

O
O
S
&
O 
we
re
 
p
oi
nt
e
d 
o
ut
. 

T
h
e 
C
o
m
mi
t.
te
e 
w
o
ul
d 
al
s
o 
s
u
g
ge
st
 
t
h
at
 

~
 
s
h
o
ul
d 
~
 

vi
e
w 
t
h
e 
e
nt
ir
e 
pr
oc
e
d
ur
e 
of
 
pr
e
pa
ri
n
g 
t
h
e 
A.
T'
s.
 
i
n 
O.
G.
S.
&
O'
s 

of
fi
ce
 
so
 
as
 
t
o 
e
ns
ur
e 
t
h
at
 s
uc
h 
se
ri
o
us
 
o
mi
ss
i
o
ns
 
a
n
d 
la
ps
es
 d
o 
n(
)t
 

re
cu
r. Th
e 
C
o
m
mi
tt
ee
 
ar
e 
di
st
re
ss
e
d 
t
o 
n
ot
e 
t
h
at
 
n
o 
te
c
h
ni
ca
l 
'i
ns
pe
c-

ti
o
n 
w
as
 
ca
rr
ie
d 
o
ut
 
t
o 
ve
ri
f
y 
t
h
at
 t
h
e 
re
la
xa
ti
o
n 
i
n 
t
h
e 
t
e
n
ns
 o
f 

p
a
y
m
e
nt
 
ha
d 
ac
hi
e
ve
d 
t
h
e 
u
n
de
rl
yi
n
g 
o
bj
ee
ti
ve
s,
 
na
me
l
y,
 
i
nc
re
as
e
d 

pr
o
d
u
ct
i
o
n.
 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
u
na
bl
e 
t
o 
u
n
d
er
st
a
n
d 
as
 
t
o 
h
o
w 
t
h
e 
of
tl
ee
 
of
 

t
h
e 
D.
G,
S.
 
& 
D. 
is
su
'e
d 
re
le
as
e 
or
de
rs
 
f
or
 4
04
 
a
n
d 
4
TI
 
r
oa
d 
r
ol
le
rs
 i
n 

19
64
 
a
n
d 
19
65
 
re
s
pe
ct
i
ve
l
y 
a
ga
i
ns
t 
t
h
e 
at
;l
Il
ua
l 
ta
r
ge
tt
e
d 
aa
pa
ci
t
y 
of
 

36
0 
r
oa
d 
r
ol
le
rs
 o
f 
t
hi
s 
fi
r
m.
 I
t 
a
p
pe
ar
s 
t
h
at
 a
t 
n
o 
st
a
g
e 
di
d 
t
h
e 
Or
ga
-

ni
sa
ti
o
n 
of
 
t
h
e 
D.
G.
S.
& 
O. 
t
o
o
k 
p
ai
ns
 
t
o 
fi
n
d 
o
ut
 
w
h
et
h
er
 
t
h
e 
fi
r
m 

... flO ... 



~
~
 _
_
 
~
~
 _
_ 

~
~
~
~
~

~
 

~
~
 
..
. 
~
,
,
 _
_
 .
-"-
-" 
• 

___ 
"-_
_ ~

,
 

r
A
 

2 
3 

4 

ha
d 
ac
hi
e
ve
d 
t
he
 p
r
o
d
uc
ti
o
n 
ca
pa
ci
t
y 
of
 
36
0 
r
oa
d 
r
ol
le
rs
, 
m
uc
h 
le
ss
 

48
0 
r
oa
d 
r
ol
le
rs
 c
la
i
me
d 
b
y 
t
he
 f
ir
m 
i
n 
19
65
. 

1
9 

3.
68
 

S
u
p
pl
y 

It
 w
o
ul
d 
be
 r
ec
al
le
d 
t
h
at
 o
ut
 
of
 
or
de
rs
 
f
or
 1
22
9 
r
oa
d 
r
ol
le
rs
 p
la
ce
d 

D
G
S
&
D 

o
n 
t
h
e 
fi
r
m 
as
 
m
a
n
y 
as
 
41
9 
ha
ve
 
n
ot
 
be
e
n 
s
u
p
pl
ie
d,
 
w
hi
c
h 
is
 s
o
me
 

i
n
di
ca
ti
o
n 
of
 
t
he
 f
ac
t 
t
h
at
 t
h
e 
de
ma
n
ds
 
c
o
ul
d 
n
ot
 
b
e 
ve
r
y 
pr
es
si
n
g.
 

2
0 

3·
69
 

I 
T
h
e 
C
o
m
mi
tt
ee
 
s
u
g
ge
st
 t
h
at
 i
n 
s
uc
h 
ca
se
s 
w
he
re
 
t
h
e 
di
st
ri
b
ut
i
o
n 

of
 
a 
pr
o
d
uc
t 
i
n 
s
h
or
t 
s
u
p
pl
y 
is
 f
r
oz
e
n 
i
n 
t
h
e 
p
u
bl
ic
 
i
nt
er
es
t,
 a
 
ca
re
f
ul
 

as
se
ss
me
nt
 
s
h
o
ul
d 
fr
o
M 
ti
me
 t
o 
't
i
me
 b
e 
ma
de
 
of
 
t
h
e 
ac
t
ua
l 
re
q
ui
re
-

... 
me
nt
s,
 
i
n 
or
de
r 
t
o 
ma
ke
 
s
ur
e 
t
h
at
 i
n 
t
h
e 
na
me
 
of
 
na
ti
o
na
l 
e
me
r-

oe
 
N 

ge
nc
y,
 
u
ne
c
o
n
o
mi
c 
u
ni
t
s 
or
 
t
h
o
s
e 
w
h
os
e 
pe
rf
or
ma
nc
e 
is
 
n
ot
 
u
p 
t
o 

t
he
 m
ar
k 
ar
e 
n
ot
 
gi
ve
n 
u
n
d
ue
 p
r
ot
ec
ti
o
n.
 

2!
 

3·
7'
 

D
o.
 

It
 i
s 
di
s
q
ui
et
i
n
g 
t
o 
n
ot
e 
t
h
at
 t
h
e 
re
le
va
nt
 D
ir
ec
t
or
at
e 
i
n 
t
h
e 
of
fi
ce
 

of
 
t
h
e 
D.
G.
S.
 
& 
D. 
di
d 
n
ot
 
t
a
k
e 
a 
c
o
p
y 
of
 
t
h
e 
n
ot
i
n
g 
re
c
or
de
d 
i
n 
t
h
e 

De
pa
rt
me
nt
 
of
 
S
u
p
pl
y 
i
n 
t
hi
s 
ca
se
 
wi
t
h 
t
he
 
re
s
ul
t 
t
h
at
 
t
h
e 
c
o
n-

ti
n
ua
nc
e 
or
 
ot
he
r
wi
se
 
of
 
t
h
e 
re
la
xa
ti
o
n 
i
n 
t
he
 
te
r
ms
 

~ 
pa
y
me
nt
 

wa
s 
n
ot
 
c
o
ns
i
de
re
d 
af
t
er
 
si
x 

~
 
T
hi
s 
wa
s 
a 
se
ri
o
us
 
la
ps
e,
 a
s 

a 
re
vi
e
w 
af
t
er
 s
i
x 
m
o
nt
hs
 
w
o
ul
d 
ha
ve
 
br
o
u
g
ht
 
o
ut
 
t
h
e 
un
sa
ti
sf
,;
:l
ct
or
y 

pe
rf
or
ma
nc
e 
of
 
t
h
e 
fi
r
m.
 
me
ri
ti
n
g 
ca
nc
el
la
ti
o
n 
of
 
t
h
e 
re
vi
se
d 
te
r
ms
. 

2
2 

3·
"
n 

D
o.
 

T
h
e 
Co
m
mi
It
tl
!e
 
w
o
ul
d 
li
k
e 
G
o
ve
r
n
me
nt
 
t
o 
l
o
o
k 
i
nt
o 
t
hi
s 
se
ri
o
us
 

o
dl
i
3s
i
o
n 
a
n
d 
fi
x 
re
s
p
o
ns
i
bi
li
t
y 
f
or
 i
t.
 
T
he
y 
w
o
ul
d 
al
s
o 
li
ke
 G
o
ve
r
n-

me
nt
 
t
o 
t
a
k
e 
s
ui
ta
bl
e 
re
me
di
al
 
me
as
ur
es
 
t
o 
e
ns
ur
e 
1I
ha
t, 
w
h
er
e 
a 



25
 

3·
76
 

D
o.
 

24
 

3·
7
1 

D
o.
 

d
e
ds
i
o
n 
is
 t
ak
en
 o
n 
a 
G
o
v
er
n
m
e
nt
 
Me
, 
t
h
e 
at
ta
c
he
d 
of
ti
ce
s 
c
o
nc
er
ne
d 

n
ot
 
o
nl
y 
k
e
e
p 
c
o
m
pl
et
e 
c
o
pi
es
 
of
 
t
h
e 
n
ot
es
 
a
n
d 
or
d
er
s 
of
 
G
o
ve
r
n-

m
e
nt
 
OI
l 
t
h
e 
s
u
bj
e
ct
 b
ut
 
al
s
o 
t
a
k
e 
s
ui
t
a
bl
e 
me
as
ur
es
 
t
o 
Co
mp
ly
 
wi
t
h 

t
he
m.
 

T
h
e 
C
o
m
mi
tt
e
e 
r
e
gr
et
 
t
o 
n
ot
e 
t
h
at
, 
i
n 
s
pi
t
e 
of
 
5i
 
c
o
m
pl
ai
nt
s 

re
ee
i
ve
d 
fr
o
m 
J
ul
y.
 
19
63
, 
t
o 
A
u
g
us
t.
 
19
66
, 
a
n
d 
i
n 
s
pi
t
e 
of
 

S 
w
ar
ni
n.
p 
i
a
u
e
d 
o
n 
1
4t
h 
Oc
t
o
be
r,
 
19
65
. 
18
t 
N
o
ve
m
be
r.
 
19
65
 

a
n
d 
2
9t
h 
J
ul
y.
 1
96
6, 
n
o 
ac
ti
o
n 
wa
s 
ta
ke
n 
b
y 
t
h
e 
of
ti
cr
e 
of
 
t
h
e 
D.
G.
S.
Id
>. 

t
o 
ca
nc
el
 
t
h
e 
re
la
xa
ti
o
n 
gr
a
nt
e
d 
i
n 
t
h
e 
st
a
n
da
r
d 
t
e
p
ns
 o
f 
pa
y
me
nt
. 

T
hi
s 
wa
s 
a 
se
ri
o
us
 
la
ps
e 
as
 
it
 e
na
bl
e
d 
t
h
e 
fi
r
m 
t
o 
o
bt
ai
n 
a
d
va
nc
es
 

fr
o
m 
G
o
ve
r
n
me
nt
 
wi
t
h
o
ut
 
de
li
ve
ri
n
g 
t
h
e 
r
oa
d 
r
ol
le
rs
. 
T
h
e 
C
o
m-

mi
tt
ee
 
ha
ve
 
n
o 
d
o
u
bt
 
t
h
at
 
G
o
ve
r
n
me
nt
 
wi
ll
 
e
xa
mi
ne
 
t
h
e 
m
at
t
er
 

ca
re
f
ul
l
y 
ar
i
d 
t
a
k
e 
d
et
er
r
e
nt
· 
di
sc
i
pl
i
na
r
y 
ac
ti
o
n 
a
ga
i
ns
t 
t
h
e 
pa
rt
ie
s 

at
 
fa
ul
t.
 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
wi
t
h 
re
gr
et
 
t
h
at
 
a 
n
w
n
b
er
 
of
 
la
ps
es
 
t
o
o
k 

pl
ac
e 
i
n 
ta
ki
n
g 

~
 
ac
ti
o
n 
c
o
ns
e
q
ue
nt
 
o
n 
re
la
xa
ti
o
n 
i
n 
t
h
e 

t
er
ms
 o
f 
pa
y
me
nt
 
gr
a
nt
e
d 
i
n 
fa
v
o
ur
 o
f 
tl
ii
s 
fi
r
m. 
Fi
rs
tl
y,
 
n
o 
te
c
h
ni
ca
l 

i
ns
pe
ct
i
o
n 
w
as
 
ca
rr
ie
d 
o
ut
 
t
o 
fi
n
d 
o
ut
 
w
h
et
h
er
 
t
h
e 
a
ct
u
al
 
i
nc
re
as
e 

i
n 
pr
o
d
uc
ti
o
n 
h
a
d 
ta
ke
n 
pl
a
c
e 
u
pt
o 
3
0 
r
oa
d 
r
o
u.
. 
p
er
 
m
o
nt
h.
 

Se
c
o
n
dl
y,
 
re
le
as
e 
or
d
er
s 
we
re
 
pl
ac
e
d 
b
y 
t
h
e 
of
fi
ce
 
of
 
t
h
e 
D.
G.
S. 
& 
D. 

i
n 
e
xc
es
s 
of
 

~
 c
a
pa
ci
t
y 
of
 
t
he
 f
i
n
n 
i
n 
19
64
 
a
n
d 
19
65
, 
wi
t
h
o
ut
 
ve
ri
-

f
yi
n
g 
t
h
e 
pr
o
d
uc
ti
o
n 
c
a
p
a
ci
t
y 
i
n 
t
ha
t.
 
Or
d
er
s 
w
er
e 
pl
ac
e
d 
f
or
 
40
4 

a
n
d 
47
7 
r
o
a
d 
r
ol
le
rs
 i
n 
19
64
 
a
n
d 
19
65
 
re
s
pe
ct
i
ve
l
y 
a
ga
i
ns
t 
t
h
e 
a
n
n
u
al
 

ta
r
ge
tt
Ie
d 
ca
pa
ci
t
y 
of
 
36
0 
r
o
a
d 
r
ol
le
rs
. 
T
hi
r
dl
y,
 
w
hi
l
e 
c
o
ns
i
de
ri
n
g 

t
he
 7
t
h 
re
q
ue
st
 
of
 
t
he
 f
i
n
n,
 
6 
t?
ar
li
er
 r
e
q
ue
st
s 
w
hi
c
h 
w
er
e 
t
ur
n
e
d 

d
o
w
n 
i
nc
l
u
di
n
g 
o
n
e 
i
n 
w
hi
c
h 
t
h
e 
fi
n
n 
h
a
d 
of
f
er
e
d 
a 
di
l
C
o
u
nt
 
of
 
4 

... OD ~
 



,I
 

:1
 

2S
 

3·
1
8 

~
 
-
3.
8
2 

3 

S
u
p
pl
y 

D
Gs
&
D 

Do
. 

4 

p
er
 
c
e
nt
 
w
er
e.
 
n
ot
 
c
o
n
ne
ct
e
d.
 
F
o
ur
t
hl
y 
n
o 
r
e
vi
e
w 
w
as
 
c
o
n
d
uc
t-

e
d 
of
 
t
h
e 
r
el
a
x
at
i
o
n 
i
n 
t
h
e 
t
e
n
ns
 o
f 
p
a
y
m
e
nt
 
af
te
or
 
si
x 
m
o
nt
hs
 
a
n
d 

. 
t
h
e 
c
o
n
di
ti
o
n 
pr
es
cr
i
be
d 
b
y 
t
h
e 
Mi
ni
st
r
y 
of
 
Ec
o
n
o
mi
c 
a
n
d 
De
fe
nc
e 

Cc
H:
<r
di
na
ti
on
 
(
De
pa
rt
me
nt
 
of
 
S
u
p
pl
y)
 
t
h
at
 
t
he
se
 
t
er
ms
's
h
o
ul
d 
b
e 

va
li
d 
fC
1!' 
si
x 
m
o
nt
hs
 
i
ni
ti
al
l
y 
w
as
 
l
os
t 
si
g
ht
 
of
. 
T
h
er
e 
w
as
 
al
s
o 
a 

f
ai
l
ur
e 
i
n 
t
h
e 
o
mc
e 
of
 
t
h
e 
D.
G.
S.
 
at 
D. 
t
o 
k
e
e
p 
a 
c
o
p
y 
of
 
t
h
e 
n
ot
i
n
g 

re
c
or
de
d 
i
n 
t
h
e 
Mi
ni
st
r
y 
i
n 
j
u
n
e,
 1
96
3. 
F
ur
t
h
N,
 
i
n 
s
pi
te
 o
f 
t
h
e 
c
o
m-

pl
ai
nt
 
b
y 
th
1! 
P
a
y 
a
n
d 
A
c
o
u
nt
s 
Of
Il
ce
r 
Ca
lc
ut
ta
 
i
n 
N
o
ve
m
be
r,
 
19
63
 

a
n
d 
b
y 
t
h
e 
D.
G.
B.
R. 
i
n 
J
a
n
u
ar
y,
 
1
9
M 
(
w
hi
c
h 
w
er
e 
wi
t
hi
n 
a 
pt
"r
i
o
d 

of
 

~
 
si
x 
m
o
nt
hs
 
of
 
t
h
e 
re
la
xa
ti
o
n 
i
n 
t
er
m
s 
of
 
pa
y
me
nt
),
 
a
b
o
ut
 
i 

t
h
e 
d
el
a
y 
i
n 
de
s
pa
tc
h 
of
 
r
oa
d 
r
ol
le
rs
 a
ft
er
 
i
ns
pe
ct
i
o
n 
a
n
d 
dr
a
w
al
 
of
 

9
0 
p
er
 
ce
nt
 p
a
y
me
nt
 
b
y 
th
e 
fi
r
m,
 n
o 
ac
ti
o
n 
wa
s 
ta
ke
n 
t
o 
r
e
vi
e
w 
t
h
e 

re
vi
se
d 
t
er
ms
 o
f 
pa
y
me
nt
. 
-

T
h
es
e 
la
ps
es
 b
ec
o
me
 
al
l 
t
h
e 
m
or
e 
se
ri
o
us
 
a
n
d 
si
g
ni
fi
ca
nt
 
w
h
e
n 

vi
e
we
d 
i
n 
t
h
e 
li
g
ht
 
of
 
23
 
c
o
m
pl
ai
nt
s 
w
hi
c
h 
t
h
e 
Of
tl
ce
 
of
 
t
h
e 

D
G
S
&
D 
h
a
d 
al
re
a
d
y 
re
ce
i
ve
d 
u
pt
o 
J
ul
y,
 
19
63
, 
w
h
e
n 
r
el
a
x
at
i
o
n 
i
n 

t
h
e 
t
er
m
s 
of
 
p
a
y
m
e
nt
 
W
8I
 
a
gr
e
e
d 
to
. 
T
h
e 
C
a
m
mi
tt
e
e 
fe
el
 
t
h
at
 t
h
e 

va
ri
o
us
 
la
ps
es
 
li
st
e
d '

. a
b
o
ve
 
r
e
q
ui
r
e 
l
o
o
ki
n
g 
i
nt
o 
wi
t
h 
a 
vi
e
w 
t
o 

fi
xi
n
g 
re
s
p
o
ns
i
bi
li
t
y.
 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
u
n
a
bl
e 
t
o 
u
n
d
er
st
a
n
d 
h
o
w 
or
d
er
s 
f
or
 
6
9 

r
o
a
d 
r
ol
le
rs
 w
er
e 
ea
nc
el
le
d,
 
af
t
er
 
ma
ki
n
g 
90
 
p
er
 
c
e
nt
 
of
 
t
h
e 
a
d
va
nc
e 

pa
y
me
nt
 
t
ot
al
li
il
g 
Rs
. 
31
:0
9 
la
k
hs
 
t
o 
MI
s.
 
U
P
C
C 
(
p)
 
Lt
d.
 
Th
ey
 



2.7
 

3 .
 93

 
,S

up
pl

y 

D
G

S&
D

 

Fi
na

nc
e 

28
 

3'
94

 
D

o.
 

fin
d 

,it
 e

ve
n 

m
or

e 
di

ff
ic

ul
t 

to
 a

pp
re

ci
at

e 
ho

w
 G

ov
er

nm
en

t 
co

ul
d 

no
t 

ad
ju

st
 t

he
 a

m
ou

nt
 a

dv
an

ce
d 

th
us

 t
o 

th
e 

fin
n 

ag
ai

ns
t 

ot
he

r 
or

de
rs

 o
r 

al
te

rn
at

iv
el

y 
di

ve
rt

in
g 

th
es

e 
ro

ad
 r

ol
le

rs
, 

fo
r 

w
hi

ch
 9

0 
pe

r 
ce

nt
 a

dv
an

ce
 h

ad
 b

ee
n 

pa
id

, 
to

 o
th

er
 c

on
si

gn
ee

s.
 

It
 i

s 
al

so
 a

 
m

oo
t p

oi
nt

 w
he

th
er

 G
ov

er
nm

en
t c

ou
ld

 n
ot

 h
av

e 
us

ed
 i

ts
 p

iv
ot

al
 p

os
i-

tio
n 

to
 r

ec
ov

er
 t

he
 a

dv
an

ce
s 

m
ad

e 
to

 t
he

 f
ir

m
 b

y 
re

fu
si

ng
 t

o 
iss

U
e 

re
le

as
e 

or
de

rs
 i

n 
fa

vo
ur

 o
f 

qu
as

i-
go

ve
rn

m
en

ta
l 

in
de

nt
or

s 
un

ti
l 

th
e 

ad
va

nc
es

 w
er

e 
re

tu
rn

ed
. 

T
he

 C
om

m
itt

ee
 w

ou
ld

 l
ik

e 
G

ov
er

nm
en

t 
fu

lly
 t

o 
in

ve
st

ig
at

e 
th

e 
m

at
te

r 
an

d 
ta

ke
 d

et
er

re
nt

 a
ct

io
n 

ag
ai

ns
t 

th
e 

pa
rt

ie
s 

at
 f

au
lt.

 
R

em
ed

ia
l 

m
ea

su
re

s 
sh

ou
ld

 a
ls

o 
be

 d
ev

is
ed

 a
 e

ns
ur

e 
th

at
 s

uc
h 

la
ps

es
 d

o 
no

t 
re

cu
r. 

T
he

 C
om

m
itt

ee
 f

ee
l 

th
at

 t
he

 r
eq

ue
st

 o
f 

th
e 

fi
rm

 o
f 

Se
pt

em
be

r,
 

19
63

, 
re

ga
rd

in
g 

w
it

hd
ra

w
al

 o
f 

di
sc

ou
nt

 o
f 

Rs
. 

25
0 

pe
r 

ro
ad

 r
ol

le
r 

sh
ou

ld
 h

av
e 

be
en

· e
xa

m
in

ed
 b

y 
th

e 
D

ep
ar

tm
en

t 
of

 S
up

pl
y 

an
d 

th
e 

GO
 

M
in

is
tr

y 
of

 F
in

an
ce

 i
n 

th
e 

li
gh

t 
of

 t
he

 r
el

ax
at

io
n 

in
 t

he
 t

er
m

s 
o

f 
\A

 

pa
ym

en
t a

lr
ea

dy
 a

gr
ee

d 
to

 b
y 

th
em

 in
 J

ul
y,

 1
96

3.
·S

in
ce

 th
e 

te
rm

s 
of

 
pa

ym
en

t 
ha

d 
al

re
ad

y 
be

en
 r

el
ax

ed
 i

n 
Ju

ly
, 

19
63

, 
w

hi
ch

 i
n 

its
el

f 
ga

ve
 a

 c
on

ce
ss

io
n 

to
 

th
e 

fir
m

 
of

 
ab

ou
t 

Rs
. 

1,9
00

 
pe

r 
ro

ad
 

ro
ll

er
 

@
 4

%
 d

is
co

un
t 

ea
rl

ie
r 

of
fe

re
d 

by
 t

he
 f

irm
 i

n 
th

ei
r 

5t
h 

re
qu

es
t 

th
e 

w
ith

dr
aw

al
 o

f 
di

sc
ou

nt
 o

f 
R

s. 
25

0 
pe

r 
ro

ad
 r

ol
le

r 
w

as
 a

n 
ad

di
tio

na
l 

be
ne

fit
 t

o 
th

e 
fir

m
. 

Th
e 

C
om

m
itt

t!e
 a

re
 s

ur
pr

is
ed

 t
o 

no
te

 t
ha

t, 
w

he
n 

th
e 

N
eg

ot
ia

tin
g 

C
om

m
itt

ee
 f

in
al

is
ed

 t
he

ir
 n

eg
ot

ia
tio

ns
 a

bo
ut

 t
he

 i
nc

re
as

e 
in

 p
ri

ce
 

of
 

th
e 

ro
ad

 
ro

lle
rs

 
su

pp
lie

d 
by

 
th

e 
fir

m
 

in
 

Se
pt

em
be

r,
 1

96
5,

 
th

e 
of

fic
e 

of
 t

he
 

D
.G

.S
.&

D
. 

di
d 

ao
t 

sp
ec

ifi
ca

lly
 

br
in

g 
to

 
th

e 
no

tic
e 

of
 t

he
 C

om
m

itt
ee

 t
he

 p
oo

r 
pe

rf
or

m
an

ce
 o

f 
th

e 
fir

m
 a

ga
in

st
 

th
e 

va
ri

ou
s 

A
/T

s.
 p

la
ce

d 
on

 t
he

m
 i

n
 t

he
 p

as
t. 

T
he

 C
om

m
itt

ee
 f

ee
l 



I 
2 

~
 

4 

t
h
at
 
t
h
e 
p
as
t 

~
 
of
 
t
h
e 
va
ri
o
us
 
fi
r
ms
 
al
o
n
g 
wi
t
h 
t
h
e 

q
ua
li
t
y 
of
 
t
h
ei
r 
r
oa
d 
r
ol
le
rs
 s
h
o
ul
d 
h
a
v
e 
b
e
e
n 
br
o
u
g
ht
 
t
o 
t
h
e 
n
ot
ic
e 

of
 
t
h
e 
Ne
g
ot
ia
ti
n
g 
C
o
m
mi
tt
ee
, 
s
o 
t
h
at
 
t
h
e 
d
e
m
a
n
d 
f
or
 
a
n 
i
nc
re
as
e 

i
n 
pr
ic
e 
c
o
ul
d 
ha
ve
 
be
e
n 
e
xa
mi
ne
d 
i
n 
pr
o
p
er
 
pe
rs
pe
ct
i
ve
. 
!
t
i
s 

al
s
o 
st
r
a
n
g
e 
t
o 
n
ot
e 
t
h
at
 
t
h
e 
Mi
ni
st
r
y 
of
 
Fi
na
nc
e 
-d
id
 
n
ot
 
e
n
q
ui
r
e 

a
b
o
ut
 
t
h
e 
pe
rf
or
ma
nc
e 
of
 
t
he
 
fi
r
m 
a
ga
i
ns
t 
pr
e
vi
o
us
 
c
o
nt
ra
ct
s 
or
 

a
b
o
ut
 
t
h
e 
w
or
ki
n
g 
of
 
t
h
e 
r
oa
d 
r
ol
le
rs
 
s
u
p
pl
ie
d 
b
y 
t
he
m,
 
w
hi
l
e 

29
 

3'
1
0
2 

Su
pp
ly
 

a
gr
ee
i
n
g 
t
o 
t
h
e 
i
nc
re
as
e 
i
n 
pr
ic
e 
of
 
r
oa
d 
r
ol
le
rs
. 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
s
ur
pr
is
e
d 
t
o 
l
e
ar
n 
t
h
at
 t
h
e 
D
G
S
&
D'
s 
Ma
n
ua
l 

D
G
S
&
D 

of
 
Pr
oc
e
d
ur
e 
f
or
 S
u
p
pl
ie
s,
 
I
ns
pe
ct
i
o
n 
a
n
d 
Di
s
p
os
al
s 
d
oe
s 
n
ot
 
cl
ea
rl
y 

... 
la
y 
d
o
w
n 
t
h
at
 t
h
e 
re
pr
es
e
nt
at
i
ve
 o
f 
t
h
e 
Mi
ni
st
r
y 
of
 
Fi
na
nc
e 
s
h
o
ul
d 

0
0 
0\
 

Fi
na
nc
e 

b
e 
i
n
va
ri
a
bl
y 
c
o
ns
ul
te
d 
at
 
t
he
 
st
a
ge
 
of
 
t
h
e 
ve
ri
fi
ca
ti
o
n 
of
 
t
h
e 

fi
na
nc
ia
l 
st
a
n
di
n
g 
a
n
d 
s
o
u
n
d
ne
ss
 
of
 
a 
fi
r
m 
be
f
or
e 
it
s 
re
gi
st
ra
ti
o
n 
or
 

f
or
 
pl
ac
i
n
g 
i
ni
ti
al
 
or
de
rs
 
o
n 
a
n 
u
nr
e
gi
st
er
e
d 
fi
r
m. 

30
 

3'
1
0
3 

Do
. 

T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 
G
o
ve
r
n
me
nt
 
t
o 
e
xa
mi
ne
 
t
h
e 
m
at
t
er
 

a
n
d 
la
y 
d
o
w
n 
cl
ea
r 
i
ns
tr
uc
ti
o
ns
 s
o 
t
h
at
 G
o
ve
r
n
me
nt
's
 
i
nt
er
es
ts
 a
r
e 

f
ul
l
y 
sa
fe
g
ua
r
de
d,
 

3
1 

3'
1
0
4 

Do
, 

T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
al
s
o 
li
ke
 
t
h
e 
D
e
p
ar
t
m
e
nt
 
of
 
S
u
p
pl
y 
t
o 

e
ns
ur
e 
t
h
at
 
al
l 
ca
se
s 
w
hi
c
h 
i
n
v
ol
ve
 
a
n
y 
d
e
p
ar
t
ur
e 
fr
o
m 
st
a
n
d
ar
d 

it
e
ms
 
of
 
pa
y
me
nt
, 
wi
t
h 
s
u
bs
ta
nt
ia
l 
fi
na
nc
ia
l 
re
pe
rc
us
si
o
ns
, 
s
h
o
ul
d-

be
 
e
xa
mi
ne
d 
b
y 
t
he
 F
i
na
nc
ia
l 
A
d
vi
se
r 
c
o
nc
er
ne
d 
be
f
or
e 
fi
na
l 
or
de
rs
 

ar
e 
pa
ss
e
d,
 

32
 

3'
1
0'
 

D
o.
 

T
h
e 
pr
oc
e
d
ur
e 
f
or
 
c
o
ns
i
de
ri
n
g 
ca
se
s 
of
 
re
vi
si
o
n 
of
 
t
h
e 
p
ur
c
ha
se
 

pr
ic
e 
s
h
o
ul
d 
pr
o
vi
de
 
t
h
at
 
t
h
e 
p
er
f
o
n
n
a
n
c
e 
of
 
t
h
e 
fi
n
n 
a'
nd
 
Of 
t
h
e 



J
3 

3.
10
6 

3
4 

4·
1
0 

3.
5 

4·
2
1 

D
o.
 

S
u
p
pl
y 

D.
G.
S.
&
D.
 

D
o.
 

st
or
es
 
s
u
p
pl
ie
d 
b
y 
it
 s
h
o
ul
d 
b4;
! 
s
pe
ci
fi
ca
ll
y 
e
x
a
mi
n
e
d 
s
o 
t
h
at
 w
hi
l
e 

re
vi
si
n
g 
t
h
e 
pr
ic
e 
t
h
e 
p
er
f
or
m
a
n
c
e 
as
pe
ct
 
i
s 
n
ot
 
o
ve
rl
o
o
ke
d.
 

G
o
v
er
n
m
e
nt
 
s
h
o
ul
d 
e
x
a
mi
n
e 
w
h
et
h
er
 
it
 
w
o
ul
d 
n
ot
 
b
e 
d
es
ir
a
bl
e 

to
 
pr
es
cr
i
be
 
t
h
at
 
w
h
er
e 
t
h
e 
P
a
y 
a
n
d 
Ac
c
o
u
nt
s 
Of
fi
ce
r/
C
hi
ef
 
P
a
y 

& 
Ac
c
o
u
nt
s 
Of
fi
ce
r 
at
t
a
c
h
e
d 
t
o 
a 
D
e
p
ar
t
m
e
nt
, 
li
k
e 
t
h
e 
D
e
p
ar
t
m
e
nt
 

of
 
S
u
p
pl
y.
 
n
ot
ic
es
 
a
n
y 
se
ri
o
us
 i
rr
e
g
ul
ar
it
y,
 h
e 
s
h
o
ul
d 
br
i
n
g 
t
h
e 
m
at
t
er
 

to
 t
h
e 
n
ot
ic
e 
of
 
t
h
e 
H
e
a
d 
of
 
t
h
e 
D
e
p
ar
t
m
e
nt
 
a
n
d 
e
n
d
or
se
 
a 
c
o
p
y 
t
o 

t
h
e 

~
 
A
d
vi
s
er
 
of
 
t
h
e 
D
e
p
ar
t
m
e
nt
 
so
 
t
h
at
 
t
h
e 
a
d
mi
ni
st
r
a-

ti
v
e 
ac
ti
o
n 
r
e
q
ui
r
e
d 
c
a
n 
b
e 
t
a
k
e
n 
i
n 
c
o
ns
ul
ta
ti
o
n 
wi
t
h 
t
h
e 
Mi
ni
st
r
y 

of
 
Fi
n
a
n
c
e 
wi
t
h
o
ut
 
l
os
s 
of
 
ti
me
. 
T
hi
s 
w
o
ul
d 
h
a
v
e 
t
h
e 
a
d
d
e
d 

a
d
v
a
nt
a
g
e 
of
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c
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f
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at
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p
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b
ef
or
e 
t
h
e 
pr
o-

cl
a
ma
ti
o
n 
of
 
t
h
e 
E
me
r
ge
nc
y,
 
t
h
e 
Di
r
e
ct
or
at
e 
of
 
S
u
p
pl
ie
s 
& 
Di
s
p
os
al
s 

h
a
d 
pa
i
d 
s
c
a
nt
 
r
e
g
ar
d 
t
o 
se
ri
o
us
 
c
o
m
pl
ai
nt
s 
m
a
d
e 
b
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 C
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c
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 t
o 

fin
d 

ou
t 

ho
w

 f
ar

 t
he

 I
ns

pe
ct

io
n 

W
in

g 
an

d 
th

e 
of

fic
er

s 
of

 t
he

 
D

G
S&

D
 f

ai
le

d 
to

 c
ar

ry
 o

ut
 t

he
ir

 r
es

po
ns

ib
ili

tie
s 

pr
op

er
ly

 a
nd

 h
ow

 
.0 

fa
r 

th
er

e 
w

as
 c

ol
lu

si
on

, 
if

 a
ny

, 
w

it
h 

th
e 

fir
m

. 
-..

J 

T
he

 C
om

m
itt

ee
 w

ou
ld

 a
ls

o 
lik

e 
G

ov
er

nm
en

t 
th

or
ou

gh
ly

 t
o 

in
-

ve
st

ig
at

e 
th

e 
pr

oc
ed

ur
e 

fo
r 

im
pr

es
si

ng
 i

ns
pe

ct
io

n 
m

ar
ks

 'o
n 

ro
ad

 
ro

lle
rs

 a
nd

 s
to

re
s 

so
 a

s 
to

 m
ak

e 
su

re
 t

ha
t 

th
es

e 
ca

nn
ot

 b
e 

er
as

ed
 o

r 
ot

he
rw

is
e 

ta
m

pe
re

d 
w

ith
. 

In
 f

ac
t, 

it
 w

ou
ld

 b
e 

ad
va

nt
ag

eo
us

 i
f 

in
s-

pe
ct

io
n 

of
 g

oo
ds

 f
ab

ri
ca

te
d 

or
 

m
an

uf
ac

tu
re

d 
in

 t
he

 
co

un
tr

y 
Is

 
ca

rr
ie

d 
ou

t 
in

 s
ta

ge
s 

to
 m

ak
e 

su
re

 t
ha

t 
th

ey
 s

tr
ic

tl
y 

co
nf

or
m

 t
o 

th
e 

pr
es

cr
ib

ed
 s

ta
nd

ar
ds

. 

W
hi

le
 t

he
 C

om
m

itt
ee

 a
pp

re
ci

at
e 

th
e 

ac
tio

n 
of

 t
he

 D
ep

ar
tm

en
t 

of
 

Su
pp

ly
 i

n 
re

fu
si

ng
 t

o 
th

e 
G

ov
er

nm
en

t's
 h

an
ds

 i
n 

re
ga

rd
 t

o 
fu

rt
he

r 
ac

tio
n 

ag
ai

ns
t 

th
e 

pa
rt

y,
 t

he
y 

ar
e 

un
ab

le
 t

o 
ap

pr
ec

ia
te

 i
n 

w
ha

t 
ta

y
 

th
e 

de
m

an
d 

m
ad

e 
by

 G
ov

er
nm

en
t 

in
 t

he
ir

 l
et

te
r 

of
 7

th
 N

ov
em

be
r,
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19
66
 
wa
s 
a
n 
i
m
pr
o
ve
me
nt
 o
n 
t
h
e 
fi
r
m'
s 
ea
rl
ie
r 
of
fe
rs
 
of
 
3r
d 
a
n
d 
5t
h 

N
o
ve
m
be
r,
 
19
66
 
i
n 
o
ne
 
of
 
w
hi
c
h 
t
he
y 
ha
d 
of
fe
re
d 
a 
c
ol
la
t
or
al
 s
ec
ur
it
y 

of
 
s
ha
re
s 
of
 
t
h
e 
fa
ce
 v
al
ue
 
of
 
Rs
. 
40
·2
4 
la
k
hs
 t
o 
c
o
ve
r 
f
o
ur
 p
os
t-
da
te
d 

. 
c
he
q
ue
s 
of
 
Rs
. 
10
 
la
k
hs
 e
ac
h 
e
nc
as
ha
bl
e 
fr
o
m 
3r
d 
De
ce
m
be
r,
 
19
66
 
t
o 

3r
d 
Ma
rc
h,
 
19
67
. 

T
he
 
C
o
m
mi
tt
ee
 
h
o
pe
 
t
h
at
 
t
he
 
G
o
ve
r
n
me
nt
 
wi
ll
 
e
ns
ur
e 
t
h
at
 
a 

pr
o
m
pt
 
a
n
d 
t
h
or
o
u
g
h 
i
n
ve
st
i
ga
ti
o
n 
is
 
ma
de
 
b
y 
t
h
e 
De
pa
rt
pt
e
nt
 
of
 

C
o
m
pa
n
y 
Af
fa
ir
s,
 
t
he
 C
e
nt
ra
l 
B
ur
ea
u 
of
 
I
n
ve
st
i
ga
ti
o
n 
a
n
d 
t
he
 

De
pa
rt
me
nt
 
of
 
S
u
p
pl
y,
 
i
n 
cl
os
e 
c
o-
or
di
na
ti
o
n 
wi
t
h 
o
ne
 
a
n
ot
he
r,
 
t
o 

as
ce
rt
ai
n 
t
he
 a
ss
et
s 
of
 
t
h
e 
fi
r
m 
i
n 
q
ue
st
i
o
n 
a
n
d 
t
o 
s
u
g
ge
st
 
c
o
nc
er
te
d 
~
 

me
as
ur
es
 
t
o 
sa
fe
g
ua
r
d 
t
he
 
G
o
ve
r
n
me
nt
's
 
fi
na
nc
ia
l 
i
nt
er
es
ts
. 
G
o
v-

0
0 

er
n
me
nt
 
s
h
o
ul
d 
al
s
o 
c
o
ns
i
de
r 
ur
ge
nt
l
y 
t
h
e 
q
ue
st
i
o
n 
of
 
ta
ki
n
g 
p
os
se
s-

si
o
n 
of
 
t
h
e 
as
se
ts
 
of
 
t
h
e 
fi
r
m 
t
o 
e
ns
ur
e 
t
h
at
 t
he
se
 a
r
e 
n
ot
 
i
n 
a
n
y 
w
a
y 

di
ss
i
pa
te
d.
 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
in
 
pa
rt
ic
ul
ar
 
li
ke
 
t
h
e 
G
o
ve
r
n-

me
nt
 
t
o 
go
 
i
nt
o 
t
he
 q
ue
st
i
o
n 
of
 
ac
c
o
u
nt
s 
of
 t
he
 
fi
r
m 
af
te
r 
De
ce
m
be
r,
 

19
65
. 
T
he
 
C
o
m
mi
tt
ee
 
ne
e
d 
ha
r
dl
y 
s
u
g
ge
st
 
t
h
at
 m
o
ne
y,
 
if
 a
n
y.
 
pa
ss
-

e
d 
t
o 
U
P
C
C 
(
P)
 
Lt
d.
 
a
n
d 
t
o 
ot
he
r 
as
s
oc
ia
te
d 
fi
r
ms
 
s
h
o
ul
d 
b
e 

pa
rt
ic
ul
ar
l
y 
c
he
c
ke
d,
 
t
o 
ma
ke
 
s
ur
e 
t
h
at
 a
ss
et
s 
of
 
U
P
C
C 
(
P)
 
Lt
d.
, 

w
hi
c
h 
o
we
 
G
o
ve
r
n
me
nt
 
Rs
. 
1.
92
 
cr
or
es
. 
ar
e 
n
ot
 
i
n 
a
n
y 
wa
y 

di
ss
i
pa
te
d.
 

T
he
 
C
o
m
mi
tt
ee
 
ne
e
d 
ha
r
dl
y 
st
re
ss
 
t
h
at
 
e
x
pe
di
ti
o
us
 
ac
ti
o
n 
s
h
o
ul
d 

b
e 
ta
ke
n 
t
o 
se
t 
t
h
e 
ar
bi
tr
at
i
o
n 
pr
oc
ee
di
n
gs
 
g
oi
n
g.
 
T
he
y 
w
o
ul
d 
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-d
e>

-

ais
o 

li
ke

 G
ov

er
nm

en
t 

ex
pe

di
tio

us
ly

 t
o 

ex
am

in
e 

th
e 

qu
es

tio
n 

of
 o

b-
ta

in
in

g 
an

 a
tt

ac
hm

en
t 

or
de

r 
ag

ai
ns

t 
th

e 
fir

m
 a

nd
 t

ak
in

g 
fu

rt
he

r 
ac

tio
n 

to
 s

af
eg

ua
rd

 t
he

 f
in

an
ci

al
 i

nt
er

es
ts

 o
f 

th
e 

G
ov

er
nm

en
t. 

T
he

 C
om

m
itt

ee
 d

es
ir

e 
th

at
 t

he
 lo

ss
 o

f 
fil

es
 f

ro
m

 t
he

 o
ffi

ce
 o

f 
th

e 
D

G
S&

D
 m

ay
 b

e 
in

ve
st

ig
at

ed
 a

nd
 s

ui
ta

bl
e 

ac
tio

n 
ta

ke
n 

ag
ai

ns
t 

th
e 

pe
rs

on
s 

at
 f

au
lt.

 
T

he
 

C
om

m
itt

ee
 n

ol
e 

th
at

 t
he

 C
en

tr
al

 B
ur

ea
u 

of
 I

nv
es

tig
at

io
n 

ha
ve

 a
lr

ea
dy

 b
ee

n 
as

ke
d 

to
 i

nv
es

tig
at

e 
th

e 
po

ss
ib

ili
ty

 o
f 

co
llu

si
on

 
be

tw
ee

n 
th

e 
fir

m
 a

nd
 t

he
 m

em
be

rs
 o

f 
th

e 
st

af
f 

of
 D

G
S&

D
 e

it
he

r 
on

 t
he

 p
ur

ch
as

e 
si

de
 o

r 
on

 t
he

 i
ns

pe
ct

io
n 

si
de

. 
T

he
 C

en
tr

al
 B

ur
ea

u 
of

 I
nv

es
tig

at
io

n 
m

ay
 a

ls
o 

be
 i

nf
or

m
ed

 o
f 

th
e 

lo
ss

 o
f 

th
es

e 
fil

es
 i

n 
ca

se
 t

he
 e

ff
or

ts
 t

o 
tr

ac
e 

th
em

 i
n 

th
e 

of
fic

e 
of

 t
he

 D
G

S&
D

 f
ai

l. 
Si

nc
e 

an
y 

de
la

y 
in

 f
in

al
is

at
io

n 
of

 t
he

 i
nv

es
tig

at
io

n 
m

ig
ht

 m
ak

e 
,Q

 
it

 d
iff

ic
ul

t 
to

 p
in

po
in

t 
re

sp
on

si
bi

lit
y 

in
 t

hi
s 

ca
se

, 
th

e 
C

om
m

itt
ee

 
\0

 
de

si
re

 t
ha

t 
th

e 
C

en
tr

al
 B

ur
ea

u 
of

 
In

ve
st

ig
at

io
n 

sh
ou

ld
 f

in
al

is
e 

th
ei

r 
in

ve
st

ig
at

io
n 

ex
pe

di
tio

us
ly

 . 
. 

T
he

 C
om

m
itt

ee
 a

re
 

pe
rt

ur
be

d 
to

 n
ot

e 
th

at
 

th
er

e 
ha

ve
 b

ee
n 

de
la

ys
 i

n 
al

m
os

t 
al

l 
th

e 
or

de
rs

 p
la

ce
d 

on
 M

Is.
 U

PC
C

 f
or

 s
up

pl
y 

of
 

st
or

es
 o

th
er

 t
ha

n 
ro

ad
-r

ol
le

rs
. 

T
he

y 
de

si
re

 t
ha

t 
th

e 
qu

es
ti

on
 o

f 
le

vy
in

g 
liq

ui
da

tio
n 

da
m

ag
es

 a
ga

in
st

 t
he

 f
irm

 s
ho

ul
d 

be
 c

ar
ef

ul
ly

 
ex

am
in

ed
 b

y 
th

e 
D

G
S&

D
. 

W
ha

t 
is

 m
or

e 
se

ri
ou

s 
is

 t
ha

t, 
th

e 
re

\<
"ie

w 
of

 t
w

o 
ca

se
s 

re
ga

rd
in

g 
th

e 
su

pp
ly

 o
f 

D
oz

er
s 

an
d 

So
il 

St
ab

il
is

er
s 

ha
ve

 r
ev

ea
le

d 
th

at
 t

he
 

fir
m

 h
ad

 f
ra

ud
ul

en
tl

y 
dr

aw
n 

80
 p

er
ce

nt
 a

dv
an

ce
 p

ay
m

en
t 

on
 p

ro
of

 
of

 d
es

pa
tc

h 
w

it
ho

ut
 d

es
pa

tc
hi

ng
 t

he
 c

om
pl

et
e 

st
or

es
. 
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It
 a
p
p
e
ar
s 
t
o 
t
h
e 
C
o
m
mi
tt
e
e 
t
h
at
 t
h
e 
fi
r
m 
h
as
 
a 
p
er
si
st
e
nt
 
t
e
n-

d
e
n
c
y 
t
o 
cl
ai
m 
p
a
y
m
e
nt
 
fr
o
m 
G
o
v
er
n
m
e
nt
 
fr
a
u
d
ul
e
nt
l
y 
wi
t
h
o
ut
 

d
el
i
v
er
i
n
g 
t
h
e 
g
o
o
ds
. 
T
h
e 
C
o
m
mi
tt
e
e 
c
o
ns
i
d
er
 
t
h
at
 
G
o
v
er
n
m
e
nt
 

s
h
o
ul
d 
e
x
a
mi
n
e 
t
h
or
o
u
g
hl
y,
 
wi
t
h
o
ut
 
de
la
y.
 
t
h
e 
p
er
f
or
m
a
n
c
e 
of
 

• M
Is
. 
U
P
C
C 
(
P)
 
Lt
d.
 
a
n
d 
it
s 
as
s
oc
ia
te
d 
c
o
m
p
a
ni
es
 
r
e
g
ar
di
n
g 
t
h
e 

s
u
p
pl
y 
of
 
st
or
es
. 
T
h
e 
C
o
m
mi
tt
e
e 
n
e
e
d 
h
ar
dl
y 
st
r
es
s 
t
h
at
, 
w
h
er
e 

m
al
pr
a
ct
i
c
es
 
h
a
v
e 
b
e
e
n 
i
n
d
ul
g
e
d 
i
n 
b
y 
t
h
e 
fi
r
m 
or
 
it
s 
as
s
oc
ta
te
d 

c
o
m
pa
ni
es
, 
st
ri
n
g
e
nt
 
ac
ti
o
n 
s
H
o
ul
d 
be
 
t
a
k
e
n 
a
g
ai
ns
t 
t
h
e
m 
t
o 
sa
fe
-

g
u
ar
d 
t
h
e 
p
u
bl
i
c 
i
nt
er
es
t.
 
T
h
e 
fi
r
m 
a
n
d 
as
s
oc
ia
te
d 
c
o
m
p
a
ni
es
 

s
h
o
ul
d 
al
s
o 
b
e 
pr
o
c
e
e
d
e
d 
a
ga
i
ns
t,
 
u
n
d
er
 
t
h
e 
l
a
w,
 i
f 
fr
a
u
d
ul
e
nt
 
pr
a
c-

ti
ce
s 
ar
e 
es
t
a
bl
is
h
e
d 
o
n 
i
n
v
es
ti
g
at
i
o
n 
b
y 
t
h
e 
C
e
nt
r
al
 
B
ur
e
a
u 
of
 
I
n-

ve
st
i
ga
ti
o
n.
 

A 
p
er
us
al
 
of
 
t
h
e 
pr
e
c
e
di
n
g 
c
h
a
pt
er
s 
t
el
ls
 t
h
e 
st
or
y 
of
 
a 
v
er
it
a
bl
e 

c
h
ai
n 
or
 
se
ri
es
 
of
 
la
ps
es
 
o
n 
t
h
e 
p
ar
t 
of
 
v
ar
i
o
us
 
g
o
v
er
n
m
e
nt
al
 

a
ut
h
or
it
i
es
. 
It
 w
o
ul
d 
b
e 
st
r
et
c
hi
n
g 
cr
e
d
ul
it
y 
t
o
o 
f
ar
 
t
o 
b
el
i
v
e 
t
h
at
 

e
a
c
h 
i
n
di
vi
d
u
al
 l
a
ps
e 
c
a
n 
b
e 
e
x
pl
ai
n
e
d 
b
y 
it
s 
s
pe
ci
al
 
ci
r
c
u
ms
t
a
n
c
es
 

a
n
d 
t
h
at
 t
h
e 
fa
ct
 
t
h
e
y 
al
l 
t
o
o
k 
pl
a
c
e 
i
n 
r
e
g
ar
d 
t
o 
t
h
e 
s
a
m
e 
d
e
al
 
c
a
n 

b
e 
c
os
i
de
re
d 
c(
mc
i
de
nt
al
. 
It
 
is
 
t
hi
s 
p
at
t
er
n 
t
h
at
 
p
er
si
st
s 
t
hr
o
u
g
h-

o
ut
 
t
h
e 
ca
se
 
t
h
at
 
w
as
 
a 
m
at
t
er
 
of
 
c
o
n
c
er
n 
to
 
t
h
e 
C
o
m
mi
tt
e
e 
a
n
d 

s
h
o
ul
d 
b
e 
a 
m
at
t
er
 
c
o
n
Ce
r
n 
t
o 
G
o
v
er
n
m
e
nt
. 

I
n 
or
d
er
 
t
o 
s
et
 
t
h
e 
m
at
t
er
 
i
n 
pr
o
p
er
 
p
er
s
p
e
ct
i
v
e,
 
it
 m
a
y 
b
e 
w
or
t
h 

w
hi
l
e 
li
st
i
n
g 
br
i
ef
l
y 
t
h
e 

~
 
la
ps
es
 
t
h
at
 
h
a
v
e 
b
e
e
n 

~
 
p
ot
 ..
 

9f
 
i
n 
t
h
e 

~
 
c
h
a
pt
er
s:
 

.
.
 

. 

8 .,. .. 



D
o 

D
o 

(
1)
 
T
h
e 
pi
a
c
m
g 
of
 
I)
r
de
rs
 
f
or
 
12
29
 
r
o
a
d 
r
ol
l
er
s 
at
 
a 
c
os
t 
of
 

Rs
. 
6.
01
 
cr
or
es
 
o
n 
a
n 
u
nr
e
gi
st
er
e
d 
fi
r
m 
fr
o
m 
1
9
5
9 
t
o 

S
e
pt
e
m
b
er
, 
19
66
, 
wi
t
h
o
ut
 
a
n
y 
at
t
e
m
pt
 
at
 
ve
r-
if
ic
at
i
o
n 
of
 

it
s 
fi
na
nc
ia
l 
st
a
n
di
n
g 
a
n
d 
pr
o
d
uc
ti
o
n 
ca
pa
ci
t
y 
a
n
d 
wi
t
h
o
ut
 

i
ns
is
ti
n
g 
o
n 
a 
de
p
os
it
 
b
y 
w
a
y 
of
 
se
c
ur
it
y.
 

(2
) 
T
h
e 
gr
a
nt
i
n
g 
i
n 
J
ul
y,
 
19
63
, 
of
 
a 
r
el
a
x
at
i
o
n 
i
n 
t
h
e 
st
a
n
d
ar
d 

t
er
ms
 o
f 
p
a
y
m
e
nt
 
w
hi
c
h 
e
n
a
bl
e
d 
t
h
e 
fi
r
m, 
t
o 
dr
a
w 
9
0 
p
er
 

ce
nt
 
of
 
t
he
 c
os
t 
of
 
a 
r
oa
d 
r
ol
l
er
 o
n 
i
ns
pe
ct
i
o
n 
wi
t
h
o
ut
 
a
n
y 

pr
o
of
 
of
 
de
s
pa
tc
h:
 

(a
) 
i
n 
s
pi
t
e 
of
 
t
h
e 
re
ce
i
pt
 
of
 
n
o 
le
ss
 
t
h
a
n 
23
 
c
o
m
pl
ai
nt
s 

a
ga
i
ns
t 
t
h
e 
u
ns
at
is
fa
ct
or
y 
p
er
f
er
m
a
n
c
e 
of
 
t
h
e 
fi
r
m;
 

(
b)
 
i
n 
s
pi
te
 
of
 
t
h
e 
t
ur
ni
n
g 
d
o
w
n 
of
 
si
x 
si
mi
l
ar
 
r
e
q
u
es
ts
 
..,
 

m
a
d
e 
e
ar
li
er
 
b
y 
t
h
e 
fi
r
m;
 
a
n
d 

2 

(c
) 
wi
t
h
o
ut
 
c
o
ns
ul
ti
n
g 
t
h
e 
C
hi
ef
 
P
a
y 
a
n
d 
Ac
c
o
u
nt
s 
Of
fi
ce
r.
 

(
3)
 
F
ai
l
ur
e 
t
o 
c
o
n
ne
ct
 
si
x 
e
ar
li
er
 
r
e
q
u
es
ts
 
of
 
t
h
e 
fi
r
m 
d
at
i
n
g 

ba
c
k 
t
o 
Ma
rc
h 
19
60
 
w
hi
le
 
e
x
a
mi
ni
n
g 
t
h
ei
r 
s
e
v
e
nt
h 
re
q
ue
st
. 

A
n
ot
he
r 
di
s
q
ui
et
i
n
g 
f
e
at
ur
e 
is
 
t
h
at
 
t
h
e 
of
fe
r 
of
 

~
 
di
s-

c
o
u
nt
 
m
a
d
e 
b
y 
t
he
 f
ir
m 
i
n 
t
h
e 
fi
ft
h 
re
q
ue
st
, 
w
hi
c
h 
w
o
ul
d 

h
a
v
e 
re
d
uc
e
d 
t
h
e 
pr
ic
e 
of
 
a 
r
oa
d-
r
ol
le
r 
b
y 
a
b
o
ut
 
Rs
. 
1,
9
0
0 

wa
s 
n
ot
 
t
a
k
e
n 
u
p 
wi
t
h 
t
h
e 
fi
r
m 
w
hi
le
 
e
x
a
mi
ni
n
g 
t
h
e 

se
ve
nt
h 
re
q
ue
st
. 
T
hi
s 
ga
ve
 
t
h
e 
fi
r
m 
a
n 
u
ni
nt
e
n
d
e
d 
c
o
n-

ce
ss
i
o
n 
of
 
a
b
o
ut
 
Rs
. 
20
 
la
k
hs
 o
n 
1,
05
3 
r
oa
d 
r
ol
le
rs
, 
f
or
 

w
hi
c
h 
r
el
a
x
e
d 
t
er
ms
 
w
er
e 
m
a
d
e 
a
p
pl
ic
a
bl
e 
fr
o
m 
J
ul
y 

1
9
6
3.
 



i 
2 

3 
4 

(4
) 
T
h
e 
fa
il
ur
e 
t
o 
sc
r
ut
i
ni
se
 
t
h
e 
pr
o
p
os
al
 
r
e
g
ar
di
n
g 
r
el
a
x
a·
 

ti
o
n 
i
n 
t
er
ms
 
of
 
p
a
y
m
e
nt
 
i
n 
al
l 
it
s 
as
pe
ct
s,
 
t
h
e 
f
ai
l
ur
e 

t
o 

~
 p
r
o
vi
si
o
n 
f
or
 
a
n 
i
n
d
e
m
ni
t
y 
b
o
n
d 
or
 
ef
fe
ct
i
ve
 

s
e
c
ur
it
y 
fr
o
m 
t
h
e 
fi
r
m,
 
a
n
d 
t
h
e 
i
ns
er
ti
o
n 
i
n 
t
h
e 
c
o
nt
r
a
ct
 

i
ns
t
e
a
d 
of
 
a 
cl
a
us
e 
w
hi
c
h 
di
d 
n
ot
 
a
d
e
q
u
at
el
y 
s
af
e
g
u
ar
d 

t
h
e 
fi
na
nc
ia
l 
i
nt
er
es
ts
 o
f 
G
o
ve
r
n
me
nt
. 

(
5)
 
T
h
e 
fa
il
ur
e 
t
o 
i
nc
l
u
de
 
e
v
e
n 
t
hi
s 
cl
a
us
e 
i
n 
A/
Ts
. 
is
s
ue
d 

af
t
er
 
De
ce
m
be
r,
 
19
63
. 

(
6)
 
T
h
e 
fa
il
ur
e 
t
o 
c
ar
r
y 
o
ut
 
a 
r
e
vi
e
w 
of
 
t
h
e 
r
el
a
x
at
i
o
n 
i
n 

t
h
e 
t
er
ms
 
of
 
p
a
y
m
e
nt
 
at
 
t
h
e 

~
 
of
 
a 
pe
ri
o
d 
of
 
si
x 

m
o
nt
hs
 
as
 
w
as
 
c
o
nt
e
m
pl
at
e
d 
i
n 
J
u
n
e,
 
1
9
6
3,
 
de
s
pi
te
: 

(
a)
 
t
h
e 
de
la
y 
i
n 
t
h
e 
d
es
p
at
c
h 
of
 
r
o
a
d 
r
ol
le
rs
 
af
t
er
 
dr
a
w
al
 

of
 
90
 
p
er
 
ce
nt
 
a
d
va
nc
e 
p
a
y
m
e
nt
 
b
y 
t
h
e 
fi
r
m 
h
a
vi
n
g 

b
e
e
n 
br
o
u
g
ht
 
t
o 
t
h
e 
n
ot
ic
e 
of
 
t
h
e 
D
G
S
&
D 
i
n 
N
o
ve
m-

be
r,
 
1
9
6
3,
 
b
y 
t
h
e 
P
a
y 
a
n
d 
Ac
c
o
u
nt
s 
Of
fi
ce
r,
 
C
al
c
ut
t
a;
 

a
n
d 

(
b)
 
t
h
e 
c
o
m
pl
ai
nt
 
re
ce
i
ve
d 
i
n 
J
a
n
u
ar
y,
 
1
9
6
4,
 
fr
o
m,
 
t
h
e 

Di
r
et
t
or
-
G
e
n
er
al
, 
B
or
d
er
 
R
oa
ds
, 
a
b
o
ut
 
i
n
or
di
n
at
e 
d
el
a
y 

i
n 
t
h
e 
de
s
pa
tc
h 
of
 
r
o
a
d 
r
ol
le
rs
 
af
t
er
 
dr
a
w
al
 
of
 
9
0 
p
er
 

c
e
nt
 
a
d
v
a
n
c
e 
b
y 
t
h
e 
fi
n
n.
 

F)
 
T
h
e 
fa
il
ur
e 
t
o 
v
er
if
y 
w
h
et
h
er
 
t
h
e 
r
el
a
x
e
d 
t
er
ms
 
ac
t
u-

al
l
y 
r
es
ul
t
e
d 
i
n 
i
nc
re
as
e
d 
pr
o
d
uc
ti
o
n 
as
 
t
h
e
y 
w
er
e 

m
e
a
nt
 
t
o.
 

N o N 



D
G

S&
D

 

D
o 

D
o 

(8
) 

T
he

 
fa

il
ur

e 
to

 
m

ar
k 

th
e 

A
/T

s.
 

pl
ac

ed
 o

n 
th

e 
fi

rm
 

to
 t

he
 P

ro
gr

es
s 

W
in

g,
 r

es
ul

ti
ng

 i
n 

fa
il

ur
e 

to
 d

et
ec

t 
in

or
di

-
na

te
 d

el
ay

 b
y 

th
e 

fir
m

 i
n 

th
e 

de
sp

at
ch

 o
f 

ro
ad

 r
ol

le
rs

. 
(9

) 
T

he
 

fa
ilu

re
 

to
 

in
ve

st
ig

at
e 

ef
fe

ct
iv

el
y 

an
d 

to
 r

ep
or

t 
on

 
co

m
pl

ai
nt

s 
sp

ec
if

ic
al

ly
 m

ar
ke

d 
to

 t
he

 P
ro

gr
es

s 
W

in
g,

 
C

al
cu

tta
. 

(1
0)

 T
he

 
fa

ilu
re

 t
o 

ex
er

ci
se

 e
ff

ec
tiv

e 
in

sp
ec

tio
n 

so
 a

s 
to

 e
n-

su
re

 t
ha

t 
in

sp
ec

ti9
n 

m
ar

ks
 o

n 
ro

ad
 

ro
ll

er
s 

w
er

e 
no

t 
er

as
ed

 
or

 
ta

m
pe

re
d 

w
it

h 
an

d 
th

at
 t

he
 

sa
m

e 
ro

ll
er

s 
w

er
e 

no
t 

pr
od

uc
ed

 m
or

e 
th

an
 o

nc
e 

fo
r 

in
sp

ec
tio

n.
 

(1
1)

 T
he

 
fa

ilu
re

 
to

 
ta

ke
 t

im
el

y 
ac

ti
on

 e
it

he
r 

to
 r

ev
er

t 
to

 
th

e 
st

an
da

rd
 t

er
m

s 
of

 p
ay

m
en

t 
or

 t
o 

in
st

it
ut

e 
a 

co
m

-
pr

eh
en

si
ve

 i
nq

ui
ry

 d
es

pi
te

: 
(a

) 
se

ve
ra

l 
co

m
pl

ai
nt

s 
re

ce
iv

ed
 a

bo
ut

 g
ro

ss
 d

el
ay

 o
f 

tw
o 

ye
ar

s 
an

d 
. m

or
e 

in
 t

he
 s

up
pl

y 
of

 r
oa

d 
ro

ll
er

s 
by

 t
he

 
fi

rm
; 

(b
) 

co
m

pl
ai

nt
s 

by
 t

he
 P

ay
 

an
d 

A
cc

ou
nt

s 
O

ff
ic

er
 o

f 
th

e 
D

ep
ar

tm
en

t o
f 

Su
pp

ly
 h

in
ti

ng
 a

t 
th

e 
qu

es
tio

na
bl

e 
de

si
gn

s 
of

 t
he

 f
irm

; 
an

d 
(c

) 
ev

id
en

ce
 t

ha
t 

w
as

 a
va

ila
bl

e 
th

at
 i

t 
w

as
 n

ot
 t

he
 n

O
D

-
av

ai
la

bi
lit

y 
of

 r
ai

lw
ay

 w
ag

on
s 

th
at

 w
as

 t
he

 c
au

se
 o

f 
de

la
y 

in
 t

he
 d

es
pa

tc
h 

of
 r

oa
d 

ro
lle

rs
. 

(1
2)

 T
he

 
fa

ilu
re

 t
o 

ta
ke

 t
im

el
y 

ac
tio

n 
to

 a
dj

us
t 

th
e 

pr
ic

e.
 o

f 
69

 r
oa

d 
ro

lle
rs

, 
fo

r 
w

hi
ch

 o
rd

er
s 

w
er

e 
ca

nc
el

le
d 

af
te

r 
pa

y-

~ w
 



....
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. 
~

2 

:9
 
8·
3 8·
4 

3 

D
G
&
S
D 

a
n
d 
Fi
na
nc
e 

.
M.i
ni
st
ry
 

S
u
p
pl
y 

D
G
&
S
D 

D
o 

• _
_
_
_
_
_
_
_
_
_
_
 
-
"
-
_
_
_
_
_
_
_

_
_ 
~
 _
_
_
 
~
 _
_
_
_
_
 
~

 _ 
_
'
'
_
_
4
_
_
'
.
.
_
J
 

4 

m
e
nt
 
of
 
90
 
p
er
 
ce
nt
. 
as
 
a
d
va
nc
e
d 
a
ga
i
ns
t 
ot
h
er
 
p
a
y
m
e
nt
s 

d
ue
' 
t
o 
t
h
e 
fi
r
m.
 

(1
3)
 
T
h
e 
fa
il
ur
e 
of
 
G
o
v
er
n
m
e
nt
 
t
o 
us
e 
it
s 
pi
v
ot
al
 
p
os
it
i
o
n 
t
o 

re
c
o
ve
r 
t
h
e 
a
d
va
nc
es
 
m
a
d
e 
t
o 
t
h
e 
fi
r
m 
b
y 
re
f
us
i
n
g 
t
o 
is
s
ue
 

re
le
as
e 
or
d
er
s 
i
n 
fa
v
o
ur
 
of
 
q
ua
si
-
g
o
ve
r
n
me
nt
al
 
i
n
d
e
nt
or
s 

u
nt
il
 
t
h
e 
a
d
va
nc
es
 
w
er
e 
r
et
ur
n
e
d.
 

(
1
4)
 
T
h
e 
fa
il
ur
e 
t
o 
ra
is
e 
t
he
 
q
ue
st
i
o
n 
of
 
t
h
e'
 u
ns
at
is
fa
ct
or
y 

p
er
f
or
m
a
n
c
e 
of
 
t
h
e 
fi
r
m 
a
n
d 
of
 
t
h
e 
r
oa
d 
r
ol
l
er
s 
s
u
p
pl
ie
d 

b
y 
it
 
e
v
e
n 
i
n 
Oc
t
o
be
r,
 
19
65
, 
w
h
e
n 
t
h
e 
Ne
g
ot
ia
ti
n
g 
C
o
m-

mi
tt
e
e 
c
o
ns
i
de
re
d 
t
h
e 
q
ue
st
i
o
n 
of
 
e
n
h
a
n
c
e
m
e
nt
 
of
 
t
h
e 

pr
i
c
e 
of
 
r
oa
d 
r
ol
le
rs
. 

'" 
T
h
e 
c
u
m
ul
at
i
v
e 
r
es
ul
t 
of
 
t
h
es
e 
s
er
i
es
 
of
 
la
ps
es
 
b
y 
va
ri
o
us
 
g
o
v-
.2
 

er
n 
m
e
nt
al
 
a
ut
h
or
it
ie
s 
ha
s 
be
e
n 
t
h
at
 
t
h
e 
fi
r
m 
dr
e
w 
90
 
p
er
 
c
e
nt
 

a
d
va
nc
e 
p
a
y
m
e
nt
 
o
n 
pr
o
of
 
of
 
i
ns
pe
ct
i
o
n 
a
n
d 
de
la
ye
d 
t
h
e 
d
es
p
at
c
h 

of
 
r
oa
d 
r
ol
le
rs
. 
At
 
t
h
e 
e
n
d 
of
 
De
ce
m
be
r,
 
19
66
, 
t
h
e 
fi
r
m 
h
a
d 
y
et
 

t
o 
de
li
ve
r 
4
1
9 
r
o
a
d 
r
ol
le
rs
 
a
g
ai
ns
t 
w
hi
c
h 
t
h
e
y 
h
a
d 
dr
a
w
n 
a
d
v
a
n
c
e 

p
a
y
m
e
nt
s 
a
m
o
u
nt
i
n
g 
t
o 
a
b
o
ut
 
Rs
. 
1.
92
* 
cr
or
es
. 
T
h
e 
a
m
o
u
nt
 
of
 
i
n-

t
er
es
t 
o
n 
t
hi
s 
~

 
u
p 
t
o 
3
1s
t 
De
ce
m
be
r,
 
19
66
, 
w
or
ks
 
o
ut
 
t 

as
 
m
u
c
h 
as
 
a
b
o
ut
 
Rs
. 
29
 
la
k
hs
. 

T
h
e 
C
o
m
mi
tt
e
e 
w
o
ul
d 
be
 
fa
il
i
n
g 
i
n 
t
h
ei
r 
d
ut
y 
if
 t
h
e
y 
di
d 
n
ot
 

dr
a
w 
at
t
e
nt
i
o
n 
t
o 
t
h
e 
gr
a
vi
t
y 
of
 
t
he
se
 l
a
ps
es
 
w
hi
c
h 
i
n 
t
he
il
-
c
u
m
u-

la
ti
ve
 e
ff
ec
t 
i
n
di
ca
t
E 
ei
t
h
er
 
c
ol
l
us
i
o
n 
or
 
gr
os
s 
ne
gl
i
ge
nc
e 
of
 
a 
C
Ul
p-

a
bl
e 
ki
n
d 
o
n 
t
h
e 
p
ar
t 
of
 
t
h
e 
of
fi
ce
rs
 
c
o
nc
er
ne
d.
 
T
h
e 
C
o
m
mi
tt
e
e 
e
x-

pe
ct
 
t
h
at
 
t
h
es
e 
la
ps
es
 
wi
ll
 
b
e 
i
n
v
es
ti
g
at
e
d 
a
n
d 
s
e
v
er
e 
di
sc
i
pl
i
na
r
y 



61
 

8·
S 

62
 

8.
6 

-
d
o
-

-
d
o
-

ac
ti
o
n 
t
a
k
e
n 
a
ga
i
ns
t 
al
l 
w
h
o 
ar
e 
g
ui
lt
y 
of
 
fa
il
ur
e 
t
o 
sa
fe
g
ua
r
d 
t
h
e 

fi
na
nc
ia
l 
i
nt
er
es
ts
 o
f 
t
h
e 
c
o
u
nt
r
y.
 

O
n 
t
h
e 
ba
si
s 
of
 
t
h
e 
m
at
er
i
al
 
be
f
or
e 
t
he
m,
 t
h
e 
C
o
m
mi
tt
ee
 
fi
n
d 
it
 

di
ff
ic
ul
t 
t
o 
t
a
k
e 
a 
c
o
m
pl
ac
e
nt
 
vi
e
w 
of
 
t
h
e 
b
e
h
a
vi
o
ur
 
of
 

Me
ss
rs
. 
U.
P.
C.
C.
 
Pr
i
v
at
e 
Lt
d.
 
Ha
vi
n
g 
a
p
pr
oa
c
he
d 
G
o
v
er
n
m
e
nt
 
a
n
d 

se
c
ur
e
d 
a 
re
la
xa
ti
o
n 
i
n 
t
h
e 
t
er
ms
 
of
 
p
a
y
m
e
nt
 
v
er
y 
m
u
c
h 
t
o 
t
h
ei
r 

a
d
v
a
nt
a
g
e 
o
n 
t
h
e 
pl
ea
 
t
h
at
 t
hi
s 
w
o
ul
d 
e
n
a
bl
e 
t
h
e
m 
t
o 
i
nc
re
as
e 
pr
o-

d
uc
ti
o
n,
 
t
h
e
y 
di
d 
n
ot
 
ut
il
is
e 
t
h
e 
a
d
va
nc
es
 
f
or
 
t
h
e 
p
ur
p
os
e 
'i
nt
e
n
d
e
d 

a
n
d 
i
n
d
ul
ge
d 
i
n 
e
v
e
n 
gr
ea
te
r,
 
de
la
ys
 
i
n 
de
li
ve
r
y 
t
h
a
n 
be
f
or
e 
t
h
e 
c
o
n-

ce
ss
i
o
ns
 
w
er
e 
ma
de
. 
T
h
e
y 
fa
il
e
d 
t
o 
d
el
i
v
er
 
41
9 
r
o
a
d 
r
ol
le
rs
 
a
ga
i
ns
t 

w
hi
c
h 
t
h
e
y 
h
a
d 
dr
a
w
n 
90
 
p
er
 
c
e
nt
 
a
d
va
nc
e 
p
a
y
m
e
nt
. 
T
h
e 
de
la
y 

i
n 
de
s
pa
tc
h 
gr
ea
tl
y 
i
nc
re
as
e
d 
af
t
er
 
J
ul
y 
19
63
 
w
h
e
n 
t
h
e 
t
er
ms
 

of
 
p
a
y
m
e
nt
 
w
er
e 
re
la
xe
d,
  
s
uc
h 
de
la
y 
b
ei
n
g 
12
 
t
o 
25
 
m
o
nt
hs
 
i
n 
80
 
~
 

ca
se
s;
 
6 
t
o 
11
 
m
o
nt
hs
 
i
n 
23
2 
ca
se
s;
 
3 
t
o 
5 
m
o
nt
hs
 
i
n 
14
8 
ca
se
s 
a
n
d 
\
A 

1 
t
o 
2 
m
o
nt
hs
 
i
n 
94
 
ca
se
s.
 
T
hi
s 
w
as
 
d
ur
i
n
g 
a 
pe
ri
o
d 
w
h
e
n 
ot
h
er
 
s
u
p-

pl
ie
rs
 
of
 
r
oa
d 
r
ol
le
rs
 
di
d 
n
ot
 
ge
ne
ra
ll
y 
t
a
k
e 
m
or
e 
t
h
a
n 
a 
m
o
nt
h 
t
o 

de
s
pa
tc
h 
r
o
a
d 
r
ol
le
rs
 
af
t
er
 
i
ns
pe
ct
i
o
n.
 

T
h
e 
fi
r
m 
w
e
nt
 
f
ur
t
h
er
 a
n
d 
o
bt
ai
ne
d 
p
a
y
m
e
nt
s 
o
n 
t
h
e 
ba
si
s 
of
 f
al
se
 

Ra
il
wa
y 
Re
ce
i
pt
s.
 
I
n 
a
n
ot
he
r 
ca
se
, 
t
h
e 
r
o
a
d 
r
ol
le
rs
 
w
er
e 
ac
t
ua
ll
y 

de
li
ve
re
d 
b
y 
r
o
a
d 
af
t
er
 
t
w
o 
y
e
ar
s 
of
 
t
h
e 
de
cl
ar
e
d 
d
at
e 
of
 
de
s
pa
tc
h 

b
y 
ra
il
 
i
n 
t
h
e 
a
d
va
nc
e 
p
a
y
m
e
nt
 
bi
ll
. 
I
n 
o
ne
 
ca
se
 
t
h
e
y 
se
nt
 
o
nl
y 

ac
ce
ss
or
ie
s 
i
ns
te
a
d 
of
 
r
oa
d 
r
ol
le
rs
 a
s 
m
e
nt
i
o
n
e
d 
i
n 
t
h
e 
Ra
il
wa
y 
Re
-
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